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L Wedmsday, Decemberl 19711Agmhaywm 10,
' 1893 (Saka) ‘

The Lok Sabha met at Eleven of the Clock
[MR. SxAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Murder of a Resident of Bejoygarh
Colony under Jadavpur P. S.
(West Bengal)

*362. DR. SARADISH ROY : Will

'the Minister of HOME AFFAIRS be

pleased to stace :

(8) whether attention of Govemmem

‘ ‘has been drawn to the brutal murdcr of

Shq Kanailal Muokherjee, a resident of
‘Béjoygirh ‘Colony undet the Jadavpur
& 8. whose dead body has been found

" in Raipur Chasapara field on ‘the 3lst
','_October. 1971; and '

(b) i s0, - the ltaps taken by Govern- '

. '_mntwbookthe mﬂmu?

THE 'MtNIS'I‘Ek OP STATS ‘.lN THB

-‘ S”rarenwm

_.case belong to the CP (M)

~* worker has been murdered ! The' funni
. thing is that those, who' oumplu ‘
"lcidmppimmdmur&er, ‘
1 sod oo-wotkeru aremes ,

Accordmg to the mformatid_n furiris ,
by the Government of West ‘Bengal, the:
dead “body of Shii Kmnt Lal . Mukhex
aresident of Bejoygarh Colony,.
Jadavpur, was found by the pohee i

field in-Muoza Nakiala with gun ot

and stab_injuries. It is nllmd,_’hat‘ hol v
was kidnapped and murdered. by .some.
miscreants. A case .was rcgmored in .
Jadavput P. S. over this incident and .
it is under imvestigation. Five' persons
have been arrested so far,

DR. SARADISH ROY : ‘In view of -
the fact that this is not the only incident of
kidnapping and murder of a political
worker but it has become the order of . .

" the day in ‘West Benga! to kidnap ‘and . -
" murder political persons, specially workers

of our party, and in view of the fact .

that when the case of kidnapping is first
registered by the police, the police remain .
inactive and. indifferent to such incidents. -
and appear on. the scene only - when &

_ murder is committed, may 1 know when .

Government is. going to stop lu’;h mcl- c
dents in ‘West Bengal which have become -
the order of the day ? . -

- SHRI K. C. PANT -: Ido not know
the party 6f my hon. friend, sbut’ the. five
persons who have been arrested in this

'_rhat_-,,inhb Iy
mformtion wuhme e R

DR. SARADISH ROY : And & CP(M)'-’J" ,

"_,‘.fm‘lud on the".l?nbie : Hm .‘




- ang

inﬁxe F. LR, snd they. .were not
mbd The infolmation with  me.is
they a.re also peuons be;ou.mg to

Piusning Commission's Reguest o0 State
Jmmmm»uo(vmmm

‘ ; | +
‘ "'364 SHRl P. GANGADEB:
© SHR1 P. M. MBHTA :

Wm the’ Minister of PLANNING be
pleased to state :

(a) whether the Planning Commission
hns requested the State Governments to
" appraise the progress made so far and
... identify the problems connected with short-

- falls in resources, inter-Sectoral imbalances
- and jmplemgnvidn of the Plan programmes;

(b) . if s0, whether the appraisal under-
uken for rconemmg the Plan, accelerating
the pace *and effective use of investments
ih the economy has been completed for
it ‘the suctors viz. Ccmral State and
- Union Territories ? ‘

" THE MINISTER OF STATE IN THE

Mmtsmy OF PLANNING (SHRI
MOHAN DHARIA) : (a) Yes, Bir.

(b) No, Sir, Howcver the apprt:sal
wm be concluded very soon.

_ GRRI P GANGADEB I would like
.10, tnow whether the Planning - Comrmssinn

meniary assistance to the States, includ-
ng: Orissa and other bmkwwd States: for
* esting defitits in. resOUroes . for. develop-

’ h;u tuken ‘any. decision: regarding supple- .

SHRL mmu Dmnm “We are
going to have discussions . with vatious . '

‘State Ministers. regarding their Plan for.
- 197273 and 1973-74 and during those .

discussions, all these difficulties w:ll be 3
taken into eonsidcnnon

~ SHRI'P. GANGADESB : 1 would lite
to further aask whether the Union Govérn-
ment has taken steps to advise the State
Governments to take ithmediate measures’
to bring down non-Plan expenditure and,
if so, what is the rcaction of the State

Governments,

SHRI MOHAN DHARIA : It is true
we have insisted on the State Governments
to mest their non-Plan expenditure and
also to bring down overdrafts and during
these discussions which | mentioned
carlier, this will also be considered.

SHRI P. GANGADEB
one more question.

: I want to ask

MR. SPEAKER : The other day, I
announced it. Please don't make it a
practice to come to three questions now.

SHRI P. GANGADESB : Just one.

MR. SPEAKER : No please. Tam not
going to depart from the practice. Then,

. other gentlemen wili also say, “just one™.

I am very sorry. You should have put
the question in a way that it could have
been more comprehensive. ¥You should -
have known that you are auowed only two -
questions, :

.SHRI P. VENKATASUBBAIAH
With regard to . inter-sectoral imbglances
in State Plans, may I know whether- the
Planning Conunmion or the' Mmiatry in-.

. charge of . Plannms has . given . spocific
insteuctions as 1o seo. that . these «inters
" ‘sectoral. :mhulnm;es are. .recﬁﬁed withm .




| “afe the ‘basic guide-lines. shat have’ been
‘ Ient to thc Sta.tc Govemmcnts ?

. SI{R[ MOHAN DHARLA The Nauon-
‘;l Deveiopment Council has taken both
- these. aspects - into consideration regarding
" the imbalances and the backwardness and
‘also, 10 per cent of the Central subsidy
" is meant for such sort of calamities, like,

floods and cyclones. This care has already -

been taken,

ot gagre wewst o T fafrees
wge wawraw fr agi g g
grerd w7 wmfaw fear 8, FEr
IN v aa w1 N fagsr <aEw @
fe ot edeq fag gy & sic fasd
g gwg ¥ foedt wee ITW
geT @ Faet wifgy o, ag adt fasl
g, w1 w9z 9% fau wig Wl
qA-ciz @t § s fwew ar
sEE g AT g g ?

" SHRI MOHAN DHARIA : The Plann-
ing Commission and the Central Govern-
ment has already taken into consideration
‘the difficulties faced by the backward
States on the basis of the formula evolved
ty - the WNational Development Council

and various funds are allocated and at

: 'the same time, backward States are even
given some more assistance to meet theu-
uon-le expendnture

, #tmqm wfgeare @ W
v;'mw & wig ¥ @ g n@wi

'\_srmmvrgmgfmmimr% fra?

mE mﬁm ] mm’i L
mah#
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| AGRAHAYANA' {0, 48345464)

and floods.. ‘in those acsas and, if 80, ‘what

gwr TORTT savrtg# ﬁmtam&
ﬁwwﬂ? A

SHRI' MOHAN .fnaxgm“__,f.‘.,,;ef o

Planning Commission has set some criteria. &~
- However, s far as the. backward Districts *
in sach State are concerned, they are to be: -

identified by the State Goveraments coﬂ-:" o

cerned. 1t is not within our. Junsdac_tgop :
Activities of Chhatra Parishad and
Youth Congress In West Bengal

*36S. SHRI ~DINEN BHATTA-
CHARYYA : Will the Mlmster of HOME
AFFAIRS be pleased to state :

(I) whether the attenuon of “vaerm

ment has been drawn to the acnvntles of - - |
Parishad - and the Youth\ e

the Chhatra
Congress in West Bengal, who enter
Government Offices and provoke. the em-
ployees by occupying their seats. and
assaulting them; o

~ (b) whether Government had received
any protest note from the employees with
regard to this; and

() ifso, the action taken by Govern-
mcnt in'the matter-? s Lo

THE MINIST! ER OF STATE IN THF

" MINISTRY OF HOME AFFAIRS (sum" B

K. C. PANT) : (a) to (c). A’ statement is..
laid on the Table of the House. e

Smuunm

The &cretary of the

ment Bmployees

Coordinanon S

- Committee of the' West Bensal Govern-.. -
Union ‘made 4
‘complaint to the effect" ‘that members of .
the Chhnm Parishad et\tomd Govcmmcm,l



oxpying their ssats and aeunlmsm

To the complaint, twenty three instances
:mcibd where Chhntm Pariehad and, .
Altmuwemiom ‘were' in- o
‘the Sme Gavmmm ;

‘M'-"mt‘ulty
Chhevra Parishad . and Yuba - Congress
“wiwkers staged  peaceful demonstrations
“im front ‘of the oﬁeos concerned. These
mmsians ‘were in pursgance of the Chhatra
; Parishad” campaign against jate attendance
‘of. Government * employses in  offices,
cwsim muonvmmce to the public. In
_'the ‘remmining ten cases, the allegations
- were found 10 be baseless.

SHRI DINEN BHATTACHARYYA :
':me the hon Minister’s statement it appe-
ary that several complaints were made but
in'ng casedo [ find " that “any action bas
"been tnkcn ‘Simplv 23 instances were cited
“where the Chhaira Patishad and the Youth
‘Congress wotkers wero allegedty involved
and the allegations were inquired into and
~ be has siated that in ten cases the aliega-
nom were bastless and in the rest the
dhumons were establlshed But. in no
case any action has been taken against the
Chbatra Parishad or the Youth - Congress
v volunteers who entered the offices and
' oecupmlthe chairs, May I know as to
“whet 18 the teason for this sortof attitude
o people who - violated the law. and
l'"tfcspaued into- Government buildings ?
“What is the peason for not taking any
amioa LA

v‘,‘

L sumt cﬂm"r.\mm PANIGRAHE
3 Whnt iy, \wong in their emcrmg and nccu.

tm:ahﬂrs? S

] lnd proaked the - empknﬂl by ‘

“In six other cases, the

'. Isita.hcthuhut they ara bei
er-. MMMISMMMM%‘
e /-‘uiuai mu" Formmplq. !c,‘itedg

Orq} Am

| SHR1 D!NEN BHA'I"-I'ACE}AR?YA
Sir, you may not be theve some day and

“amsmm-m p and oecuw

-mChm'

srsaxm S wid:'um s
maynotaome T

SHRI X, C. PANT God fo:bld 8T

" that day ever, -come Mr - Dinen Bhattic-

“huryya may be the first to occupy the Chair,

MR, SPEAKER: [ am very m’pch,
al‘xudotthat myself, R

SHRIK. C. PANT : AsT have said in
my statement, 23 allegations weré made
and they were inquired into. was found
that on seven cccasions the Chhatra
Parishad and Yuba Congress workers
entered Government offices and occupied
the chairs but everytime they were per-
suaded to leave the offices peacefully. In
six other cases, the Chhatra Parishad and
- the Yuba Congress workers staged peaceful
demonstration infront of the offices concer-
nod. These demonstrations were in  pursu-
ance of the Chhatra Parishad campaign
against late attendance of' Government
employees in offices, causing inconvenience
to the public. In the remaining ten cases,
the allegations were found to be bascless,
So, there is no occasion for taking any

_ action,

SHRI DINEN BHATTACHARYYA :
May 1 know whether the Minister knows
that on one occasion the Chhatra Parishad .

_and Yuba Congress voluntesrs, encoura-
_ ged by the attitude now shown in  this .

House by Mr. Pant, have entered the
-building where is written clearly. that i8,
in Howuh .

MR SPEA_KER Please put

} m‘r'
'queutmn I

SH RI DINEN BHAT!’ACHARYYA




SHRI DlﬁEN BHATTACHARYYA

My qtiostion 15 whether it is a fact that in
" Howrah there is one Telephone Enchange -

mh A8 pmhnbnm! t‘or emry to the pubhc

: ‘—,whether this son of action wm be (mcour'_
amd here by Mr. Pant and hn Partymen

SHRIK C. PANT Mv hon l‘riend
’ hld made this charge- -carlier also, and - I
am inquirmg into that separately. 1 have
“hot got-.any final report on - that.. 1 had
made & note of it even on the earlier  occa-
sion when he made that charge.

SHRI DINEN BHATTACHARYYA :
How long will it take to get the final
- report ?

SHRT K. C. PANT : The final report
has not come to me vet. But I am making
inquirics, 1 had madc a note of it even on
the earlier occasion, and 1 remember. it

even now. But the general question is -

whether or not in Bengal in recent times,
my hon. friend’s party and their trade
unions- etc. have not been instigdting
employees to strike work on frivolous
- grounds...

 SHRIJYOTIRMOY BOSU :

‘ ‘Frivo_-
Jous™ is & mattcr o‘l‘ opinion .

SHR! K. C PANT v.'....whcther they

= lmvemt taken action or given advice

among the sum-

'iu DINEN BHATI‘ACHARYYA '

v Those acuons wero iHegal.

it in |ts piopet baﬁpecuve.

P Govemmcnt

‘ “gone from the presence of the |

c_h bmdmdlscipﬂne and’ unpunclualfty B
S _ ‘lmked with the. Chhau-a Pamhad peeph

."1;~':',ﬂnadysa5ddm1 am, ol hofdmg my'-
E .lmef Tor . m‘bmbr

. SHRI ' DINEN nmrmomnwa b

smu JYOT!RMOY p
srcssman

SHRI VAYALAR RAV‘
aware that = the . Ch
Purishad and the Yuba Conym m' ing
a good job for the people in; the faceqf ﬂw
bandh menace from thc M’u‘xist par
inview of this. may 1. know :wh .l'pex
Government will give more: encourageineut
to the public to come _forward, and et
this menace 7., : '

SHR1K C. PANT ¢ 1 entircly agres
with my hon. friend that ‘anybody who '
lielps to keep things going rather than clos- .\
ing them down is doing a’ service, 10, the
country. :

SHRI SUB()])H HANbDA !wo
like 1o know from the hom. Mir sm, ;
whether he contemplates to take any.action,
agniust those employees who . come . delj
beratcly late to office, and . parncuh
during 1he smkc penod ;

MR: SPE-\RER This qﬁesub’n"

‘Parishad in thc offices to the pmsenee
Oﬂ"lcors

SHRI bUBOl)H HANSDA 3 Thls‘




FAE

: ‘!NEN. _BHATTJ\CHARWA :

;.,_thnthaonorafen'edtointheqnuﬂ(mQ |

‘.‘smax: The ‘main l"_q:'amion
a'much oider one, and it does not
o the day before yemrdu Now,
Membu may mume hu seat..

smu WOTIRMGY BOSU: Sir, please

¥ geacrous to us also, You cannot do it

" fiild way. - Ydu cannot.do it with me. No,

: khd_d‘w-ving of hands camnot be

Mrnwlm). Iam ukinx & Ques-

. ‘And you cannot do that. 1am ask-
Hig a straight question, namely whether or

ot the: Chiiates Parishad boys, the rowdy

.:ot_mto the Office of the Vlca-Clm

;nd muckod '

smIJVAYALAR RAVI : They are not
‘ bon s (anrmlam) L

Ml !YOTIRMOY BOSU You un-
ook lhutmom kulem is there. and it h

sm JYOT!RMOY BOSU : A supple-
mum could‘h onany thing. Pleass s0g

Nh&.

nmtrym impou fresh ruies X

S : s -_x..thhevmdayshowonhuurt

- SHRI JYOTIRMOY BOSU :1 shall ' ..

do.#0 after asking this question, becauss - 7
e many other things to'do after ' this. Itﬂlyuulhathmminmv own right
e L T "xmm«wmm«mhuaom«

%um’ixh not 4 fact that the '
Parishad boys had g0t into “the’
o 6F the Vice-Chancellor of the Culoutia -
iversity and ransacked the ‘Whole thing

‘m:’bm-nptom mxfmlluhc’

" MR, sm-:axsn lmmpmmdfor: |

'smu JYGTIRMOY ' BOSU: - May

not be baodwinknd by myboay -else

MR. SFEAKER Will be plcm .t

_down ?

SHR] JYOTKRMOY BOSU g3 it or is -

' notafact that the Chhatra Parishad boys:
" hed got Into the Office of the Viee

Chancellor of Cnlcum University and

" ramsacked his Office 2 If a0, what steps have '
" been taken by Government 7 '

MR. SPEAKER : He said the news

- appeared yestetday.

SHRI JYOTIRMOY BOSU : No, Sir.
1 am sorry to'say you did not hear me.
1talked about zaxi-drivers being beaten
up day before yesterday as a result of
which they went on & strike. You are not
kind enough to hear me. You are 30
biassed. It is & very sorry state of affairs,

1 am talking about the forcible eatry. of "
" Chhatra Parishad boys into the Vice-Chan«

cellor’s Office that took place dm T

_and ‘ssking whether it is troeor not.

smur.vnm'msunnum mi_ ‘

' guestion relates to. ;huuppoud occupation
-ofpvmimem Offices by the Chhatry.

‘Parishad, The University does not

o oamewnhinthat

SHRI I ‘YOT!RMOY WSU




. Ol ddewirs mmmvnnammxsm)

;. By subdhis was diy bn&m yemrdaw
:‘!henéﬁea efgﬂiequhﬁﬁn ks glven mnch.-
.urhsr ¥ thu fiad - ocoutied before the,
totice, ‘e was pu‘fecﬂy within his n;ht 0
‘#sk it, but not' ‘about 'dn incident wluch
“eccnrred day before yesterday. ‘This ‘ques-
" tion wis printed four or five days Iater
i-"%hnn*"tﬁe dm ‘of the notice of the question.

:‘\M}mmﬁmuyrep !éte says it s dsys
beforo. Ra has amenﬂed the quemon

éalt for the roport, You did not ‘hear me
:properly.l cited two instances, one in
. whlch days ago thc Chhatra Parishad boys

had entered the Office of the Vico-Chan

‘ cellor and ransacked his Office. The second
one incidentally was of day before yester-
day when the Chhatra Parishad boys ‘beat
up-the raxi-wallahs as reault of which
they went on strike,

- . MR. SPEAKER: He need answer
only about the incident which happened
before the notice of the qucsuon and not
the later one. -

SHRI1 K. C. PANT : This refors to' the
activities  of ~the Chhatra - Parishad
boys * who enter Government Offices
and. provoke the employess ‘by oocupyms
their ~“seats and - assaulting them.
S0 far as the University is concerned, it
does not: come within the purview. of - this
question. . 1 have - no _ information . about

SHRUYG’“RMOY BOBU He does

R - Ha ¥for-
. maticn Dm the pomt 1 would inake s

 Befare the nigtice, the .

: SHRI JYOTIRMOY BOSU Lﬂt us

‘ awgfxawﬁwaﬂfm% gi; E 3}

1 therem?

“' " DEVELOPMENT -
- HAQUE CHOUDHURY):

Oml 4""""3

lwm 33 hnuuidonthﬂouofﬂnaomc'_.: ‘
mnny tnmﬂmm will not.  hesifate to° "
take netion. There is no Quesuon ot dny,' .

. party differences in :Ms matter, It is wreng

of myhon. fricnds to makea sweeping
charge against the Youth Congren a8 .
such, a charge which mcludcsa mmbor of

Youth Congress woricafs. SR

SHRI DINEN BHATTACHA‘R.

' We never make sweepmg chm againat

thc Youlh Congress

MR SPEAKER Will hc plu
down ? Whlt xs uns pracmc?

SHRI DINEN BHATTACHARY
He is putting something into our momh
whwh we have not sand Sl

mn@w #mm aﬂ,w
wwﬁmtmﬁwﬁ t:

Perfmnme of Autq-obm ludmy

*366. SHRI AVIAR NATH CHAWLA: g
' SHRI MUHAMMED SHERIEF:

WIﬂ the Mmister of INDUSTR AL
DF VELOPMENT be plelscd to sme ‘

(n) whetl\cr the Mmmer of Labcmr wad.
Rehabilitation . had . asked. tou thrﬁulh'
inquiry into_ the causes for the .dis-.-
appointing performs,noeof them'tovﬂcbik
'mdusu'y in the country; and '

(b sfso.the mcnon of Governme \ :‘7"

'ma mmsmn o&v 'mbusmm
(sam y

 that regardiess of whether the question is ~ 'me.or fty

' televmtor not, whether I htvc mfomauon ‘:j.:"',
e '“kmg for an inquny m&o the wf«!mm L

" orno(. lhnybod, mduliu in any vn.ndn-

‘Labour and Rebabilitation.or bis Misiury



mirln e ‘made and I have beent.

$hown & 00py of @ speech delivered by the
‘ ,' m of Labour and Rchabilitation on
" "the 208 Novesber, 1971 in which he has
- said fwer alla “After Independence, ims-
.. tond of mercly assombling imported cars
. we.deckded -to have our own independent
o8k wpulacturing ‘units. But looking to
. thnpfomwfar rwade vis-g-vis the ‘ever-
ng needs of the - cconomy, to'say “the
is rather disappoimma. In my.
harough enguiry is catlod for as to

the ‘personal . views of the Minister of
bcmranl! Rehbﬂnauon. :

.,Semﬁ Commmees and Comniisisons

pertormawaof the passcager car. tndustry
during (he laat - ‘twelve years. While all
aspects of the performance.of the ' passen-
/gés'car. industry are constastly under
‘-{-miew, it does -not. appear necessary to
have's further enquiry into the perfors-
;’-]‘.qu the industry at this “stage.

q’mﬁ wﬁw% uq vt s
m 12 in ¥ 'ﬁf tmafw? R

' .lfm reedpt of’ this'qumon' N

submitwd &, report to the : Oomnm ;
- These mommdﬁumwm communioted-
. to the car ‘manufacturers. 7 mplh
‘ and in arder to enamcomphan e, &

‘tory.. dimtiom under. wction 16

"$0.” These  views': mevxdcntly,

have cmind fnto various aspects of the .

mnpdn. As mummwmmcd..ﬂw"'-
question was’ looked into ‘by & committes
hudedbyﬁhrn Pandcy avd it wasealied, "
the Car quality Enquiry Committee. . It

Induntries (Development’ mdkmlon)'f}
Act, 1951 were- alig istued to: ﬂuwvf‘_

- motufacturerd in respect of ,the ‘more

important of ‘those reeommeudmm I

. parsuance orouc of the recommendations
-of the committeé, & directive was issued t0 -

those car manufacturers und the associa-.

" tions - of automobiles and ancillaries to

obta’n ‘their items from companies who
have 18] certification marks. I am sorry to

“say’ that despite these steps, there has been

no appreciable improvement in the quality
of some of the cars, though the number of
complaints received has registered & mam-
nal decline.

The rcason - primarily is the absence of
quality consciousness amongthe car manu-
facturers. 1t is now proposed by the

Government to constitute a - technical

committee which will visit car mannfactor-

-ing plants and examine the extent to which
- the recommendations of the expert comm-
- "ittes- have been implemented.. The Comm-
ittee wouk! also study the position of
WArTAnty cmxm ‘and recognise the -areax
" 'where complaints have been repoated and.

examine further the steps. 1o be taken for

_ mavlnl themﬁlhty ftoms in qmluy
~ and ‘performance. The Committes would
;'aho ‘discuns with the muufmmreuthf



ent > car manufmmrm i pear

0 speed up the mﬂ m prqioct?

2 SRRT MOMUL HAQUE CHOU-
LIDHURYE We m expod!dnl it very
: j"-'lmw}!‘ »

o a‘o.-’va,ej nﬁ et e
ol ¥ eqferry frerc g 1 & s

wigur e saferr feard @ ol

afcarar war & fedt falre el B
FAR W WX qGE QA o TR
A g ¥ a1 Suk fad o ag
TgaR % el faare

o M omar Wt SEwAA X
FOW &7 FAAr AT JETA &Y AFAT

&1 Wz ag Wi & & foagrer  wwer
£ % amar wngat § fr fed Rlw
wyedt ¥ feafy iy & sufermar fewrs
save felk oy e ay ot e W
o o1 wvd § W wiron W
_ofcarer o7 W e oy

.':,'-:"ﬁls.sm‘l‘mdnotfoﬂgwthe

\_ lmdvhnhdu pﬂe-

mmavm ﬂ nmsm;

fitvre, wﬂt the: Government come forward _

. question is: wnlcommkmmupwv"
:1iammm;oinw the ‘quality - gosition
. the passenger car mnufwming in“_, ’

certificate did not contain any pari

is "30,000 and they had hitherto been ob-

their achiovable capacity s 14,000, my ‘

= ' _ 'rmmofxudh L«!.,
-‘f"ﬁ-f*”’ma.r uxunu: m says that
ﬂm:mthn “perional viuws of the -

_ .'an Aeewdiwto the . Supréme,
| 'HAQ) " 'theie .achievable capaclty }a 3,400, "
. DH‘UI‘\’: Yel, ﬁplﬂnbﬁtmhmpu-"f o

|, A0in19Mend 483 W9,

Walmm: ..VJ_B

smu n.'r; MAURYA‘ No n i. i vety

m tmlihon. R

SHRI blNEN BI'L‘L‘ITAGHARYYA:

4"7mMinMerhnmmnlom smcmaﬂn

imiproving the qmmy orth«qtm:tity'_, :
. ~ “rated capacity of the, existing sutom

mﬂymthwlmquuﬁon Wbatsmlhe :

factories and have they roached that
city in the last three years? My -

and if so has it submitted anyr

“What is the. reastion ofu\emvmm

'SHRI MOINUL HAQUE c:a. :
DHURY: If the questian ‘relates: wm.
then the positxon is ‘as follows. H‘mdnltn
Motors Limited was set up befors thelan:
duntries - (Development and nuulmon
Act was passed. ‘Therefore, its registration . -

number as its licensed capacity. But accord :
ing to Sarjoo Prasad Commission and. the. -
Supreme Court, theis achievable: _cqnndty -

taining raw aterial on the. bnu of M,
to 30,000 in the last few years. Their pro- .
duction in -the fast threeyearsis: 1968 . o
22,689; 1969 - 21,641; 1970 - 23,326;- ﬂm
year upto October - 20,404. The . Hotnised -

. capacity of PmnhrAnwmbﬂuuvm

Again agccording to the Sctjoo ‘Prasad
Commission aswellulheﬁupmcm

had produced 12,276 cars sn*wss:‘m
in 1969; 12,054 in 1970 and 10.710 this :ur
upto October 1971, The. St_updud Motor

hprmthl’ﬁ.thw.



ml. smun 1 thh\k ihas Informa-
l,twh s very eompmhenswe. We had
mmh ofqnetuons the other day onit,
Nt mmﬁem

LRI SHRL S CZ-\ SAMAHTA.
thse Min
picased to state:

"the' Indidn Telephone Industries
Bell "Tolegtione -Manufacturing
T yf» for the Crossbir  Exchange

M!’NISTER OF COMMUNICA-

-, Cosund tho present problems of manufac

o maintonanoe of. thc crosshar exohmies?,}
wm .
ater of - COMMUNICATIONS be

{7 wlmhcr thé aevea-year contract

_ Mmistry of - Communications.
‘tound seven ‘or eight - countries to examine

). Onc' &hcmm-whmhlmmnw‘

l:uutobe bnel'mtheir qnutiom L { tire

"_,f;n thelr dost ‘atid"sleo ke 5‘%&&*
"-soevicss. o thelt techailca! cxpert,

‘ (b) No.

SHRIS.C. SAMANTA. That lfo tln.-:
grounds for not appointing a special
committee to go thoroughly into the- b:cl:
ground of the gollaboration with ‘this :Bali

ture mnmntoreandmtlw workl,nc At

*“in 1963 the Government of!ndla appointed ke

& commities o go into the question of ‘the . -
manufacture of. switching. equipment. for
the expandmz needs - of . the country. A
technical commltwe was constituted by the
It went.

the various systems that are in vogue. The
Committee made its recommeudsuom of
course, the Committee was divided in its
opinion. The Director of Telecommunica-
tions Research was of the opinion that the
Pentaoonu system as given by the Belgians
was the best “suited to the country, where~
as the other two Meémbers were of the view .
that that system had certain deficiencies.
Thcreafter the matter was referred to the ‘
Cabmet ‘Sub-committee. After the Secreury
to the Govemmem bad given his note, the

. * Cabinet’ Sub-committee decided on the
(SHRIH. N. BAHUGUNA): ‘@) - abi ! '

homticm Azreemr.m wixh the’ Bell .

adoption of this system. This system has

" been working, and we- have found that it

hasnot been able to come . to therated .

. capacity upto 1970.71, Thenwd capacity:
e loo,ooo lines . 8 ) ' v
 reached - is- 40,000 ,m in.

3 ‘the. mximm' ‘

“There are gumber of reuom fonhia x

MR srmxnn Howm mkmm



" SHRI . . BAHUGUNA: He has pui
five guestions and I' have to answer them.

Otherwise, I will be misundenstood,

‘to'set riglit “the technical defects
y. hﬁlp us'to bring our production to’the
~ ing the last seven mionths, {he production

.hﬂepmqtom.ooonnulymf on an aver-

‘SHRIS. C. SAMANTA: MayTknow

whether Industrial relations at JTI have

deteriorated and production has gone down?
If 30, may I know whether this ministry or

the ITT has refused to accept the techai-

clan seat by the Bell Company?

SHRUH. N. BAHUGUNA: We have

never refuied  any techaician. In fact, itis

their responsibility to choose their own
people. So far a3 workers are concerned
I congratulate them on having maintained
perfect industrial relations in that factory.

SHRIM. S, SANJEBVI RAO: The
Minister promised in the last budgst ses-
!iontmhewmtrytoimpmtho
efficiency of ITI and also improve the pro-
duetios a0 of transmission oquipment
sad . crosebar exchange system. What

- effectiv stepy has he taken in this regard?

May T also know whether he has taken any

; Nextqnuhn“

,_ 'meMtamof INFORMATH
nnommmm bepmm;

L (a)thutMW%Mﬁ

. rated capacity. [ am hagpy o say that dute ‘Atlmun.ndiowmu shifted to

thq diicichty ormlm squipiear

‘found i it. They Bive also promised

"bringing this unit to Ddhimdmlhm

. this transfer?

: Mufmmthemdmhyswhich__;

Shifting of Vividh Bharati Uit .
rom Db e Bembey

'QQ.SEN N K ﬁANGHl

(b)wwm m: unn of Ali
Radio was first located in. Hombay and, if
50, the considerations weighed {m favour:

ing it luck to Bombny' and .
© the expendnm hvolved .m f "

“THE MINISTER OF smmmm
MINISTRY OF INFORMATION AND

NANDINI SA.TPA’I‘HY) e
Yes, Sir. A part.of mevmmmmamu
of Bombay was shifted to Delhi mma
tily in 1958, due to the lack of ‘sccommo- -
dation and _ expansion - facilities - “there, "/
smmmnmmmwww;g
con:tmcwd in Bombay, it has “become
pomible to accommodate the entire Vividh
Bharati Unit. there. ‘This  will fwmme_
organisaticnal ‘efficiency,  sdministeative
convenl,enna and better cwrdina!ion wit!r

SHRI N. K. SANGHT : 1t view of fhis
economic burden imposed. by the Banple- -
,mmwxmmu;;.



SHRNMI NANDIN{ sxrm'rm
'rim schame was taken. up much earlier
and - the expenditure was decided to be

iumnedr"ln 1969. Now sfter all the

;neoen,suy to -shift: the; ‘Dethi unitto
Bombay “so “that . Vividh Bharau may

e -ina pmpcrnmumr

SI-IRIN K SANGHI May X know
7 pe Gowemmcm expett
mnucsi'by‘shmmg those - oﬂ‘)ees of

C‘mnmercm Scrvcces of Bo:ubay and
" .ﬁm mﬂ be better arrangemcnts also!

iwmﬁ: mm%wﬁwg‘ww%
‘{fmrmgﬁﬂ o W EAR &
mmfmrﬂmmrgﬂtg
g g @re dmer W A awe
figwr &, @t feufs H war g

i ngﬁrz qgr&waﬂ? |

' _;small farrmr: mgeginal - cum fars md
. agticuttural - llheuren am!" 80 fo fheet

- otihemployment snd slow ‘growth;

s imm been” made, it i vely
ment is lmd on t.he Tublc m‘ thc Hou

to-get -

‘:ﬁlfm b wee  wgie,

: appropnale labour-intensive

ﬁiﬁ#ﬁﬂfwmﬁ* oy dare & Fin

~nature of the problem and themed
*_initlate action,
- been made n- the - budge; of 1970.71 m

undermhm;lml”mﬁiﬂom in’de

“Hei iy freoposals for mkliu the mmemf
© an -productive works.

(© the voaction of othor Miniitrics of '
the Govemmem of india in this

THE MINISTER OF STATE IN THE -
'MINISTRY.. OF PLANNING (SHRI"
-MOHAN. DHARIA) R) to (c). .

. STATEMENT

- In conformity with the emphasis laid EP
‘the "Pourth Plan for generating more and . .
more amployment opportunities, the Plann-

ing Commission advised the Central Mini-
strics, State Governments and Union
Territories to take -effective. steps to give
‘employment orientataion to the programmes
to be taken up in the Fourth Plan through

the successive Annual Plans and- to adopt
technalogies
with due regard to efficiency and economy.

" While ‘the . programmes of economic
development with an employment bias
would provide the bulk of the employment:
opportunities during the Plan period, it
was considered necesiary to formulate
specmo progr.xmmes both in the Plan and
outside, dcsmned to dcal more dnrccﬂy
and effoctively with the more vulnerabie

ctions ol' the popuianon and  arcas,

. affected by the unemp!oyment and undeér-

employmcnt Reoogms!nq the 'urm_m

necessary provision hias %ﬂ ’

197472 for schemcs desxgnad to besefit thé

1 acmploytmnt needs 0!' emain nreay, .

“rone drems; s Gt works. -prograimuvie ha
beenund«mnfmm\d&n;emphyzm,
“Purthet, 'a‘ciash




: each Dmrm

m:ﬁnica,f petsnnnel is
zim'wnciul attemlon Emphasls is being
" ftached. 'to the vwatlom\lisatmn of edu-
~ ‘eation' %6 as .to fit such ‘persons to’the

.. styironment. Stress has - been’ 'lmdonthe
divemﬁcntion of trades in the Industrial
Training Institutes . #nd.on tho:opening of
facilities ln the newly emerging tmdes spr.h
as tool and die makms.‘eleetromcs -\nd
chemidals - and on  the  appprenticeship
programme including provisien of basic
training facilities. Various schemes Jhave
‘been undertaken such as invcstngauon and
prepant:on of project repbrits for irrigation
power, industrial and .other projects
included in the Plan and utilisation of
consultancy ‘and deésign services,? “huch
ate likely to  prévide ineredsing opportu-
nities to highly qualified opgincers .and
other technical personnel. For ennhhng
téchnical ‘sfid.-oiher ‘qualified  persons to
engage in productive-activities, schémes of
assistance for self employment havebaz,n

- undertaken. The State Bank of India is
operating a scheme of special assistance to

‘entrepreneurs to set-up smatl mdumm on.
thejr . own ynder which liberal financial

psmmmq is. givén. bmular scheumm
also; being opcqu by qermln other
} natmmlised _banks -and_

Jeipmie .has xm!iatcd a sclwme for

by'\mdm‘.(:gmm Mim:‘ces mvolwuu

" are expectod. i com,m\n m‘the'mmg

some. State, .
._Oo«vemtnems_. The Ministry of lndusmal _

.ftminm;-.,.en «ecrsng antmprmm( for self«-_ ‘

two yeats. ... ERRI

in Nltwnﬂ.:fiheom at an average :mal":‘:

.wmpound rate of ;rowtb o”ﬁ% The :

actoal rate of growth has betn 5. 5% in

196970, 4.8% in 1970-71 md 5% for the
- twa y‘ears taken iog :

, o aﬂ rate of gro
. ‘changing needs in the econpmic and social

to overall riite of growth are to matuiuﬁw
the economy Wwolild need to achieve 6.23{,
average ‘ rate’ of growth of net ~domestic .
product durins 1971.72 to 197374, In .
1974:72, howewer, . thero has hoes wisharp .
declinevin the: rite of industrial growtldn |
the Grstohalf of the year, R ‘has;
pitked ‘up; but the present “assestmiehit
it tcaemmge sate of .growth my{mm. -
thofé: thitn:5.5% per annum, for the retnain.
ing perjod.of the plan. Even to achleve this -
there should be :

Cw) vigoms revwal of im!

(6)large increases
L ‘.,of non-cereal crop Jﬁ:.
b jute, . oi!-ueds pulsea

| empieyment.achicved,



wiy thst -we il thke” thein Wp SurminiL.
Many . s¢hemes to- p_nmﬂe employmant
;”hlva hun ciured md are bﬂu-imph

\oh'y difficukt ‘10 sy exactly bow many
“have’ Geen ‘empioyed under the various
scheme%_'!'!m isbuugcouﬂdered

mﬂ M, PATEL : Fund have been
- m for various schemes and some of
“Aogan. have been in ogeration for two years, . :
Why is it not possible to arrange to obtain MR. smxsn m mmmr hu;é.;
information from each of these organisations aald that it will be \mmr m thesma o
such as the State Bank of India for instance Gmmcms ‘ R l :
'nmm additional schemes they have

: 4 ‘G
to imﬂam: thm ;

sanotioned and what additional employ- *W"m Qﬂﬁ‘ﬁ’ﬂ’

Bas been achieved under each of those .
m;ewwnynnm:;ma ! MW“ e e g e
mMﬁwRiﬁWﬁmm

HE ) v wad feard 9Tl we
firwre s § alx mwmmﬁ
,ﬁﬁﬁwmgv ‘

ucmm nmma il mm

"k dre. irying 1o tain froms. scveral
xnmu::howwmmdm m@ L saferdi w) 43
mommonrmmm e fﬂﬁm&m&ﬁmﬁwum:
B I - ekl & v W 9T el

 Acoording A"""‘"ua ' ¢ rweal work o b L

, ng to mmem $

E néy Kave: hm undmnkeu for Wt?ﬂ W*ﬂ'\'—ﬂfmm m

pfmldiag mlaymem ‘on. “productive ﬁ ﬁ

worlu T farther says that ucruhaeheme: o o

Jor rural employment hubem u’udeﬂulwn' HRG o

omithy offact from April 1971 which I8 o f,_: "“'*"ﬂgf‘::“h:: ’ﬁ;“x |
tod 0 posorate aAditions! employent - goqyuttations with the various Opposifion

' : " parties,” Wiﬂl o, Membes of ihe. .

" ¥ét, she. State Governments
hlumukmmy interest in underteking - .
Mummmwt Therefore,
4astead of giving money to thie State Gov- L
,;emmumdﬂunauufar information ool T S e R
. frorit ‘them,: could the Contre,not have : "
SIIAIIn T e pm TR
.| inglsting that, slong with the information.
) SR MOMAN DHARIA T méve wpem,  thepo  sbowd ba s pema .
M ““ that we thel " baw 4o monitgring m-,* wosld naeum:-."




-4 She: opdptrathon. of, st - ’m pf :ho

_:’;‘; 2‘.“:"3‘ ”""g‘;’“’““f’ff’f“ B mu‘gr g: mif m # M

. _%ﬁm&quﬁ t& ﬁw‘fﬁﬁst

S purpme-—-wme moducuon purpon- or
‘h'“% ﬁm ¥ E"' : ‘ﬁh & ' ! I EEFT some administrative gurpose, Even 1hen,

jQ_ZM mmwmal wheri why Goverament employee i 10°

-' tﬂﬁznm&m #i‘tmx mm,"’
‘4 fw 321 foel ¥ ag wiw At
W ¢ et pREr W aE
1 ¥ g wrwraem weg) oy, wad
fg gu At #fw st WAL=
w19 & g9 wawr W gEaw agy § |

ot TETETe R . ®ar qg sx-uunv NAIK : Besms

' : . : tional schemes which we ha've. thes
g9 § &6 wig . Ry awrd wwfeal considerable airiolmt f resérve cinployment, -
frgeft ot WY? wr A potential.; Formmpmmerl}ly i mogk
wn gy v ar qEt Q faT f’ﬂﬂ‘l’ of the. employm! plqu, whether

Government, non-ﬁowmmt o™

e im'wrgéng l‘ s ,
mhtrmzt,aﬁmwéhn il

§ w1y ‘Fﬁm gandieee bodly; 25 to 30 pericsit of the eployenta
: ﬁﬁ! m reserve is nm there,, Hu Y
"i“" “ been taken that for the time b
ar&lzt o " this 29 10 30 per cont"of  tHe

1 be, brought

ot mntmw mvuh fmﬂ, rmmw“ o
;mrnmmmt,mfw & ,
o e ) et Q"ﬁm’ﬁ*"’; ' -Member A 1 have: said; whi

' imtnrfm wg I ux i’m tg« " having a reappraisal of this' plas,
F . . ; ' mklna mto msmﬁm' This

- o2, sHRL RAMKANWAa 4 Wi
e Minister of COMMUNICATIONS. b
'pleued to sme _—

L (a) whethar mmunﬂmhu hnan‘ )
iy Teceived by Government from several M-




31 Oral Answers

bers of Parliament for connecting Bhubane-
swar. with Delhi through Direct Dialling
System; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) Connection of State Capitals to
Delhi by Subscriber Trunk dialling facility
is an accepted principle of the Government
and this is being implemented in phases as
and when sufficient number of trunk cir-
cuits between the stations become available.
Sufficient circuits to connect Delhi to
Bhubaneswar are expected to be availablc
when the Calcutta-Madras Coaxial cable
System is completed between Calcutta and
Cuttack in 1974,

Sl TR FAT : JAAFAT AN fzeett
F AT @Y YET Jar G T8
T I A8T TART AT qgAr § a)
FARAT T g FTAT qgar § 1 za@forg
arrt F Ffeargal #1 F@¥ gu AT
ga% AzEal F fradr &y 9ir g F
HIMT 5H PRE KT @ @, THF! AT
4 @ gu § mqd gy Ggar g fa
Fed § Sredt 9 a% Tg FTeNedT Far
T FT &Y Fre ?

oft guadiaseq agqor ;. &7 09
frar & f5 Sawr g azy g7 = )

st IMFEAT : FZ FT IAF I
EfL

ol gHadiga Fggar : 1974-
75 %y

DECEMBIR 1, 197}

Oral Answers 3
Guidelines for Governors

*373. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the report of the 5-Member
Governors’ Committee regarding guidelines
for the State Governors in discharging
their constitutional role;

(b) whether the Committee has also
expressed the view that in case of doubt
about majority support to a Government,
the Assembly should be convened in the
shortest possible time to clear it; and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir. The report
of the Committee of Governors has been
published.

(b) In Chapter V of the report, the
Committee has examined at length as to
how it should be determined whether the
Legislative Assembly has withdrawn its
confidence from a Council of Ministers,

(c) The Administrative Reforms Com-
mission had also made a recommendation
on the subject, in their report on Centre-
State Relationships, and the recommenda-
tion is under examination. Before finalis-
ing their views on the matier, the Govern-
ment will also take into account the views
expressed in the report of the Committee of
Governors,

SHRI MUKHTIAR SINGH MALIK :
The hon. Minister has not committed about
the recommendations of the 5-Member
Governors’ Committee. They have recom-
mended that the session of the Assembly
should immediately be called in case of
doubt of majority in the Assembly enjoyed
by the Council of Ministers. Further, [



P RPN

" -"-:‘wumun u:u-um ummm:

:‘_&mm wiat such a dechion had aiso

- ‘elied. within seven days.
- ‘Secondly, T would like to ask the hon.
Minister that, in apite of the views expres-

* ged or the. recommendations made by the

- three high-powered bodies, the Presiding

Officers’ Conference,  the A.R.C. and the

S-Member Governors' Committee how long
will it take the Qovernmient to arive at a
final decision in the matter ?

SHR1 K. C, PANT : The Government’
was waiting for the recommendations of
the Committee of Governors before coming
to a final decision. The Government did
have beforc it the recommendations of
other bodies referred to by my hon. friend,
including the recornmendations of the
Conference of Presiding Officers which was
convened by the Speaker of the Lok
Sabha in April, 1968. But we were wait-
ing for the recommendations of the
Committee of Governors before coming to
a final decision.

SHRI MUKHTIAR SINGH MALIK :
What is the difficulty the Government is
facing to arrive at such & decision ?

© MR. BPEAKER :. Mr. Kathamuti—
 Shrimati Savitri 'Shym-‘-wsem.
Chmumm mwnhi-nbunt

"n:e anou mer novatnow

AGRAHAYKN& 10. N§3 (SAKA)

M&ir thnt yemiprodmrwn kind
i1/ 'enough - fo ' remark on the ‘fluor of this
. House, “in the *case of Haryana, in 1968,

' Mtbmonoftmmuyshaum be

) follows

mmAmm' 'l'b qumxs

%361, SHRT A K. aorm Wil

the Minister of INDUSTRIAL 1 mzvm.ov

uambeplematom S0
(a) whether the Gavemlmatof xmu-ﬁ

had applied for jgrant of limce b0

start a paper mnnufwmrim tzcw:y mz.’f”

. Kerala,

(b) if 50, the main terms auu condmm ;
thereof; and ‘ . '

(c) whether the . liceace has b_oan‘ v
granted ? RE N
THE MINISTER OF. INDUSTRIAL .
DEVELOPMENT (SHRI o MOlNUL :
HAQUE CHOUDH,UR\') ; w ©n A
‘statement is Iaid on' the Tibls of tbn :
House. R

[ d
.

STATEMENT

The Kerala State Industrial Develop-
ment Corporation, have
application for the grant of an industrial

licence for the establishment of a new indus-

trial undertaking in the State of: l(eula :

for the manufacture of Chemical Pulp, =
printing and writing paper and. paper .- .

boards. The name of the -undartaking is

proposed to be Paper and Boards (Kerals) = -

Limited and - it wiﬂbco\med bya public :
limmd company. :

The salient features of the ;rwml are

‘submitted an




MAMH . "y
Bamboo, Sdﬁ Wood M n.s
wall Be T the. rAwW mmimwbe
Hﬂlledforthepmj&t

3 [ m : 7

“The ex&tlomionwxll be docl- e

dadbythec:orpem’ion.

) Modc of Fmanclng

m Kerala . ‘State . Imhmnsi
De o‘pment Corpont:on .pro-
£ ‘to have substantial equity
pstuexpation in the undertaking,
bésides 4 proposal mmvitethe

umm Development Benk of
Indm. “Industrial - Finance Corpo-
tion . of India and the Life

Muﬂnca ‘Corporation of
»cquity ‘capital, Accordms ta the

'is proposed to be held by these
-‘*Snmt\mons The  public will also
,‘.be invited . to participate in the
- balance of thc equity capital.’

."Projecf Cost .
’x‘hecmt is estimued at Rs. 60
crowuwhh an nmporv, ‘content of

""No fominn collaboration is
saged. - Mfs . Seshasayee  Enter-
- prives. (Private) Limited are pro-
o posed to -be engaged for executing

- ‘tlw pro)ect on 8 - turn-key.  basis.

RS Dm afoa»smmtmlng ‘.
4  It s estimated that the imple-

ke " beween [three

tohe employed direct on

-August,

lndia. ‘
o pnticnpate substantial!y in the

‘Corporation between 60 to 75%

envi-

memation of ' the preject will -
t0 foug'p‘

prtﬂeet. Jo sifditlen, . Ml@

- 101,250 persons wil): be . u‘nul;":
‘in the till for. storing.. and W'
Euofmwmnfam-letc -

”:f""rms appiication is
R amtiom of. Govammem

Deployment of Contral Industtiai Security
. Force ia Public Sector Undertakie s":‘ ;”: ,.

#4363, SHRE. R.P. ULAGANAMET

‘Hindustan  Paper  Corporation,  Will the Ministér of HOME AFFAIRS be

pleased to refer 10 theteply given -to- Un-
starred Question  No. 6893 on the 4th
1971 regarding deployment . of
Central Industrial Security Force in Public

: Sector'Undottakings and state :

(a) the namesof other pubhc sector
‘undertakings in which the Central Indus-
trial Security Force has since been induc-
ted ; and

(b) the anticipated strength of the
Central Industrial Security Force to cover
all the Central Public Undertakings ?

THE MINISTER OF STATE IN ‘THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) A statéement Is attached.

AB) Th'e',' Central Industrial Security :

- Forco  is being - inducted in the Public

Sector Und&nauim, on a phased bas:s.
Thus, while such induction has been- rmde .
in anumber of units fully, and in some

others, partially, CISF is yet to be inducted
Cin s nmn‘oer of Pabllc Sector Unﬂer




Name of Piblic Smoﬂ}ndu'tnkw: where
the Ccnmn' Mmmlal Mkﬂf)’ For«e

R mt (quban) IR
‘ ':(2) Tatieorin Harbow' Proyect. o
b jf(3) Nmnml Instmmmu Ltd.,
e Jﬂdxvpur.., o

(4) Indian Telopbonc lnduslrial
i Nami A e

(B) Pardally Inducted
(1) Visakhapatnam Port - |
{2) Bhilai Steel plant =
(3) Rourkela Steel Plant
(4) Haldia Port
(5) Space Research Centre, Thumba.

Coimbatore-Ooty-Khozikode Microwave
Radio Rehy Systen

*369. SHRIE. R. KRISHNAN CWill
the Minister of COMMUN!CA’!‘!ONS be
pleased to state

(a) ‘whet her the Cmmbato:e—Ooty-
Khozikode expansion of chrowave Radio
‘Relay System has been taken up for ingal-
‘bmon work; and ' o

(bj 1f so; thfv‘ pwuress m;de in _this

i "mﬁ mmsm

C(8) Yes,'S

_plyof «qulm.a;m

| _AFFMRSbemem

o land and Meghalaya are not aﬂowin; msher

‘Technical Assaciation hais urged ‘Governs:

. OF COMMUNI- _

mymmw ¥,

"370 SHRI AB/
SINGH' Will the Mimstor

»(m) 'whether the: Gnvemmemiof, Nwa

Missionaries to function in’. thc Sme
cept the. Chrisuan Mlmonanes. aad

(h) il’ $0, the reesons thereror?

- THE MINISTER OF sTA‘n‘z :‘N‘ THE
MINISTRY OF HOME: AFFAIRS AND
IN THE DEPARTMENT OF PERSON. E
NEL (SHRI RAM NIWAS- MIRDRA)"V :
(®) The ‘Governments of Nagaland- and
‘Meghsiaya have not imposed ‘ady- restric- . -
tions on the functioning of any religious - f
‘organisations:or on the right.of any ofga- -
nisation or individuals to propuue my' .
religion.

{b) Does not arise,

Encomgmem for setting up ol’ Suall ' ‘
. Paper Mllls f o

#374. SHRI M. mmAMU'mU
Will the Minister of INDUSTRIAL DE- -
VELOPMENT be plzased to ttate -

s .

(@) whe,thcr the It;dmn Pulp a.nd Papot

rient to encotirage 1he setting up of ‘small
papcr mills in the cqumry, and L :

(b) if 80, tha renction ol' Govemmen‘” ;
thereto? ' :

‘ - THE mms-raa OF- mnusvm

Euw'iwo‘n bmﬂ ey i



-mmhm
w:s iu mﬂbﬁ is

‘WBI hr mmm

375, SHRIMATI SAVITRI SHYAM :
SHRI CHINTAMANI . PANL
,QMB! s :

mthe Mhmte: of HOMB A!‘FA!RS
be m«l to state :

, wh'thuthe mennon of Govern-
Mhﬂlbmduwn towards & news item
' ‘Winm Indion Express dawed the
20l September, - 1971 whorein _the Chief
Minister . of Tamil Nedv seid that they
wiauld lauach a stir for State autonomy;.

] wlmhe: the Chief Ministers of some
. mhermes have also ‘made such stuc‘
'-',meMs,

i (c) .r 80, the nature of demands ‘made;
‘ (d) the reaction of Govemment there-
: ;eo 7 :

. ’1‘!{5 MINIS‘I’ER OF STATE IN THE
- MlNlS‘!‘RY ‘OF HOME AFFAIRS
,:(snm K. €. PANT): (&) to (d).
‘Government have seen the news item
Cin:the ‘“Indion -Express’ - dated the 20th
-"'Semambcr. 1971, The comments of the
" Government of Tamil Nadu on the news
‘item are awaited. However, the State
‘-Gwcrmmthadrepoued earlier that while
.‘vaddmssm 'S meetms in Maﬂns on the 19th
iSopwmber. 1971, - 'Dr, ‘M. : Karunanidhi,
Chief Minister of Tamil’ Nadu, ssid that
A_mmwmu the: demund’" for
o sepirate Tamil Nadu and ‘jt'wis nbw
,wttmfonh its. Tequest. for msre powers: io

mm m:

m:umh mm of oriegting v
mmmmwam

: ‘,lmium”m nmm,

-Will the Minister

“sije:States. He also stated thet the demand - D
suamwéomy bui been  diowsd 0 - H

problem u'm
mﬁtd!. Goverament hwa nlnfu'-

* Quustions relacing 10 Coacio S 4

tions Bavebeen studied in depth by the
'Administrative Reforms Commlnionand_,\;
. the Study Team appointed by the Commi.

ssion. Thohdministmtm Reforms Com-
mission have come. to the conclusion that
*the provisions of the Constitution govern- - -
ing Centre-State relations are adeqguate for
the purpose of mesting any situation or
resolving any problem that may arise in
this ficld’. The recommendations of _the.

. Administrative = Reforms = Commission

on Centro-State relationships are under
examination. The views and reac-

" tions of the State Governments on the

‘recommendations of the Administrative
Reforms Commission have aiso been
solicited.

Shortage of Cement

*376. KUMARI KAMALA KUMART :
of INDUSTRIAL
DEVELOPMENT be picased to state :

(a) whether the attention of Govern-
ment has been drawn to the new items
appearing in Newsday (Evening Daily
of Delhi) dsted the 2Sth October, 1971
under the caption *There is shortage of
cement and Government seeks Bi; Bugi-
noss help .

Ab) if 50, the reasous therefor sﬁd the ;
staps. taken by Government fomtthe .

domand therefor: and -
() the names of Yoee big Iwum who
‘Bave agreed 10 sot w

ot plamts 2. - -




f'_immll: ‘position, it was snticipated that
."nnvaly might fall short of demand - by
. abotit § million. tonnes in 1975, Govern-
_roent, therefore, issued a Press Note call-

-ing for applications for setting up of new .

 capacity for production of cemont.  Appli-

: ‘naﬁom were received from interested entre-
pmxenn Letters of intent for a capacity
of about 3.3 million tonnes have already
‘been issued. Applications for a further
cpplcny of about 9.0 million fonnes are at
various stages of consideration. These are
expected to meet the anticipated shortage.

Profit eamed by H. M. T.

*377. SHRI SARJOO PANDEY :
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether the Hindustan Machine
Tools Ltd., have earned a profit after run-
ning into loss continuous for four years;

P
(b) whether the profit so carned has

made up the losses suffered by the
Hindustan Machine Tools Ltd., and

(c) the causes which led to the profit ?

THE F‘M'I-NlSTER OF INDUSTRIAL

DEVELDPMENT - (SHRI. MOINUL

HAQUE CHOUDHURY) : (s) Hindustan
‘Machine Tools Ltd. mades profit of Rs,

30.78 lakhs in the wear 1970-71 after
incurring losses in tho ysars 1967.63, 1968-
69 qnd 1965.70. It made profits enrller
'fmms&svmmv..- ' ;

(u) no,ssr.ifmomor these 3 yoars

is compared with'the' profit mide in 1970-

,_;mmwsulmmvo

On . thé ‘buis‘ ofthe mwlas mdt m '

from Rs. 16.42 crores and ‘Rs, 1667 crom
. demand for ~cement. wisg-vly the v

: tuultcd in a proﬁt dunng 1970-71

7. 'But mha totﬂ picum.sinou ﬂwime;é .

(c) !nmue in ﬁw prodnmlon and sulos..’ N

mpechvelyh\1969-7o to. Rs. 20.37 croies’ |
and Rs. 2043 crares mpecﬂvely hln

e

!un-irymhﬂM/- Bﬂumm
u;cam Cnlm T

‘373- SHRI N-. E. HOR,O . . L
SHRI»’K. MALL.ANNA“:;

Will the Minister of INDUSTRIAL -
DEVELOPMENT be pleased to refer to -
the reply given to Unstarred Question No.
192 on the 25th May, 1971 regarding the -
inquiry against M/s. Britannia Encineu'm "
Company Ltd., Calcutta and mu

® whether Govommem have linw o
examined the report of the lnvasttutiu o
Committee; and

(b) If 50, the recommendations made
therein and the steps taken by Govemmt
to implement them ? .

THE M!NISTER OF INDUSTRD\L :
DEVELOPMENT  (SHRI MOINUL
HAQUE CHOUDHURY) :. (a) Ycs, Sir.
(b) The Committee came to the finding
that the closure was due to the fouowmﬁ-, =
. (i) Financial mis-mmment ¢
(i) Faulty prodncuon and saho
_ planmng S C
(i) Absmceofpmdentpumhm ma 3
inventory policies. : o
(iv) Additions to cnpita.lanm deopm o
under nﬁlizmon of capadty L
lewiam‘ : SR
i TheCommitm hueometo the aonclu. C
sion that— - - : K
L tbeproducﬁon ofmennmnugm
- -i8 ‘not" oritical 40 the. country’s
roqxdrcmmn and tlm




£ Rs

tak fovar of the minage.
of thi; Crming under Tndustries
o ‘pmcm and Rezullﬂon) Act, 1951, -

Muuﬂamam of this Comosny mav not be

| -taent md Réxuhtion) Adt, l95i

Mufueaihnnf’!’enphm

. '-’319‘ "smu mw wu'.m SHASTRI:
o (wm the Minister of comvwmcu‘ncf«s
B v‘ﬁeplemd to swe v

. (a) the fnrnula for tha creatioa uf a
'm. honc Dismct

(1) whether the lea Telephone System
- having. more than ten fhomnd Teles
: phone connections' and ’

S : v‘_if !o, the reasons -for not crezumg
L thﬂ’am ‘l'zlap}wne District ?

U IBE_;‘mmma OF- .commuch-
. TIONS. ($HRI H. N. BAHUGUNA):
. (a) At presgnt. formation of a Telephone
e Dvstrtct is usmatly coasilzred on . an ad hoc

’ basis:-when equipped capacity as well a8
e workmg cannections emd 10,000,

h:u beea referred to S

zu biﬁs of the ad hoe rom-{-.

.

“lakhs  without "any

P"”M . Of . ComMMERNNR " the Minlster of PLANNING be pleased to

not 'umxmmmhmgtml mwa»

'mqunder the Tndustries’ (Develop- _

- -and- Jammu. & Kashmir, -

a. Sir. It has mmtly ex::eedcd _ ‘,

o) The'quunan of wuivhg appmm! o N

380, SHRI RATORO STNGH:  WHI

the cnuntry s econmme gromh md

(b) if ao, thu -steps’ couumpmad :ky

: Guvemmem to remove imbalance inthe

regidnal economic :ruwth ‘and to -create
employmeat potentm in- overy catc;ory of
industwy? :

THE M’INISTBR OF STATE IN TR‘E
MNNTRY OF  PLANNING (SHRI
MOHAN DHARIA] {a) and ). A sute-

ment i laid on the Table of the House.

. Statement

STEPS TAKEN TO REMOVE REGIONAL
. IMBALANCES

The Government of India are aware that
regional imbalances exist in the country’s
economic growth.  The steps taken by

Goveriment to remove -these imbalances

. in economi ¢ growth and to create employ-

ment potential in various directions, are
sot-out belowt—— - .

<(1) In  allocating Central assistance
among various States for the Fourth Five
Year Plan, after providing. for the require-
menis. of the States ‘of Aswam, Nagaland
which  have
special problems, 109 of the sum availablé

- for distribistion- by way - of Central asyis-
--tance has been aljocated to -the: six. States

‘of .. Bihar, - Orissa,- Rajasthan, K.erlh,'
Madhy Pradesi and Uttar ‘Pratiosh “whosy
per capita icome was: balow the ntiomu"
lverazbr : i




" ment of kill and border areas.

BECERO R

[0 by B, 798.23

utilise all the additional resourced which

,  AGRABAVARSETIO 193 (SARA) Wit dnmvers

. crones durigg sy Fourth Plai. period. s
 being metbythec:enm,-o that they can -

! they ‘oan ‘mobilise during the Fourth Five |

: Yﬂ‘«"}’l&ﬂ mnod for ﬁnmcins thosr dcve-
- mmz proammme.

(:ii) A bbetal patm'n of Cantml assi-
“sumca has been ‘evolved for the develop-
The entire
. expenditure on their - development “progra-
"‘mmes ig‘being metby the Government .of

mq;a within the total Central assistance
for each of the State ooncerned 90% of
the amount of expenditure incurred in this
behalf in Meghalaya, Assam, Nagaland,
Jammu&Kashmlr (Ladakh) and Hima-
chal Pradesh (Lahaul, Spiti and Kinnaur
districts) s given as a grant. The balance
of 109 is treated as loan, The pattern of
Central assistance in the hill and border
districts of Uttar Pradesh, Darjeeling
(West Bengal) and Nilgiris (Tamil Nadu)
is 509, grant and 509 loan.

(iv) An important measure for reducing
disparitics is accelerating the . pace of in-
dustrial development in backward arcas.
The districts needing attention have been
_identified and notified with the.cooperation
of the State Govermments in pursuance
of the criteria laid down by the Pande and
Wanchoo Committce Reports. Preference
is being given (o such areas in the location
of large-scale industrial projects in the
public secior, mowdcd they are found to
befeasnble on tecbno-cconomtc danndera-
tions. The Licending Committee also

gives - preferential treatment to applncat:om .

from me hackward regmna.

(v) Rl. 32 50 crores have bemaliowbed
sduring the Fourth Five Year Plan. for 489

 loymietit - bas ‘aiso been lauached with.a
v prtwition of Ra 50 crom per mn‘;”

o ’!‘ribqt mopment B!ockc und« 8. Cene

P. :
ment of new uhits haang a total ‘ﬁxed”ln-
vestment of not more lhan Rs. 50 lnkhs
each, in {wo selected districts in each o

_the 9 States identificd as indusfrially Baick-

ward viz. Ardhra Pradesh, Assem, Bihar,
Jammi & Kaskmir, Madhya Pradesh, Naga- -
land," Orissa,” West Bengal and UBiand
onc district in each of the. remammg Stam
and Union Temtor:es Co

(viif) Spocill _ brogrammes ‘of ' lafgs
magnitude are being implemented for the . .
benefit of the weaker sections of -the ‘rural’ .-
porulation and for the developmem of dry E
and arid.areas. These special programmes .
are being sanctioned -and’ implemented
under the guidance of a Central Committes
of Coordination presided over by & Mem.
ber: of the Planning Commission. .. An
cfficer of the rark of Additional Secrcta:y
is |he_Mem'ber_-Sccremry of this Corl:ih\'it- i
tec. 46 Small ' Farmers’. Development .- -
Agency Projects, 41 prajects for sub—marsx- S

~ nal Farmers and Agricultural Labour and

24 Projects for farmers in ‘dry areag have

__been zanctioned, An amount of Rs. wo

crores has also been provided for - an .ints- -
grated programme of yural works. in; 54

. chronically drought tﬂ'ected areas.

(m) A Crash Scheme for rurnl unemg-

(x) A ngl Electnﬁenmn 'Cm‘

" 'v”-ctricxty qurdn

prommm in backwurd um B



" Pourth Five Yeur Plan is menti
© :shom; 4hig is- Girectod 8t re-ork

“ Pian %0 & to scoulerate the pace aad’ ulca-
thed e of ihvestinent in the soondmiy dnd -

1Al 10 re-arciage sectotal priorities with a
view to giving greator attention to producs

tiop-oriented and laboui-intensive schemes

. aiud programmes. - These latter measures
ato designed to crente ‘largeér eniployment

1 ptetitinl io'every catqory of industry and

formsof wonomuc sctivity :

_lun'ol‘ljeuca to Motor Tndustries
Company

. #381, SHRI'Y. ESWARA REDDY :
| SHRIC. JANARDHANAN:

“Will the Ministec of INDUSTRIAL
; BBVELOPMENT be pleased to state:

2 (l) whethzr Government are aware
"Mgbanew Jicence to Motor Industries
- :Company would create a new crisis of over-
. - peoduction in several items of Fuel Injec-
- ‘tion-Byuipment of Automobiles;
R {b)the names. of ftems add - annual
. ‘oxpucitiés for which the licence is granied;

b .{ - tc) e ‘terms and conditions and rost-

rictions, if any, incorporated in the licence ;

" (dy'if the reply to part (4) above be in
: thlﬁrmative, the reaction of Goveritment
i -ﬂthsmo? ‘ '

- THE MINISTER OF INDUSTRIAL

v,-“nsvewpmm (SHRI  MOINUL

.‘:]‘V“V_ mque. caounaun\’) “(®) No, 8ir.
L (b) mm“‘] rcapacity for wlhch the

) ety

-quephom
. Office complex in Camnote i pmmmt,j

" mnmion heenu hs bm lmmd in a
: u‘veryslow pace;” .

" &'smuiﬁuhm"' 1
ls.m.ooo‘

() Delivery valwes 18,6 000,
- (v) Nozzie hoiders  4,08,000 -
(V) Nozzles zzaoooo -

(¢) The expansion licence has buin -
.mmd on the following condmons S

(i) The share- holdmgof Mis. kobert
Bosch, their coliaborators, in the.
equity capital of the company
should be brought down from
579 to $1% within two years

from 4th June, 1971,

~ (ii) M/s. MICO wiil guarantee to
export cvery year to the extent
of not less than Rs. 2.87 crores
which will roughly represent 15%
of the book value of their current
snnual production and 25% of
the book value of their additional
production resulting from the
expansion scheme. They will
also endeavour to raise their ex-
ports to 40% of their annual pro-
duction, without seriously jeo-
pardizing internal requirements.

(d) Does not arise.

'l‘e!eplmo. Tclcmph and Hud I’ost
Office complex m Cnum

*382. SHRIC.K. CHANDR'APPAN ‘
Will the Minister of comuumca-
TIONS bo pleased to siate ; »

(8) whether the construction. of tho
Telegraph ‘and Head  Post




lu‘ﬂm mmmmm had bun ulow .

. but is nmv progressing. umfacwrily.

“Tdcpm&dum

The telephone exchlnge bullding lun
AOW beén completed. :

H.P.'O. amnd 0.1'.0. _

(i) The design of the building had to
be revised due 1o changes affected by the
Jocal town planning authoritics for the
surrounding areas.

(ii) Shortage of steel.

(iif) Scarcity of water required for
building construction.

(¢) H.P.O.and D.T.O.

The requisite quantsty of stecl has been
arranged and the work is now progressing
satisfactorily. The progress of the buil-
ding is 859 and is expected to be comple -
ted by February'72.

Semi-Antomatic Dialling on Inter-
" national Tehphone Clmm

. %383, SHRI VEKARIA : Wil the
Minister of (‘OMMUNICATIONS be
_ phud to state :

(n) w!m'her Indm - will have ‘semi-
. mtommc Trunk- ‘Dialling facallty on some
of the . ‘Imernational | -Telephone Circuits
vfmnmmiddleofthcmym '

’ﬁno.the naines’ 0f the coumriu

'ﬂm il by covre and

. m. tonnu) .
o 1970»7; Rs. 393 crores; czs*
FER m.tomm).,
T2 { Rs. osscrom(, ¢

':f"j» mpmru of wﬁﬁmcﬁul at w&mfﬁ X3

: (b) "TM couﬁtriu ;m wim:h g
auwicrmnknmﬁng # Mkely' tou ¢

" avaitable dre United mﬂlﬂom
 Siates ‘of ~America, - Cinadd 14

Auatrﬂn.smuporeand lomé Emm
countrics, - :

(¢) The cost of the.‘ MI‘W ? ‘
telophone. exchlnge nndn' kmﬂlufonis
about Rs. 52 lakhs. '

Exportof Paper and Paper beard —
and their shortage in the Country -

*384. SHRI V. MAYAVAN: Will
the Minister of INDUSTRIAL DEVE-"
LOPMENT be pleased to state : :

(8) whether the export petfotmnee of
paper and paper board has been’ satis
factoty dutmg the current yur us eom- ’
pared to 1970

(b) the ﬁsures of export of paper lnd‘ '
paper board in 1969, 1970 and for the .
period available in 197); and

(e) the steps taken to remove the

shortage of writing and printing papers
in the coumry ? -

THE MINISTER OF INDUSTRIAL

DEVELOPMENT ' (SHRI = MOINUL
HAQUE CHOUDHURY) (l) 10 ()
The figurss of export of papu' and

paper board during the last two, years m*,f
as nnder - ‘

1969.70 m 384 uom('




e ghodetfan o priathng 453, lieh

~muhamcm4m3.93m.ﬁnnq'_
. 01968 10 445 lakh  tooues in 1970.

ﬂ’* mductma of printing and

vm%ti‘u m ‘Is srq)ually increasing,

Mmmsmly of. Tow . .grammage of

pr;t!t.\m and writing paper. have been
W}pd ‘In arder to mest the growing
demand of pnnung and writing paper
Government have lakcn the followmg

f

paper mills and establishment of
“new units wherever TAW mater-
e jals :mumes permit. .
: (ﬂ) Govcmnwm have
Cyash Prqzrammc for increasing
pr ugtion in the exislmg paper
i “the- provmon of . balan-
cing cqunpment .

Govcmmznt are dlrecting paper
) .::mills to prodw:e addmonal quan-
: tities of wntmg and printing
‘paper in the substance range of
5210 S6gsm. In respect of- all
" new: liconcees they are rcquired tp

-duction is for cultural varleties

.

- the 'supplies . dnstributnon etc. of
"the. various varieties of paper

other,vmous users.

. Secrelary, Wes) Bengal Government abows..
i"‘tbamwkbontlePll;(M)mw"

‘rwndum' and‘

, mmm hava enbﬂmm& m«
* stantial expansion of the existhg

taken up a-

“ensure at least:60% of the . pro-

iv)'Govnmmmt have . constttmed an:
; " ad-hor Committee - to look into

it ‘the uoope'ranoh of Joint .
mitee of Pupcr lndustry‘

Mm o1 ‘.'ﬂi-i wﬁniim‘d by C.P. 1‘:(:01')

(b) !no Qhouamre of thesaidmcrwv :

(c) thc acuon tuken by Govemmnt un K

the points raised in the nmmran&um?

THE MIN!STER OF STATE IP& THB?
MINISTRY OF HOME AFFAIRS: (SHRI-
K. C. PANT) : (a) t0 (c). Facts are ‘belng’
ascertamed from the State Govemmem

" Stady of Impact Man-Made Radio ...
Noise on Human Health, Radio
" and T.V. Sigrials

i' " *386. SHRT K. LAKKAPPA wiit (hc
Minister of (.OMMUNICAT[ONQ be

pleased to state:

(a) whether the Wireless Plannmg and
Coordination Wing of his Ministry
considered  the ‘question’ of studying man-
made radio ‘nois¢ and it nmpaa on the
general environment;

(b) whether it effects on the heaith of
the humas mind and various radio and
T.V. vSi‘gnals _have,algq,bec‘n qtuqigﬂ;: ::a_nd .

{c) the .steps taken to  suppyess its
intcrfering eﬂ‘ects?

TRE' MINISTER OF. . C‘()M'MUNL
CATIONS (SHRIH ‘N, BAHUGUNA) 4
(@) to{c). The Wireless' Planmna and
Coordination -Wing .of the Miaistry. of ’
Commumcatwns i studymz the. effect of
mummde rdio noise on T.V. and-radio"
rweptlon Mememmts aro beoing made

~to ascertain - the extént of . suppression

possible -under - Indian conditions. The

possibility of taking any legisiative. m_’
other mmum-{ Uit t.his regard will b



*387, SHRI

bmdtosmte"

"".lm boen drawn to_the remarks of the
. Chief Minmcr of Kerala on a Resolytion
-puwd by the . Kerala I.AS.IIC.S.

‘Officers’ Assoctanon regarding the sus-

_pension or Mr, Salam; and

» (b) whether thare'; has  been any
" correspondence between the Government
of India and the Govcmment ol‘ Korala
on this subject? .

. THE PRIME MINISTER, Mt‘ms’mn
QF ATOMIC ENERGY, MINISTER OF
ELL CTRONICS, MINISTER OF HOMB
AFFAIRS AND MINISTER QF_ lNFO‘R-‘
MATION AND  BROADCASTING
(SHRIMAT! INDIRA GANDHI)

{a) The Government of Kerala “hive
intimated that the L.A,S. Association has
not passed a Resolutlon prolestmg ngamst
the suspension of Shri M. Abdussalam as
such but the Association has pasbed a
Reosolutlon voicing its grave concern at the
unfortunate tendency to denigrate in
general, members of the All India
Services, On  this Resolutmn the Chlef
Minister stated that any Oﬂsccr who acts

against thc Government’s pohcnes whethcr-

he belongs. to an All lndu Seryice ora
Statc ,SctVch will be pumshcd

" (b) 'I‘here has been no- other ‘corres-
.pondence on the subject betweesn the

‘Government of lndna and the Gowrnmontf

of Kerala

.tlmragnd ~foe’ atolmdubﬁ'é‘

Gowrnment’s attcmion, :

and .
,thmw!‘vj

w‘“ thb
’x.c. PANT) :
_hm »pr_; ti;e ?ms Eepai:t"

g Sigsations mu‘e by somoSmu

o Tor mnﬁn! them mare’ mtonomy ln tﬁeir
B &?-to-day adminisfmmn. i

. SHYAMNANDAN D

. MISHRA : Will the PRIMB MINI“S’ren-

(b‘)wheﬂm therewtn

‘between the State Oovernmenm ad
Gentre, and .

(c) the reuct:on oﬂthontta! Goveras - .-
ment in ttus regard? : :

K.C FANT) (a) to (c) Govermmlt
have seen the relevant. ﬂew: Ttemt in thq L
Indmn Bxpreﬁs dated the  3pd " S,
1971, Attehuon is invited to the 4
given to Starred Question No. 375'-’ oday” ’
in this House. . AT

Seizare of Flles of N, D.MC e anJ.H"

*389, SHRIR. R. SINGH DBO wm‘ :
the Minister of. HOME AFFAER.S be

pleased to sme Db
g

(@) whether the Central Bm‘uu ol'
mvesuganon and the Vigilancs Commiai
ssion in'a co-ordinated raid seized hundrads
of fifes "of the Neav D:thi M-um'eipll«:’.- o
Commiitee; ' G S TR

. (b} if so, the reason for such a raid
seizure of files; ... . e

(c; whether Government’ N )
has buen invited to arsport. in tno Timew
Indin of the lsrd July, 1971 in_thu regard;

w(d) it 30, the reactcon ot‘ qucm

mﬂ MTNISTER GF STA EI
MINISTRY-OF HO‘WS AFPAIR
(@) to I d.)




skt mogisn of sein it
wadesiskon b the N.D. M. C., mgu-r
803,90 Iakhtonney in on ity way,. MMTC

ma-mmam to the Cutral

Vigilence Cominiasion. had collected "the
m reporss from thel office ef the

' mummuu Iu E-ghmhg

Y, _sx-uu INDRAJIT GUPTA : Wil
“the’ Migitter; of INDUSTRIAL DEVE-
‘ml‘ be-pleased.to staje :

')'wmhernm s "atill considerablc
y in several engineering vaits

eriala,, umcuhrly steel; and

gy tfso.the steps taken 1o provide
. enough rawmaterials to the engineering
" indestry - 16’ cnsire fuil ‘wtilisation. of its
,’mk)"

‘, THB MIN!S‘I‘ER OF INDUSTRIAL
'm.vnomsm (SHRI MOINUL
WBmOUDURY) (a) Thereisa
; geoersl shortage of certain industrial raw

- materials like steel including stainless stesl,
\mmrme has resulted in under-untili-

; --nﬁm nt' esmcity in some engineering.

- (b) Wmu v&ewto ensure better utili-

.,ution of 'thé capacity in the engineering
- industey, thewpply position of raw mate-

) i!roviewad periodically and necessary

-eomctim are applied. During 1970-71

"_'mwl was imported and import licences
| wére issved for approximately Rs. 200

mu against a total import of approxi-
o mdyahkh!onpﬂ of -steel in 1969-Y0,

*ﬂmdm'lnsthemt ofthemt u)‘-
’ ‘-. subatmth! quan;lﬂn pf,,

e e

mmtry due to shoriage of e

-4qtal quantity of 5'Slakh tonnes of

| ;M;mmrcmm which are m‘ |

m of m‘ 6 h&hm '2 fakd. :
tonwes bad arrived and asothier guantity -

-approximately

» 1 Iakh tonnes wﬁwh inm«gﬁipm; o

Further quaotities  totalling . 2.6¢ “akk,
tonnes havebean ordered and would mive.

- by the endof the ﬁmnculyw ‘Asa’

result of liberal import there has been

nomuluuryeﬂ‘ect ‘in the. open ‘market

prices and the position ‘is expocted - 10
improve as the imports materialise.

2. An' Intes-Ministerial meéting was
taken by Minister of Industrial Develop-

. ment -on 2nd September, 1971 to review

the position in regard to the availability

" of steel in the coumry. At this moeting

f¢ was decided to release in the first in-
stance Rs. 5 crores in free forcign exchangs
to be allocated to actual users for small

" balancing requirements which need not

be canalised. It was also decided at the
meeting to examine quickly the possibili-
ties of stepping up further imports of
steel.  Steel worth about Rs. 50 crores is
expected to be imported between Novem-

ber 1971 and March-April, 1972. The
system of reporting the availability of

steel will also be streamlined so that exact
indication about the stocks of steel mate-
rial available in the country i known to
the Government. The system of distribu.
tion particularly in so far as the small
scale units are concerned, Is being revie-
wed. As a long-term measure, it was
decided that the Working Group set up by
the Planning Commission would examine
the requiremionts during the rest of the
Plan period. so that steel consumption
could be planned with reference to t!w

) pﬂormu

3. The import pakicy for ‘industrial raw -

materials is alxo reviewed from timetotime.. -

The import poficy of 197172 oontdm

special provisions for. import of lxmw':
: whdch are, in ‘work thort~aupp1y* *rhc-__; 5




. ‘apply fap xmpon of raw mammls fm over
'ﬁ pcriod of séx: months ata: time. -

4 'lhezmpom policy also prov:dcs for
pev&ew of entitlements of Actual Users.
Cases of Actual Users, when it is establi-
-shed that the operation of existing import
policy has caused undue hardship and is
likely to affect _industrial production, are
considered for import by the Sub-Commi-
ttee under the CCI&E.

5, Steel materials produced by the main
producers are being supplied to the export-
oriented Engincering Industries on the
basis of the priorities granted by the Stecl-
Priority Committee. A liberal import
policy *s being followed in respect of cate-
gories in short supplv. A special import
policy covering among other things, the
requirements of cxport-oriented engineer-
ing industrics, was announced in Septemi-
ber, 1970, under Public Notice No.l 40--
TTCIPN) 70, daved 11-9-70.

Inter-media mobility of Information
Officers to Ministers

2330. SHRI S.C. SAMANTA : Wil
the Minister of INFORMATION AND

~[a) Whether Govemmem mu Iay a]m';

of officers on the Table .who - arc workhm_"_‘-ﬁ‘
eontinudusly for ‘the last ten. years at.the
Headquarters of Press Information - Burm S

mentioning dcsngnanon. tenure and: years, )
and- . .

(b) the reasons behind the Central
Information Service officers workitg . as
Information Officers "to  Ministers ' 'not
bemg equally subjected like ‘others “to
intermedia mobility ? :

’ A

THE DEPUTY MINISTER..IN THE - -
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM: BIR
SINHA) : (a) The requisite . information
is given in the attached statement.

(b) Steps arc being taken to cifect il}fcr- _
media transfers of Central laformation
Service Offivers of various grades who Rave
been working in the  same organisation
for a long time. The proposed - transfers
will include Information Officers working
in the Press Information Bureau. for mare
than 10 vears. )

Statement ’
S. No. " Name of Officer  Post at 'pre‘sem held Date from which posted
in Press Information
Burcau, New Dclhl
1. ShriT. A Ramiah Deputy Principal Infor- s s 1960
mation Officer , ‘ -
2. Stri R. N, Mahadevan Information Officer 2.12.1954
-8, Shri V. Raghurama Information Officer 17-1- 1957 _
- Ayyar .
4. ‘Bhri Balbir Singh Information-Officer 5-1" 1947"
8, - ShriG. D. Chandan: Anformation Officer 29-5-1948.
‘Shri H. L. Kapoor Information Officer - 25.2-1985
Asststant Information .

Shri B. M. Rathari
. Shri'S. CGi.Lal’ " - Assistant Informatton‘

‘St Tdamati Sehgal -

Officer

Assistant .lnforu_tatign a

- 22 5-1954 R

H 124957

zz-mosa 5




- the Minister  of  INFORMATION 'AND
BR:OADCASTING be pleased to state:

a}.'.l_wl:\gthet Government have noticed
LBl gniﬂwn' Al India - Radio External
: :S‘ervide in "the National Herald during
~Ostober, !971 pleading for greater control
;Zof Extetnal Affairs Ministry over the
'.-ABxlemal Servnee Programmes ;

{b) the machineries for co-ordination
. etween Lis Ministry and External Publi-
city Divumand the Radio for external
_bmtdenm in gencral and for specific
‘;Prognmme and

- (q) how well these machineries are
“working ?

| "“THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND

‘BROADCASTING (SHRIMATI NAN-
: .‘DINI SATPATHY): (a) Yes, Sir.

- (h)' The Director, External Publicity
. ‘Division is 8 member of the Programme
_Advisory - Committee for the External
‘Services Division of Al India Radio. In
~ addition’ External Services Division .of
~All ‘India’ Radio maintains close - contact
"“with the External Publicity Division and
also with other Divislons of the Ministry
'of therm.lAﬂ‘airs so that the broadcasts
" on ‘its ‘external services correctly reflect
" India’s foreign policy. The External Pub-
. licity Division, through the Indian Mis-
. sioms -abroad, provides the All India
‘Radio with feedback on- its External
" Services Programmes and also assists in
r'-:‘thnecrnitmcnt of foroign hnguue staff
nudol w Am

231 SHRI S, C. SAMANTA - Will-

Amdmmwﬂhmw

2332, KUMARI KAMALA KUMARt:
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

() whether Government have given
any instructions to the Tatas, Birlas, Sahu -
Jain and Dalmia for cstablishing large
scale industries in the most backward
arca of Chotanagpur in general and
Palamau in particular ;

(b) whether licences are being granted
to large industrial houses for the exploi-
tation of the mineral resources of that
area and the people of Chotanagur are not
getting employment ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM
OZA): (a) to (c).  Information iIs being
collected and will be laid on the Table
of the House,

Brain Drain

2333. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state :

{a) whether his attention has been
drawn to an article on “Brain Drain in
India" in the Statesman of the 10th Nove-
mber, 1971 and a news report in the .
Indian Express of ths 13th November,
1971 on the grand strategy to lure “Brains”
‘back and, if so, whether our Science
Policyisl’aulty to the extent as peinudvv
out in tbue press reports ; :

(b)wmnmhnwbm tahaby"

eomnmz © ht:g beck mh kdiu c




) thc'-smps ‘bainx takemto cordect - the
Ll dnwbacks of i our Sciénee: Pohcy ?

TBE MIN!STER OF PLANNING
. AND MINISTER OF DEPARTMENT

~OF SCIENCE AND TECHNOLOGY
. (SHRI C. SUBRAMANIAM); (a) Govern-
ment have seen the articles. The Science

. Policy Resolution of the Government of
India (1958) had been examined for the
third time in November, 1970 at a Confere-
nce of Scientists, Technologists and
Educationists, organized by the Committee
on Science and Technology (COST). The
Conference did not find it necessary to
suggest any amendment.

(b) Some¢ of the measures taken to
facilitate the return of Scientists and
Technical Personnel to India from abroad
are given in the Statement attached.
These efforts will be continued.

(¢) Does not arise in view of the answer
given at (a) above.

STATEMENT

The following steps have been taken
10 facilitate return of scientific and tech-
nical personnel t0 India :

(i) Creation of a Scientists’ Pool to
provide for temporary placement of well
qualified Indian scientists and technolo-
gists returning from abroad.

(ii) Creation of supernumerary posts in
approved scientific institutions to which
temporary appointments can. be made
"quickly from among the scientists work-
ing and studying abroad.

|, (iii) The Union Public Service. Com.
mission and’ most of the State Public
Service - Commissions ~ have agreed ~to
treast fndian scientists and technologists
whose particulars appear in National
_ Register as *Personal Contact’ ‘candidates
for Al posts advertm by them. The

Umon' Pubﬁc Semu Commus:on have

mmamm“ao. ‘ 1993 (W )

v!mwm

also mwu arranzumts for mwrvmwfng""’

_ Iddian Séientists md lechunlomsm abmndﬂ
“for postsin Indna. .

(:v) Mmmem\ncc ofa Specnai Soetion g
of the National Register of Scientific and
Technical Personnel for enrolment ; of
Indian scientists and technologists: abroad
and for the circu'ation of their names to

all Ministries, Departments of the. Governs_ .

ment of India, State Governments, Union
and State . Public Service Commissions,’
Universities, Public Sector Industries and
large private sector establishments. The
names of such personnel are published
in the monthly Technical Manpower
Bulletin (CSIR) which is distributed free
to about 3000 organisations all over
India. ' ‘

(V) Provision for payment of travel
grant to scientists, who, on their selection
for appoiniment in research institutions in
India, undertake to serve those institutions
for a minimum period of three years.

Joint Consultative Machinery

2334. SHRI CHANDRA SEKHAR

SINGH : Will the PRIME MINISTER
be pleased to state : :

(a} whether the proposed legislation to
make the Joint Consultative Machinery
a statutory body has since been drafted ;

(b) if so, when it is likely to “be lmro- ,
duced ; and

() if the replies to parts (a) and (b) .

above be in the negative, the reasons for o

the delay ?

THE MINISTER OF STATE IN THB o

MINISTRY OF HOME AFFAIRS AND -

IN THE DEPARTMENT 'OF PERSON-
NEL (gHRl RAM NIWAS MIRDHA) -
(a) to ). Consultmons BIG. bamg beld -
with' the rcprosmtatwes of the Siaff Side -

: i‘of the Natiomi Council saz upu'nder the‘;.



Lsick: of Coordination Between U.P.S.C.
and C.S.LR. in Exchanging Information
lhout Scientists Registered in National
i Regislerof CS.LR.

2335 sum CHANDRA BHEKHAR
©" SINGH ; Will the PRIME MINISTER be
: 'plcawed to statc

T (a) whether the U. P. S. C. applica-

", -, tion forms, for the purpose of recruitment

"' t6 Gavérnment posts, do not provide for u

R 'Smémrsts-cnndxdalc to indicate if he has

. ‘tegistered himself on the National Register
,ofthec 5. LR,

: ‘-f“(b).whether as -a result thereof the
U P.S*C. ‘and the WNational Register
‘ " Cellofthe €. S.1. R.do not co-ordinate
) o aimong themselves to ‘exchange information
- . gvailable with them about the Scientist,
.- either with a view 1o registering him in
C {lhé National Register, if he is not registe-
red of to  help him in providing a job
heﬁt(ing his qualifications, if ~ already he is
L f.'rqus!md/_qnd .

‘ (c) if 50, what steps Government arc
. taking to effect such coordination ?

.7 THE MINISTER OF STATE IN THE

'MINISTRY . OF HOME  AFFAIRS
- AND IN THE DEPARTMENT OF PER-
'SONNEL (SHRI RAM NIWAS MIRDHA):

'mation for cundrdates

to‘ c). The procedun; followed is "as

(u)TheC b ! R. send the applwanon.‘ '
forms and relevant statement of ‘Infor-‘
mation for Candidatcs to candidates on
the'National Regnster who possess quali-
fications, experience ‘etc proscribed for the
different posts, requesting themt' to' apply
directly to the Union Public Service
Commission by the prescribed date. Simu-
ltanecusly a list of such candidates to
whom application forms are sent by the
C. 8. L. R, together with the rcg:steratlon
Nos. is sent to the Commission.

(iii),lmmodiamly after the interviews
relating 1o the recruitment are over, the
C.S. L R.isadvised by the Cammission
of the Officers who were called for inter-
view and who failed 10 appear for the
interview.

(iv) Whenever a candidate registered
with the National Register of the CS.LR.
is selected for appoimmem to a post by
the Commission, the Department to which
he is being recommended is advised to
endorse a copy of the offer of appoint-
ment made to the candidate to the C5.I.R.
for their information.

2. In the light of the proccdure set -
out above, it has not been considered
necessary to make any specific provision
m the application forms, prescribed by the
Gommlsswn for indication by a cand idate
whether he has regisiered himself in the
National Register of the C.S.I. R.. It js
however added that though there -is np
special space or provision as such for
indicating whether a Scieatist candidate
is regmercd on the National. Register of
the C. 8. L R. such & candidate can men-
tion the fact of 'his registration’ with:, the
C.S. LR anywhere in his applicauon or .
against the column. antitled. 'Addiﬁinml

: »Remarki' The proccduw:indtmodé; bo




’ l‘ricu of Papér

- iSINGH : Will the Minister of INDUS-
“TRIAL DEVELOPMENT be ‘pleased to
-state'*

' (a) whether the paper industry has
again demanded an upward revision of the
prices of paper and there is complete
_stagnation and near paper famine in the
coumx"y as a result thereof;

(b) if so, the action taken by Govern-
ment 1o stave off the industry’s attempt at
creating an artificial paper famine asa
retaliation ‘measure against Government's
refusal to accede to their demand for a
price risc; and

(¢) how and by what time this paper
shortage would be removed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE.
LOPMENT (SHRI GHANSHYAM OZA):
(a) No, Sir. Some paper mills in West
Bengal owing to the special eircumstances
prevailing thcre have, however, represen-
ted their case for an increase. There is
somc shortage of paper ‘in the country
which is not on account of the above
mentioned demand for rise in paper prices
but due to the gap between the overall
production and thc demand for paper in
the country. '

(b) Govm;ment' have set up an Ad-
hoc - Committee on the Paper Industry
which keeps constant watch and takes
appropriate aetlon on the producuon and
Prices. of paper and also’ neea to the equi-
table - distribution of. paper amongst . the
vanous consumer sectors. o

(o} ‘All out el!'oru ‘dfe: bcmz made to
_increue pnper production “through- - &
“Cragh . P

2336 SHRI CHANDRA SHEKHAR

ume’ ‘n‘hdnﬂoby iberal sl from Telovinton, viewers that ever,

'(MKA) erlm dnsm: 66 '

hounsmg for creaﬁon of additwna! oapcg 5
city in : the’ e:ustmg miusasweliasm-
blishment of new paper mitls i in -the pﬂ\mc

"and in the public sectors. A Public’ Sector -
Corporation has been set up with this: end o

in view. It is expocted that the supply

position of paper will gradually, improvc'
due to these measures,

Death of a Mcchanic at high-powered. - -
Trausmitter site at Khampur, Delbi - -
2337. SHRI JAGDISH CHANDRA ' .
DIXIT : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state : o
(a) whether any Committee 'has'be?n v
sct up by Government to probe info the
sudden death of a Mechanic at the htgh
powered transmitter site at Khampur,
Delhi due to alleged negligence of some
Engineers; o

{b) if so, its constitution and terms of
reference: and

(¢c) the time by which it is hkely to
submit its report to Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATIGN AND
BROADCASTING (SHRIMATI NAN.
DINI SATPATHY) (a): Yes, Sir. _ o

(b) and'(c). A copy of the Govérn-
ment’s Resolution containing the compo-
sition of the Committes, its terms of.
reference and the time likely tobetqkeq
by it in submitting its report is laid. on
the Table of the House. [Placed in Library. o
See No. LT—1191/71]} ‘

Commlmoning of Ncw T. v Tﬂm‘ h =
New Delhi A .'f :

2338. SHRI JAGDISH CHANDRA .~

DIXIT : Will the Minister of INFORMA="

TION AND BROADCAST!NG be pw L
to state :

-{a) whatherﬂmc ‘are’ persfmm mm- -




not that clear and shadqws and lines are
v bnms formad in Tclev ision plctures as also
]failnm of tetecasting is tnkmz place very

- (b) ‘whether our Ensineers_are not able
0 remove these defects in telecasting;

(c)' if so, whether any help from the
" German suppliers of the transmitter has
" betrt sought by Government ; and

".{d) if mot. the reasons therefor and
. .other- steps contempliated to rectify the
-+ defects?

+ . THE MINISTER OF STATE IN THE
 'MINISTRY OF INFORMATION AND
_BROADCASTING (SHRIMATI NANDIN]

~ SATPATHY): (a) There were complaints
of ‘unsatisfactory reception in the initial
stages from certain parts of the city.
There was no defect in transmission but
- some adjustment of TV sets were found to

' 'be . necessary. Owners of TV sets were
~advised to take steps accordingly. There
are no.complaints at present.

(b) Does not arise. . 4
{c) No, Sir.
“{d) Does not arise.

. “Increase in Age Limit for 1.A.S. and
P Allled Examinations

2339, SHRI RAMACHANDRAN
' KADANNAPPALLI : Will the PRIME
. MINISTER be pleased to state:

" {a) whether the Union Public Bervice
“Commission and the Administrative Re-
forms. Commission have recommended to

- increase,the age limit for . A. S, and allied

exunmations: '

" (b) if 50, what ace their recommen(u.

m«: uwmtchinu on m‘ the new Te!e-
- vision Tower in_Delhl, the pictures are -

" THE mms*rm .vwsm'ra..

" MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
'NEL (SHRI RAM NIWAS MIRI?HA)

(&) to (c). The Administrative Reforms
Commission in its Report on, Pcrsonnel
Administration has recommended that the
upper age limit for entrance . to the compe-
titive examinations may be raised to 26.
This recommendation relates to the IAS
etc. examinations conducied by Union -
Public Service Commission and is under
consideration of the Government,

The Union Public Service Commission
has not made any recommendation in this
regard.

Crushing of Cetton Seed

2341, SHRI DHARAMRAO AFZAL-

PURKAR : Wili the Minister of INDUS-

TRIAL DEVELOPMENT be pleased to
state :

(a) the State-wise quantity of cotton
seed crushed for extraction of cotton-seed
oil; and

(b) the steps proposed to be taken by »
Government to increase the quantity of
cotton-seed crushing ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
(a):

Siate Quantity of cotsonseed
crushed during 1970
hy the Units borne on
the lie  of DGTD

Uakhs of tonnes) -
1. 'Andhra Pradesh 0.4
2. Gujarat : .07
3. Haryana - _ 014
4. Madhya Pradesh . 024
3. Maharashtra - L.76
. 6. Mysore . . 047
7.

ToiNegs 0w




facture of vanaspati. The refined cotton-
-seed oil is exempted from  excise duty.
.. ‘Morcovet, the fabrication of machinery

. for extraction of cottonseed-oil by expelier
process and by solvent extraction process
has been arranged indigenously.

tﬁgtmwrﬁmiiqmwﬁmﬁi
wmfmmgmm
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" “duty Tor use otoomm soed oil in the manu-
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Supply of Essential Commodities on
subsidised Rates to fxed
lecome Groups

2343. SHRI P. VENKATASUBBAIAH §
Will the Minister of INDUSTRIAL -
DEVELOPMENT be pleased tostate ©

(a) whether the desirability of sub-
sidising the purchase of essential commo-
ditics to give some relief to the fixed
income groups has been considered; and

(b) if so, with what results and the
steps proposed to be taken in this -
direction? .

THE MINISTER OF STATE lNTHB .
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
{a) and (b). 'The structure of emoluments
of Central Government cmployoes is part .
of the terms of reference of the Third Pay -
Cothmission whose final report is awaited. .

C.nphim regarding MW o
!wse of Building Funds by th o
Pre-'rrutoflndh ’

2344 SHRI AMARNAm vmu-q »
SHRIK LAKKAPPA' L

‘Will the Miuimr of mmmaﬁou

ve AND BROADCASTING be plesed o




mptaiut& rqwduﬁ Wt&m unauthor:bod

‘building funds Toaned by Gowrn- ’

tment, 'f/a the Pms Trust of Ihdla,

, '(b) whether Government have  held
;.anqutm-y into these complaints and, ift
; thc results thereof; and '

I

- ,\;,_((—’)‘;the further action proposed to be
L taken, in the matter?

. THE:. DEPUTY MINISTER IN THE
X “MINXSTRY OF INFORMATION AND
..V BROADCASTING (SHRI DHARAM BIR
i SINGH) : () Yes, Sir,

“{b)-mnd {¢).~Department of Company
v_;Affalrs who undertook an inspection of
: “fPresq Trust of India have received the
- “Inspection Report under Section 209(4) of
7 k¢he 'COmpanies Act. The chort is under
) t}icw consideration.

Commuml Tension at Sevalapurai
(T.N)

" '2345, SHRI BAKSI NAYAK :
'+ . SHRI M. K. KRISHNAN :

_ . Will the Minister of HOME AFFAIRS
- bepleascd to state :

(a) whemcr the attention of the Central

. Govemment ‘has been drawn ta a report

gt ¢ the ‘Patriot dated the 13th September,

' 1971 -sfating that Sevalapurai, in Arcot

: Dismct in Tamil Nadu is in the grip of

wmmunal tension between the . caste
‘Hindus and Harijans;

" o), whether the Central Government
‘have tecetved any report in this regard
ﬁm)ugh the State Govemment and

. (c) xf lo the t‘mdmga thermf ahd

 MINISTRY OF ] nous Am\ms (SHRI

; ,d} ﬂw qctmn. 1[ a0y, . bmm u)wn to

F H. MOHS!N) (a) Yea. Sir

(b‘; to (d) State Governmem have benn o
requested to send ‘a report, which is.
awaited. 5

Central  Government - Minksters - -
owning Houses and Plots in
Delhi

2346, SHRI BIRENDER SINGH RAO:
Will the PRIME MINISTER be pleased
to state :

{4) tha names and number of the
Central Guvernment Ministers who own
houses und plots in Dethi in their own
namic or in the names of their family
nembers relatives: :

{b) the number of piots buitdings held
by them in each case individually; and

(¢) the estimated cost of Jands and
buildings held by them or in the names of
their family members relatives?

- THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) to
(e). A Statemcent containing the required
information is Iaid on the Table of the
House..  [Placed in Library. See No. LT-
1392/ : C

Jndgemént for Acquittal of 8
Cabam Daicer

2347\ SHRI K. BALA’H!ANDA~
YUTHAM " Will an’ Minister ofHOMB_
AFFAIRS be pleased 0 siate :

(a) whcr%m e amcle appeum in awf'

3 Bliez’ dma m _n‘b Sep&amber mx




judgeatent acquitting | - gv

aabmt danect, ‘has been broucht to. -

the notice of Govctnment* md

Y if se, 1he Mdtion bf‘Goverﬁﬁ'cmt.
thmto’

’ 'ma MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-

' NEL (SHRIRAM NIWAS MIRDHA):
(a) Yes, Sir.

(b) The judgemgnt is being examined
by the Government. of ‘Maharashtra.

Sinking of Lakkar Bazar in Sinita

2348. SHRIG.Y. KRISHNAN : Will
- the Minister ¢f PLANNING be pleascd to
state ©

(a) whether Government arc aware that

(b) whether thc Rldgc and some parts of
-the' Lakkar Bamr have sunk by more than
* two Teet; and ;

" (¢} if so, “'the. reredial steps taken by
* Governmentin this regard? -

THE MINISTER,QF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a)and (b). At the
request of Himachal Pradesh Government,
a team of two experts visited Simla from
31.8.1971 to 2.9.197) regarding slides and
subsidences duc to heavy and incessant
rains. The term concluded: thgtsthe basic

rock structure ofiaSinisl: Hjlls i aef in-

volved and?abe nebveiev i poufpeed to
“the over-burden on the northern slopes, of
rthe F N gesine®  Slnla:i§ing.dhe; , affected
"Baitionile

o HHIURHER a1 iitstiepont. h
rceohiﬁ{'%eﬁ’gxé&rﬂﬁ W&Mrprx i

ensineerin. aohuion 10 tlw,pfoblem'muu
_be devised, - The team “has &lso recommen: .
" ded " the" setting ‘up of .a hill-side safcty _,"‘1

commitiee to keep acontmnus watch, ,
ansure :mplomoutatlon orsafety maasnmv .
thiat may be evolved and to regume dcve-
lopment in the Simla urban areas. These.

recommendatlons are under the comidcrt- a

mon of the Himachal Pmdcsh Govcrnment -

Survey for Setting up of Medium
Scale Industries in Ceylon -

2349. SHRI R. R. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state : :

(a) whether Government are planning
to undertake survey for examining the
feasibility of building up ‘medium acl.!e.
industries in Ceylon; : :

(b) if so, the terms and condltnom
thereof; and

(c) how for it wiil benefit India?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-_
LOPMENT (SHRI GHANSHYAM OZA):
(a) to (¢). During the course of bilateral
talks between India and Ceylon held in..
September, 1971 the following five ficlds of

. industries were identified for investigation

and follow-up *action with a view to pro- -
mote industrial cellaboration(between
the two countries : — 5harrt

LG GRS iRY,,
(i)  Giass’(giaassheet; Rud popabpimic. .
glass) to be based on silica sand -

A “M&lm»&mhm Yuathitics in
Coylama viis ni mnu.)admhs

@Gid) Refractories.

GhHITREBES Mwmm tyfcs g
ZRA T ddd AR "
THM SRWFIeRGH! wﬁw‘jj
d bmm&fﬂﬁxbmm%cw' Yor (e




“‘iudmiu

‘Vtho volume of trade between thcm

Hmonndnm to the President by
. M. Ps. amd M. L.As. Levelling
2 Chrges Agaimst Chicf Minister
" and Ministers of Haryana

2350 SHRI MUKHTIAR SINGH

MALIK :
'SHRI BIRENDER SINGH
- RAO:
SHRI MUHAMMED SHERIFF:

Will the PRIME MINISTER be picased

. tostate:

' (&) whether some Members of Parlia-
et and M. L.As. from the State of Har-
yena “have recently submitted 8 Memoran-
U7 dum to the President of India in which

" they have levelled some allegations against
vma Chiof Minister and pther Ministers of

(b) 4f so, the nature of allcg,almns.

- made

: _f"': 6rderedby00vornment. and

Lo 'ed to be taken in the ma!ter?

orfma the - services of con= - October 1974, nw memorsadim’
sitants . froim' the 'National Industrial
Devlipment Corporation to jointly under-

feasibility !tudles in reglrd to the

Oobpemion in the industnal ‘field is
‘expocted to strengthen cconomic relations
‘between the two countries and increase

(c) whether any - inquiry bhas been

(@) if not, the action. mken or propos-

* THE MINISTER OF STATE IN. THE

'Mmis'r'nv OF HOME AFFAIRS AND
I pPARTMBNT OF PERSON-
RAM NIWAS MlRDHA) :
.;;;Tam and tbe Dcl Cloth Mill

contains ceruin allegations of mmonduct.’

abuse of power, irregularities, otc. mhmv.
' Shri Bansi Lai, Chief Minister of Haryana

and others, and js under examination. .

Embezziement in Delhl Municipal
Corporation :
2351.  SHRI B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any enquiry was held in
the matter of embezziement by the Delhi
Municipal Corporation staff; and

(b) if so, the outcome thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). During the
course of audit of the accounts of Veteri-
nary (Cattle Pounds) and Property Tax
Departments, two cases of embezziement
came to notice. JInvestigations revealed a
suspected mis-appropriation of Rs. 46,913
and Rs. 27,000 respectively. The matter
has been handed over to the Special Police
Establishment for investigation.

© Setting up of Joint Sector lhdqstrigl o
Projects in Punjab

2352, SHRIM. KALYANASUNDA-
RAM: Will the Minister of INDUSTRIAL
DEVELOPMENT be . plcased to sxate., :

(a) whethnr thc Puruab Oovernment'
have sought ‘Centre’s approval for #ts pro-
posal to set up- joint sector indistrial pro-
" jects in the State in. col!abonuon with the




E Mmlswk OF . smma N "ma N

‘ INISTRY OF INDUSTRIAL DE-
'VELOPMENT (SHRI GHANSHYAM
. ~OZAY: (a) Yes. ‘Sir. . The Punjab State
* Industrial’ Developinent Corporation -has
- sought Central Government’s approval for
~associating M/s Delhi Cloth MillsLtd.,

.- and M/s Tata Oil Mills-Ltd., in the imple-

mentation of certain projects for which it
has been granted Letters of Intent. -

(b) The matter is under consideration
of Government.

Suggestions by Expert Committee on
Unemployment Re. Changes in
Statistical Methods for Assess-

ment of Unemployed

2353, SHRI N, K. SANGHI: Will the
Minister of PLANNING be pleased to
state:

{(a) whether the Chairman of the Ex-
pert Committee on Unemployment has
suggested certain changes in the statistical
methods for assessment of the unemployed;

(b} " if so, the drawbacks in the existing
method being used by Government for
assessment of the unemployed in the coun-
try;

(c) whether Government have consi-
dered those recommendations and the
- precise changes that the Government pro-
pose to introduce to make the assessment
of the unemployed more realistic; and

{d) - the extent of the unemployed and
the rate of absorption during the three
years - of the :Fourth Plan according to
. Government’s present assessment? -

- "“THE MINISTER OF STATE IN THE
B ,_MINISTR'Y OF  PLANNING

" generated in- the three yeirs of thjef‘fouﬂh
».Pla'n.‘ ol T

, (SHRIL -
' "-»MOHAN DHARIA) (a)%o (d) Tthom- -

sipects: ~rogarding. ‘ estimation of
cmployment and  employment.- uaum "
tion, has suggested ‘that (1) the cotcepts’
of  labour force and of: mmm'
-of unemployment and: undet-empioy:
ment in terms of man-years as'adopted i
developed economies are unsuitible for
economy like ours with its preponderance. . .
of self-empioyment and’ production witbm o
house-hold enterprises; - (2) -estimates; 9!‘ o
unemployment and uudcr-emploqunt
presented in one dimensional magnitude
‘are  neither . meaningful - nor useful.as
indicators of the economic situation; (3) .
‘studies should be undertaken = to obtain. -
data on different segments of the labour
force, taking into account important dis-
tinguishing characteristics such as region, .
rural-urban residence, status of workers, -
educational attainment, age, sex, etc., and
(4) various improvements should be made
in the collection and presentation.of data’
by agencies such as the Census, National:
Sample Survey and Employment. B‘xch‘m‘x,c-' ;
es. The suggestions made by the Commit;ec -
were examined in consultation with the
varions agencies engagod in work relating"
to employment and manpower, Some of -
the Suggestions have already been imple-
mented by the data collecting agencies.
A comprehensive labour force survey is =
proposed to be undertaken' by the Na«
tional Sample Survey in 1972:73. Selected
studies are proposed to be undertaken in
the field of emplovment in pummnoe of =
the Commmecs recommendatmns ey

1n' view ‘of the kbove it. hns not  been.
possible 1o work out any reliable. es'mim'te'.’
of the unemployed-or cstumams of cmplny- f
ment opportunities which | hava been:

It 1iay, h0wever, be pumtc' ‘oat Imt



Wmltlm.! ‘

0 '»prosroiﬁmw»havebem drawn up
id “hre:being implemented gince the year
4. The -spocial  programmes . J4hus
muma inctade Small Fauners Dexslop:
mt m«.(mna 5.crores ), Agencies
*Murginal - Fammers and ... Agricul-
$ar4s Lobourers (Rs 47.5 cra:es),‘ Rural
‘Works . Programme (Rs. 100 crores), Dy
ping: 'Programmes (Rs. 20 crofes)
}.Area’ ‘Development Schemes (Rs. 15
i “gpobes), Ie€ddition, the Crash Scheme for
.. "Rurel Empioyment; which “has been taken
o fvtﬁ dunng ‘thecurrent year; is expected 10
"t iprevide “émploymeny: for 1000 persons on
C Anaversge in each District. A provision
" of Rs,50 crores has'been made-for 1971-72
‘ - 0 this. programme. A provision.of Rs, 25
"‘-ctumhasahobxen made in the Central
'Budnet f5#°1971-72 for.schemes specially by
‘lhslmod - suit the educated unemployed,

. %ﬂuﬁm anmeefs-and technicians. The
L “imafn . programmes ‘approved relate to emp-
s %mnt of teachéfsin the tmmary schools,
: ,mm engineering surveys; - setting ip of
'ummm centrés, extending assistance
Jtocntféureneurs for- setting up small scale
© ménstha, ~investigation of road works to
e beundarukcn in.the Fifth Plan, building
" unpr ol design units for rurall water supply

. audmvidxdg assistance to entrepremeurs
"L Tormmising up of petrol dealerships. These
' mumm*m expected to provide emp-

- “Joymemtdn,mdaage pumber of teachers,
" .engineers, diploma holders, drartsmen,
graduatés and. matriculates besides semi-

'V.“”&:ﬂ&! and hdkgk‘fﬂed workers.

- ’M“m‘%y BHE.L.
(RIS
nZIM, mSﬂlt 2 MRWAL - KISHORE
= 8HARMA - Will the Miunister of INDUS-

" TRIAL DEVELOPMENT be pleased to -

: ﬂm".o\ i

"’ﬁhhrat"’ﬁeavy Electrl-

%é‘h"ﬁo“"’

o .uzi.. ...h‘tn

,emminx inorused enwloymm‘ !
‘m Kupmg jnvxe_wmespcdﬂ‘

mmowm niost Ancute. certain

s ear 35‘:’& profit for the .

(c) # not, 1_he msans for wms m other,

- ‘units, and

() the steps Governmcnt ptopose to ‘
take to avoid loss& in tbese units ?

THE MIN!STER OF STATE IN THE
MINISTRY OF INDUSTRIAL, DEVE-,
LOPMENT (SHRI GHANSHYAM OZA):
(a) Yes, Sir, in the year 1970-71,

(b) No, Sir.

(c) The Units started production from
different dates and manufagture products
which have different periodn ol g,estatnon.

e

(d) One Unit has. earncd proﬁts anda :
second unit is expeqed to ecarn profit in
1971-72. Order book pOsmon has bccn
improved by special eﬂ‘orts and ‘skills are
being built up so that the third plant also
breaks even by 1975-76.

o

Faeii ® agan & gwe sAw A qw
. %Y wqrgAr

2355, st weniven. oy v ;

F7 wtuifs fewe mﬁag TATT AN
gnsafe: -
(%) gy fewfes 2w v R
& g eaifye AR K,

(@) afx g, @ 37 asdt & Am
aar § wEt wewew ¥ gOw i
frd wrd & govmaar & ot vy gEe
st ¥ Y6 o anf fiear ardr,
1. SRR g SR



i ot Wheitre qfie ¥ fpsfee
O B et & fraidega ot
AT SR W PR e ¥ frg
wor ¥ ufir fewré § 1

ardl felr o ioife dredal
Wi qrwg o & &R, faardt oeg arat
¥ areang ereaTEt & e
® X & mawrd gy & o =i
fis a7 fadelt ggaie Y Surfes g
M ERN §, SoTer uTE YRRy Ove X
¥ swifirs fed ord 8, faaw) wfiad
_dox & qrawrey ¥ aqeey §

H. M.T. Afmer '

2356, SHR! HAMENDRA SINGH
BANERA : Will the Minister of TNDUS-
TRIAL DEVELOPMENT bov phtnd ]
state: ’ KR

() the prowt of. thﬁ unit of the
Hmdmun Machmc Tools Ltd - 8t Ajmer,

(b) the pl_'ooedure ofrecmhment in tt«a
Wd U!m? ’

‘of non-availability is received f; !
. Employment Fxchange, recruitement to'thes

'me mmsm op su*rs IN THE

: ;A‘FFAXRS%-: p:ema to stm v

m‘ﬁm* a!ﬁ!ﬁ . m
"‘* hmmm b

mﬁﬂ%mm S

Pmmm iu the onit - concerned
"April"ID soit vadue of prodvction: dut
1950-11" has becn of the order b

lhkho ’

(b) Remntment to all pom‘upm B
500/-, is smade through the loul B
ment Exchange. . Only after a cert

posts is made throvgh advertisement.

For posts carrying salaty- exceeding. Rs. .
500/-, recruitment is made from the open:
market by sdvertiscment ‘throtgh sefected
vational. newspapers. - An-officer of the
State Goverrment is represented on ,ﬂl “
Selection Commlmes .

Capscity -of Heavy Electricals (lndh)
114, Bhopal o

2357. SHRI G.C.DIXIT: Will'the =
Minister of INDUSTRIAL DEVELOP. .
MENT be pleased to state the total capa-
city of the Heavy Electricals (India) -Eimi-
ted, Bhopal at present?

THE MINISTER OF STATE IN'THE
MINISTRY OF INDUSTRIAL DEVE- '
LOPMENT (SHRT GHANSHYAM OZA): ~
The production capacity | of Hamm.,

‘Bhopal during 1971.72is Rﬁ. 42 :croves
. -gross, . taking into account the fwﬂiﬁa.

mbluhtd am;' the mus dew.loped

Pallee EM h Mnnmxunge Cugp
. in h!plhurl mmlco (West Bcnnn

2338 SHRI RATTAN‘LA'
MAN Will the Mmistet




mxs-ru OF HOME AFFAIRS (smu
' 'u. MOHSIN) (a) snd ®). Facts aco

" Beogal Bundh

- 2369, SHRT JAGANNATR MISHRA:
" Will'the Minister of HOME AFFAIRS
e pleased to state :

-, () whether West Beagal witnessed a

' Bundh on the 27th August, 1971 ;

:(b)-brhe&hermny'eﬂ'om. were -made to
. 'tm it H

(c) ﬁf s0, ouu:ome thereot ;

_ (d) the approximato loss smtamed dnc
j”%‘d'ﬂ'undh -and

L (o) the steps Govcrnmént ‘contemplato
- ta check a Bundh of the type ?

'THE MINISTER OF STATE INTHE _

[‘j_mmmv OF HOME APFAIRS
. (SHRI'K. C. PANT) : @) to (). A Bengal
" bunidh was observed on Augast 27, 1971
" ‘The bundh ‘was supported by six trade

‘umion . ‘bodies namely ths GITU(CPM).
: UTUG (bolh RSP lnd SUC), A[TUC,
TUCC (FBM) and the HMP Appeals
. made” tothuleadmoﬂhese ‘tride union
vbodiu to desiat from the bandh call in
viewmt the. pnvul!inz smution did not
" set with wweu L

)No assessment: of the monemy
._m#fﬂ»lmsummdon acsouat oT

“"?"v'f'v;en-bhthop-ophtopurm ‘umlr wml

clwad mhr‘l

Amrest’ of malguuon Ctnna at B L
Mmmmhwem
" 2360, SHRI SATPAL KAPUR ;' Wit

the Minister of  HOME AFFMRS bo :
pleased to. state :

(a) the total number of'forei;nen, ’

arrested in the country during the last one
year on charges of theft and other crimes;
and

(b) the specific steps Government
propose to takp agaiast them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (8) According to the infor-
mation available, 366 foreigners were
arrested during the year 1970 for vanous
offences.

(b) Suitable action has been taken
against them uader the appropriate law.

Applications from Industrial Hoaves for
Expansion Programumes

2361, SHRI KRISHNA CHANDRA
HALDER: Wili the Minister'of TNDUS-
TRIAL DEVELOPMENT be pleased io

(a) the toml number of applications
received from the Industrial House during
the last three years for the expanmon of

. their existing capasities 3

(b)tlummu or tbc mmm oon—

wms tnd ‘

(c) me eoux number or}‘npmbuiom




f"'f‘ “ﬁ“w‘bﬁwmﬁndm!ml Boum .
‘Identificd by rhe : ILPIC Report, Scparate
. information’ regarding these Houses. has

" ‘beéen kept only from after the announce-

ment of. the new Licensing - Policy on. B

18-2:70. - 130 applications for expansion of
" capacitics have been . received from these
. Houses from -19-2-70 10 31-10-71.

. (b) Details of applications 'on which
decisions are yet to be taken are not
normally publicised.

(c) One licence and 9 letters of intent
have been issued so far to the Larger
‘Industrial Houses. 22 applications have
been rejected while 5 applications have
been withdrawn, cancelled or otherwise
disposed of. 93 applications are still under
consideration.

Colgate Palwolive (I din) Private Ltd.

2362. SHR} SHASHI BHUSHAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

¥
(a) whether Government had received
certain complaints in the past that the
tooth paste tubes were being underfilled
by the Co!gne Palmolive (lndh) Private
Ltd;

(b) whether Government are also aware
that they. do not manufscrure tooth brush
but get manufactured from others. at very
_cheap rate and sell it at a high rate after
putting. ‘their'mut on it; and

(c).if se, 1he rcacuon of Go\tmment‘

ahemo? ('

THB MINESTER OF STATE IN TﬂE
MlN]&TR\" OF  INDUSTRIAL DE’V-

:o"(c). Cnmphinu 1o this

}’,g.

(SHRI . Gmmsrmm
m mﬂm m‘ a‘m

8 mﬂr csmu GHANBHYAM OZA)' T
} | L * H ' 'ﬂ

Mtnﬁmﬁ o et

2363, ot mgrles fiy m'

- witw nﬂm hio E
b S S -m
w4 fe

(%) wr  feamw 23 mqv:
1671 % e P wya & wwfwr
quTar ¥ WA WA & weie

fadr & wsduvior aw fedtor F o

aTergTey F 4T IR & wrfmm B
AVE-HIF €I ) * gfﬂrxﬂm m :
Fraya;

(=) *ar arfreardt wﬂh‘t% :
% @w ¥ wod wxd aar ok § el
™ A & Frardr wreg ¥ e wEdly
fafier stz e WX § ;- |

(7) war x@ 7 W g% fawms
atfeeardt geifsd ¥ famr gan;
LA T

(v) afc gf, (@ s ¥ @
g da fawraw ¥ faww oW
mﬂ@ﬁtlﬂtﬂﬁﬂif a taif

mmi?

g, swrer % aq-trﬁ (q’r qmwuo ;
wgfet): (vs) mrt A g im

@1 mz,,wnt m
573 i!;




Mnﬁ!«mn of Chulnll in Small’

I !364 sHRl MIJHAMMBD SHERIFF :
: ':-f_-wm the = Minister of [NDUSTRIAL
L DBVBLOPMBNT bcplusnd to state :

: ‘(:)'whctlm Government have asked the
.small scale sector to manufacture chem icals
-in the country in future; and

';Mmtsmv OF mnu&ram. DBVB- .
(SHRY SIDDIBIHWAR

LOPMENT
PRASAD) ¢ (a) and (b). Wherever manas . -
factute of chesicals i the small scale
sector is Teasidle and desirable, every
encouragemnent is given. A large number-
of small scale units: have come up in ‘the
country and are engaged in  the manufac-

ture of various organic and inorganic -

chemicals and other products. Accordiog
to the All India Survey of Industries, 1968,
the number of small scale chemical units
registered under the Factories Act and

‘their value of production are as follows :

Value of

. .Indﬁst_\r'y No. of
- : factorios Production
(Rs. in lakhs)
o ,'l.vRubbor products 394 2529,56
.. 2. Plastics & Plastic produc t 218 1861.64
- 3, Partilizers & Heavy Chemicals 235 ‘ 2845.98
4. Dyestuffs 73 900.72
5. Vegetable oils, inciuding
'tolvent extracted oils 76 ©1210.24
.6, Paints, Varnishes and Lacquers 119 1476.05
7. Insecticides, Fungicides and
- Weedicides 41 ) 700.95
|8, . Drugs & Pharmaceuticals 434 , 4135.36
9 Soaps&glyeerme 73 756.11
10. Perfumes. cosmetics and other :
| toilet preparations: 89 : 1009,38 -
© "1V, Other Chemical products

353 - 2isney

Loanl um-ndlu nganut Delhi
¢ Maonicipal Corporation
. 2363. SHRI H. K. L. BHAGAT : Will
. the Minister of HOME AFFAIRS be

Mdton&te
(l} the wwhmum of!oandmtohu

the' Slst Mm:h. 1971, lnd

paid to the Central Goverameat by the
General Wings -of the Municipal- Corpo-
ration of Dethi, Delhu Tnnsport Unden-
takiug, Delhi- Blecmc Suppty an& Sawage
Disposal Undarmkm;s. semu&e!y. I-l ol'l




duotobopmdwmrch mu ‘
THBMINISTBR OmeINTHE

lmhed

Srnnmu
‘Question . Municipal  Delhi Blectric  Delhi Water  Dolhi Road
- Corporation  Supply Under-  .and Sewage = Teansport .
of Delhi. taking. - Disposal = Corpputiou
. . Suppty ST
Undertaking L
(Rs. in lakhs)  (Rs.inlakhy)  (Re.In iakhe) (Rs. in luk!n)f ,' :
(a) The total amount  447.02 6588 3165 137990
of loan to be
‘paid to the Central \
Goverhment as
on 31-3-71.
(b) The totat smount L
of loan not paid so 163.84 - 484 822.40

far which was due
to be paid by
March, 1971,

Arrest of Custodian and Manager o|f
the United Commercial Bank,
Calcutta

2366. SHR1 C. K. CHANDRAPPAN :
Will the PRIME MINISTER be pleased to
state :

(8) whether - the Custodian of the

- United Commercial Bank and the Regional

Manager of Calcutta of the same bank
have been recently arrested; and

(b)Y if 80, what are the charges against
these two .officials of the Bank and the
action taken by Govemmem
mattey? :

’“ﬂi’. MIN'ISTBR OF STATB IN THB
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM. NIWAS MIRDHA) :

(8) and (b). Yes,' Sir. The Custodian and

the neg:omd Manm \vcre crreabed in

in the

August, 1971 during enquiries resardm
alleged violations of sections 4(2) and
22 of the Foreign Exchunge Regulation
Act, 1947. They were released ot bail by
tha Chief Presidency  Magistrate,
Calcutta. e

The matter is under investiggtion. The . .
Custodian has been relieved of his churu -

as Custodian from Ist Scp&embor w1,

The Regional Manager of the .Bank at
Calcutta has been placed under intecim
suspension from the date of his

Cormptson clmgcs against Am
Organisor, Director-Genersl
Smruty Knnm Area
2367, SHR! VIKRAM . M\HAJAN

Will the Minister of HOME AFFMRS be :
pleased t0 state : o

(a) whethar eormp«on um MM'

| rogistered by the. Geateal - Buress u"!;.}



'm M!NISTER OF STATE IN THE
mmsmv OF HCME AFFAIRS (SHRI
C PANT): (a) Yes, Sir. Acasc was
. -'tesistcml by.the Cesiril Bureau of Investi-
. man on 641970 ‘against Shri V. V.
Molma. Area Oruniur Dharamsaia.

(b) chort of thn Central Burean of

: !mmtwmon revealed that a false travell-

ing allowanoe claim was made and obtained

by Shri Mongia. Departmental proceedings
ate beinj instituted against him.

Sarhr Committee Report on
CS.LR.

2368 SHRIJYOTIRMOY BOSU :
" SHRIR.V.BADE:
' SHRIB. R, SHUKLA

. Will the Minister of SCIENCE AND
" TECHNOLOGY be pleased to state :

(A) fwlm‘be&'ﬂie ‘Sarkar Committee of
- Inguiry on the Councll of Scientific and
- Industrial Research. has submitted its

‘b-uccnd panofthe Report; .

g t’b) if so, the main suggestions made
“_t!meia and .

- ,(c) ﬂ;‘p tégéfiop of Gbﬁeyigment'thcreto?

'mn mnm'mz OF PLANmNG '
: AND MINISTER OF DEPARTMENT
OF :SCJENCE AND TECHNOLOGY .
W Yu. '

SHRIC, susmmmmu)
* Bir, 00 mhmgm,wn.»

(c) The reoommendations of the SQrkar '

‘ Committeo were consideredby: the Directors

of the National Laboratories and Research -
Associations at a Conference held on 24th
and- 25th October, 1971 at Poona and they -
have expressed their views. The recommens.

-dations of the Sarkar Committee are boing

considered in the light of these views.

Sarkar Committee 'Report on
CS.IR.

2369. SHRI BISHWANATH JHUN-
JHUNWALA

SHRI INDRAJIT GUPTA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Sarkar Commitee in
Part-1 of their Report has suggested sweep-
ing charges in the set-up of the Council
of Scientific and Industrial Research;

(b) whether the recommendations of
the Sarkar Committec have been consideregi
by Governmenv and ’

«) tfm. the recommendanona which.-
have beon acoepted for implementation?

THE MINISTER OF PLANNING
AND  MINISTER OF DEPARTMENT
OF SCIENCE AND ' TECHNOLOGY

" (SHR! C. SUBRAMANIAM) : (a) The:

Sarkar Commitiee in Part-Il and’ not in.
Pari-l of their Report bave rooommended
the followin' major chnnges ln the lat-up

oftheCSlR.. e

i) The: otmctivc aud mojor wﬁvi'v
 ties’ of the CSIR uhould;coal!ﬂ .
of reuirch projecia. ormhwv



OR

| " Committee on Science

(i)

(iv)

G

e

The_research programmes. of the
CSIR shouid be evolved in con-
sultation  with the National
and
Technology. .

The 'Board of Scientific and
Industrial  Research  (BSIR)
shonld be abolished and the
Directors’ Conference should be
placed on a formal basis.

The Prime Minister and the
Minister incharge of the port-
folio under which the CSIR is
included should disassociate
themselves from the office of the
President and Vice-President of
Governing  Body and should
retain connection as Chairman
and Vice-Chairman of the
Society. The Director General
should be ex-officio Chairman
of the Governing Body with
four Directors and experts to be
nominated by the Government
the objective being the inter-

nalisation of the mapagement of

the CSIR, The same pattern
will be followed in the National

Laborntones where the Director .

will pe Chairman. and 3 to 4

Project Leaders. and 2-3 experts

members. of the  Executive
Committees.
‘The. Governing Body of * the

" CSIR should be supported by &

strong “technical S‘ecmﬁnt at

B the: Headquarters

)
Ces ..\.‘.gmnpgd into thﬁ mml’iﬂs 0

'l’he hbﬂmone; lhou!d be

o etysure maximum intamcnon and

‘Committee was laid.on the Table: °”'°"k

Parbll oI tho Rnport of thoSarm-

Sabha on 24.11.71. A copy of the Re

Is available ln the Library of Parlhm,qnt

(b) and (c). The recommendaum of i

the Sarkar Committee weré considered. by - o
the Director of the National Laboratories = .

and Rescarch Associations at a-Conferante .
held on 24th and 25th October, 1974 at
Poona and they have expressed their views,
The recommendations of the Sarker
Committee are being consxdmd in the '
light of these views. :

Shortage of Teuck Ind Bus Tgret n‘
Tabes in West Beagal

2370. SHRI SAMAR . GUHA. Wﬂl

the Minister of INDUSTRIAL DEVELOP- j B

MENT be pleased to staw:

(a) whcther the West Bengal 'I‘ran:- )
port system is facing a crisis duetown- :
city of tyres and tubes;

~ (b) whether about 50 percent tmoh
and buses, particularlyin the rural arcas .’
have been compulsorily garaged for mtol -
tyres aod tubes; and

(c) whether black-marketing of tym -
md tubes is creating trouble? o

7

" THE MINISTER OF smram‘i‘ﬂi 3

MINISTRY OF ' INDUSTRIAL DEVEs .
- LOPMENT (SHR1 GHANSHYAM .OZAR . -
. Anformation .has ' been called.
: for from the- Government of Wat anl o
and will, on’ recelpt. belaid on
';\ m‘the l-toune v

@) .to (c).




e ';nn RANEN SEN wm the
’{_vl‘mMMSTERbe pleued to state:

"n ,M:echer thequota reserved for the

- Scheduled Castes and Scheduled Tribes in
ﬂovemm semces is not filled up

(b) i 50, the reasons therefor; and

. 4{6) the steps, if any, taken to improve
the intake of . the Scheduled Castes aund
. Seheduled Tribes into Government serv-

7O THE MINI‘STBR OF STATE IN THE
'MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). From 1964 onwards, the full
-quota of vacancies reserved for Scheduled
‘Castes and §cheduled Tribes are being
; led with the candidates of these commu-
“mities in JAS and IPS and Class 1 & II
-Central Services, recruitment to which is
made on the basis of IAS etc. combined

} competmvc examination. Similarly full =

. .quota of reserved  vacancies is being flled
. in the Indian Forest Service from 1968
,'-onwmls. However in certain posts parti-
_xnlarly in specialist and technical posts, all
the vmnmes reserved for Scheduled Castes
" and -Schedyled Tribes could not be filled
by -candidates of these communities

" -because ‘Scheduled Castes or Scheduled - -

- Tribes candxda.tes fulfilling even the mini-
- mum - qualifications andfor experience
" prescribed for such posts ‘were not forth-

o ) 'ﬂ'ic following steps have been taken
j“bythe Governmhent for improving the in-

“take of Scheduled Cistes and Scheduled | v
“Fribes candidstes miustvnmc!enauv—. Cen

: edt‘orthem

m‘ dirwt mim.%o 2 myicd :
H poat wre iniodeased by § yosrs inthe .
7 cuse of mdmm Jelonging to

Scheduled - Castes. a: s«mm_j;

' Tnbes

G

The cnterson for relaxation in

.standa.rdu of mitabﬂuy in favour of

Scheduled Castes aud Scheduled
Tribes has been redefined in the
instructions issued on 25th July,
1970. Under these instructions for
appointment  against reserved
vacancies, candidates of these co-
mmunities could ba selected even if

' they do not fulfil the general stand-

(iii)

3

ards of suitability as long as they
are not found unfit for appointment
to such posts.

Where requisite number of Sched.
uled Castes{Scheduled Tribes candi-
dates fulfilling even the relaxed
standards are not available to fill
the vacancics reserved for them in
non-technical and quasi-technical
Class I & YV services/posts filled
by direct recruitment otherwise
than by written examination, the
best among the available Scheduled
Castes/Scheduled Tribes candidates
who fulfil the minimum educational
qualifications prescribed for such a

" service/post would be selected to

theé extent of the vacancies reserved
for such catcgories. In order to
bring such candidates up to the
minimum standard necessary, for
the maintenance of efficiency of ad-
ministration, they would be ;wen
in-service training.

The procedure for ldv‘ert;ninl» the
vacancies veserved for Scheduled

. Castes{Schoduled Tribes has been

revised with effect from 31st July,

-'1970. The reserved . vacancies in the

‘posts fitled by selection would fnow

- s adwertised caliing - for wpﬁca

- - tigus of Scheduled Castes/Schoduled




: ment prove mfructuom, a second

. ing -for applications. of ~ Sched-

uled Clstesl Scheduled ' Tribes -

'candidnm as . well as general
" candidates. The general candi-
dates, however, would be consider-
- eod only if Scheduled - Castes/Sched-
" uled Tribes candidates are consider-
ed unsuitable for appointment

E ~ agminst such vacancies.

(v) Instructions have been issued that
Scheduled Castes/Scheduled Tribes
candidates should be called for
interview on a scparate day ora
separate sitting of the Selection
Committee. :

(vi) The period of carrying forward of
reservations have been increased
from 2 to 3 years. Attheend of
this period, vacabdcies reserved for
Scheduled Castes could be utilised
for Scheduled Tribes and vice versa
thus reducing the chances of
lapsing of a reserved vacancy.
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’ ‘Ueilisation of Foreign lovestment
"~ .- and . Know-how in India

- 234, SHRI
SHARMA: - Will the Minister of IN-
DUSTRIAL DEVELOPMENT be pleased
-to state :

{(a) whether some foreign countries
‘have offered to invest and know-how for
colfaboration in India for the development
* of industries in the country;

®) . if so, whether the investment will
be utilised according to the Plans of the
Indian Government or their own plans;

: (¢) how far such industries, if establish-

od,. will be able to solve employment

problem both among educated and unedu-
euﬁed personnel; and

‘ . (d) the expccted income to be carned
by India?

" THE MINISTER OF STATE IN THE

~MINISTRY OF INDUSTRIAL DEVE-
‘LOPMENT (SHRI GHANSHYAM QZA):
. {a)and (b). Government have. been 'ro-
" ceivinga number of proposals for . foreign
&llabontion- in regard to setting up of
" industries in Indis. Government recognise
_ the desirability of = continued inflow of

fordgn techniat know-how and even invest -

ment in sophisticated and essential field on

‘g selective ‘basis. Each case would be
: Wmm own merits and. :decided

./ in aceordance with the policy and decisions

- oﬁhaGovemmem of India:

C would be mpxom andthe’ expcied in -

NAWAL KISHORE -

come-to be: caried when' thm induatms -
bre sot up, as it would ¢epend on the nums .’

‘ber of proposals approved and the numhar
-of pro;ects actually set u.p 3

‘Effect of Maharashtra Raw Cotton
(Procurement, Processing and Mar-
keting) Act, 1971 on Cotton Prices

2375, SHRI K. G. DESHMUKH : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

{a) " whether thc Mahasrashtra State
Government have recently enacted an Act
towards monopoly purchase of indigenous
Cotton in their State:

(d) whether the execution of the said

Act will be from the next cotton season of
1972-73; and

{c) whether this provision has resulted
in steep fall of cotton prices in Mahara-
shtra in this season of 1971.727

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA:
(a) The Maharashtra Raw Cotton (Pro-
curement, Processing and Marketing) Bill,
1971, whereby all raw cotton trade will be
done through the State agencies, has been
passed by the State Lagislature and awaits
the President’s assent.

(b) The State Government are comem
plating to iraplement it from Jst July, 1972.

'(2) The fall in pricc has beon noted in
other States also and may. be due to in-
creased indi;enous production, and mcms-

ed impoﬂs, m 1971-72.



2376. SHRI A K GOPALAN 5 S

'\ . 'SHRIMATI BHARGAVI THAN- -

', E KAP‘PAN o

‘Will the Minister of lNFORMATION '

" AND BROADCASHNG be pleased to~
Smte s

{a) whother the attentlon -of Govern-
ment has been drawn to the difficulties
faced by the newspapers'in Kerala owing
to the shortage of newsprint ;

(b) whether Government had received
any representation from Kerala regarding
this ; and

(c) if so, the action taken by Govern-
ment to supply enough newsprint to
Kerala ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM
BIR SINGH) : (a) to (c). Newsprint is in
short supply and has beca declared as an
essential commodity. It is not allocated
Statewise. Allocation -is made to indivi-
dual newspapers in accordance with the
policy framed by Government every year
in the light of anticipated supplies of
indigenous newsprint and the quantity
proposed to be imported within the foreign
exchange resources that can be imade
available for the purpose. No representa-
tion has been received from ncwspapers in
Kerala regarding shortage ‘of newsprint
within the quantity admissible to them
" under the Policy. However, some represen-
tions have been received about the delay
in receipt of supplies and necessary action
has been taken on them.

"Low Indastrinl Growth

2377. SHRI GANGADEB :
©'SHRIP. M, MEHTA :

Will the Mlmster of PLANNING be
pleased to State :

(@) whether the low lndustml growth.

has wonicd fhc ?hnnen ahd the P!amnng

Gommlssion hu nﬁlled “l’ar demlsa infor«? l

* mation from the Central Mmimios on .the
Vprospects of investment "and. production |
"in thcmdustrla.l sector in the remajning
" two and a half years of the Fourth Plan

. period; and’ o

(b) whether the Planning Cammnmon" -

has taken serlous view of - the shorb-tnlls‘_
in many sectors in the first two' 'years and .’

has sought the views from the Ministries
whether these projections for the rest of

the Plan period would be such as. to.. take
care of the plan targets 7 - L

THE MIN]STER OF STATE IN THE
MINISTRY OF PLANNING - (SHRi.
MOHAN DHARIA) : (a) and (b). The
present low rate of industrial growth' has,”
no doubt, been a matter of concern ' to the
Planning Commission. The '
Commission had requested the Mlmsmes
to furnish information regardmg the out-
lays required during the rernammg porlod ]
of the Fourth Plan keeping in view the -
progress made in the implementation of \
the projects so far. The Commission had
also requested the Ministries  to' ' make an
appraisal of the capacity “and- production -
likely to be achieved in different industries
as compared 1o the anticipations earlier
made in the Fourth Plan,

In the light of the above mformation _
and the discussions held subsequently
with the Ministries on the- subjact, an
appraisal of the achievements likely to be
made in the remaining period of the
Plan, as also of the measures for aceel:ra-.

-ting industrial production and investmem.

is being undertaken.

Complaints Re. Post Office Savings
, Bank Frauds - o
2378. SHRI P GANGADEB:.

‘ "SHRIP.M. MEHTA: - .
Wil the. Minister of COMMUNICA-
TloNﬂbepleased to. Smte IR

(a) whether his Mlmstry bas. receweda

jnumber of oomplaiats of Post Omee Sav- o

Planning



v 2 (b)A'apa‘bid Studj Group .was set up
10 examine the steps to check the incide-

"ncaot‘ Savings Bank ‘frauds, and on the

“busis of their recommendations, the follow-
. :ing steps have been takea - :

(i) Lists of Savings Bank Pass Books
. open.at Branch post Offices and single
-hlnded ‘sub-post Offices which are not
"submitted to' the Head Post Office for
entry of interest and verification of the
‘balance, to be sent to Inspectors of Post
. Offices for verification by actually con-
: uetlnn the depositors.

i _(»ii)-Thc bllcnees in 15 pass books and
"' 10 pass books selected at random, to be
verified by the Mail Overseer or other
laspecting Officer respectively at the time
of each visit, to rural post Offices and
sihllb-’hlnded sub post Offices. At the
. time of each visit, a different set of pass
. booksto be taken up for verification so
_ that during the year, asfar as possible,
" alithe pass books opened at the post
Ofﬂcem verified. ‘

(ui) When any pass book is not availa-
: ble for check, a notice in English/Hindi/
.- Regional Language to be sent to the depo-
" sitor by Regd. post, intimating the balance
.. at credit for confirmation in an -attached
. 5mwe Coveron which no postage s . due,

o (w)A Notwe in red ink to be printed
‘-j‘nn thecoycr of cach pass book _desiring
the depositors to submit ‘the’ paws 'book

" 'for ey of ‘interest and verification: of
bqlmm -each ! year: to ‘the. M Post.
Omcemd aiso watninz tlmn not to. len.ve N

ing the: amount tendmd fm' 6pening a,'.h

‘benefit of rural

-'ofthesndptopcsal?

Savmgs Bank Awoum, o be’ pﬁm in

. Himli and the mxonal lan'uagc also

7)) The receipt issued by the ‘Post

Office for the pass book to be printed in - o
numbered forms and in Hmd: and tbe L

. regional languages

(vii) A poster has been got rudy to
cducate the public regarding the precau-
tions to be taken against’ Savings Bank
frauds and this will be displayed in ail
Branch Post Offices in the country in the
local language.

{viii) Talks to be broadcast over the
All India Radio and the T. V. for the
depositors  regarding
precautions to be taken against S. B.
frauds.

(ix) A Hand book to be issued to Mail
Overseers entrusted with the verification of
Savings Bank Pass Books regarding the
measures to be taken in this connection,

-

Constitution of a Central Board to Coordi-
nate Actlvities of Various Survey Agencics

2379, SHRI P. GANGADEB :
SHRI P, M. MEHTA ;

" SHRI RAM SHEKHAR PRASAD
SINGH :

Will' the Minister. of PLANNING be
pleased to stau:

®) whmha ZS-Mamber Steerlng Group

‘on Natural: Resourcés, set: up by the

Department of ‘Science and chhnoluy.

_has accepted a proposal for the constitu-

tion'of a Central Bosrd to coordinate
activities of vnnous survey a;enc:cs and

(b) if 80, the action’ tahn m"tmmnnce




“NIETRY LOF" PLANNING (SHRI
x@n)m DIARIAY: {2)- A 25 miemaber
Stmmgﬂrouphasheen ut up’ by the
. Pianiiing Commission to make an ssess-
“goent of the natural resources, and suggest
measurea for tbeir exploltatlon to meet lhe

ey azenc;es

sent. The pmltion may: be examined after
the Steermg Group submits its report

§ ‘Seminar on Industrial ‘Research in
: Develapiug Conntries In- Comhlgen,
. Demmrk

" 2380. SHRI P. GANGADEB: .
SHRY P. M. MEHTA :

Will the Minister of INDUSTRIAL

DEVELOPMENT be pleased to state’ :

(@ whether India attended a Seminar

on ~utilisation of Industrial. Résearch in
Deve!opmg Countries

(b) af 80, the suhmcts dmcusscd themm“

and thc dmsions atrivcd at

&l in me scmmar?

effective Utilisatioh or [ndunrin.l Reuarch
© in Developing ‘Countries™, . This nieeting

was held ih Copewhagen, Denmark from .
. 23 mzm Mr,u:!. m; and it 18 hma- -'

" that DY Ateis Ram, fbe’ :ar;nu Divector °

o ﬁesmréh who was inM io m :
- in Ris pcrsuml capacity, amnM ﬂw
ngilng

. he' ﬁmwa S fvg mﬁmﬂ’ "_‘
op B ot pit forward: ‘any proposal
the constitation of a Céntral Board 10 .
dinste the ; oetivims of the wmuus

(b) The qucstion does nol lﬂse ut pre .

mw Eud ATy mﬁ cs LLEE
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: Whe&hyr {ndia had put forward any_.v
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wlwme; an- ‘order of the Gujarat
uvmmeut [forfeiting a Gujarati Book
stioned “quotntioas from Mao Tse
wusetalldebya Special Bench of
Guwnt H»sh Comt,

domnmmi thcreto ?

: THE mmsn—:n OF STATE IN THE
SINISTRY OF HOME AFFAIRS AND
I THE DEPARTMBN’!‘ OF PERSON-

&1, 1991

v ‘ v‘-'_/f.hcoutcomeofthedisctﬂswm?
mk“thtionibfm ' I

- nal Laboratorics,

b)'.-if $0, the reaction of the Union

o W ey fonedt & fg W
"% ¥ ¥ AT AT WY e e

"m&bcmdau emrm of Sﬂm-

tists organised: by the: xum Nmenl;'
Science Academy on the ' 14th Oember'
1971; and 5

(b) if 50, the main points. Miscussed nnd

'mrs Mxmsfsn oF PLANﬁmG

~ AND: MINISTER. OF DEPARTMENT

OF SCIENCE AND TECHNOLOGY

© (SHRI C. SUBRAMANIAM): (a) and ﬂ:)

A conference of scientists momuind

by the Indien ‘Natiopal Science Academy ..
During ‘the discussions .
‘on the “Co-~ordination of Research Acti- '

in October 1971.

vity in India among Universities, Natio-
Government Depart-
‘ments”, some of the participants spoke
about the need for the adoption of parallel
scales of pay in the Universities and
National Laboratories, so as to fucilitate
mobility or reciprocal exchange of scien-

. tists. 'No definite recommendations were,

hotvever, made by the- Conference in this

regard.

Supply of Raw Materials to West Beogal

' 2384, SHRI S.C. SAMANTA : Will
the Minister of INDUSTRIAL DEVE.
LOPMENT be plcased tostaeetheateps

" taken by Government to improve. supplies

of raw materials to West Bengal- in ordor

gto mwe the industms in that Smo ?.

THB MINISTER OF STATE IN. ‘I'EB

- MINISTRY .OF. "INDUSTRIAL DEVE.
- _LOPMENT (smu GHANSHYAM OzA)

o Govamment are wking: lpecm! mm
- for the supply of raw msmaa!ume
o 'Benndinorddt torwive lhz induuttiu in
]'}ﬂm sme. “The fron &Steelconuomf

munw;-wmnmu The num
'.fowlinuonl ‘I - roapeot ofmmmb'



309, Weitien Aasvyrs, [ NORAHAYANA 10, 1893 gs.um

m:-ivad !’rom West anlm also lmnz

»t-eaml on'a priority bam Governsitent is

; ﬂloemplonnz the possibilities of creating
bank: iﬂ West. Rengul in o

- mcr:eas eanntrles

" “2385. SHRI S,  C. SAMANTA will
“the Minister of INFORMATION AND
-BROADCAS‘I’ING be. pleaacd to stnte

‘(a) whether Joint Secretary (BrOad-»

casting, recently undertook a trip to ‘USA
and other overseds countries; and

(b) what was the mission ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN.
DINI SATPATHY): () Yes, Sir.

(b) : To attend meetings of the Joint

Working Group of Government of India
and NASA Officers in connection with
Indo-US Satellite TV experintent.

New Proposals for posnl ufe
lmnnce

'2386. SHRI E. R. KR:S‘HNAN' will

the Minister of COMMUNICATIONS be .

plemd tp sme

(l.) the main ieamm of the new propo- -

saly brought about.in the Postal Life: Insu-
rance ‘as - contemplami

and g M=,wm now mouls

of m«’ Secrctary (mmmthg; to

in the Annua!w_';'" S

Wi v 11

régarding Post ILife Insumnce have beett
mentioned in the Report 1970.7) (Activi+.
tics) of the P&T Depactment, The mam"
foatures of ﬂ:ese pmmsn!s and '

(l) This_ ]
nparscm ehg!ble for ity
T with the Postal Life Insurama )
" may be insured. for A su’m '
. exoeedmg Rs B.SOOJ. .
times his momhly emolume
drawn (rouuded off ta ll'w rext’
lower Rs' 100/-) Whlchever
lower without undurgoin;

. medical exammanom Hns ,
aext birthday . - whotuld twtj
exceed 28 vears,’ Only Endd
ment Assurance policves maty

inu at ages 40.45, 50-55, 58’ and .

60 will be issued. under “this
scheme. Femalé lives dngd
Extra Departmentat  Staff will-’

be excluded  from the - purﬁnw :

' of this scheme. ! w

(ii) The scheme has been upprov:d
by the Government and wc
come into effecl on 1-4-1972

n. Issue of mnvcmble wlwlz L{fa '
pohrm :

(n Under ths s«.hcmea po;

issued at the outset.as s Wh

.Life-policy with premm I
. till the age of . 70, T
- holder, however, has the
. to-'convert it-at .the e
- years from commencn )

7 e to be ', wm Ufcpolmj
C - with pnnhcemnxm m'm



. mmnnt will be :uovmd % m
_the arrearg ofpremll in ?usul-
ments. ‘With this facllity uw-'
lncldonce of lnpse of poﬂciel

(1) Under the acisting lmmw{
1 ments recoveries of - prém;a are
made “from  the pay. of “the

" insurants-and the Accountants-.
- General are topass these credits -
to the P. O, Insurance Fund, -

' : . : ) In some cases the details of the’
;"‘ Qf E‘Idomm Ammnu poli— : ‘ ‘amounts and_the  particulars of
- ‘the insurants from whom these
. S amounts have been recovered

."Bﬂl‘hﬁ' POB(’ Oﬂice Insurance . * - arenot supplied to the Fund.
Fund was issuing Endowment " . These cannot, therefore, be
Assurance policies at ages, 40, .+ - posted to the individual policy
45, 50, 55 and 60. Tt was . . holder account. It has been
obwerved “that- some :of ‘the ©© . observed that there are lump’
Jawans of Indian Army retired . . credits and non-credits and for
l‘fh‘m“f”m lhny WGN. . thc penod prior to March.;
: ,mimmemmﬂ W;‘;udx PO"x o 'havebeen weeded ott. Under' '
;nmn-ws at age n or T propo t ‘
to- - fulfl}. ‘this need the PO, ‘."-;.::::M v::etli\cr“ ﬁum
Tosurance ~Fund:now. issues - . v"“"’".credmcanbe admmd nuimt'
wiicies mafurinn ut ane 35. i ‘

faili 1o pay ptemn “for 12
"mosiths continuously, It can -
be rovived on his paying in one - :

_vhlﬁpiumemmorm mmmm ‘m

l‘.
B




(a) gmnm Tor iptrodction of,_g
-l

‘ mnoomplmdu'ﬂmhed ind U

(b) th!n‘nmbero!townl in’ the fout’-
Southern ‘States connected 30 - f&r wl:h
- ‘Madras TAX? ,

THE ' MINISTER ' OF co,MMUm-f

CATIONS (SHRI H. N. BAHUGUNA) :
(a) Point-10-Point 8. T.D. service bet-
ween Dethi and Madras is likely to be pro-
vided before
planned.

(b) Three Stations viz., Madras (Local

Telephone Systetn). ' Bangalore' and Com-

batore have so far been connectad to

Mldras TAX.

Bumlore-Sa!en-Colnbltm Conul

zxsa ‘SHRIE. R. KRISHNAN : win -
the ‘Minister of COMMUN]CAT‘ONS be

' Pmied o'.mno

(a) whethaubs new - OotxhlSdum. v
beiweea Hanalore-SaiemCoimbatore b &

. v '_“‘,'“"i"“wm' (hkmttl Oll the "2

- Qctobet, - 1971 while  some m“m -

" making bombs; and S

Hsuney ‘work of Microwave Radio Relay

: ;I‘IONS {SHRI H, N BAH'UG:
the end of 1972.73, as L

. ing a route length omooxmund ,

 Apel, 1972

 CHARYYA : Willthe Minister of
“’”N?‘s\b" R“'_":‘” m

amu m - AL

"‘:.'fo: mpply ot enﬂe lnd equlpmnt‘ m
4 --wmm Thcaymm fs 'pm “far .-
comnmmtma if 1973-14 e

" Bombay- Mllll‘ll--'l'ﬁ“lﬁ‘.l M!emnn

Radio Relay Snu- »
2389, 'SHRIE. R, xmsanm: wm I."

j' ; tho Miaister of couuummmom be -
» pleased to mto' .

(t) whether the enginearing tnd m

System of Bombay- -Madras-Trivandriug -
has been completed ud

(b) nf not, the rensonl forvthe

1 THEMIN]B‘I‘BR DF 00.
(a) NO-. :

) anineanns and slte s
hu bean completed in- Bomhay-
aectionnndinn pmsreu for . tha “pont
the scheme; Thisisa mgioro schau

work i ' expected to be oomphwd

Allmd nm Exploml at nexm

2390 SHRI JAGADISH RHATT.

(b) ’f nn ‘he nm of mm km_ T

and injured and thonumberotthoamw
g tedln thiloonnoction? C

rms naww 'mummmm.

. - MINISYRY OF HOME AFFAIRS  (SHRE:
o FH, uonm

) e cb. T




}j}wmumdonme Tablo or iho House on
i+ vpaeipt,

B and Comefr Tl
. Extromiists in ‘West’ &n‘al

. 2391 SHRI JAGADISH BHATTA.

. CHARYYA: Will
HOME AFFA!RS be pleawd to state

‘up for the trial of the extre-.
_Beml. ‘ :

nr w. the reasons thcrefos, and

Mcrfm;mon in West Bengal ?

THB DEPU‘TY ‘MINISTER IN THE
K mSTRY ‘OF HOME AFFAIRS (SHR1
cRIH MOHS!N) (a) to (). The required
K ,ormtton, is being collected and will be
‘_on the Table . of the House on

-smu H. K. L. BHAGAT.

tba Mm«ster or HO‘\{E AFFA[RS

i Times - dated the 24th October,

t ‘& convict in Tthar Jml, ’

. DECEMBER 1, fami:

. MINISTRY OF HOME AFFAIRS. (SHRT,

. ﬂbeen nppoimed by the mm Mmm
* - tion "to enquire into . the . mattcr- nd h

the Mmlster of | .rcport is still awmted

iher'senirhta Jails lnd C;Suﬂ: o

c} ‘tke numbcr of ex{mmsts now'

.-whvthnr thc mtemkm of Gr.wern- h
been drawn toareport inthe -

© Machine Tools Tractor Fagtory at. Pinjore
'v;-wmmpwdmma,pnd T

THME MI'N]STER OF" S’I‘ATE m: THE

- Producﬁon of Watches It H. M. T, Facto- k&

rlw in Bangalore and Stlugar - ,'_‘;”‘:;

2394, SHRI1 SARJOO PANDEY Wl“
the Minister of INDUSTRML DEVE- :
LOPMENT be pleased to state : :

(a) by what time the Hindustan
Machine Tools Watch  Factories ~ .at
PBangalore and Srinagar will start pro-
duction ¥ and

(b) the estimated annual production

‘of watches of these fuctories ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA) :
(@) . and (b).  HMT's Waich Factory
in Bangalore has been producing ordinary
watches since 1961-62 and the production
of these watches during. 197071 was -
3,45,000 Nos. The Company however, is-

. setting up a new. wnitin Srinagar. for the '

producnon of 3 lakhs Nos. of ordmary

. Watches per - annum and expandmg the.

Bauzalore Unit. for production of 2' lakhs.

. Nos. of- automatic. Watches - with " day- -
. date mechwnism. The new. tchémes: are
jlikt:ly tn commence prodwctfon dutms .

‘.2.]9'!2-73 AR R '

(n) by what time the Fndustan




. (0¥ e aﬁmm mm ptoduction )

o ortmc'tm?

<" ‘of Zetor. 20/1/2511 (20 HP) tractors for an’
mnnui capacity of 12,000 Nos. They -are

' ‘thanextiwoyuts

Dgua‘nd by M.Ps.
Nagarwala Scandal

~ 2396. SHRI N.E, HORQ: Will the

‘Minister of HOME AFFAIRS be ploundv

to state:
(®) whether some Members of Parlia-
ment have demanded a - high level

Commission of enquiry to probe into the
‘Nagarwala Scandal’ ; and

(b) if 80, the reaction of Government
thereto ? :

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir. A demand for
judicial inquiry was made in the course of
a discussion.on 8 Calling Attention Notice
in the Rmyn Sabha on 28th May, 1971.

) !nthecourae of the discussion’ the .

Finance ‘Minister had nof agreed to have
L a Judicml inquiry and no such proponl
h under eonﬁdeutitm,.

hqﬁpubl!c-ﬂonof Am'olozkal - n:

Pudlct(olu

'2397 SHRIN.E, HORO: -
SHRI cnmm\mm mm-

it RO&MASTNG b plenscd

| 'n-na mmm OF swma m 'rms_

L Pr oxe havobeen issved &’ Letu-.r of
ntent ‘on’ 25.7. 1970 for the mannfacture -

for an inguiry into

~ June, 1971 and state the prosnmm&.a_

, Theymundermtiny by the Exncuﬂv-
. arc considered favourable. -

| Muﬂm ﬁhﬁ‘mptﬁgf ¥

fijuter of mﬁommn j' .

Wi s

- provisions.of the Indidn- “poal Coto fm‘ :

beniiing publication of astrologicst .pfcdl»

- ctions which create undue’ mh:y mic .

nmong the people. and

THB DEP’UTY MINISIER IN THE .

 MINISTRY OF INFORMATION AND
" BROADCASTING (SHRY DHARAM BIR "'
SINHA) : (a) No,. sie. e :

- pxpected 10 lnrezu!arproductim mthm' S
expected 10 go _ S (b)Does;notariu.-

Progrm in eonmualon of Behosl
Bullding h Kldulpurl P & T
Colony, P‘lllll '

: 2398 SHRIRAMAVATAR SHASTR}.!
Will the Minister .of Commtmimﬁm be
pleased  to refer to the teply. giv
Unstarred Question No, 1704 on the

regard to the construction of School
Building at Kidwaipm'. l‘ and T Colot!y
Plt!l.? . . ;

* THE MINISTER OF ' COMMUNI
CATIONS (SHRI H. N. BAHUGUNA)
Detailed estimate of the work has been.

- sanctioned by Superintending. Buglmat

P&T (Civil) Circle No. I}, Calouttaion
25-9-71 and tenders have ‘also been calle
by Executive Engincer,  P&T Clvil. i

" Enginsder, Civll, P&ET, Parva. ~The
would be awarded shortly, wovlded

2399 SHRI RAMAVATAR,

Will the Ministor otcouuumm.,, oG



T Wom Advisory Comrmttea is
Mﬂmbenconsmmod'?

MMINISTBR OF COMMUNICA-
mns tSHRI ‘H. N BAHUGUNA):

ﬁ) No
(M "The matter is under active consi-
mm Of - theil Governinent - and _.':-'.

npmlmtions are likely to be ﬁnalized*

mthin tbc nexf ong month. -

Opehhg of Teansit Socm&“ for ‘M'..’r "
Servleehelomverdn of Route of

.- Agssmm Mail
NICATIONS hepleued 10 state:
' l’_om facnhty of Ma:lservioc

. le to: Allahabad and ‘Kiul

m by Govornment in this reuard”

* ‘i deen dropped for the present,; . md‘ i
MH nontmue to ran vig Barauni. -

; b)»,.‘l\Dbes ‘not arise: -

Mvocncyelstfm Centre by Former
) Cildhuiuo(lndh -

kY ai;’:. SHRI RAJDEO SINGH : Wil
the Minlster of HOME AFFATRS be
'Mdtomue

;ztnm, theprobable tine by which

RI RAMAVATAR snas-}
¥ m Mitister  of COMMU- '

pmposai for openmg transit -

i, 88 &-resuit” of the proposed o
‘Yhnmne of Assam Mail from -
Bmmi w nmof New Delht to

by i not the swps proposed 10 be
’ Are!ntmnsmps at\e under exammauou

. 'me MINISTER OF COMMUN!CA-
'ﬂoxs(sum H. N. BAHUGUN‘A) [ I
* Na, Sir. The proposal of ' the nmimy; o .
-givert Assam Mail via Kiul and Farskks

Cantre a3 the- “only solaition:. o qn

- flasiparoits roadencles which fhe, mupholﬂ

mwmty of the Statea h-s brnuaht ;

& “The Former C.'hnef Justm of In in

has dea!t with difficult and_ cqmp_lox' §
. -guestions involvihg‘the basic approach to
- the Constiwation,
' Centre-State relations have beén studied in
_depth. by the Adminisirative Reforms
"Commission and the

‘Questions  relsting to

_ Study - Team

ippomted by the Commission. 'l‘hc
Admmrstmtwe Reforms Commission have -
come 1o the concluslon that “the provisions

* of the Constitution governing Centre.State

relations are adequate for the purpose of

- metting any situation -or resolviug-'my
~problem that may arise in this field.”
. fecommendztions of the Admlmstratwe

szorms Commxssion on centro-State

Unﬂm nm:m in Hbmackial mm

e mdumrl’mush DR

2402. SHRI RAJDEO smcm e

T

ENERGY bcAplensed 10 state :

'(a) whether new dopdsx(s of uranium
hnvebeenlmtedmseveul pam of the
coumry ;and -




THE mmm Mmrsm

MINISTER
op ATOMIC ENERGY, MINISTER 8F:
" ELECTRONICS, MINISTER OF HOME
' AFFAIRS 'AND MINISTER. OF IN-
“FORMATION 'AND BROADCASTING

tSHR!MATI lN_DIRA GANDHI) :
- (@) The Atomic Minerals Division is
continually extendmg the magmtude of
indicated reserves of uraniusm through
. an intensive programme of prospecting,

deep hole dnllmg and exploratery mining.
Seven! promnsmg areas dre under mveshga-
tion. However, for the present, workable
depos:ts in any significant quantity are
‘available only in the Singhbhum  Thrust
Belt area.

(b) No, Sir.

Issue of Letters of latent for setting up of
Projects

2403. SHRI RAIJDEO SINGH : will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether for three projects viz.,
Blades, Bulbs and Scooter plants, Letters
of lment were issued to the Ultar Pradesh
State Industrial Development Corporation ; H

(b) whether, while issuing the Letters -
of Intent, three places—Sandila in Hardoi
District, Unnao and Lucknow——wm
mentioned as sites ror thethmeprqncts
and

(©) if o0, the reasons and oriteria for
naming the location, while ignoring more
than two . dozen most backward Districts
in the State 7. :

‘ THE MINISTER OF STATB IN THB
MlNlSTR‘I OF INDUSTRIAL DEVE-
LOPMENT ASHR1 GHANSHYAM OZA) :
(@) Letters ‘of Intent have ‘been - *thmvied
to UP swe mdumiﬂ Deveiopm:'

: Wr:m A-mr 'mmmﬁm»m. b (sm)

~-'6‘mmtm fmm mojem 0y
‘and Blades projects. For Bulbs project -

| Smom"ﬁ;
the' lettet of mtont has not yet benn mmd

(» The Soooter projwtkpm;powd” .
be located at Unnso or at Sapdila in -
Hardoi District. The Razor blades:: p?oject
is proposed to be set upmachkwm
dnsmct of U, P, ’

" (¢) The decision 'reggrdiﬁg the léc&ﬁdh«f
of projects to be set up by the Stiite.
Industrial Development - Corporation - is
largely within the direction of the State :
Government concerned. This Mnmmy

'generally . goes by the recommendations

made by the State Governments in such-
cases. '

et § ufy safen wry.

2404, «t atx fag fues : wr
gt ) g qATY Y wr W

(%) =& 1951 s 1961 &
WATQAT &y wf sufex gra 8@
T ¥ FA% wow M wgy W W
wfy sufwr g faﬁa#}-fmg ;

(q)w 1951 w 1961 ﬁ
WA & wgare sfa sfer dn
oY go &mmiiq’ttm,
Ry & 5% fax A wﬁrwﬁ«
o femf-fraft § ; vt .

() % i fafrmr oo ot afy
sufiy Ty ¥ e ) TR o
qol e ek sRw ¥ fafeer P
%1 whe s W ¥ wemear o g
vt % fog woRrc oty wm@“-.

“ﬁﬁtmmmﬁmt?



-~ sig wifem) : (%) fracg-1, forad
mm w5t & g Jyerey

CaerRgr &+ [wearera-d e ma | Ak
T L p—-1193/71] fawey & &z
o Vo wny aar el W) grewe aner
© gy oo & WX ¥ ag 1960-61 #
| wifaw T s fafwer edt @
wfr sfer arg o gaar gedew ¥
Xt WPR & gwAT a9 1950-51 &
o & gw ¥ ¥aw waw, fage,
. fagRTew SR aeT AT W & wvaew
¥ gymew
o (=) *% 1960-61 & A IAY
. ke wY sfq sufes wr § grafaa
AN e & A (%) & w7 F gwr
. wzw 9T ¥ g farvg-l & & w€
aF 1950-51 & mmew ¥ gwAr
- g9ey AE § | AT M F gaAF fay
¥ wfy safer wrm sy 8, Ty A §
W gaar avaey afi § 1
S (w) ¥ & fafasy wroil & wfy
vy urE  ggarTael w7 FA
'iffmzaatquqasztﬁ %7 SR ZAi
3% ooy 1 gwr qew axsega §
[wwmm'sr v | Afad geut LT—

1193/71] foagm, fedt s wrd-

Cark w A A faarc wfr faoar ar wgr
s &!
- Ablition of ‘privileges of LCS5.
« o eedLA.S. Officers ,
2405, SHRI Y. ESWARA REDDY :

SHRI' RAJA KULKARNI:
* 'SHRI - CHINTAMANI = PANI-
GRAHI

wm the PRIME MINISTER be pieaud
e stater -
(n) the pnvﬂezu of thc ladm Ciwl

mm i md&h(df

im'r wt g fieat g et oW

.- Adwlgistrative.
S«vmﬁﬂom, SRR

®) whethcr Government 'i&te'u'd‘ o
bring any constitutional’ ameadments to .
do away with those privileges;

(c) if aot, the reasons therefor?

THB MINISTBR OF STATE IN THR
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHARI RAM NIWAS MIRDHA) :
(a) Under Article 314 of the Constitu-
tion every person who having been appoin-
ted to the Indian Civil Service continues to
serve under the Government of India or
of a State is entitled to receive from the
Goverament of India and the Government
of the State, waich hs s fro a tim: to time
serving, the same conditions of service as
respects remuneration, leave and pension,
and the same rights as respacts disciplinary
matters or rights as similar thereto as

 changed circumstances may permit, as that

person was entitled to imm:diately before
the comnencem:nt of the Constitution.
Subject to this provision, the conditions
of service of mamhers of the Indian Adn i-
nistrative Service, including thom who,
befure becoming such m:mbers, were
members of the Indian Civil Service, are
regulaied by the All India Services Act,
1951 and the rules made thereunder by ‘the
Ceatral  Governm:nt. A conyirative
statemant showiag the principal différences
in the conditions of ssevice of (i) mamoers
of Indian Administrative Servics who,
before bicomiag such members were
members of .the Indian Civil Sarvice and
(ii) tnembers of the Indian Administrative
Service who were not members of the

. Indian Civil Service, is laid on the Table

of the House, {Placed in L:bmry See Nu
LT-Lis474] »

- (®) md,(é).'n’rhe»ﬁst‘urbfldqmng article

' ':m‘ of the Coustitution and {a king neces-
sary incidontal, supplemcital and consequet’



| Sefﬂ&ntnt -of‘félengana i’rohlem‘ ‘

2406. SHR1. Y. ESWARA REDDY :
* Wil the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Telengana problem has
been settled; and

(b) if so, the salient features of the

settiement?

THE MINISTER OF STATE IN THRE
MINISTRY OF HOMFE AFFAIRS (SHRI
K. C. PANT) : (a) and (b). The problem
of Telengara is essentially one of securing
accelerated devetopment of the region and
providing adequate employment opportu-
nities to the peop'e of this area. Necessary
institutional arrangements for ach’eving
these obiects were made in pursuance of the
Prime Minister's statement in  the House
on 1lth April, 1969, and by enlarging
the functions of the Regional Commities
by a rubsequent amendment of the Andhra
Pradesh Regional Committce Order. The
State Government have also been advised
to take suitable administrative measures
to ensure e¢xpenditicus consideration of
the recommendations of the Regional
Ccmmiittee and quick implementation of
the decisicn on stch  recommendations.
They Fave also been advised to deiermine
the share of Telengana in the gencral
developmental expenditure of the State
for the future years and - formulate in
consultation with the Regional Committee
a detailed Fourth Five Year Plan. The
scheme for regionalising the services has
been discussed with the representatives of
the State Government and they have been

advited 10 draw .up detriled proposal for
the’ consideration of the Central Govern-
ment,.. . , L .

2407 u-wmmmmﬂ:--"
quwu‘l’t sarey w uqnﬁr_ :
/ﬁmmtwﬁs

(%) =av {ﬂ’ qay ezsrit 100%- .
m@&w«zwmﬁm; '
foredt @) fqmi€ wrelt §; R

(@) w1 A% ¥oe ¥ wfm'
zfwar WA A §;

(7) &7 fedwed @ fﬁéﬂ,,
fecnl & wmma o qfiy ag feaar m ’
frar avar g; s

(7) s & Ay At gw
feewl & & wwdwn, fady, w2,
wle X wrfaar § waE & R
a1 forell guw-gus frad g & ?

gaAr st geem W ¥
Iq H{uY (ot wwat Fag) ¢ (7)) A1
(@). 2w § @ faawd & gear
AT 96 § o geaayr fadel feeat wY
£ fe=nd § 1 m® ¥ w9 50 sz
wre & foa § 4

(rr) g, fedwre m’r ﬁsﬁf
uE AE FW ‘

(7) ag 1970 & <l e
fwew dav atF, wvad & 176 wrarfag
Rag feenl #r sifge fear t W
el % & 106 Toel wmdwy 7,11
uew ®, 12 et §, 11 m &
«urqxvmfwwr&tﬁu



v qg mﬁ 7z TId A FO mﬁ

S fewra w qft wor ¥ aifeendr
-u.ququ’f aqr gFez¥ o geaad @y

CwyoAY WAt X o wi fafes
. ﬁmmzw wrdafeai w1 sohr war

I

 qgeiama & IAQ, (s Ao
gwe wWizfeY) : TET TR &
vy @ W gEN ¥
wgmT  @ewyAERr w5Q
W xsr ®B ¥ W1 aF 40 amy
sqq T Xaraa &, 81 fryar ¥ aar
. 10 gqfeaw v & go § 1 X wra A
Fgrra § oAIT Neywar § 69
agfer gar afiaq dvA ¥ 16 377
froa fFT Al IT WHTFF
| wgare wraad € o T} ofage
Frearcsaferd) & wrew ¥ gaar g
e N E WAt F ¥ g
it geafiam ARG 08 aXg a8
¥ wgw gam & owdtsw, gew
deardl a4t wgeayd A Y goam,
| wgerqy wod ¥ w¥w W Frafi
| ®@, ¥R A4 AT @51 qER
gy md wOY, AIERE s aw

qifwert safieat @ oy XX ank
difere, exferdl A atw wOr gmiX

et 77 s aa gat qilara

'ﬁﬁqﬂm:%y

2409 c&mﬁﬁ wr
u’tﬂfm fwm m‘r’r ang mr& -ﬁt.
w e f ' X

- (%) w fagre & foadvw o n v
wR B g A S §; Wi

(=) afx gr, & 3a% srrfeamA

s frar § @ «rzxarr{taﬂm%
AT § ?

wrratfor fawre sovrg § oy
"t (st wAwarw wvar) ¢ (%) mi
(=x). 7w gesY Y TgroAr q9r 50
AT Go AT F yA7T 9 fa¥g a1y
feamra qes! ¥ qafer e & frg
% gt fAaw & 1/10 & sgax
AT qIEAr TNFT T Y 7Y
fal/ ¥ Y g w0 &1 g9 AwAr
&1 faegr faavw fxais 26 mes,
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C.P.1. (M) Supporter Shot dead by
Miscreants near Dum Dum Road,
Howrah (West Bengal)

2410. SHRI SAMAR MUKHERIJEE :
will the Ministcr of HOME AFFAIRS be
pleased to state ;

(a) whether Shri Ratan Nandi, C.P.L
(M) supporter was shot dead by some mis-
creants on the 9th September, ‘1971 in the
C.)1.T. Quarters under Chitpur P.S. near
Dum Dum Road, Howrah ; and

(b) the steps taken by Government to
book the culprits responsible  for the
murder ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). According to
the information lfurnished by the Govern-
ment of West Bengal, the laic Shri Ratan
Nandi was shot at from a pipe-gun by some
Naxalites on 9th Secptember, 1971, at
B.K. Pal Lane. He was removed to hos-
pital whera he was declared dead. A case
was registered at Chitpore Police. Station

- on 9th September. 1971. and it is under -in-
vestigation.. Some persons suspected for
being tespomsble are abscondmu

~Misrder ofc P h(m wkg ot
mm Ghosh,Station, Howrah

2311, SHRI SAMAR MUKHERTER'
lel the Mmlster of HOME AFFAIRS ‘

. pleased to state :

(a) whether Shri Dmp Mukhcrjee.

" C.P. 1, (M) worker, has btsn murdered: w] )
some anti-social clements on the 15th Sep-? -

tember, 1971 at Dinanath Ghosh Stat-on"}
under Bally P.S., Howrah (West Beogal) 5

(b) if so, whether any steps hive beoi-
taken by Government against the assailants;
and

() if not, the reasons therefor ?

THE DEPUTY MINISTER IN THB
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) (a) According to the in-
formation furnished by State Government,
Shri Dalip Mukherjee was murdered by
some miscreants and his dead body was
recovered on 16th September, at 17.30
hours. ;

(b) and (c). 3 persons, suspected to be
Naxalites, have boen arresied and the in-
vestigations in the case are in progress.

Alleged Murder of A.C.P.I. (M)

worker at G. T. Road, Howrah
(West Bengal)

2412, SHRI SAMAR MUKHBRIER :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whcther Stiri Sambha Sabani, &
C.P.1 (M) worker was stabbed to death by
some miscreants on the jlst August, 1971

‘at G.T. Road and Faraka Siddhanta L’Aua '
crossins Howrah {West Bemul), and

(b) if so, what - steps hlve}becn tclem
by Govezmnem 0 brms sthe culprm o

book?




‘mduwrs

f 'ma newnr mmS‘ren N THE
'MINISTRY OF HOME AFFAIRS (SHRT

" F,H, MGHSIN): (a) and (b). According to

" the . informationi. furnished By the Gover-
"'!lmt of West :Bengal, Shri Sambba
.. Sahani was killed by scme miscreants

.. ‘during the night between first and second
‘of August, 1971. A casc was registered in

" “Bally P,S. over the incident on 2nd

Aﬂgus;, 1971 and it is under investigation.

" One person has been arresied. The assai-
“ " 'jants, including the errested person, are
" . suspected to be Naxalites.

Recovery of Arms and Ammunition
from arrested Pak Agents and Spiea

' 24)3. SHRI1 JAGANNATHRAO

JOSHIL:

SHRT HARI SINGH:

Will the Minister of HOME AFFAIRS
" be pleased to state:
(a) the number of Pakistani agents
and spies arsested during the last two years
in various parts of the country ; and

(b) the quantity of arms and ammu-
nition captured frcm them during the
period and at the time of their arrests ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF BOME AFFAIRS (SHRI
F. H. MOHSIN) (a) and (b). According to

_information fusnished, 5 persons were
arrested in th e Unicn Territory of Chandi-
garh. No arms and ammunitions were
secovered from them. No such lrresthas
been reported from . the States of Gujarat,
Mlharashtra, Mysore and the - Union

" Terrftories of Andaman and Nicobar -

“Islands, Dadra Nagar Haveli, Goa, Daman
and Diu, LM. & A, Islands, Manipur,;

. Pondicherry and NEFA.

”BCEW‘I, 1971

Infmmatwhinruplct of ' thu ertaiaing
Smel and ‘Union Tertitories . is. belng'_
“collected and will: bolaidon th9 Tnble of
the House

Manufacture of Scooters in Joint Sector v

2414. SHRI V. MAYAVAN : Will the
Minister of INDUSTRIAL. DEVELOP-
MENT be pleased to state :

(a) whetheradecision bas been taken -
by Government regarding the manufacture
of Scooters in the joint sector; and

(b) if so, the salient features of the pro-
posal ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM 0OZA):
(a) Necessary investment dccision has
not yet been taken.

(b) Does not arise.

Maoufacture of Rayon Grade Pulp

2415. SHRI V. MAYAVAN : will
thc‘Ministcr of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the two schemes for the
establishment of new units for the manu-
facture of rayon grade pulp have been
implemented; and

"(b) if s0, the salient features thereof ?

“THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOGPMENT {SHR1 GHANSHYAM OZA):
(a) and (b). “Letters of intent have been
mued to fwo firms in private sector for

;. the eatabhshmznt of new industrml under-



‘ !” .erm Amvm -

u‘kmp ln Utﬂr Pmdeth ud b S & K State.
mocﬁvely fot the mnufacture of myon -

mkmumuo 1203 _(3134;,

W’rf«dn A'mnn 114
grade pulp. s:liem fumm of the uchmu
are as fol]ows .

Products to be

Capacity appro-  Date of issuo”

8.No. Nameofthe firm ‘
4 manufactured ved (tonnes of letter of = -
and location ‘per annum) inten‘t‘_” .
‘1. M/s, Suraj Industrial Rayon Grade Pulp 30,000 - 26870 -
Packings Ltd., in Lucknow, .
Lucknow. ’
2. M/s. Modipon Ltd., Rayon Grade Pulp 30,000 23871

. Modinagar.

inJ & K State.

Camp organised by Hippies at Srinagar
2416. SHRI DINESH JOARDER : Will
the Minister of HOME AFFAIRS be

pleased to state :

(a) whether the attention of Qavern-

ment has been drawn to a report in the

Amrit Bazar Patrika on the 4th September,

1971 that a Nudist camp was organised by -

some Hippies where naked dance was
performed by them during the last week

of August ncar Dal Lake in Brinagar -

(Jammu and Kashmir) ;

(b) whether Goverament have conduc-
ted an enquiry into the matter; and.

(c) if sa, the steps proposad to bs taken
by Government to prohibit this kind of
obscene activities of Hippies in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI.
F.H. MOHSIN) : () Yes, S,

(b).and ' {c). No such incident  as
alleged in the news item has come to the
" notice of the Government: of Jammu and -

‘ensuring sufficient supply . of

Kashmir who are keeping constant watch
on the activities of Hippies.

Shortage of esseatial commoditics in Malds
District (West Bengal)

2417. SHRI DINESH JOARDSR :
Will the Ministerr of INDUSTRIAL
DEVELOPMENT be pleased to state:

(a) whether the Malda - District of
West Bzngal, flood ravaged in August-
Sepiember, is at present facing a severs’
scarcity of essential commodities; and

(b) if so, the steps tnken by Governe
ment to rensdy the situation in Malda' lby
essontial
commoditics ? T

THE MINISTER OF STATE IN TH®
MINISTRY OF INDUSTRIAL . DEVE.

. LOPMENT (SHRI GHANSHYAM OZA):

(a) and (b). Information has ‘beea called
for from the G.wernm.m of West Bengtl
and will, on recsipt, belmd on the 'l‘abla
af the Hmm . o



2418. SHRID P JADEJA
Minister - of commummnons be

x pmammw

(aﬁ Ihe exming m.mbtr of Telephone
g ,oonneet&ons m Jamnanr, ’ '

_ " (b) the nqmbe: of applications for new
- . connections which are pending at present ;

! (é)"'wh‘ether Government propose to
- install Automatic Dialling System in Jamna-
- "gar Felephone. Exchange ; and

. ! (d)'if ‘not, the reasons therefor ?

" THE MINISTER OF COMMUNICA-
TIONS (SHR]I H. N. BAHUGUNA):
@)":1675.

(b) 941

(c) Yes. It has been decided to replace
the existing exchange at Jamnagar by a
Attomsiric Exchangé. The building work
. for the exchange will commence in 1972
and the autcmatic exchange will be come
missiored into service in  1975-76.

. (d) Does not arise.

Inel-sion of Jammagar in Sccond Class

M nd Telqnph Divislon

‘2419. SHRI D. P. JADEJA ¢ Will the
" Minister- of COMMUNICATIONS  be
pleued to mte H

"'(a)whcther Government are consider-
_ing to. include Jamnagar District in Second
Chu Pom_ nnd 'l'e!cmh- Division ;

'_ud

RN () whether the Kmdt Region in Cuj--
: mc&:d’lehabeen upmdtd? ‘

3 4'me MINISTER OF COMMUN!CAQ
L -nons (SHRI H. N. BAHUGUNA): ()
mpmponlhu ‘bren emmmed but 81

Wl]i the

* gountry for ibe training of Wireless:
m mmh.. and" Aerodwbﬂe-ﬁm‘vica.

for Juitnagar District™is ‘not - justised :
according to the prescribed standards at
e . standards st

(b) It is presumed that the reference is
to the Kutch Postal Division which is now
a Class-1) charges, The upgradation of the
Division to Class 1 is not at present justi- -

‘Small Industries in Darjecling

2420, SHR1 SAROJ MUKHERJEE :
SHRI RATTANLAL BRAHA-
MAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether the Khadi and. Village
Industries Commission, Bombay and the
Cotiage and Small Scale Industries Direc-
torate, West Bengal propose to start small
industries in Darjeeling District (West
Bengal) jointly ;

" (b) if so, the main features thereof ;

and

(c) the time by which these proposals
are to be implemented ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) ¢ (a) 0 (c). The information has'
been called for and will be laid on the
Tabje of the House,

Traluing of Wireless Opmtbrs'
2421 snki X. uxxnn Will the
Minlster - of COMMUN!CA’HONS be
pleased tottate.. : :

(a) the: u‘ranmnts emstiag in the




(b) thetow mquircments every year
‘ undet these categones of W1rclesc Opcm-‘

tors ; and Lo .

’_ © .theb_smps taken fof the training of a
. Iarge number of Wireless Operators ?

. THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA):
‘@)to (). There are a numbgr of

institutes run
~and private  organisations in  the
country for training of wireless
‘operators for maritimeé & aeromobile
services. Only examinations for grant of
certificates  of proficiency as wircless
operators are conducted according o
International regulations by . the Ministry
of Communications, The number of
candidates who passed in these examina-
tions duoring the last 3 ycars is as follows:

1968-69  1959-70 197071
1st Class (Mari-

time & Aeromobite) Nil Nil Nil
2nd Class »
(Maritime) 50 58 92
Special Class

(Maritime) 19 14 19
Radio Telephony

(Maritime) 25 25 17

Radio Telephony
(Acromobile) 216 410 273

Information &bout the ~ total require-
ments of wireless operators avery year for
maritime and acromobile services is ' not
readily available. .
Lo o . {
Non-Inclusion of Fresh Projects in
Electrlul Sector in Fourm Phn of Kenln

?.422 SHRI M. K. KRTSHNAN Will
the Mmss(cr of PLANN!NG be n!uased
to State

: Ftve’Year Plan ;-“

by State Governments

'MOHAN DHARIA) :

for &be nonumclusnou ‘of any: !‘rwh projom 3
in’thie Slectrical séctor. durmg the Fourth ~

(b) 1f S0, the TCasons thcm‘qr ,. nn .

(c) the reaction or the Kerala Govam- i
ment thereto 7 C

THE MINISTER OF STATE IN THE" -
MINISTRY OF PLANNING ° (SHRI" '
MOHAN DHARIA : (a) The Plansing
Commission has not suggested to Kerala .

Government not to include any fresh pro~ -

jects inthe . electrical- sector during the
Fourth Plan period. However, the inclu-
sion of any new major scheme in the
Fourth Plan requires the approval - of . the
Planning Commission, taking into acc8unt
the resource position of the - State and
other relevant matters. o

(a) Does not arise,

(b) Does not arise,

Request by Trade Union Leaders for -
Representation on Labour Panel -

2423. SHRI RAJA KULKARNI :
Will the Minister of PLANNING . be< -
pleased to State : :

@ whether the Trade Union Leaders -
have requested him for representation -
on the Planning Commissions' Labour
Panel to-discuss various policies regarding
wages, prices, proﬁis and incomcs* and "

(b) if. so, the reaction of Govemnwn(
thereto ? o

THE MINISTER OF STATE IN' THE.
MINISTRY OF “PLANNING (SHRI: =~
(a) and {b).- The -
Planning Commission had covened a meet-

ing with Trade Union Leadérs and M’una- o
, R ©o 0 i gementon I0th Sep. 1971 “for mfotmal

(a& wh«;her the Plannmg Commission 'L
't the xetah Q(wommm‘n‘

dtscuss:cmson how 1o “imptove im!ustml
remmns nmd thc fbaﬂbﬂity of: avamug




of diacusslons, R suggestion was
that . the. - Planning -Commission
) up aconsu!tatwe body, either in
"'j,thefomouhbour panel: or a steering

- goup, msistlm of ‘répresentatives  of .

g.'labour and . ‘management to serve as a
o f"omm for eomultanons on-labour matters

] &pm of the - planning process. This

" suggestion is under .cxamination.

o lmeoﬂ.enmoumm/ Liceuce for
0 NMawalsctare of small Car

7@4 SHRI SHYAMNANDAN Mit.
. HRA Will the Minister of INDUSTRIAL
"DEVELOPMENT be picased to State :

(8) the number of units in the private
sector which have been licenced or granted
'Letters of Intent{ to manufacture small

. (b) the authorised and the subscribed
enpml ‘of éach of them ;

. (o) the personnel of their Board of
Dlrectors and

: ()] whcthcr there has been in any case
- ‘some modification of the original stipula-
“tion in respect of raw materiais and com-

‘ _‘pomnts"

. THB MINISTER OF STATE IN: THE
o MINISTRY OF INDUSTRIAL DEVE-
. LOPMENT (SHRI GHANSHYAM OZA):
! (w) Three units have been “granted letters
" of intent for industrial licence and one for
- vegistration for manufaciure of. passenger
E cmin theprivate scctor,

(b) and (c) Gov:rnment

g-hmmmlyof any, :xaw - material .
‘ally available in the coumry. any Toquest
. for import of such raw matetinls would be

waatd _ ,consmm md\mdusxml devdnpa
; and.cconomic growth, . During the -

haiie . no.

F lofar been made. lns

considered 1o the appropriate time in the

light ‘of indigenous availability and within. -

the framework of import policy in forceat
that time. The stipulation with regard to
raw materials amendcd on the lines set out .
above has ‘been incorporated in the other
two letters of intent issued fater, -

Death of an Fmployee of C. 1. T.U. ,
LTD Hindustan Steel Employee’s Upiop -
Durgapur

2425. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of HOME
AFFAIRS be pleased to State :

(a) whether Shri S. Santhikari, an
employce of thé C. 1. T.U. Hindustan
Steel Employees’ Union, Durgapur on the
3ist July, 1971 -

-

(b) whether Government had taken
any steps 10 book the culprits ;

(¢) il 50, the number of persons arrested
and the action taken against them ; and

(d) if the roply. to part (b) above bein:
the negative, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME 'AFFAIRS (SHRI
F. H. MOHSIN) : (a) to {d}.. -According
to the. information received . from ‘the
Government of West Bengal, Shri S, Santhi-
kari, ab employee of the Hindustan Steel
Plant, Durgapur, and a member of the
Hindustan Steel Employees’ Union (CITW)
was stabbed. to death by some - unknown
miscreants on the 3st. July, 197 Acase
‘was started in. Dutgapur Potice. Stntion
.over.the incident.on - the ‘same’ date ~ and
invcsnguuon xsmprozress No, amm bas’
reportad that




"‘v'*j'-,‘ofthe dcécmd

- ummmmuou: of Standiuu Commmoe

. of Centcal Advisory Council of Industries ‘

2427.'_SHRJ' P. K. ‘DEO: Will the

. ‘Minister of INDUSTRIAL DEVELOP-

MENT be pleased to State :

(a) whether there was any “discussion

rcgarding foreign collaboration .at the.

recent mecting of the Standing Commiltee
of the Central Advisory Council of Indus-
tries : and

(b) if so, the recommendations made by
the Standing Committee and the reaction
of Government thercto ? )

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
(a) The scope and terms of foreign colla-
boration was one of the subjects in the
fourteenth meoting of the Standing Com-
mittee of the Central Advisory Council of
Industrics held in New Delhi on the 2lst
Qctober, 1971,

(b) The discussions held in the meeting
were in the nature of general exchange of
views relating to the subjects included in
the agenda. In so far as the subject ‘scope
and terms of forign collaboration® is- con-
cerned, some of the important points made
in. tha meeting included eclimination of
detays in according approval to foreign

. colla,bqration agreements, encourggement
being given to collaboration proposals
mmmg at import substitution and export
promotmn. the perlodd of validity of five

years of the collaboration agreements
bemg téckoned ‘from the day an industrial .

undeﬂ:kmg goes into. prodyction and such

period ‘being extended in, suitable cascs and
on. The suggestions made gt the meet-

‘ina'havebaen tlken note of \by Govem-

_ Mini’sm of HOME AFFAIRS ‘
to State :

Maharashm boundmy dlspuf.e and ..

| @Y,

: ':, E :m bmw dﬂly rated Mazdoo:s f\sv

(a) whether any. furthet eﬂ‘orts have
been made for the sertlement. of Mysore-

(b) if not, what are tho d:fﬁoultm in the" o
settiement of the border dlspuw [mween .
the two States ? ' G

THE MINISTER OF STA'I'E IN ‘E‘m-:‘ .

MINISTRY OF HOME AFFAIRS (sﬂkl: o
(a) and (b). Govemmeht

K. C.PANT):
would like tosee this. problem. solved as .
early as prossible. However, ‘it ‘would be

possible to pursue the matter. actively -only =~

after the restoration of the normal coristitus
tional machinery in Mysore State, . ‘

Telophone Maeters

2430. SHR1 AMAR NATH CHAWLA: .
Will the Minister of COMMUNICA- -
TIONS be pleased to State @ R

(a) whether a Jarge number. of ‘¢om-
plaints were received by Government -
regarding overcharging the .Télephonel"
Subscribers ; " ‘ S

{(b) whether some persons of - thc Tele- .

phone Department were found indulging "

in malpractices in charging Telephonc a
calls ftom the Subscribers ; fand, S

©) if 50, the number of per;ons "m‘ o

in this eonnection and the acuon taken -

against thcm ?

' THE 'MINISTER OF . COMMUN!CA- o
TIONS (SHRT H: N. BAHUGUNA)-‘ZQ ‘

(bms. .
(C) ’Ihree personswere mastcd




: ﬂupioyment Wh'la tlw tmrd
.a linedan has bwn placed under.

mnma Capacity of Telephone
' Exchnnaes

248{ SHR! AMAR NATH CHAWLA:

“‘(‘bwmthe Minister of COMMUNICA-

L l "nons be pleased to state:

(a) whnther the exlstmg capacity in
o Teiephone ‘Exchanges in the country is not
" “being fully utilised;

_+ (b) if 50, to what extent; and

" (&) the steps taken by Governmeat in
" this regard?

~ THE MINISTER OF COMMUNICA-
'TIONS (SHRI H. N. BAHUGUNA): @)
Yes. )

" (b} On 30th September, 1971 the inade-
quate utilisation was to the extent of about

' 10.9% which includes 6% normally kept as
spare capacity.

" {¢) The Department have arranged for
the matching capacity of underground
telephone cablcs and certain essential items
“of stores like iron-wires and insulators etc,
o Awnte of the necessity for full utilisation
“of the .existing exchange capacity the P&T
‘ "Board ‘has been reviewing the problems of
mademmte uti}isation periodically, as a re-

- sult of this, the utilisation factor has im.

o proved from 79.5% to 83 1%

n thé fast
) monthis, I

l"rov!sion of Telephone connections
- In Delhi and New Delhi -

s,  SHRI AMAR NATH CHAWLA:

i be plwed to state;

{pmsmn and thc caacss bcmg handlcd :

.wm the Mmlstcr of COMMUNICATION& T S
A ,s«,r_era.rm

(a)l mepmomy date upto it Fote

:iphone connections have: ‘already heen pm-"p

widod from the General Waiting List as on '
the 1st November, 197t from various Tele-
phoue Exchanges in Dsihi afd New- Dethi;.

(b) the number of Telephone connections
provided from various Telephone Exchane
ges in Dethi and New Delhi during the last
two years from the general Waiting list
and to other categoriés of persons cate-
gory-wise; and '

(c) the special steps taken to liquidate -
the long General Wamng List? ‘

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
A statement is leid on the ’ {"ablc of the
Lok Sabha.

(b) Year OYT General  Special
1969-70 5650 1480 1490

1970-7t 5887 98¢ 981

(¢) The Govt. is taking pecessary steps
in repard to the expansion of the existing
manufacturing Units and for satting up
new manufacturing Uaits for the tele-
communication cquipment & cables to
enable additional lines to be provided.
Besides this, some equipment & telephone
cables are being imported in view of the
pressing demand.

Statement

Date  upto
. which General
Waiting List

" Name of erchange

is cleared
1. Shahdara 22.5.64
2. Tis Ha/an

3 Dethi Gam (Levels
L26& 27)




B
1]

' 8 Karoleh

‘. 7 Connausht Placc ' 20-7-’57v .

Level 56 | o | _ 12;9-55' |
- Level 58 - 7-7-59

9. Jor Bagh (Levels . B

T, 61" & *52%) 22-1-59
10. Okhia - 11-11.59
11. Faridabad 30-9-66
12. Badarpur 10-10-62
13. Bahadurgarh 20-1-67
14. Gariabad 18.8-65
15. Najafgarh 6-10-69
16. Nangloi 30971
17. Baliabgarh 23-11-66
18. Narela 1.8.67
19. Bad}i
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lllhl( piel‘ Minlsler t Goa

R A mm DASARATHA DES:
smu JYO'HRMGY nosu

Will the. ana mmsmn l'm plused

. to sme

(a) whelhér the Central 'B\iréaa of_"
Investigation has investigated the chames
against the Chief Minister of Go& ’

{b) if 50, the findings thereof; and

(¢) the follow-up action taken ?

THE MINISTER OF STATE IN THE

~ MINISTRY OF HOME AFFAIRS AND

IN THE DEPARTMENT OF PERSON-
NEL (SHRIRAM NIWAS MIRDHA}:
(8 to (c). The Central Bureau of
Investigation have not investigated into
any allegations against the Chief Minister
of Goa, Daman and Diu.

A memorandum containing certain

.allegations against the Chief Minister, Goa

Daman and Diu was reccived by the Presi-
dent and Prime Minister from some lead-
ing citizens of Goa in August 1970. The
Comments of the ' Chief Minister on the

Momorandum were invited and - have been
recoived. These are under examination.

Prices Eaquiry Commission

2439, SHRIN.SHIVAPPA: Will the
. Minister of INDUSTRIAL DEVELOP—
MBNTbeplened to uttte : -




THE MINISTER OF 9rA"rE m THE

"MINISTRY OF INDUSTRIAL - DEVE-
LOPMENT (SHRI GH,ANSHYAM OZAY:
“(#) - to (c).  After . the submission
of the Report of the Car Prices Inquiry
-Commiission which was set up on the re-
"~ commendation of the Supreme Court, the
‘hearing-of the writ petitions filed by the
car manufaciurers in the Supreme Court in
1969 .was resumed. After hearing the sub-
mission and arguments of Government on
the one side and the car manufacturers on
the other in regard to the recommendations
made by the commission, the Supreme
Court delivered its judgmen: on 24-11-71
laying down the broad principles on which
the future selling prices of the three curs
should be fixed. Government are studying
the judgment and taking steps to fix the
revised prices of cars in accordance with
the principles laid down therein.

Alleged murder of two Teachers
in Howrah

2440, SHRIMAT! BIBHA GHOSH
COSWAMI : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether two teachers, one Shri
Avedananda Mukherjee of the Palchowd-
hnry High School, Howrah and the othér
Shri Ashoke Lai Kundu of the Viveka-

nanda. Institution, Hawrah were brutally
murdered by some.anti-social elemems on

the 12th August, 1971;

".{b) if 80, the steps taken by Govcmmem
to nppreheud the assailants; and

s

©) the number of persons ar;ested . and

the uctmn takcn Against. ;h 7

"Smushn Abedamnda Mukhcnce _and '

mfa;munn,

BN
tion is bcmg nbtamed fro‘
Governmen(

Planning Commn&hn for West W B

2441, DR. RANEN S
SHRLINDRAJT GUPI‘A

Will the. Minister of . PMNM'NG be B
pleased 1o0-state s Lty

Bengal;

(b if 0, nvs"cbmbg_s"il'irdn“q@gi: e
and R T

N

(e) whcn |t is hkely to be Set up"

THE MINISTI:R ‘OF STATE IN THB
MINISTRY OF ' PLANNING " {(SHRT °
MOHAN DHARIA) " (8) “A ‘propimal for
the constitution'of n State Plantiing ‘Boart* =
is under the consideration of the Govern-
ment “of We\t Bengal.  West . Bengal
(mwrnmun rogether \mh mhcr Stam
Covcrnmcnls, v\as advised by, thé P :
Commlssnon o set up such an agel
the lines '6f the recummsndalions -
Admmlstlati\e Reforms C‘ommmsnon

(b) and (c). No decision about e’ fvm- E
ctions. ar gompaosition, or. the.dase by which
it may be ﬁ.ﬁ! %.-ba.s_mbwn-w- e

Appiications for Fonlnn r:onmﬁan

‘ zw sann vammmsw &Mﬂm«

- Will the Minister of !NDUST!!IAL DB-
;VEMOPME!N’F& ‘Plotsed

(a) the fe1ds'in which Government pm-

o pose fo promote Torelgd coltaboration - amfw



: ,W cnﬂahomor‘s. and

) rm. ﬂ:e nnmber or applmtiens,
m:vpddmlng_ the gumnt ‘year so -farand.
’ :mbet:bﬁhosé since aénc"tioned? '

L 'r!m. 'MINISTER OF STATE m THE
u_ﬁ_,"MlNISTRY OF INDUSTRIAL DEVE-
© - LOPMENT (smu GHANSHYAM OZA):

(a) As .4 general policy, the Government

b India recognise the desirability of conti-

’ ‘5_',.hugd’inﬁow of progressive technology in
.. sophisticated snd essential fields where
- Indian tcchonology has not adequately
‘--j"bd‘en,.vd'welopad‘. A number of facilities
... and incentives are already available to
foreign investors within the broad frame.
» work of the Government’s policy on foreign
_investment and collaboration. Such faci-
lities' include non-discrimination against
" foreign ca»ital once it is admitted into the
country, freedom of remittance of profits
‘and’ dividends, avoidance of double taxa-
. tion-of income and various reliefs and ex-
‘emptions to foreign companies and inve-
. 'stors in the matter of taxation of dividends,
royalzy and know-how fees, relaxation of
.mtncttons on imports of plants and
machinery on 100%, export oriented indus-
_.,m‘e_s.,qume-tax exemption to technicians,
ete,

{b) The number of applications for
5 foreign collaboration received during 1971

upto 30-9-71 is 335 and the number of ap- -

. ’provuls zranted during the same period
o s 207

"Dispersal of industry to tackle
o m-ploymt problem

o 2443 SHRIP. VENKATASUBBAIAH:
= Wil tbe Minister of INDUSTRIAL DEVE-
, !.;OPMBNT bepleane to. sme :

(a) 'wlmher wldu' tegiomldimml of
- }n&nt!'.vtn ths country 1o tackle the problem
o of umploymt has boenmvan ampi-

' ‘Conveﬂtion of “the - Nationa.l All"', of
. Young Entroprcnws in New. l)ell‘n on, .

the 161}1 August 1911

(b) lf 50, the outcome thereof and ‘

" {c) the steps taken’ or proposed to bc ,
taken i in this direction? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI QHANSHYAM OZA):
(a) to {¢). The Govcrnment have already
selected a number of industrially backward
districts from all the states and Union
Territories of the country where industria-
lists sctting up new industrial units or
effecting substantial expansion of their
existing industrial units are given some
special concessions/subsidies by the Central
Government, State Governments and the
financial institutions.

Besides, in  their : guidelines to State
Governments for preparation of Annual
Plan 1972.73, the Planning Commission
have stated that the Annual Plan for 1972-
73 should be formulated and re-oriented
with the maximum emphasis on creation
of additional employment opportunities,
specially in the rural areas and for educa-
ted people, and on removal of disparities
betwsen different regions as well as sections
of the population.

The Government: are also operatinga
rural industries projects programmse for -
small industries in different backward
arcas. »

Pinmu made in removiag
‘Unemployment

2444, SHRI P, VENKATASUBBAIAH:
Will the Minister of PLANNING be

' plused 10 stite :

(a) whether tbn an Ozmmiwon

A_oould ot heatpm me




" made sizeable ‘allotments for unemployed

" ".yunning into crores-of rupees but the results

~ . have remained tnknown; and

"(¢) if so, the reasons therefor and ihe
" steps proposed to bc taken in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to(c). The
Planning Commission used to present
estimates of backlog of unemployment
at the beginning of the Plan and the
additional employment likely to be created
through the implementation of the
Plan as formulated. In view of the
considerable divergence of opinion regard-
ing the appropriate definitions and suj-
table yardsticks for measuring unemploy-
ment and under-employment in rural and
urban areas and in view of the widely
differing magnitudes of unemployment
worked out on the basis of various sources
such as Census, National Sample Survey
and the Employment Exchange data, it
was felt that the various aspects neoded a
closer scrutiny, Accordingly, the Planning
Commission set up a Committee of
Experts to enquire into these aspects and
make ' suitable recommendations. The
Committes submitted its Report to the
Planning Commission in March 1970.
The Committes has suggested that (1) the
concepts of Jabour force and of measure-

mientof unemployment and under-employ- .

ment in terms of man-years as adopted in
devaloped - ccomomies are unsuitable for

an economy like ‘ours with its preponde-

rance of self-cmployment and production
within' house-hold ~enterprises, (2) esti-
mates of mplomm ‘and  under

°mloymm mad in ome. dimnuionn!”w

" ainguiiiads. are meithée  mheaninghil mor
", useful as: indicators of the eponomic, situ
‘tion, 3) “studies llwuld tse. rinderiaken .

L T ST . to. obtain dataondin'cwnt ugmanuof the' .
- - (b) whetker the Five Year Plan have

labour r0"""’- taking into account mpur-; -

. as tegibn. rnral-urban‘ residence, stn(u’l'dfg

workers, educational attainment, age, sex, .
etc., and (4) various improvements. should
be made in the collection and presentation -
of data by agencies such as the Census,
National Sample Survey and Employmient. -
Exchanges. The suggestions made by the '
Committce were examined in consultation

with the various agencies engaged in work -

relating to employment and manpower. .
Some of the suggestions have already been
implemented by - the data coliwoting -
agencies. A comprehensive labour force

survey is proposed to be undertaken ‘by
the National Sample Survey in 1972-73.
Selected studies are proposed to be ‘under-
taken in the field of employment in pur-
suance of the Committee’s recommenda-
tions, In view of the above, it was not
possible to work out and present. any
reliable .estimates of the unemployed or
estimates of employment oppottunittca in
the Fourth Plan document.

The successive Five Year Plans have
laid stress on the gencration of employ-.
ment opportunities on an increasing scalc
and various programmes were undertaken
during these Plan periods which have

resulted in generation of large employ. -

ment opportunities both in rural and
urban areas. In view of the. conceptual
problems and other ' difficulties pointed.
out eatlier, it is not possible to estimate
with soy accuracy how many additional
jobs would have been created on munt L

‘ of these measures.

e

The Piannisg Commission Is. fullv

" aware of the seriovsneas of the- nmmﬂoy-

ment - situstion s the country. end hes. :

' Xept this aspect fn.view while:. twmumins;;j';
: mbpmmt wmmul h th- v;tiwl



"»pecnal nm:ds ‘of. the weaker

ﬁ'kut wntef». ortain | spmal pmgmnunos
have baen drawn up. and are being imple-

metited ~since the year 1970-71, ‘The
- ‘$pacial «ammmmes thus  formalated
fnclude Small. Farmers. Development

: Ap.mm {Rs. 67.5 crores), Agencies for
i Marginal Farmers . and  Agricultural
2+ ' Labourers (Rs 47.5 ‘crores), Rural Works
Pmsrsmmc {Rs. ‘100 croresy, Dry Farming
. 'Progtammes - (Rs. 20 crores) and Area
i Development Schemes (Rs. 15 crores). In
. -addition, ‘the Crash ‘Scheme for Rural
- Employment, which has bzen taken up
= ~-during the carrent year, is expacied to
“provide -employment for. 102 pirsyas
- . of'an average in each District, A provi-
- sion’ of Rs. 50 crores has been made for
- J971,72 for this, programme. A provision
. "of Rs. 25cvores has also been made in
. "the'Central Budyget for {971-72 for schens
.. specially designed to suit the clusted
. unemnloyed. including engineers and
"'&echmcmns The main prozrammss
" approved relate to employment of teachers
“-in the primary schools, rural engineering
surveys, setting up of agro service centres,
cextending assistance to entreprencurs for
" setting up small scalc industries, investi-

L ‘gation  of road works to be undertaken

" in: the Fifth Plan, building up of design
“units for rural water supply and provid-

. ‘ingmstitance to entrepreneurs for setting
" up of ‘petrol dealerships.
mmmos are expocted to provide emp loy-
: tto & largé number of - teachers,
. "’mm. diploma holders, draftsmen,
-‘:gradms -and ‘matriculates besides’ semi-
o WIW and Skllfed wurkers ' Co

N Sornme suteforAsra o
tms SHRIP. mmcamsusmmu

.'mrtamtioa. Keepmg in

ons and areas, where this problem is = thmtou ;,,d

These pro-

(b) tf so. the 'reaction of Gavammen

(¢} the steps env:saged for the devulm
ment of the Braj region ? '

THE Mmlsnzn OF STATE INTHE
MINISTRY OF HOME AFFAIRS (SHRI

K. C. PANT): (a) No such demand hhs'v f

been reccived.
{b) Does not arise.

(¢} Development of different regions
within a State is the concern of the State
Government,

Setting up of New Radio Stations

2446. SHRI RAJA KULKARNI :
SHRI K. M. MADHUKAR :

Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state the number of new Radio Stations to
be set up in the country, State-wise, during
the current Five Year Plgn ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING . (SH RIMATI
NANDINI SATPATHY) : statement
showing the additional broadcastmg faci-

“lities being provided in ditferent Statee

during the Fourth Plan period is enclosed,

. This lakos into aceount the revisions

made in the original Plan proposals con-

“sequent upon the rmd-term apmm.l of
._thePlan.,.,u_ Gl
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o f(l) Vxhkhnpatmm .

Bihor :

o (1.)-Darbhanga‘-' o

Guii"ai i
(1) Rajkot

. Haryana

(1) Rohtak

. Himachal Pradesh :

(1) Simla

. Jommu & Kashmir :

(1) Leh
(2) Srinagar
(3) Jammu

. Kerala :

(1) Alleppey

. Madhya Pradesh :

(1) Chhatarpur
(2) Rewa

'(3) Jagdalpur

(4) Ambikapur

" (5) Gwalior

(6) ‘Raipur

D Indore

0.

MM: co
(1) Jaigaon.

() Ratnagiel f{,‘

) Nagpre

11,

2.

Mym:
(l) Mnnulm

wa
m xo‘ -

M.

Ly Cutmmhuununw

" (@) Jeypare
(3) Sambalpur
Rlda:llmn :
1) Suratgarh

~ (2) Jodhpur

13.

16.

17,

18,

19,

the Minister of INDUSTRIAL bavnwrav ;
MENTbemuudtoataw' A

g ffin!mmu the prapossl 7

(3) Udaipur
(4) Bikaner
Tamil Nadu ;
(1) Coimbatore
Uttar Pradesh :
(1) Aligash

(2) Gorakhpur
(3) Najibabad
(4) Rampur
(5) Varanasi
West Bengal :
(1) Calcutta
(2) Siliguri
Manipur

(1) imphal
Tripura :

(1) Agartala

. Andaman & Nicobor :
(1) Port Blair.

FW'MMM&W L
tohhout Skkmtu

2447. SHRI'R. R. SINGH DEO : wm_ :

) whetlm Government havo dacidu!

10 memsiekindmwwf: 7
country; and -

(0 if 50, tho Swnclel impmﬁm




" initerms of

THE' mmsmn OF stm"m m’ THB

prommgatmn ‘of ‘the lnduscriés (Develop-

Jmept. and. Rogul&uon) '

- Amendment
‘ »0rdmancc, 1971

. provided . for cortam

ik and closed industrial undertakings by
: "‘them ‘A copy of Ordinance has alrcady

boen laid on the Table of the House. The
;‘mors taken by the Government under
- the Ordinance are

) of an enabling type.
- Govertment would "exarhine cach case on
Tts merits and they may take further action

- satisfied that having regard to the general

¢conomic situation, the economic viability
of the industrial ~ unit . and the public
‘interest involved and also the availability
of resources with the Government, there
#s justification for doing so.

-+ {b) The financial implications are being
wo&‘ked out and would be -explained in the
Financial Memorandum to be appended to

. ‘the Industries (Development and Regula.

" tion) Amendment Bill, 1971, when it is
. introduced in the Lok Sabha.

. Closure of Bengal Paper Miil Co.,
Raniganj (West Bengal)

_ 2449, SHRI ROBIN SEN : Will the
" Minister of INDUSTRIAL DEVELOP-
o “MENTbe’plcascd to state :

(a.) whether ‘the  factory "ol' Bengal
"Paper Mi‘ll Co. at Raniganj, Burdwan

. District (West Bengal) was closed down

e urmg the month of September, 1971;
. (b) xf 80, the reasons therefor;

o {c) the  total. number - of ' workers
2 fendeted jobiess due to this, closure, and

{d) thc s(cps usken by tha Govemmemv

1o rwm this wén"

| mmsnw QF N
LOPMENT ' (SHRY

"'Mrmsmv OF INDUSTRIAL DEVE-
" PRASAD) 1 () to (d), Information is

" tnattors connécted with the taking over of

the Ordinance if they are .

being . coliectcd and wilt’ bc laid on :he‘_
Table ofthe Kouse C ;

Report of Inguiry Commissipfn'sen
Communal Riots =~

2450, SHRI SHASHI BHUSHAN : Will
the Minister of, HOME AFFAIRS be
pleased to state : : ’

(a) whether Government have since
received the Reports of Inquiry Commis-
sions. set up in connection with
Communal riots in Ahmedabad , Allahabad
Bhiwandi and Indore;

(b) if so, the findings therebf;

{c) the steps taken by Government in
pursuance of the reports of the Inquiry
Commissions in this connection:; and

(d) the action taken against the persons
held responsibie ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SARI RAM NIWAS MIRDHA) :
(a) and (b). The report of the Commi- -
ssion which inquired into the Gujarat
disturbances of September, 1969 has been
published by the Government of Gujarat.
Ne  inquiry has  been held under the
Commissions of Inquiry Act, 1962 into any
of the communal disturbance at Allahabad
The inquiry in regard to the Maharashtra
disturbance of May, 1970 - is still .in

* progress The report of the ‘Commission of

Inguiry which went into Indore dutudaan-
ces of June 1969 is under considerauon of

‘the Govérnment of Madhya Pradeuh

(c) and (d'). Informauon regardmg

- action taken oh the fudiags: :and m‘ immen-
- ~dations of the Commnmon thtﬁ mu'“d




’ E;plﬂpmu of Inurulimal 'Ifolm:co Ltd,

2451 SHRI SHASHI BHUSHAN : Wl"‘
" the - Minister of INDUSTRIAL DEVE-

" LOPMENT be pleased to state :

. (a) whether Government have granted
expansion to the International Tobacco
_Co. 1td., a subsidiary of D. Macropolo
and, it s0, to what eéxtent the expansion
has been allowed and the present capacity
thereof;

(b) the value of import licences granted
1o them for their expansion programme
and their maximum demand; and

(c) the reason; for permitting expansion
and issue of import licences and the action
Government proposed to take in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
(a) to (c). M/s. International Tobacco Co.,
Ltd. are registered with the Directorate
General of Technical Development for
manufacture of 600 million cigarettes per
annum. They have since applied for
registration for an additional capacity of
3000 million pieces per annum under the
current lberatised licencing policy. The
proposal involves import of machinery
valued at Rs. 4,96,577. Their application
for registration as well as for import of
machinety is under consideration.

Contmcc oi Akhll Bharﬁya ’Vldyarthl
Pnrlshad in New Delhi

2452 SHRl SHASHI ’BHUSHAN

Will the' Ministcr of HOME AFFA!RS be
meased 10 auw : . :

_current-session ? -

B -Akhi! Bhumya Vi@aﬂhi mund was
* held in New nejln andAmeng 1,000 parl:l
~ cipating. - delegates  most

.senior R. §.8. lewders. und

of tbem were.

R T

»(.b) whether( the Government are aware
that certain Government. employees also

took purt in this confercnoc'r :

"* THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND .~
IN THE DEPARTMENT OF PERSON: -

NEL (SHRI RAM NIWAS MIRDHA)
(a) Government have mformatmn that

_the 19th Annual Conference of thc,Althll

Bhartiva Vidyaithi Patishad was ‘held in
New Delhi from the 3Ist October, 1971to

_the 2nd November, 1971. This was attended

by some prominent leaders of the. Rashtnya
Swayam Sewak Sangh.

(b) There is infurmation.of one Gevem
ment cmployee having parﬁqipalad; in-a
symposium held during the conference. ;

Infroducticn of a Bill on Management
of Gurdwaras in Delhi '

" 2453. SHRI NIHAR LASKAR: Will -

the Minister of HOME AFFAIRS. be -

pleased to state

(a) the progress made towards drafiing '
» Bill for the management of Curdwaras.b'
in Dolhn and

b) ‘w‘hc.ther the.
introduced.

Bill is likely tobe
in Lok Sabha durmg the_

Lo

THE MINISTER OF s'nm;mme E

MINISTRY OF HOME AFFAIRS (SHRI-
K. C. PANT):
' 5be1ng drafted “and = itis
" intention to- intrddm it i !he mﬂem o
: .sessnon ef Pnrl i;memt )

(a) and (b)." A Bill is.
“Goveriment’s



. Will the PRIMB

(a) whetber Government have taken
S ey dsemon on the recommendation made
' ,;b:nhu Administrative. Reforms Commis-
to raise the age Yimit l‘orcmry in
- Ml-lnﬁin Services, the examinations for

" which are canducted by the Union Public

Savhe Commhsion,

(b) it to. the nature of the decision
. ulwn and

(c) whenthc decmon will be imple-
menwd" ‘ _

 THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS AND

IN THE DEPARTMENT OF PERSON-

. NEL (SHRI RAM NIWAS MIRDHA) :
. (a) No, Sir.

4); ind (¢). Do not arise.

. Cabaret Dances la Metropolitan Cities

. ‘m‘ss,,smu K. M. MADHUKAR :
SHRI DHARAMRAO AFFAL-
" PURKAR : '

" "Will the Minister of HOME AFFAIRS
. "Mpleuadwswe' ,

(u) whcthet it has been broum to

thonoticeof Government - that obscene
" apd vulgar cabaret dances are incremsing,
inthe metropolitan  cities  like Delhi,

N heukmintknmd?

o mmsm‘r OF aomnammm-.-
"IN THE DEPARTMENT ‘OF ,PERSON-. ..

2484, SHRT nwnwmm JHUN-  NEL (SHRI RAM NIWAS MIRDHA): .

MWo M&dru Calcutts and other big

b) lt w. tha resction. ofﬁmmmt '
his matser and. the mm ptopqad w_, ’

. OF STATERN THE .

(%) 1astances of ‘such cab:mﬂmuuhwog
cometonoﬁoeinmoﬁhobh cluu

(B Section 294 I?lem thepcrfar-"
mance of an obscene act by a person in -

‘public place to the annoyance of others

pumsbable with' impﬁuonment which may
extend upto 3 months or with fine or with
both. Besides, some of the State Govern-
ments bave Jaid down  guidelines to

cnsure that such dances do not offénd
public susceptibilities.

Rnhin; of age limit for Recruitments of
Government Employses

2457. SHRI K. M. MADHUKAR :
SHRI B.K. DASCHOWDHURY:

Will the PRIME MINISTER be
plcased to state :

(8) whether Government have decid-
ed to raise the age limit for recruhment
of Government employees to 28 years;

{b) if so, the reasons therefor; and

(c) when this

decision will be imple-
mented? - ‘ : :

. THE MINISTER OF STATE IN THE
,MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):

(Wto (¢). No mchl proposl regarding
raising Of -the upper age limit to 28 years

to eatry into Government service is undet

congideration. However, a5 s yestilt of &

| suggestion mude by the Siaff:Side in »
‘vuuntmutluof thc Naﬁomeonnollof




g_‘:-'mmitment tb rc!m mminismm no-
W pom from 21 m ”yanfs

, 2. The
Vo Commission dn their report on ‘Personnel

Mmhxmmion have recommmended raising - ‘

.*of age limits for the non-teqhmcal higher
‘Services. The Commission nofed the present
. age limit applicable to candidates for the
Indian Police Service are 20-24 years and
for candidates to other non-technical
h:ghcr Services, the age limits are 21-24
years. According to the A.R.C. the upper
age limit operates harshly when applied to
"persons who might have undertaken a
course of research after completing their
Degree or who might have pursued special
studies in the fields of Engineering, Medi-
cine, etc. Accordingly, in order to enable
such persons to compete at these examina-
tions, the upper age limit for all candidates
may, in the opinion of the A.R.C., be
raised 26 years. The exact frecommendation
of the A.R.C., viz Recommendation No.
14(1) is reproduced below:
“‘the upper age limit for entrants
to the competitive examinations

. may be raised to 26 years™

This Recommendation is also under
consideration.

" . Recovery of Smoke Grenades fn
Red Fort, Delhi ’

2458. SHRI K. M. MADHUKAR K
Wil the Mi_nilter of HOME AFFAIRS be
. pleased to |tue :

EY) whether recently two .
Gmudu were found in the: Red Fort in
Dethi' on Sundiy evening of the 7th
Novmibnr 1971; ..

(b> ‘whither the un ‘like Grenades, two

fnches ‘in . diameter, with fumwetelylnc'

mammﬁ wnd

() i 40, the” m@mum
mﬂ(hﬁ!ﬁmﬁ', "'Z' )

: Adminimuthve ' uaform"

Smoke .

m bEi’U’!‘Y MI'NMBR !NTHB" ;

| umxs'mv OF HOME AFFAIRS fsmu, :
_ F H. MOHSIN) @y Yes. Snr. S

(b) Ya. Sir

(c) Both the srenades w 'movmd
" were handed over to the Mmm'y uuthomy- ,
They are looking into the circuinstances

 under which these grenades’ found. their

‘way out from M:lmry ’hmds. e

Alleyed. Firiag by m:»sm |
‘ Em ey

2459, SHRI MOHAMMED ISNIAIL .
Will the Minister of HOME AFFAIRS be
pleased to srate : o

(») whether there weve daily ﬁringffom .
Vikramgarh ‘C.R.P. camp Rajendminagar
and other Colonies by anti-social ebmu ‘

from the 6th to 15th October, 1971

(b) if so, whether my meum'n lnvn ,
been taken by Goverament to -protect-the
unarmed inhabitants of the Rmndw
and adjacent Colonies; and

{(c) if not, the reaomthaefoﬂ .

' THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K. C.PANT) : (a) to (c). Facts are being

ascertained from the State Government and
will be pjaced on the. Table of the House
on recelpt.. o

Burning of houses by antl-secla). . .~ -~

- elements in two colonies of

o Dakhlndoﬂ Dlnnm
' (Wesl Bclnl)

2460, 'SHRI MOHAMMAD mmn. '

, wm the Minister: oflloug &FFMM be
‘ Nﬁﬁdmm‘,. ) |

(3) whether & number of fiouses or.f“*

. +poor. people residing jo Nehru and Shastrf

* Colovies of Dakhindari, Dum nm;,mut




?;;mwp ‘hed . tiosn burm down w some

ek mi‘aocmelmmuu. Ll

B bumt ‘down and that of the ‘people affected
. bythis;end

;.‘(e) whcther Govemmem have msmuted

- agy enquiry. into this incident and punished

- the offenders. and the steps, if.any, taken
~to rébuild these houses ?

. THB PEPUTY MINISTER IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
_EH, MOHS!N) (a) to (c). According to
: the information received from the Gover-
“nment of West Bengal, on the 13th Octo-
ber, 1971 some miscreants set on fire a
number of huts in Nehru Colony Bustee
~-and Shastri Colony Bustee at Dakéhindari,
. Dw-Dum. A police party rushed to the
" spot immediately. It was subjected to
heavy barrage of brickbatting, cracker
-throwing and occasional bursts from pipe-
- guns. The police olsened fire .in scif defence.
" 'When the 'mob dispersed the police cap-
tured 6 miscresnts with kerosene oil - tins,
.swords, lathis, stolen utensils, etc., The
fire was extinguished by fire ‘brigade. As,
" ‘however, most of the huts were built of
.- thateh and bamboo-matting, the fire quick-
"7}y - destroyed ' 40 bhuts in the above two
~Pustees.  An old woman was also burnt to
! -death. - A case has been registered in, Dum
< [yam P..S. and. investigations are in pro-
. gress. Further information is being collec.
. ted from the State Government.

“ %

FOIl‘et !rom l‘oreign Countries for
uﬂing vp lndns(rm in' India
“with’ local collabomtion

.. %461, SHRI NAWAL KISHORE
. SHARMA : Will the Minister. of INDUS-
' TRIAL DEVELOPMENT be pleased to

W

‘"whether sotm .fm'elgn ‘counties
mve arpruchcd (t‘owrr‘mcm fofsetﬂng

(b) ifso, the total nnmbcr of houses :

ap. thelt plump m m&n-wtth lcm! co&lm '
r&uonv :

(b) the names of the coun!r«es wmca e
hnve oﬁ‘ered themsclven i :

T

{c) whether Government have - gsent
dclqahons to those countnes to discuss thc
vafious points on thns issue ; nnd

(d) if so,'the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI GHANSHYAM OZA):
(a) and (b). The Covernment has been
receiving from time to time, proposals
from Indian parties for collaboration with
foreign industrialists for setting industries
in India. Besides this, some parties from
the industrially advarced countries have
also shown interest in transferring their

- industrial plants to India in order to
set up expert-oriented and labour inten-
sive industries. Al such requests are con-
sidcred on merits in consonance with the
existing policies of Government with regard
to foreign collaboration, foreign invest-
ment and import of capital goods in
export-oriented and other industries. Two
such proposals, one from U, K. and the
other from West Germany, have already
been agreed to by the Government.

() No,' Sir,

(d) Does not arise. -

Shortfall in Production of Tractors.

2463. SHRISAT PAL KAPUR : Will
the Minister of INDUSTRIAL DEVE-

- LOPMENT. be plessed to. state :

{8) whether the production df tractors:

duting Apnl~Septcmber. 1971 is ‘around

17,000 numbers agamst 10,500 numbers for
“the correspond ing permd ol‘ 1970

oY+ whc(ber *the sbenfnll in p
. 'tion is due to the mmamlabilk




: -"'.ponent; which m vnﬂablc ata pmmima ;
' "md

(c) wlut action Oovemmm propo:c
toukzlnthisrecald? IR

L 'rma Mmmzn OF STATE IN THE

MINISTRY OF INDUSTRIAL DEVEL-
" OPMENT (SHRI GHANSHYAM OZA):

(a) The production of agricultural tractors

during April-September, 1971 was 7,361

nos. as against 10,472 nos. for the corres-
. ponding period of 1970.

(b) and (¢). The shorifall in production
is due to tre following reasons and not due
to non-availability of ccmponents :—

(i) M/s, Hindustan Tractors Ltd.,
Raroda, who manufactured 879
tractors during April-September,
1970, madc only 117 tractors during
the corresponding period of 1971,
owing to financial difficulties.

(ii) Mis, Fscorts 1Ltd., Faridabad,
who manufactured 5450 tractors
during  April-September, 1970,
made only 1716 tractors during the
corresponding period of 1971, as
they had cut down production.

The reduction in production is due to
decline in offtake, which, the manufactu-
rers claim, is due to the physical arrival of
a large number of imported tractors.

The other three manufacfurers had
manufactured more tractors during April-

- Name of the firm No. of tractors
manufactured under

‘smemb«. 1971 than what my pmdmd
B duﬂmthemupondin:peﬁodaf tm o

Cbmedﬂhmmm

2464, SHRI SAT PAL KAPUR wm'.
the Minister of INDUSTRIAL DEVEL- s
OPMENT be pleased to state : . :

" (8) whether Mis.. Hindustan Tncton" -
Ltd., has closed down sinbé early: chis. :
year ;

(b) whether it is due’ to . _the fact
that no imports were routed through this -
unit and that other units would'also be
closed down, if the imports had not. been
routed through them ; and )

(c) thc number of tractors manufac-
tured in each unit from October; 1970 and
the number of imported tractors assembled
by cach unit during the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI GHANSHYAM OZA).:
(a) The factory has not been closed
down, but the production has come practi-
cally to a ‘stand-still since the bemnning of
this year,

(b): No, Sir. This unit was also
granted licences to import tractors for
assembling, but it has not utilised the
licences. The other units would not have
closed down even if they hadnot been
permitted imports.

(c) : The number of tractors manufac-
tured and assembled by each unit since
October, 1970 is as under :— .

No. of imported trastors '
assembled

regular mfg. programme. _

253

1. Mj/s. Tractors & Farm . 4,015
Equipment 1Ltd., Madras,
2. M/s. International Trac- 7,473
tor Co.. of India Ltd.,
~ Bombay. . : :
3. Mla Etcorts Ltd., 5,298
4 Mlc Eich Tractors . 998
- Indis Ltd., Faridabed: ,
S.. .‘Mn..ﬂiadnst_nn Tractors - . -
4 d,, Baroda. 30 HP 195
' o 3s HP ‘
6.

»:.Mls. Eecofts’ ’nmrs
- £4d., ‘Farldabad

vy e .‘ T

618 ¢

Lo12
198

4,45
Nil -
Nt
N
m "-,:'.
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o6, SHRI D. - B.- CHANDRA
. GOWDA: Will the Minister of COM-
Vuummmus be pleased to state;

(l) the produc’tion target of the Hindus-
\ un “Teleprinters Limited, Madras for the
yura 19’70-7 13 :

‘ (b) the value of sates durmg "the same
: Wu 3

~(c) the value of orders received ‘from the
overseas roarket ;

_{(d) the net profit earned by the Com -

pany during the above period ; and

* (e) the rate of dividend declared for the
said period ?

THE MINISTER OF COMMUNICA-
. 'FIONS (SHRI H. N. BAHUGUNA) :
{a) The production target of the Hindus-
tan Teleprinters Ltd., Madras for the year
1970-71 was 5,500 units of fully - assem-
bled machines and Rs. 40 lakhs worth of
spares.

(&) Rs. 345.49 lakhs.
© Rs. 6. 53 lakhs.

© {d) Rs. 52.36 lakhs after providing for
taxes and Development Rebate Reserve.

() 12§% on the paid up capital.

' Monitoring - Statiens Lacking Mobile
Direction Findiog Facility

. 2466. SHRI D. B. CHANDRA'
GOWDA : Will the Minister of COM-

“uumcanous be pleased to state :

(a) whether var:ous Monltormg Stauons

M’~in the -coiintry are not equipped with

mubnle dlr-ctm ﬁndms facihcy, z

mmmmmm.m o

(b)alm.themamthorcfor, and a

(c)whtnthem would bo mwﬁul

“at each S!ation ?

THE MINISTER OF COMMUNICA-
TIONS(SHRI H. N. BAHUGUNA) ¢
(®) to(c). Fiveof the eleven monitoring
stations are equipped with mobile direc~
tion finding facility. The question of
provision of mobile direction finding
facility at the remaining stations is under
consideration and these stations are likely
to be provided with these facilities by the
end of the next financial year subject to
availability of foreign exchange.

Dovelopment of Monitoring Equipment

2467. SHRI D. B. CHANDRA
GOWDA : Will the PRIME MINISTER
be pleased to state :

(a) whether the monitoring equipment
is being developed locsjly or it is imported
from foreign country ; and

(b) the steps being taken to develop
the electronic monitoring equipment in
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Monitoring equipment
for use in a variety of fields is being deve-
loped in the country. However, for certain
specific applications of a highly sophistica-
ted and immediate nature, items of equip-
ment are being imported. -

(b) Development of  various types of
specialised electronic equipment including
radio monitoring equipment is already in
progress. The. Elecivonics Commission

.. recently set up by Government -with wids

powers, is fally seized of the matter and is

. making comprehensive: studies for achiev-
‘ inzrepid progress in this Md ?rodumion



--otueumdmompomunuded tm.'
’awhm&nmtedaquipmmh lmaz set
,uplntheemmtry...

" Production at New Transmisslon Factory,

Naini

' 2468. SHRI D. B. CHANDRA
GOWDA : Wil the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the new Transmission
factory, Naini of the Indian Telephone
" Industries Ltd. has started production ;

(b) the nature of products being under-
taken at the new factory ; and

{c) the total cost to be incurred and the
amount spent so faron the new unit ?

THE MINISTER OF COMMUNICA-
TIONS { SHRI H. N. BAHUGUNA) :
(a) Production at the new Transmission
Equipment factory at Naini has started
with assembly of components obtained
from the Bangalore factory of the Indian
Telephone Industries Ltd.

(b) Long distance transmission equip-
ment for telecommunication 'systems.

(¢) The estimated total capital cost of
the Naini Transmissions Equipment. fac-
tory is Ras. 258.60 lakhs. The amount spent
on this factory upto the end of September
1971 wes Rs. 56.24 In.khs

- Multi-Media Pablicity to Discourage
‘ : - Smoking .

2469, SHR} DHARAMRAO AFZAL-
- PURKAR : W jil the Minister of INFOR.
MATXON AND BROADCASTING be
pleased to states

m whethor therc is mv Proml
undar Govamment‘

‘cousideration .fo

AGWAYAM'M ;m (mm Wmm m

" wndertake a mﬁm mbudty cam-

paign to discourage smoking on account of
the health hazard it effects ;and - -

® if so, tho main featuros th'emf )

THE DEPUTY MINISTER IN THB
MINISTRY OF INFORMATION AND '
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) This Ministry has no
such proposal under constdermon at .
present. :

{b) Does not uiw.i

Setting up of a Factory in  Mvsore . for
Manufacturing Piston Rings

2470. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of  INDUS-
TRIAL DEVELOPMENT be p!el.sed to
state :

(a) whether Government propose to
establish a factory in the State of Mysore
to manfacture piston rings and a few other.
items ; and

(b) if so, the salicat features thereof ?

THE MINISTER OF STATE'IN THR
MINISTRY OF INDUSTRIAL f)EVB-
LOPMENT (SHRI GHANSHYAM OZA)' K
(») No, Sir. i

{b) Does not arise.

Demand for Nuclear Station In Pualsh

2471, SHRI B. 5. BHAURA : Will the -
Minister of ATOMIC ENERGY be pleassd

 tostate:

(8) whether the Punjab ‘Government
have informed the Centre that the' Green
Revolution and industrialisation in the .
State would very soon’ reach . dead end

-unless immediate steps nraukca 10 estas .
me t.herea nuplnr station m nanerm
. 1000 MWS of eleetriclty R md :



i tb) if:no, whemer tbe(‘mre W uking
‘mmpnomupnnucknmumtmn
}*ia theSute & ‘

- mn PRIME MINISTER, MINISTER
S OF ATCM)C ENERGY, MINISTER OF
" PLECTRONICS, MINISTER OF HOME
"_&FPA]RS AND - MINISTER OF INFOR-
© MATION AND BROADCASTING (SHRI-
. 'MAT! INDIRA OANDHI): () The
“Punjasb Government has requested for the
* establishment of an atomic power station
- in the Punjab to overcome the acute power
" shortage.

"B} A site selection committee of tech-
" mical experts was set up in September 1970
‘to examine suitable sites in the Northern,
Western and -Southern regions Tor  the
establishment of new atomic power stat-
jons. The report of the committec is
awaited. The question of location of future
atomic power stations can be decided only
. .after the report of the committee is recei-
ved and considered by the Government.

Propmls for setting up of Industries
: in Kerala

‘2472.' SHRI B. S. BHAURA : Will
tte Minister of INDUSTRIAL DEVE-
.. LOFMENT te pleascd to state :

(@) whether  Government  have
received proposals from the Government
* of Kerala for the setting up of big indus-
- trini undertakings such as, Glass bolting
* . Xnit, Scooter Factory, Pesticides manu-
" facturing unit, and factories for Watches
"‘and Opticul Glass' during the Fourth Plan
- period;. ' ,
(k) if 80, the main features thereof;
' umd o :

(c) thedcm!onukentanmn?

m:z xmus'ren OF STATE IN THE

INISTRY OF mnvsmm, DEVE-
: )PMENT (s:m czumsm'm OZAY:
S (.; to (c). Reenntly th# Qovevnmt ol‘

mm WL t”ﬂ

xmm«w«u a md,y for mwm]
Hieastifed to meet . the. unamploymunt
situation in the State, In this connection,
the State Government propose setting up
of industries such as glass bottle unit,
scooter  factory, ‘watches, chemieulp
electronic components, .power-loom umits:
etc. These proposals together with other
proposals of the State Government for
increasing employment opportunities . in
the State are under cxamination in the
Planning Commission. g

Setting up of TV CUnit in Kerala

2473. SHRI] B. S. BHAURA : Will
the PRIME MINISTER be pleased to
state :

(a) whether Govern ment have
received any proposal from the Govern-
ment of Kerals for the setting up of a T.V.
Unit in that State during the Fourth Plan
period;

(b) if so, the main features thereof;
and

(c) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT):(a) to (c). The
Question js not clear as to whether it
refers to the setting up of a8 TV “Trans-
mission Station or a TV set Manufacturinl
Unit.

" In regard to the setting up ofa TV
set Manufacturing Unit in Kerals, the
application recejved from the Kema State
Industrial Development Uorpmtion Ld.,

* for the manufactire. of 1,00,000 TV sots

per year along with othcf lpplicaﬂom. is

) nnd«oonsidemwn of the 'Governiment.

Theapplimion envigages _production of

TV séts mlovd betweenm 1,000 ‘and
HE RN :
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As regards the proposal for the setting
up ot a TV Transmission station in Kerala
State, on a reference from the State
Government they have been informed
that it is not feasible to set up sucha
station during the Fourth Five Year Plan
period because of limited resources.

Charges Against Punjab 1.G. of Paolice

2474, SHRI B. S. BHAURA : Wili
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a demand has been made
by an Ex-MLA and others from Punjab
to replace the present Inspector General
of Police who has not been able to check
murders in the recent past; and

(b) if so, whether any enquiry is being
made into the allegations against the said
Inspector-General of Police ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : A demand has been made
by an ex-MLA and two M. Ps, for removal
of the present incumbent from the post of
Inspector General of Police, Punjab. It
is, however, not'correct to say that
murders have gone unchecked in the State
in the recent past.

(b) Does not arise.

Alleged Beating of Students of Government
College, Muktsar (Punjab)

2475. SHRI B. 8. BHAURA : Will
the Minister of HOME AFFAIRS be
Pleased to state :

() whether a Central Officer was sent
10 hold on the spot enquiry into the brutal
beating and torture of students of the
Government College, Muktsar (Pumab)
in August last; and :

AGRAHAYANA 10, 1893 (SAKA)
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(b) ifso, the facts of the incident and
the action taken in the’ matter ? ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON.
NEL (SHRI' RAM NIWAS MIRDHA) :
(a) and (b). Since after the magisterial
inquiry into the incidents, demand fora’
further inquiry persisted, the Government’
of Punjab obtained the services of Shri
M. Gopal Menon, Additional Secretary
in the Ministry of Home Affairs to hold
an inquiry. When Shri Menon was
to start the inquiry it was brought to his
notice that a criminal case in connection
with the incident was subjudice. In view
of this he felt that his holding the inquiry
would not be proper. The inguiry was
accordingly, postponed. The Government
of Punjab have now been requested to
cxamine whether the inquiry by Shri
Menon can be resumed by so altering the
termis that there is no risk of causing pre~
judice to the proceeding in the court. ‘

Promotions in Central Information -
Service

2477. SHRI SHYAMNANDAN
MISHRA : '

SHRY BISHWANATH
JHUNJHUNWALA :

Will the Minister of INFORMATION
& BROADCASTING be pleased to state :

(a) whether any inquiry has been
initiated into some of the recent pro-
motions in Central Information Service;
and

(b) if so, the irregularities brought to .
light ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). While exa-
mining representations received from '*some-
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ofticors recently considered by the Depart-

" mental Promotion Committee for the
* yutiior Administrative Grade (Junior Scale)
of the Central Information Service it was
observed that there was a procedural dofect
in reviewing/counter signing the confiden-

~ tial reports of certain officers. These facts
have been brought to the notice of the
Union Public Service Commission whose

advice in the matter Is awaited. No -

enquiry has been initiated, nor do Govern-
ment feel the need for any such enquiry.

- Persons Deported from Eastern States
to Pakistan on Charges of Esplonage

SINGH
of HOME

2478. SHRI BIRENDER
RAO: Will the Minister
AFFAIRS be pleased to state :

(a) the total number of persons
deported from Assam, West Bengal and
other Eastern States to Pakistan during
the last three years on charges of espion-
age; and

(b) the total number of such persons
who have been arrested from Ist March,
197) to 15th November, 1971 after the
itlegal entry into India and the action being

taken against them ?

THR MINISTER OF STATE IN THE
MINISTRY OF HOME AFFALIRS AND
AN THE DEPARTMENT OF PERSON-
. NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b). One person from Assam snd
7 from Meghalaya, arrested on suspicion
of being Pak spies were deported to
" Pakistan, during the last 3 years. None
of them were found to have re-entered
during the period from 1st Mueh to 15th
Novembor. 1971,

No penon was deported from - Bihar,
Manjpur and Nagaland.

Information in respoct of West Bengal
‘and NEFA is awaited and will be laid on
the Table of the House. :

-DECEMBER 1, 1971

Wrimu A:mnm 1;‘86 B

2479. 'ﬂ!ﬁfﬂ! mw
Wit waree AW gz wwr s gw o
w0 s

(%) war s, 1970 ¥ Faw7,
1971 3% & qog § wrew § o
&Y Y arel fadal foend & & 95
sfawa feed woy aﬁtm‘tmﬁ
T+t ff; Wi

(=) afe gt, @t 3w fewi & 29
N oAAT AT FHAA TN K Ay
T w1 w47 faare g ?

gwat Wi s s § 99
det (sft wenie fag) : (%) o, @

(@) s A¢Y vzar

Overstay of Pak. Nationals excluding
Pak. Infiltrators in India

2480, SHRI HARI SINGH :
SHRI M. RAM G
REDDY ; OPAL,‘

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Pakistani natiopals
excluding Pakistani infiltrators overstaying
in India without Government’s permission;
and :

(b) the steps taken by Go\mmem
to send them back ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME = AFFAIRS
(SHRI K.C. PANT):  (2) 7,978 a3 on
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 30th June, 1971, This figure does not’

include information in respect of Jammu
& Kashmir, Punjab, West Bengal and
Nagaland, which is being collected and
‘will be laid on the Table of the House.

(b) Action including prosecution and
deportation, as may be appropriate, is
" taken. according to the law relating to
foreigners. l.ook-out notices are issued
in respect of those who go underground
and efforts are made to trace and deal
with them according to law.

Zeftfgar wxadt & fmy fadw
fadm wftvaa
2481. ot g1 Tag : Far gaaw
st g A9 92 IdE@ A1 F9
wiu fa

AGRAHAYANA 10, 1893 (S4KA)
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Actions on recommendations of Morarka

Comnmittee re. D.M.C.and N.D. M. C. "

2482, SHRI G.Y. KRISHNAN : Will -

the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have exa-
mined the recommendations made by the
. Morarka Committee regarding the finan-
cial assistance to the Dethi Municipal
Corporation and the New Delhi Municipal
Committee and the conversion of their
existing loans into a consolidated loan;
and

(b) if so, the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) The recommendations
of the Morarka Commission are still under
examiration.

(b) Does not arise.

Pension to freedom fighters

2483, SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether in reply to a question
during the Jast Budget Session the Home
Minister assured the House that the ques.
tion of giving pension to freedom fighters
who had been in jail for over five years
is under active consideration of Govern-
ment;

(b) whether the Prime Minister in
course of speech on Home Affairs budget
debate also repeated such assurance ;

(¢) if so, whether Government have
drawn up a scheme for giving pension to
freedom fighters; and

(d) if so, when the said scheme will be
finally adopted ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. shR
K. C. PANT): (a) Yes, Sir.

(b) While replying to the Budget debate,
the Primie Minister stated that all that was -
needed to be done to revolutionaries had
not been done and that the Government
were loaking into it.

(¢) and (d). The matter is under the
active consideration of the Government
and a decision will be 1aken shortly.

Shortage of pulp in Gwalior Rayon -
Factory, Nagda

2484, SFIRY BANAMALT PATNAIK
Will  the Minister of INDUSTRIAL
DEVELOPMENT be pleassd i o

(a) whether the Gwalior Rayon Fac-
tory, Nagda i faced with an acute shor-
tage of pulp;

(i} whether the management of Nagda
Factory bas appealed to the Union Govern-
ment to allow the import of the pulp to
resiore production “n view of the sirike and
lock-out in the subsidiary of the factory
in Kerala manufacturing the pulp; and

(c) if so, the decision taken in the
matter and the steps taken to resolve rhe
strike and lock-out in the subsidiary of (he
Factory in Kctala ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). The staple fibre
manufacturing unit of M/s. Gwalior Rayon
Silk Mfg. (Wvg.) Co., Ltd., Nagda draws
its. wood pulp requirement from their
factory in Kerala. As there was lock-out
in the Kerala factory during August—
November, the Nagda unit was faced with
shortage of wood pulp. They have applicd
for lmport of pulp to meet the shortage.
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Meanwhile the’ lock-put in their Kerala
factory has been lifted-and it is expected
that normalcy will be restored, :

Censate of ‘Mother India’ Editor

2485, SHRI C. JANARDHANAN
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ¢

(a) whether the Press Council of India
has censured the editor of ‘Mother India’;
and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir. While
censuring the editor, the I'ress Council have
observed as follows -

“This is not the tirst occasion on which
the cditor of *Mother India’ has come
up before the Council, and, in view
of the persistent manner in which he has
been indulging in  communal propa-
ganda, the Council fecls that nothing
shart of censure would meet the needs
of the situation.” .

Match-Box Factory in Bahraich (U. )

2486. SHR1 B. R. SHUKLA : Will the

Minister Of INDUSTRIAL DGEVELOP-
MENT be pleased to state :
(a) whether raw materials are avail-

able in the forest of District of Bahraich
and other neightouring districts in Uttar
Pradesh for the manufacture of match-
boxes;

(b) whether a mwatch-box factory is
being run by the Nepal Government just
on the boarder of the District of Bahraich
and . those match-boxes are available at a
very cheap rate .in- the neighbouring dis«
tricts; and ‘

(c) whether Government propose to set
up a factory for the manufacture of match-
boxes in Bahraich ?

THE MINISTER OF . STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
(a) to (c). The information is being collec-
ted and will be laid on the Table of the
House.

Irrcguiar P. and T. Services in Tripura

2487. SHRI BIREN DUTTA : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether the attention of Govern- .
ment has bzen drawn to the irregular Post
and Telegraph Services in Tripura causing
a lot of inconvenience and hardships to all
sections of the people; and

(b) if so,
this regard ?

the steps contemplated in

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
No. Instances of interruption of postal
and telecommunication services in Tripura
however do occur; the {ormer due to
cancellation of air services, and the latter,
due to frequent copper wire thefts and
irregular power supply to the repeater sta-
tions and telephone exchanges. .

(b) Following steps are contemplated in
this connection :

(i) Replacement of copper wire by
aluminium wire or copper-weld
wire,

(ii) Arranging direct fecder lines to
feed power to repeater stations and »
telephone exchanges.

(ili) Provision of suitablc voltage regu-.
" lators to overcome variations in
supply of voltage.
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. (iv) Instaflation of filters to- overcoms
the effect of induction  on power
wires. '

Agltation by Akalis on Control of Dethl
. Gurdwaras

2488. SHRI VLIAY PAL SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Sant Group Akalis have
conducted an agitation in Delhi on the
question of the control of Gurdwaras in
Delhi;

(b) if so, the facts thereof; and

(¢) whether the matter has since been
settled?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SBRI K. C. PANT)
(a) to (¢). Akali Dal (Sant Group)

has launched an agitation against the
alleged interference in the managcment of
Gurdwaras in Dethi. The facts are that
the Delhi Sikh Gurdwara (Management)
Act, 1571 had to be passed to deal with the
vacuuni resulting from a decision of the
Delhi High Court. Government have
repeatedly assured that this Act would be
replaced by an appropriate law which will
provide for the management of the
Gurdwaras by the representatives of the
Sikh community. A draft Bill prepared by
the Delhi Sikh Gurdwara Board after con-’
sulting the leaders of the Sikh community
in Délhi is under coasideration. 1t will be
~ seen therefore that the agitation has been

launched for a cause with respect to  which

Government have given repeated and ade-.
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quate assurances and started the necessary

action.

v Central Assistance to States for 197172

2489. SHR1 JYOTIRMOY BOSU :
Will the Minister of PLANNING be
pleased to refer to the reply given to Un-
starred Question No. 2285 on the 16th June
1971 regarding Central assistance to . States
and state :

(a) the reasons for giving Central
assistance for 1971-72 to some of the
States, far less than what they had actually
asked for; and

(b} the reasons for allocating more
assistance to other States than what they
had actually asked for; and

(c) thc basis of allocation of the
Central assistance for each State during
191727

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (¢). For the
entire Fourth Plan period an amount of
Rs. 3500 crores has been fixed as the Cen-
tral assistance for all the States other than
Himachal Pradesh for which provision
has been made under Union Territories.
An amount of Rs. 700 crores, representing
1/5th of the toial Central assistance has
been allocated dnring 1970-71 among the
varjious States, strictly in proportion to
the total Central assistance that each such
State will reccive during the entire Flan
Period .in accordance with the formula
approved by the National Development
Council. Central assistance is not allo-
cated to States on the basis of their re-
quests; the question of some States
having received more and others  having
received less than the amount of assistance
which they asked for, does not - therefore
arise. ' T
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2490 SHR1 s. M BANERJEE will

‘ ‘me PRIME MINISTER be pleased to
state:

(a) whether Covemmcm employees'

are penalised for making any representa-
tion through the Members of Parlia-
ment;

(b) if so, whether a Member of Parlia-
ment has no right to represent the case of
a Government employee who is also a voter
in his constituency; and

(¢) whether copies of the relevant rules
under which disciplinary action is taken‘
against the Government employees will be
laid on the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a)to (c). Rule 20 of the Central Civil
Services (Conduct) Rules, 1964 lays down
that no Government servant shall bring or
atteme-t to bring any political or other
influence to bear upon any superior author-
ity to further his interests in respect of
maltters pertaining to his service under the
Government. A similar provision exists in
Rule 18 of the All India Services (Conduct)
Rules, 1968 in respect of officers belonging
to the All India Services. A statement con-
taining copies of these rules is attached. In
view of these rules, normally a Government
servant approaching a. Member of Parlia-
ment for sponsoring his individual case
runs the risk of disciplinary action.

Statement

Copy ol' R-le 20 of Central Civil Servlces
- (Conduet) Raules, 964

W, Camasring of ‘Non-Official * or

other  Influence~~No Governiment servant .

' ‘;_,anm?m‘ jo.j: ma (s;.m)

"‘shal_l; ‘-bring‘.. Tor
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ring . mgmp; to brm A
y - po!i'tical “or . -other . . infuence -
to bear upon any. supetior authority. to .

" further his interests in respect of matiers

pertaining to his sérvice under the Govern-~. .
ment. Lo Lo

Copy of Rule 180f The All 1ndia Service
(Conduct) Roules, 1-968 ‘

18. Canvaumé-—No member . of -

the Service shall bring or attempt t.o bring' o

any political or other influence .to bear
upon any superior authority to further
his interests in respect of matters pertain-

‘ing to his service under the Government,

Song and Drama Division Artistes Threa-
tened with Termination of Contract

2451. SHRI1 S. M. BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether some of the artistes of the
Song and Drama Division have been
threatened with termination of their con-
tract; 1

(b) if so, the reasons for the same;

{c) whether the office-bearers of the
Song & Drama Division Employess’'
Association have approached the Minule: .
in this regard ; and ’

(d) if o, his feaction thereto?
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION. AND
BROADCASTING (SHRI DHARAM

BIR SINHA): (a) No, Sir." No ertiste has -

been threatened with - términation of cont-
ract, but contracts’ of (hree artistes at -
Poona were termmated in Febmayy,

1971,

(b“) Do not arise, .
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(c) and (d) Yes, m recard to the cnse
reﬁorred to in (a) above; The mattér is un-
dcr considmtion.

Selting up of Apex Bodies in States for
. Technology

2492. SHRI K. BALATHANDAYU.
" THAN: Wili the Minister of SCIENCE
,’AND TECHNOLOG\’ be pleased to

.. state:

‘{a) whether the Central Covernment

have proposed ta . States to sct up sn apex

. body for science and Technology under
the Chief Ministers; and

(b) if so, their composition and func-
tions?

THE MINISTER OF PLANNING
‘AND MINISTER OF DEPARTMENT
OF SCIENCE AND TECHNOLOGY
(SBRIC. SUBRAMANIAM): (a) and (b).
Yes, Sir. The States’ Chief Ministers were
requested on September 18, 1971 to set up,
in  their respective States, an apex
body for scientific ard technological
policy under the Chicf Minister on the
lines - of the  National Committes on
Science and Technology, As regurds com-
position of the body, it is entirely within
the competence of State Governments to
copstitute them in the manner they wish
" . {o. But the Central Government would
- bore to see on these bodies Scientists re-

presenting a wide spectrum  of scientific
- disciplines of particular relevance to deve-
. lopment plans within ‘the State Sector
© Yike Medicine, Agriculture, Public Works,
" Trrigation as well as Universities, Techni-
«al: Colleges. If any State Government so
wvises, the Central Gevernment wonld
. teglad to consider asking scientists and
. .Frgineera -vs:brking in Central Govern-
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et momm to cooperate fully with
_ the “work of theso  Committoes citlm ‘S,"

members or consultants.

Underground Nuclear Tests for Nuclesr
Engineering

2493. SHRI SAMAR GUHA: Will
the Minister of ATOMIC ENERGY be
pleased to state:

{a) whether in recent months Russia,
U.S.A. and France have undertaken
a number of underground nuclear explo-
.:;mn: tests;

(b) if so, the nature and explosive capa-
cities of such nuclear tesis;

tc) whether India  also  proposes 1o
undertake underground nuclear tests for
nuclear enginecring purposes; and

(d) if <o, the steps taken or proposcd
to be taken in the direction of developing
capability for nuclcar enginecring in
India?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
FLECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI):
(a) and (k). A statement showing the
underground nuclear tests uudertaken by

“USSR and USA during the period Junc

1, 1971 to November 6, 1971 is attached.
France has nov conducted any under-
ground test during this period,

(c) and (d), The Atomic Energy Com-
mission is studying situations under which
peaceful nuclear explosions carried out

"underground can be of cconemic. benefil

to India-and keeps itself fully abreast of all

developments jn this field.
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3
STATEMENT
List showing details of Uudergrouud Nuclear Explosions conducted by USSR
since June 1, 197},

S!. No. Date Name of the test area Approximate yleld range
1 6.6.1971 Semipalatinsk 20 to 40 Kilotons of TNT equivalent
2 19.6.1971 -do- ~do- -do-

3 30.6.1971 -do- -do- -do-
4 10.7.1971 Ural Mountains 15to 30 -do-
5 19.9-1971 -do- 10 to 20 -do-
[3 27.9.1971 Novaya Zemlya 500 to 1000 -do-
7 4.10.1971 Ural Mountains 20 to 30 -do-
8 9.10.1971 Semipalatinsk 20 to 40 -do-
9 21.10.1971 «do- 30 to 50 -do-
10 22.10.1971 Ural Mountaints 20 to 30 -do-
List showing details of Underground Nuclear Explosions conducted by USA
since Jnue 1, 1971,

Si. No. Date Name of the test area Approximate yield range
I. 16.6.1971 Southern Nevada 10 to 20 Kilotones of TNT equivalent
2, 23.6.1971 -do- -do- -do-

3. 24.6.1971 -do- 15 to 30 -do-
4, 8.7.1971 -do- 20 to 40 -do-
5. 18.8.1971 ~do- -do- -do-
6. 6.11.73 Amchitka Island 5 Megatons of TNT Equivalent

Todustrial Policy for Delhi

2494, SHRIH. K. L. BHAGAT : will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the precise plans for industrial
development formulated by Government
for Delhi and the steps taken for the im-
Plementation of the same;and

(b) whether industries in Delhi were
shifting to neighbouring States, because
the present policy of Government in Dethi
Was not congenial to the growth and
development of industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI GHANSHYAM
OZA) : (a) The following are the plan
schemes under 4th Five Year Plan 1969-74
for the development of Village and Small
Scale Industries in Delhi.

1. Handloom Industries :

(a) Rebate & loans to Weavers Coopera-
tive Socleties

Itis a continuing scheme and under
which rebate on the sale of handloom
fabrics manufactured by the handloom



195 Written Answers.

cooperative societies is allowed through
Sals. Emporia and Loans to weavers co-
. operative socicties are also advanced for
_improved tools,

{b) Weavers Colony

It is proposed to set upa Weavers
Colony. under which ‘working sheds shall
be provided to the weavers. Cost of the
land has already been paid to the DDA
and the lay out plan after approval, has
been entrusted (o the C.P.W.D, for
execution of work.

11, Small Seale Industries

(@) Block Loans

It is a continuing scheme and under
it loans upto a maximum amount of Rs.
50,000 is advanced to small scale units for
the development of their industries.

(&) Loans assistance to shifting of indus-

tries .

It is also a continuing scheme under
which loan is advanced to the small scale
units for purchase of land and the constroc-
tion of building to enable them to shift
their industries from non-conforming areas
to conforming areas.

(¢) Cammnon Facility Centres for Electro~
nic Industries :

Under this scheme, a common faci-
lity -centre for Electronic Industries has
already been established which facilitates
the testing operations for the benefit of
small scale electronic industries who are
unable to have laboratories of their own.

(d) Common Faciliy Centre for Spom
goods Industries :

Under this scheme, common facility
centre has been set up to assist the sports
industries which is mainly labour-oriented
aﬁd has export potential. The centre

. helpa them in "having a proper idea of
“technical know-how and also’ entbles them
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10 makc use of the costly oquxpmem for
“production of quality goods..

(e) Leather goods industries :

Under this scheme, it is proposed to
set up a Common Facility Centre for the
convenience of the small scale units engag-
ed in the production of leather goods,
but the scheme could not be implemented
because of non-availability of land, which
is now being made available. On allot-
ment of land, the scheme will be imple-
mented.

() Quality Marking scheme for House-
hold Electrical appliances :

Under this scheme, the small scale
units engaged in the production of
electrical domestic appliances are to be
given assistance ‘n the form of providing
testing facilities for their quality produc-
tion items. It will be a voluntary scheme
to begin with.

(g) Setting up of the Small Industries
Developmen: Corporation

This Corporation has already been
set up and this wil' handle the raw materi-
als for providing assistance to the export of
their products.

(hy Export Promotion Cell

It is proposed to set up a cell for
rendering useful guidance and assistance
to the amall scale units in their export
drive.

-

(i) Assistance 1o Unemployed Engincers
Jor sesting up their own .!mall scale
industries :

This scheme has been set up to render
assistance to technically qualified -persons
for setting up their own small scale units
but it would not be implementod because
of the financial difficulties being experi-
enced by the Engineers in wymwfthe
prioe of land being chlmd by the
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- D..D/ A, .at the commercial rate. How-

-ever, it is understood that the D. D. A,

. had approached the Government of India
for allowing them to charge reserved price
for 1and from the Engineers.

</ ). Potter Colony:

‘Under this scheme potters are to
‘e shifted to Nangloi, J. J. colony from
warious parts of Delhi by the D. D. A.
-and the Director of Industries will start
a common facility centre over there for
providing facilities and assistance to
potters. Subsequent to the shifting of
potters, sheds will be constructed for the
potters.

K1I. Industrial Estate
Ka) Badli & other rural Industrial Estates :

Under this scheme, 7 sheds after
construction have been allotted to small
scale units and 144 plots have been deve-
loped and aliotted to small scale units.
95 plots are under development and will
soon be allotted to the industrial units
for which the applications are already
under process.

(b) Funcilonal Indusirial Estate for plasiic,
Electronic and Electrical goods :

Under this scheme, it is proposed to
construct Functional Industrial Estate
for plastic, Electronic and Electrical
Goods but a head-way could not be made
because of non-availability of land,
which is now being made available. On
allotment of land, the scheme will be
implemented.

€0) Flatted Jactories

Under this scheme also, it is proposed
to  construct Flatted Factories in
the shape of work-sheds for artisans
engaged in the manufacture of various
leather articles. The land for the schems
is yet to be allotted by the D, D. A.

(d) Cooperative Industrial Estate:
Under

Jls' scheme, thé Delhi
“dmhmnnon proposad to financially
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assist - the Cooperative Industrial Batate

for setting up of the units. -This scheme
.also could not -make head-way because

of the non-actual transfer of land to the
coopentlvc industrial societies,

IV.: Handicrafts ¢ ‘
Under the head of the handicrafts, ‘the
following is being done o
. (a) To organise training of craftsmen
under Master Craftsmen,

(b) Setting up of common facility
centre for Metal Ware, Art Jowe-
lery etc.

(c) Supply of improved tools and
machines to craftsmen at subsidized
rates,

(d) Allow rebate on the sale of handi-
crafts goods.

(¢) Orranise handicrafts exhibition
under this scheme,

(b). No registered unit either in large-
scale orin small scale has so far been
shifted from Delhi, during the last few
years.

Strengthening of Delhi Police

2495. SHRI H.K.L. BHAGAT : Will
the Minister of HOME AFFAIRS be
pleased to state :(—

(a) whether Government have any
plan to augment the strength of the polico
personnel in various cadres in Dethi ;'

(b) if so, the -salient features of the
plan and when it is. likely to be implemen- -
ted ; and

(c) the steps Government - propese to
teke to cquip. the polico force in Delhl
for better discharge of their responsibilities?

THE DEPUTY MINISTER IN THB
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) (® ;Yoo Sir.
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 (b) The Delhi - Polive: Commission
1966-68 examined in detail the structure
and working of the Dethi Police, and on
the basis of their recommendations the
staff of the Delhi Police has been increased
. over the last three years. The statement
- attached shows the addition to the staff.
Some proposals are still under examina-
tion and they relate to additional batta-
lions of armed police, reorganisation of
Shahdara Sub-Division wireless staff,
police station at Palam Airport and mobile
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regarding a decision
sals. o
(c) On the basis of the recommenda-
tions of the Delhi Police: commission a
large number Of vehicles both small and
medium have been added, wireless stations
established at strategic places, the Central
Control Room modernised, training facili-
ties created in Delhi and & Forensic Science
Laboratory has been. sct wp in Delhi.
Further requirements of equipment of the
Delhi Police will be examined as and when

on ‘these propo- .

patrols. No. firm date can yet be given the necessity arises.

Statement
Post Strength Strength
As On As On
October October
1968 1971
Inspector General of Police i’" T
Deputy Inspector General of Police 3 3
Superintendents of Police 21 24
Assistant Superintendents of 53 82
Police/Deputy Supetintendent of
Police.
Inspectors 159 257
Sub-Inspectors 892 1392
Asstt.  Sub-Inspectors 736 1146
Head Constables 2761 3082
Constables 11033 11495
Stenographers 24 37
Short-hand Reporters — 4
Internal Auditors 1 2
Lower Division Clerks 4 5
Steno-typists 1 4
Draftsman 1 1
" Senior Psychologist -~ 1
Educational Adviser e 1
Educational Assistant : — 1
Financial Adviser -— 1
_ Assistant Information Officer — 1
Special Officer (1) , - 3
Teachers - —
15,695 154

sttt
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 Propagation of Secessionist Ideas by Various

" Groups sad Political Parties

2496, SHRI H.K.L. BHAGAT :
SHRIARJUN SETHI :
* SHRI P.K. DEO :

Will the Minister of HOME AFFAIRS
be pleased to state:

. (a) whether some groups and politiéll
parties are propagating secessionist ideas
prejudicial to the interests of the country ;
and

(b) If so, what steps are being taken
by Government to meet the same ?

THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) (a):and (b). Government
keep close watch on the activities of asso-
ciations propagating demands for secession
of any part of the territory of India and
take all nocessary measures under the law
to deal with such activities. At present the
All Jammu and Kashmir Plebiscite Front
has been declared unlawful under the
Unlawful Activities (Prevention) Act,
1967. :

Memorandum From Members of Parliament
For a ban on Communal Organisations

2497. SHRI H.K.L. BHAGAT :
'SHRI SHASHI BHUSHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
2 memoraadum from Members of Parlia-
ment asking for ban on the R.S.S., Jamait-
oIslami and other communal organisations;
and ‘ ’

(6) if so, what action  Qovernment
Propose, to take in regard to. the same ?. -
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' THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

- IN THE DEPARTMEMT OF PERSON-

NEL (SHRI RAM NIWAS MIRDHA): ()
Such a memorandum was received in July,.
1971. Similar suggestions, however, have
been received from time to time from
Memters of Parliament. :

(b) There does not exist any law empo-
wering the Government to ban the commu.
nal organisations. The Criminal  Law
(Second Amendment) Bill, 1970, secking
to deal with the activities of communal
organisations, had to be withdrawn at the
introduction stage in September, 1970, in
view of the objections raised by opposition
parties in the fourth Lok Sabha. Further
course of action is under consideration of
the Government,

Manufacture of Smaller and Chetper
T.V. Sets

2498. SHRI C. CHITTIBABU : Will tbe
PRIME MINISTER be pleased to state :

(a) the cost of T. V. sets made by the
private manufacturers ;

(b) whether there are proposals for the
manufacture of smaller and cheaper sets ;
and

{c) if so, the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) T.V, sets of 24"/2}" and
20°/19" screen sizes are being sold at
Rs. 1900 and Rs. (1575 to 1739) respecti-
vely, exclusive of excise and other taxes,

{b)and (c). The various manufacturiﬂg

_ units are planning to manufacturs smaller

and cheaper sets using: transistors and.

.integrated . circuits. Government is. also -

contemplating the following steps which
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‘ ave likely to result in the lowennx of prices
of TV sets :

. (i) gradual reduction in the price of
- electronic components by setting up large
volume production ; components by setting
up large volume. production : components
account for a substantial portion of the
cost of television sets.

(ii) encouraging the production of sets
with smaller screens ; and

(iii) larger quantity production of
television sets in each uuit,

Shifting of Rocket Launching Station
from Thomba to Sri Harikota In
Andhra Pradesh

2499, SHRI DEVINDER SINGH
GARCHA: Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether there is a schemec under
consideration of Government to shift
Rocket Launching Station at Thumba
near Trivandrum to Sri Harikota in
Andhra Pradesh ; and

(b) if so, the reasons therefor ?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) No, Sir,

(b) Does not arise.

A. R.C, Recommendation RE, Increase
in Promotion Quota to Classl

2500. SHRI DEVINDER SINGH
GARCHA : Will the PRIME MINISTER
be pleased fo state :

(a) whether the Administrative Reforms
Commission in its report on the *Person-
nsl Administration® has' recommended the
fnorease in promotion quota to Class I;
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(b) if so, whethez the: récomxﬂendition '
has since been in:glementcd ;and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PRESON
NEL (SHRI RAM NIWAS MIRDHA): (a)
to (c). The Administrative Reforms Com-
mission in its Report on Personnel Admin-
istration has recommended that the quota
of vacancies in Class I to be filled by pro-
motion may be increased upto a maximum
of 40 per cent where the existing quota
falls short of that percentage. This
recommendation is under consideration of
the Government.

Tribals taking part in Broadcasting over
A. L. R. Stations in Tribal Areas

2501. SHRI SUBRODH HANSDA :

SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the existing Broadcasting
stations have served any specific purpose
for the Tribals ;

(b) whether Tribals are given chance
to take part in National talks or other
educational subjects in their own dialect
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHYY): () Yes, Sir.

(b) Yes, Sir. Such opportunities are
given where there are spoken word items in
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the programmes for tribals, and ~ where
suitable persons to give talks are available,
(c) Does not atise.

Grant to Indestrial Units' in Backward
Areas of Origsa.

2502. SHRI CHINTAMANI PANIG-
RAHI: Wil the Minister of INDUS-
TRIAL DEVELOPMENT be pleased to
state :

(a) whether Government have decided
to make available Rs. § crores during the
current Five Year Plan for providing
outright grant or subsidy to new or exis-

ting industria! units located in the selected *

backward areas of the country ;

(b) if so, whether.the Centre has direc-
ted the Orissa Government to constitute a
Committee to decide such units ; and

(c) whether the Orissa Government
have sent those proposals by now ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM
0OZA): (a) According to the schemt
announced by the Central Government,
a Central subsidy amounting to 1/10th
of the fixed capital is available, subject to
certain conditions, to new industrial
units, or for substantial expansion, to be
set up in certain selected districts/areas.
To meet the expenditure under this scheme
as well as that under the transport subsidy
scheme,.a provision of Rs. 5 crores has
been made in the Fourth Five Year Plan
peroid, -

(b) Yes, Sir.
(c) Not yet, Sir.

Manufacture of Scooters with Foreign
Collaboration

2503, SHRI B. R. SHUKLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :.

(a) whether Government propose to
teek fresh offers of collaboration from

abroad for the manufacture of  scooters in’

* the public sector in additfon to the propo-

sal of ; M/s, Piaggo of Italy : and

(b} if so, the justification therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LLOPMENT (SHRI GHANSHYAM OZA):
(a) In addition to the proposal of M/s.
Piaggo of Italy, Government ' has under
consideration a proposal for setting up a
scooter project in the joint sector in colla-
boration with M/s. Innocenti of Ialy.
There is no other proposal before the
Government at thc moment nor does
Government propose to seek fresh offers
of collaboration till final decision is taken
on these proposals.

(b) Docs not arise.

Collaboration with Japanese Firms in
the Field of Electronics

2504, SHRI B. R. SHUKLA : Wili the
PRIME MINISTER be pleased to state :

(a) whether efforts have been made
by Government 10 collaborate ‘with the
Japanese firms for development in the
field of Electronics ; and

(b) if so, with what results ?

THE MINISTER OF STATE iIN THE
MINISTRY OF HOME AFFAIRS (SHRII
K.C. PANT): (a) and (b). In respect of
items for which domestic technology
is not available and foreign collab-
oration is  permitted, units in the.
private  sector as well as in the
public sector make their own “efforts to
negotiate with appropriate forcign firms ;
the proposals, when received, are consi-
dered by Government, on merits,  Several
collaborations have been entered into - by
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private firms with Japanese firms for
manufacture of electronic items. In the
- public sector, Bharat _Electronics Ltd.,
Bangalore, a public sector undertaking, has
Japanese colfaboration for the mauufac-
_ ture of various electronic items including
TV Picture tubes, transmitting tubes etc.

1

Team of Experts for setting up of Indostries
in Public and Private Sectors in
North Eastern Reglon

2505. SHRI B. R. SHRUKLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) wheter Government have decided
to constitute highpowered team of experts
for setting up new industries in the public
as well as private sector in North-Eastern
India where large and medium units are
practically unknown ; and

(b} whether the problems of the castern
Uttar Pradesh, particularly the most
industrially backward areas, will be lovked
into by these tcams?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
(a) Two separate teams, one headed by an
Officer of the D.G.TD. and another
headed by the Development Commissioner,
Small Scale Industries recently visited
Meghalaya/Manipur and  Assam/Tripara
respectively to explore the possibilities of
sotting up various industries in
areas in the public/private sectors. Their
. reports in respect of Manipur, Assam and

_ Tripura have been received.

(b) While these two teams wore given
the dpecific areas to study, the IDBI along
with other central financing institutions is
surveying all backward States. A survey
of U.P. is being undertaken by them.

. Dggémaak'.'_zv,gl.sgz;l
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Industrialisation of ‘Madbya 'Pradesh

: through Hyde! Projects

2506, SHRI G. C. DIXIT: Will the
Minister of INDUSTRIAL DEVEL-
OPMENT be pleased 1o state: .

(a) the progress likely to be

"made in the industrialisation of Madhya

Pradesh and its neighbouring States'by the
provision of Hydel Projects there ; and

tb) the number of persons likely to get
employment as a result thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM
OZA): (a) At present, no new Hydel
Projects have been sanctioned for Madhya
Pradesh.

(b) Does not arise.

* Setting up of Industrics in Joint Sector

2507. SHRIS. K. DAMANI:
SHRI P. K. DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(8) tht number of industrial units,
State-wise, which have come up as joint
sector ventures ;

-(b) in whom their management is ves-
ting and how the sclection is made ; and

{c) if the reply to part (a)above be in
the negative the reasons therefor and the
steps taken by Government to encourage
this idea ? : '

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA)
(8 to(c). The ‘joint - sector’ - concept
accepted by the  Goverpment on the
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r ecommendahon of the ‘Industrial - Licen-
sing Policy - Inquiry “Comimittee  envisages
that in future there would be a greater
degree of participation . in management,
pmxcularly at policy lovels, in the case. of
‘major projects involving  substantial

assistance from public financial institutions.

These institutions would be able to exer-
cise, in certain categories of cases, an
option for converting the loans advanced by
them into equity either wholly or partly
within a specified period of time. The
types and number of projects where the
‘joint sector’ concept could be applied
would depend on the quantum of financia)
assistance that the scheme of finance of a
particular project requires from public
financial Institutions. These cases will have
to be decided by the public financial
tnstitutions in the light of the guidelines
laid down by the Government. Detailed
figures of such ventures are not available
with the Government.

Changes Contemplated in Fourth Plan
for increasing Employmeat and
Industrial Produaction

2508. SHRIS. R. DAMANI : Will the
Minister of PLANNING be pleased to
state .

" (a) whether any changes arccontemp-
lated in the outlays or priorities of the
Fourth Plan with a view to immediately
increase employment and industrial
production; '

(b) if so, the propos;ed changes; and -

(c) if not how will the Plan as it stands,
be adopted to achieve thgsc objectives?

THE MINISTER OF STATE IN THE
MINISTRY® OF PLANNING (SHRI
MOHAN DHARIA):
term appraizal of the Fourth Five Year
Plan is nesring completion, It has been
observed that considerable emphasis has to
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belaid' in.-the future on employment
oriented schemes. and: induatrial produc-
tion also. There are other areas as well
that call for special attention. All thess are
now under study and review. A clear indica-
tion of the reorientation required and the
prioritics involved will however be avail-
able only after the appraisal work is
complete. : ‘

Setting up of Public Sector Profects
in Madhya Pradesh

2509. SHRIG. C. DIXIT : ’
SHRI BHAGIRATH BHANWAR:

Will the Minister of PLANNING be
pleased to state :

(a) whether the Government of India
propose to establish any public sector
projects in Madhya Pradesh during tha
Fourth Five Year Plan; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). The
following Central industrial projects are
included in the Fourth Five Year Plan :

1. Expansion of the Bhilai = Steel
Project.

2. Expansion of Nepa Mil

3. Expansion of Security Paper Mill
‘4. Korba Aluminium Project,

5. Expansion of Heavy Electricals

Limited.

A coal-based fertilizer project at Korba -
and a paper/pulp plant in the Dandkarnya
region in M. P. arealso undcr oonaidcra-
tion. -
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Appliemom received ffom M. P
for Licences

2510, SHRI G. C. DIXIT: Will the
Minister of INDUSTRIAL DEVELOP-
Mmﬂ‘bepleased to state:

(a) the number of applications forward
by the Madhya Pradesh Government to
the Centre in the last three years for the
issue of licences to set up new indus-
trial units in the State ;

(b) the number of applications since
sanctioned; and

(c) the number of applications which
have been rejected and the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) :
(a). The applications for Industrial licences
are normally received from the parties
direct. During the period from 1st January,
1968 to 3ist October, 1971, 121 applica-
tions were received for the grant of indus-
trial licences for the establishment of new
industrial undertaking in Madhya Pradesh.

(b) and (c). 4 industrial licences and 19
fetters of intent have so far been issued,
28 applications were rejected and § with-
drawn. There were three main grounds for
rejection, namely, (i) there was no scope
for creating additional capacity, (ii) the
scheme was considered not feasible, and
(iii) heavy foreign exchange was involved.

Development of Backward Area in
Ma Pradesh

2511. SHRI G. C.DIXIT: Will the
Minister of INDUSTRIAL DEVBLOP-
- MENT be pleased to state :

" . (8) the progress made to implement the
policy of industrialising areas identified
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as bnckward or, undardeveloped m the
Madhya Pradesh State ;

(b) whether any schemes have been
formulated specially for this purpose and,
if 20, the main features thereof; and

(c) if not, the reasons thercfor and
how the promises, made to the backward
areas, are going to be fulfilled?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA):
(a) to (c)» A schemo has been drawa up in
consultation with the Planning Commission
and the State Governments according to
which certain districts/areas have been
selected, including from Madhy Pradesh,
for the grant of a Central subsidy amount-
ing to 1/10th of the fixed capital investment
in respect of new units, or substantial
expansion of existing units, upto a fixed
capital investment not exceeding Rs. 50
lakhs. The details of the scheme have
been published in the Gazette Extraordi-
nary dated the 26th August, 1971.

Finance at concessional rates is avail-
able from financing institutions for
industriecs to be sectup in about 200
districts designated as backward, in
different part of the country, including.33
districts of Madhya Pradesh.

Government are also operating a rural
industries projects programme for small
industries in certain backward areas,
including Madhya Pradesh,

Besides, the Government of Madhya
Pradesh are giving the following subsidies/
incentives to mdustria.hsts in thane back-

ward areas:
.

() Quantum of sales tax subsidy or
interest .free loan raised to

- seventy five per cent of the sales
tax paid anoually as against fifty
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“pef-'cent in the caso of developed
districts.

(ii) Medium and large industries

© established in backward districts
will be given power subsidy equal
to fifteen per cent of their bill
for three years whereas in
developed districts quantum of
power subsidy will be only five
per cent,

(iii) Audyogik Vikas Nigam in carry-
ing out techno-economic surveys
of backward districts through
consultants.

(iv}) A Programme has been drawn up
to develop additional infrastruc-
ture backward area.
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Strike in Indian Rare Earths Limited, (b) if so, the reasons therefor; and
Quilon ' » , ‘ '
' ; {¢) whether the management of the
- 2513, SHRIMAT! BHARGAVYI THAN- said firm has violated the recruitment
KAPPAN : will the Minister of ATOMIC - terms ? o
ENERGY be ploased to state : o
o ' » THE PRIME MINISTER, MINISTER
(&) whether employess of the Indian - OF ATOMIC ENERGY, MINISTER OF
Rare Barths Limited, Quilon, have. gone ELECTRONICS, MINISTER OF HOME
. on strike with effect from the 20th October, AFFAIRS AND MINISTER OF INFOR -
~197;.. : . MATION AND BROADCASTING (SHRI
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MATT INDIRA GANDHI) : (s) and (b).
Approximately 32 employees of Quilon

~Office of the Indian Rare Earths Ltd., out
of the total complement of 54, have gone
on strike from 20th October 1971, which
has been held illegal by tho Assistant
Labour Commissioner, Ernakulam, as it is
in contravention of the conciliation settie-
ment, which is valid upto 3Ist March,
1973. These workers have put forward the
following demands :

(i) that the management should accept
certain demands in addition to the
concessions already granted and
accepted by the other Unions;

(ii) that the three employeces who have
been suspended and against whom
enquiries are pending for the ‘gherao’
of the Chief Administrative Officer
of Indian Rare Earths Ltd., Mine-
rals Division at Quilon should be
reinstated;

(iii) that employment should be provided
Lo certain ex-employees of the erst-
while Travancore Minerals Ltd.,
and Hopkin & Williams (Travan-
core) Lud.

(c) No, Sir. The management has been
consistently following the policy of accor-
ding preference to the erstwhile employees
of the Travancore Minerals Ltd. and
Hopkin & Williams (Travancore) Ltd.,
in the matter of employment, subject to
the fulfilment of prescribed qualifications.

Implementation of Planned Programmes
in State

2515. SHRI ROBIN KAKOTI : will
the Minister of PLANNING be pleased to
state : :

(a) . whether some States have paid
little attention to raise additional resources
and are not serious in implementing the

planned programmes even when the requir-
ed resources are available with them;

(b) if so, thenames of those States;
and

(¢) the names of the States which are
facing severe shortage of resources and
have been forced to postpone implementa-
tion of some of their very important pro-
grammes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a)and (b). While
some States have so far not raised additional
resources on an adequate scale, none of
the States could be said to be not serious
in implementing the planned programmes
even when the required resources are avai-
lable, The States in which additional
resource mobilisation may fall short of the
Plan targets are Assam, Bihar, Jammu &
Kashmir, U. P. and West Bengal.

(¢) No State has so far been forced to
postpone implementation of approved
programmes on account of severe shortage
of resources.

Site for Small Car Project

2516. SHRI ROBIN KAKOTI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether selection of site for the
Small Car Project in the public sector has
been finalised; and

(b) if so, the name of the place and,
if not, by what time it would be finalised 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI OHANSHYAM OZA):

(&) No, Sir.

(b) It will be finalised soon after deci-
sion has been taken on mode] and collabo.
rator which is expected early.
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Agreement with International

Energy Agency for Inspection of Nuclear

Renctors at Ranapratap Sagar By . Atomic
Experts

2517. SHRI NARENDRA SINGH:
‘Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether Governmenal have signed
an agreement with the International
Atomic Energy Agency under which India
has thrown open her Nuclear Reactors at
Ranapratap Sagar for inspection by a team
of top Atomic experts:

‘(b) if so, the main features of the
agreement; and

(¢) whether, in view of the growing
tension between India and  Pakistan,
Government propose to reconsider this
agreement ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHIY) : (a)
and (b). The agreement of 1963 with the
Government of Canada for cooperation in
the construetion of the Ranapratap Sagar
Atomic Power Station provides for the
use of the reactor and materials produced
in it exclusively for peaceful purposes
a8 also inspection to ensure this. It visua.
lises entering into an agreement with the
International Atomic Energy Agency for
implementing the safeguards provision of
the agreement. A trilastral agreement
has now been signed between Canada,
India -and the International Atomic
Energy Agency, whereby the latter will
perform the visualised role. Copies of
the trilateral agreement are already  avail-
able in the Parliament Library.

{c¢) No, Sir.

. DECEMBER I, 1971
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Pending Applications for setting up
of Industries

2519. SHRI P. NARASIMHA
REDDY : Will the Minister of INDUS-
TRIAL { DEVELOPMENT be pleased to
state :

(a) the number of applications for
licences received State-w:se, during *the
Iast thres years, to set up industries in the

) backward areas: and
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(b the:nurnber of “them sanctioned,
State-wise 1 ' ‘

THE MINISTER OF STATE IN THE

MINISTRY  OF lNPUSTRlAL DEVE-
LOPMENT (SHRI GHANSHYAM OZA :
(a) and (b). Statistical date of applications
is maintained State.wise only. No such
data is maintaincd separately in respect
of backward areas. A statement showing
the number of applications received
during 1968, 1969, 1970 and 197! (upto
6-11-71) for the grant of Industrial licences
for the establishment of new industrial
undertakings and the number of licences/
letters of intent issued during the same
period in respect of the States which have
been identified as industrially backward
is laid on the Table of the House. {Placed
in Lihrary See. No, LT--1195/71}

Drain resulting from Medical Reim-
pursement Bills of Employees of
Communications Ministry

2520, SHRI P. NARASTMHA
REDDY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether Government are aware of
the continued drain involved in the Medi-
cal Reimbursement Bills of employees of
his Ministry;

(b) if so, whether a -probe has been
made and the extent of leakage asscssed;
and

(c) thc steps perosed to remedy the
situatsion?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA):
(a) The employees of Ministry of Com-
munications are eligible to the concession
of reimbursement of medical expenditure
in accordance with the provisions of
Central - Services (Medical Attendance)
Rules, The expenditure on medical
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reimbursement which is sanctioned in

» accordance with the rules canuot be consi-

dered as a *‘drain”,

(b) and (¢). The question of effecting
economy in the expenditure on medical
reimbursement incurred by the Govt. as
a whole was considered by a Study Group
set up by the Ministry of Health some time
back and on the basis of the recommenda-
tions of the Study Group, certain measures -
have been taken by the Govt. to exercise
control over the expenditure, As far
as the P&T was concerned, the question -
was also studied by the . Efficiency
Bureau of the P&T Board and on
the basis of the recommendations
of the Efficiency Bureau, some steps have
been taken which are expected to reduce
the cxpenditure.

Setting up of 8 Censor Board for Telugu -
Films at Hyderabad

2521, SHRI P. NARASIMA REDDY:
Wilt the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether representations have been
made for sctting up a separatg Censor
RBoard for Telugu Films at Hyderabad:
and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (8) Yes, Sir. Government of
Andhra Pradesh had suggested that a
Regional Censor Board should be opened

‘at Hyderabad.

(b) The number of films actully pro-
duced in Andhra Pradcesh does not justify
opening of a separatc Regional Office of
the Central Board of Film Censors at
Hyderabad, '
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Installation of High Powered Trass '

mitters in Forward Aress

2522, SHRI K. M. MADHUKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the number of new Radic Stations
to be installed during 1971-72 and parti-
_ culars thereof;

" (b) whether Government have a plan
to instell high powered transmitters in the
forward arcas; and

(¢) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDI-
N1 SATPATHY): (a) Seven transmitters
inall. Out of them, the following four
new stations have already been commis~

sioned in the course of the year:

(i) Aligarh (shortwave for External
Services);

(ii) Rajkot (mediumwave for External
Services),

(iii) Alleppey (mediumwave);
(iv) Leh (mediumwave).
At the following two places, the existing
stations have been strengthened by instal-

ling high power transmitters in the course
of this year:

- (i) Jodhpur (mediumwave); and

. (#i) Imphal (medivmwave)

A . station is cxpected to be set up at
Siichar before March, 1972,

(® Yes, Sir.

- DECEMBER 1, 1974
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(¢} High power mediumwave trans.
mitters will be set up at the following
places during the remaining part of the
Fourth Plan period :

in replacement of the
existing transmitters
which are of lower
power.

(i) Kohima
(ii) Srinagar

(ii)) Tezpur
(iv) Gorakhpur
(v) Najibadad

New Stations.

Stagnation in Urban Development Schemes
in West Bengal

2523. SHRI JYOTIRMOY BOSU:
Will the Minister of PLANNING be plcas-
ed to state :

(@) the main features of the urban
development Schemes taken up in West
Bengal during the period from 1968-69 to
1971.72;

(b) the estimated cost of each Scheme;

{c) the progress, till date, of the Sche-
mes taken up; and

(d) whether most of the development
Schemes to be implemented during 1971.72
are stagnating?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (2) to (d). Urban
development programmes in West Bengal
consist of two distinct components
namely ~

(a) schemes in the Calcutta Metropoli-
tan Development Area;

(b) Programmes and schemes outside
Calcutta Metropolitan Area.

Regarding (8), a copy of the statement
placed by the Ministet - of State for Health



"-.az quy lemnz i repiy to mm
-Sabha: Unstarred - Quution No. 537 on

" 24.11.71 regarding the progress of Calcutta -

" Metropolitan schemes is laid on the Table

- ofthe House. [ Placed in Ltbrary. See No.

LT-1196I71}

» .nenvdrmg {b), in the West Bengal Plan,
a.provision of Rs. 66 lakhs has. been made
for urban development for areas outside
Calcutta and this provision is being spent
by the State Government on the following
distinct programmes:

(i) Preparation of regional plans for
Asansol-Durgapur;

(ii) Preparation of comprehensive plan
for Haldia;

(iii) Preparation of Urban and Regional
Plans for Darjeeling and Jalpai-
guri;

(iv) Jmprovement of transport facilities
in Siliguri;

(v) Contribution to Howrah improve-
ment Trust;

(vi) Development of Municipal areas.

The progress of expenditure during
1969-70 énd 1970-71 on these programmes
is Rs. 32.64 lakhs and Rs. 37.71 lakhs res-
pectively. Approved expenditure for 1971«
72 is Rs.20 lakhs. Individual schemes are
formulated and exccuted by the State
Goyernment but from the progress of ex-
penditure it will be seen that progress
on the various schemes has been satisfac-

tory.

Withd sawal of Reeogaition to Government
Employees Unlons in West Benga)
2524, SHRI JYOTIRMOY BOSU:

state: .

(a) whcthar the . Union Government

lre mmmg to‘fwnhdraw mnitm

| mumum m ma-gsnm)

will the PRIME MINISTER be plessed (0

¢
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of all- aﬂﬂmed Comra! ‘and. Sma Govem -
ment- Employees' Umom Jin W'iﬁt, ‘
Benml' o

) whatbar Government propose to

ban Bundhs .and general strikes of* Govem- j, B

ment employees in West-Benul:

©) lf 80, under wlm mle or mles of tho .
Central or State Goverament these actnons' :

. are being contemplated; and

(d) on what ground or grounds Govern-
ment propose to deprive the employees of
the fundamental rights guaranteed by the
Constitution?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFIARS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
{a) No, Sir.

(b) The Conduct Rules applicable to
the Central and State Government emp-
loyees prohibit them from resorting to
strikes and demonstrations. However,
certain categories of industrial employees
are excluded tom the provisions of this
Rule. In the case of certain sections of the
Central Government employces, such as’
the services under the Railway Adminis-
trations covering West Bengal, the Central
Government have prohibited strikes by
issuing orders under the Essential Services -
Maintenance Act, 1968, in view of the
prevailing conditions in West Bengal and
the need for ensuring the contmued func-'
tioning of the essential services in’ that
region, Apart from the position indicated

R above, there is no proposal under consi-
" Qeration for banning Bundhs and strikes

of Govemmem Employees in West. Bensal ‘

(c) Does not anse

«) There is mo mpoulundermu-_ .
. derstion to - deprive-the Government. emp- .
Loymof their, Iundamental rights. ce
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Appﬂuﬁons received from West Beml
lor industrial licences

2526 SHRI JYOTIRMOY BOSU 3

 Wilt .the Minister of INDUSTRIAL

. DEVELOPMENT b ploased 1o state

' (3)the total number of. anplmmu ;
for induatrh! uocncea to m up mdusmea

: D}ZCEMB!R 1, 19m

Wrmen ms o e :

in’ West Bengal sﬁbtulttbd dunng me
period from January. 1969 g3 chber '
1971 ' : .

(b) the induuﬂcs propoaad to be set
up by the prospective investors.

) the number of applications cleared
by his Ministry till date 5

(d) whether the progress of industrial
jicensing in this State is slow; and

(e) il so, the factors responsible for
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : (a)
1he wial number of apphications for the
grant of industrial hicences for the estab-
lishment of new industrial undertakings in
West Bengal received from 1-1-69 1o 31-10-
71 is 65,

(b) The industries which are proposed
to be set-up relaic mainly to the manufac.
sure of Electrical Goods, Food Processing
Machinery, Caustic Soda, Leather Goods,
Nylon ‘lextile Fitament, Vanaspati, Steel
Castings and for the raising of Coal.

(¢) 12 industrial liceaces and equul
number of Letters of intent have beent
‘issued so far from 1-1.69 to 31.10-1971.

. (d) No, Sir. In fact West Bengal appli-
cations are being processed on a priority
basis.

(e) Does not arise.
Welfare Carpnﬂou" for Harﬂ‘qul ‘
b W ’

' 2sz7. SHRI B. 5. MURTHY : Wil
the Minister of PLANN]NG be pleased 10

©ostate :

@ !hc number of Stmwbh.h pave
gent scheme‘tos'mﬂ‘u‘ in : their ffspgt;ve

5
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"-rw Welfam Carpoutnom for Hamansl
_ Weakcr gection and ‘the number. ahchenws
’ _:ﬂmlued aud

{bY the share bf the Ceniral vagrn-
ment in impleémenting the schemes ? -

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
MOHAN DHARIA) : (a) and (b). Kerala
rropnses to start a Development Corpo-
ration for Scheduled Castes and Scheduled
Tribes. The matter is under consi-
deration,

Redpenlng of closed industries in
Kerala

2528. SHRIMATI BHARGAV!
"THANKAPPAN : Will the Minister of
INDUSTRIAL DEVELOPMENT be pleas-
cd to state :

(a) the number of closed industries of
Kerala which have been opened ; and

(b) the number of them which still
remains closed, industry.wise, and the rea-
sons therefor ?

THE MINISTER OF STATE . IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) :
(a)} and (b). Information is being collected
and will be laid on the Table of the house,

Deomand for assistance for Development
of Kerala

2529, SHRIMATI BHARGAV1
THANKAPPAN : Will the Minister of
INDUSTRIAL DEVELOPMENT  be
pleased to refer to the reply given to Starred
Question No. 1256 on the 20th July, 1971
regarding Central Assistance for Industrial
Development in Kerala and state the pro-

- gress made for the development .of back-

ward dutncts ot‘ Kmla State ?

THE MINIS'I ER: OF STATBIN THE
MINISTRY ;OF INDUSTRIAL - DEVBL‘
OPMBN’r, sum GHANSHYAM OZA)
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. A scheme in consultation with the
FPlaaning Commission and the State Govem--
ments has bees drawn vp and announced.
According to this scheme, certain -districts/
areas have been selected for the ‘grant of a
Central subsidy amounting 10 1/10th ‘of the
fixed capital investment of naw - waits with
fixed capital investment not exceudmg 2
Rs. 50 lakhs, The details of the'sch me
have been published in the Gazette Fxt‘ram
ordinary dated thie 26th August, 1971, The
district of Alleppey from Kerala is ehg;ble
for this subsidy.

Finance at concessional mtes is avail-
able for industries to be set up in about
200 selected districts designated as back-
ward throughout the country. The follbw-
ing districts from Kerafa are etigible for
this concession.

Alleppey, Trivandrum, Cannanore,
Trichur and Malappuram. '

Besides, Government are also operating
rural industrics projects for smali industries
in different backward areas which include
Alleppey & Kozhikode from Kerala. )

It is hoped that entreprensurs and the
State agencies for promotion of industries
will take advantage of these facilities/con-
cessions and set up industrles in the back-
ward areas of Kerala. :

12 hours

CALLING ATTENTION TO MATTER.
OF URGENT PUBLIC IMPORTANCE -

‘RerosTED PruNG vp OF Raw jors. . -
STooks IN BimaRr

o fegfe o () e
w@w & afgwsain @ HEAF
mwfwfmfmﬁm f-amm |
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THE MINISTER - OF FORBIGN

" _TRADE (SHRI L. N, MISHRA) :

“Speaker, Sir, a8 the House is aware, the

R récent unprecedemed floods in Bihar have

resulted in ‘a prolonged dislocation in the
. movement of jute by rail from the produc-
'ing ceatres to the consuming mills largely
in Calcutta. The accumulation of stocks
~in ‘Bibar has been accentuated by extreme
“pancity of storage of accommodation in
" upcountry centres, available accommoda-
tion having been taken by traders and
mills, and by the restrictions on rail book-
ings from Bihar on account of poor track
condition resulting from the recent floods.
Thus, a good quantity of raw jute has
" got accumulated in Bihar centres.

) Noiwithstanding‘ the exceptional cir-
. -cumstances attending jute purchase opera-

" tions this season, the Jute Corporation of -

India ‘has alrcady started purchases in
" Bihar. In consultation with Bihar,
" the Corporation has already opened 11
. local purchase centres at different markets
"in. the Districts of Purnea, Saharsa and
to five centres
-are to be ‘opened in Darbhanga also with-
in a week's time,

“: " The Gorporation has already purchased
about 15,000 mde, of jute in Bihar and
- axpects to buy, bythe end of December,
l‘)ﬂ.ato&al qulntityof 5 lakh mds. ‘

S The Corporation is also coostantly in
: tmph with the  Railway authorities in the

' mmer of allotment of rakes and ‘move

. .ment_facilities, 1t is expected that, with
ﬂw teturn to uorm:lcy mthe rail move-
pmt fmﬂtm, ztw:llbe powble for the

- wash w gd g

’tlis md‘ Cdrmmm L My aﬂ thc

Dacamm . 1971 m Jm m m mm "am) zxz» :

=mumnlatod stom mdatthc umc ﬁmﬂ

ha}pmu.imafn :the. ‘prices of jute -at ‘or
above the support levels. Goversment
are keeping a close watch over the situa .
tion obtainms in Bihar. ‘

‘1 must confess»-ﬂmt;the ‘poor jule
growers of Bihar have been really hit hard
and they deserve our sympathetic consis
deration and immediate attention.

ot fagly fm @ werw wEaw,
¥ Wiy adizw #1 gries aegarg 2ar
ifs s ag wwre fear ¢ fs
fagre & qzgq dor #@ ay el
Y q7fts £ Y § A ag Feafa W
gnT & faq s #v W ON
ugRy g uF wey fewm § wl
fagre & way o=y e Mgw ofar
Fud § ) wwag 9N T4 ¥, A ag
E a1 #@ A1 frwial 4 wteargy
FY g &W AT T qgrar 73 N
A fear #@ 9, dfFa 50 @R &
a1z 3 3w A & et 8Y ger aF
&, gife s ag w@iwe fear g
fr 97 oni BT s §

ggaa feag srawg ¥ @
%Y wwd qrdr 0f § 1 o uEw . dud
uHE R 15 Hq gz der @ o« @,
aY og W aran § f& gz *1 ¥
wsel 30 dfew o A uw &E
ey § ¥uaw 7, 8 WA g7 v g §!

ey fagr § @@ aew oW g
._wfzaﬁ *wmgaaa POl

B irad Prowg g m% it
ﬁmm aow ok ¥ ot
w§f dat e ararc wr g, 6 0
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fwwrdt & e Gar A ¥ FEwwr §
gE ¥ Am 65 T At 4T, @heA
ww ag 53 w9y g v o gwrd agt
I &TEnw 20, 25, 30 w¥t 35 w9y
g fram g @ ¥ a9 @ awd
g f& fieqray &Y Far g vy
ATY 95 Hady g2 wawTr wrar g,
dfwa 78t =1 matmT wwwy, feaes,
QAT g wIR gATa gz wewar
& ATINT, AT I FT @UA FT WL
1§ gfear adf &1 =9 auw @sd
g 65 s gz fral 4 ox Sew
qIY qA, & gEd wgq F A% A
FAXIT 9€ Gry §1 Iaw ArEd W
wifed & AT @ 7T Q@ a8 A
9% JHAT 9EAT § |

gav. fagre # 25,30 Ar@wv 9z
& | pwvoRteae argew & 4 g frar
agaT sitT qfwar § 18 Aty WA g2
T | X% UHEAT AR,  qTHAN HIT
A W qEar & g 9 gz
30wt wAH ww Ag) 0w
wgeg & w57 & i fawy fegrac aw
5 arg wa gz AQ7 1 gw feafw §
fae areY &1 qvan 25 M W @2
¥ afr qrT |

wwew, faasgy o wwqEe, 7
dm wfdl & @ w1 gfen @ Ao
WA Az o ol fadad O
T A @ ol 0v @A W e
X foar § 1 o X WA zE @@
IEHT HAwET A & |
TWwmy ) aft oy aff &1 daw

woedtg aw wf & 1w s

T ¥ s e &

vat fagre
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ag a9 g1 a1 fe gu fagro ¥
A e fad woré g, i dar
agl foar rar 3 AL fasr & <fwar &,
ol gWar 991 qEIET H gz fA§
AMY A19 & a1 Y | AfeT GIHIT
T qF TFA1F FG7 1E TYT 7 T FIHY
3T % qu ¥ g #T wawaT F {2
fasranfasi &1 qae s § ?

WRETH gar @t sQe w7 §
SATRT AT AT § 1 MY G a9
g & 2w qxge & fgam@ ¥ agi Pradr
Y far @ FEr oW qgi 9
2 FT FI@MAT oN7 £, U q2F 4%
fags @i N @moa &0 ) FfEw
gvEIr agi 9% 3z fwar A war
W

eAfaw zgew J faar 2

“*The Government has not entered into
the market. . .”

weq WRAT : AAAIT qTE 6
T F 1 ¥ qgq qvem & fao afw
farz < § 1

o fagfa faw : gomr wE)aw,
Tq gz W fadet nrae) 9 € aw
aga O § 1 #iea o9 3w & fsaray
% qra wrdY §, A7 SAeear wr 75
st & &) 1 goar A9 & '

# ag s wgar § e war @)
AgRT WE YEr e Wi @ 8
fr fagre W e & wreE™ @nr FY,
AW A AR gAY ABOA FAT Y,
fagre & dar @ oy gE AN aff

qw W oo, A g Aed W
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{st fagfe fam)

fesra 7 & | I¥9F TEw T FE
N ¥ aga 9wl 9T gE @dar
£ s oY garer guT @, %4T A
frawt 1 ot ey & fag @
% qrg &Y M § 7P WA YIFL T2
& fafqdg &1 Usdavwy v A arg
g W 27 ef & wraew ® &Y
agfgd @ af &, wr ) gglaad
YEF graw ¥ N wEm T w F
N AT FY A T AT A
raSs &7 fasar 1 g oAy
FIZAT HEI TAT § 1 T WIFT ¥
avg qT fag w5t @ ¢ f& IuF
faag &Y ag o9y g ¥ & ¥ o
arr-gr feart v ad ?

it gme uAe fam : weaw AgRa,
% ago-t wal ¥ waAw gIew ¥
ggaa ¢ ¥fr o DA wg
argar g1 oz O § ag *gAr wvgar
gfe fage & 30-40 @@ aw g
af ¥ fage ¥ gT W IwwEA
1967-68 # 10 @re@ 28 gL AG
g1, 68-69 ¥ 4 @re 80 g IW
®IT @ a7 g 99 gare AT
Y w8 e AW fage ¥ 92
far 1 g9 5 wrw 79 QR wTWIEA
¥ wlear wigy § wifs ag @
FIAT ol Haw uw ¥ 9HV
o iz A sad ek gak
Qi xadt gnar agt § 5 oag s
wEEdr ¥ 1 ag ww g § fr fage
# fraral @), T fage & fear

w1k gram ot frgu & feaml

o oY fart Y+ afem v ol frer
o §, e g8 Wy @ Sna
¢ wrw A & qx Riwer
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Peasarits (Cf‘) S
g TeEml whwa 5 fawfor
q¢ WX XU wyATA 4g g fs gz o
qr5E N N Nfy Fag gz A oy
g & AgY = a1 gwiee gw ag
@y @ & e w¥gzd wimw w39 @@
&1 %% | us fafqaw wrew o *1
g wlx WY AW aiadr s, A8
A I9 1 vafmw sunfedly e
§ gar & 919 + g9 ¥9 9T fARre F%
g & fx fafqay srzm gz W feeg
g1 aEAlT wzer J qar 5 95
sfasa g2 ot smar § W fage
# TEATa Agl XaT Y qg vy @A
¢ fx wruge fage & sasar A
arar &1 fagie § &= qudr s §
oF T H geerge # e AT
wfegre & 1 oW gwE @ T
o FAE qard § g whwerc A
wegear ¥ o) fF fagre i m W@ §
97 gu Al fasi @ A 9y §,
uw grgT #Y s wfegR A QA
fret &), o aal ot &Y gErd
S H F4T @} g FTHTC FT A
A1 fAQa gor § ST WIER W
1 AFC gH wAT ATy & 1 IR
A% s W wr@ FY 1 guA fagia @t
aty faar | dfwq ofqn s=ima &
1% AT §, wEa § wgar § 9
g T g % a gh s § e
fagre #1 qw 7% gz @ fror frdel
o fr age wfr §of, wgfre gl
Wit age o et wWfed geit
wa ag wgt @il ag A greed @
WA A A

o ©F ag wam fir et
S A g R AAY, N ag
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ot § fr awm us A7 wie fafew-
¥ &, aga et £ ¢, @ agy A
¥ A oamer ¥ vy Awa | a3 &)
gham WA agwg s 0F g2 N
T gy &7 Fraw g § 5 gar
& AT AFAT ARy § A FIAT
gF AR WS A IAAY Fywa agAY
gwl faag gua faar g fram =a
&1 JFr WY E A afzwdr W H
g9 usar Aed &1 3 & 9w
qAAT 43ET F Y

=it fagfa faw : asflasow 3
ar agy ?

st o®e QA0 f : WA gL
amy #1% graar Af g e o=
¢REET  FT AYAATIATA FE | 0@y
F1§ qraar a1

SHRI HARI KISHORE SINGH
(Pimpri): I am grateful to the Minister for
the interest he is taking in the condition
of the Jute farmers in Bihar and I congra-
tulate him for the decision of establishing
a modern jut'c mill in Bihar. Now I would
like to ask only afew questions. May I
know from Government what is the remu-
nerative price of raw jute for the farmers?
Have the Government worked out such a
price? If so, on what basis? I ask this
because a serious doubt has arisen in the
minds of the farmers of Bihar in regard to
the support pricc recommended by the
Agricuitural Pricc Commission? Is it a
fact that the price of raw jute has crashed
‘n Bihar as Shri Mishra has mentioned,
fiom Rs. 10 to Rs. 15 less than the support
price of Rs, 42,50 recommended by the
Agricultural Prices Commission? If, so,
what the Government is going to do about
it? Is it also a fact that the price

Peasants (CA)

of raw jut is exorbitantly high in -the

Calcutta market causing a serious problem

for the jute industry as such? In view of

the admission by the Minister himself
that there is a shortage of storage

capacity in Bihar, will the Govern-

ment consider the establishment of

large godowns in the jute purchasing

cemntres in Bihar, specially in the districts

of Purnea, ' Saharsa, Dharbanga and .
Champaran? Also considering the admis-

sion by the hon., Minister himself about

the sad plight of the jutc farmers in  Bihar

because of floods and lack of communi-

cations, will the Government consider in-

creasing the support price of raw jute from

Rs, 42.50 to at Rs. 50 per maund for the

current year?

Also, 1 would like to know whether it
is a fact that most of our jute mills in the
country, in order to be more competitive,
need radical modernisation and, if so,
what the Government is proposing to do
in this regard.

These arc a few questions which [ would
like to put to the hon. Minister.

SHRI L. N. MISHRA . About the
remunerative price, I have alrcady said
that the Agricultural Prices Commission
has calulated the cost of production of raw
jute and on that basis it recommended fast
year Rs. 40 a maund ; this yearitis Rs.
424 per maund. But itis also a fact that
there should be a more economic price for
the growers and that is why [ want to
have a statutory floor price, and we will
Inok into the matter of the cost of produc-
tion of jute.

But the hon. Member, in his question,
has made a contradictory statement; while
he asked for a higher price for raw jute, at
the same time, he said that the jute price
at Calcutta is very high and it affects - jute
production, These are to two contradic-
tory, statements, and 1 do not know how
one can reconcile these two statements., The
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price of raw jute in Calcutta is in the
neighbourhood of Rs. 50 a’ maund. or
something like that. When we  Offer price
support, the prices may go up and perhaps
higher than the price support. There is no
ban or rectriction, and in Calcutta really
it is Rs. 50. According to us, the difference
between the Calcutta price, the mill
gate price and the secondary market, is
Rs. 6.50. About Rs. 44 Der maund
should be available in the primary and ths
secondary markets, That too is not avail-
able this years. As I said, we are taking
meastres to improve the situation,

~ About the increase insupport prices,
as I have said earlier, I am going
to examine it and when we have a
statutory price, it is just possible that we
may be in a position to offer higher prices
and see that export is not affeciad ; other-
wise it becomes costly, and there are substi-
tutes for it, and the jute market has crashed
in so far as that aspect is concerned.

About modernisation, we have a pro-
gramme for modernisation of jute mills
and we have offered foreign exchange ; we
we are going to give soft loans also, and it
is for the mills to come forward and we
are persuading them to modernise the
mills. It Is a fact that our mills are very
old.

ot gleqare fog afew (Tgas):
eqs AT, aF AEEE Hogqra &
fe fafreex mge & fage & &9 gq
Nag S feaAid N gz & wma
- ® gY ¥ I W A g W o At
gor 1 9 fewrat & Foe Qg wTe
T 1 OF & A RAfude A g
¥y, agt s mfow W aga sy gd
WX fet werew w1, g9 a1 gAY
At t fY, gy dar wvgw far §,
W X 9T F 3ax § 1 wife

gt 9 ¥R wwg @ ag @ FfreT .
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W 307 70 wv@ Joq@ G FT wREIAT
AT ATAT Y, A1 FW O IAX g
FT 47 39 &1 gRGE  F| & Q|
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SHRI BIRENDER SINGH RAO
(Mahendragarh) The hon. Minister has
shown concern "about the condition of
jute growers in Bihar. 1 would tlike to
know the prevailing price of jute in areas
where stocks have piled up and also the
price in the corresponding . period
last year and an estimate of the
1otal loss suffered by jute growers in Bihar
this ycar. Sccondly, I would like to know
if any effort has been made, in view of the
rail track being damaged, to move the
stocks by road transport. Thirdly, is there
any schems to construct warchouses to
prevent such a situation in future, and
has the Government thought of advancing
money to jute growers who cannot sell
their stocks, to help them to retain their
prod uce till such time as their stocks can
be purchased ? Has the jute corporation
thought of making such advances to jute
growers to prevent theit exploitatlon at the
hunds of buyers 7
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_SHRI L. N. MISHRA : The prevailing
price this year varies from Rs. 20 to Rs. 30
per maund in the villages of Bihar, as also
in Assm. As a matter of fact the Chief
Minister of Assam told me that the prev-
ailing price in Assam was Rs. 22 per
maund ; we are very much concerned at
this. The market position has improved
now and T believe the pricc has gone up
to Rs. 30 per maund. [ am not aware of
the prices prevailing last year at the
moment ; I shall require notice for that.

As for clearing stocks by road, this
is for the private people to do. We do not
have any organisation for it. As for advanc-
ing money, it should be the duty of the
Corporation to attend to the problems,
and I believe the Corporation will be in a
position to do something to help the
growers.,

SHRI INDRAJIT GUPTA (Alipore):
Is it not a fact that actual prices received
in the primary market by the jute growers,
whether in  Bihar or some of the other
areas also, is not only lower this year,
but is very often much lower than the
national derivative price which is calculated
from the support price fixed by the
Agricultural Price Commission? On his
own admission, this year the sales are being
made in the rangeof Rs. 20 to Rs.30
whereas the derivative price on the basis
of the port price, Rs. 42,50 is much
higher than this. Therefore, 1 would like
to know from him whether it is not a fact
that most of the Calcutta mills actually
purchase their jute through their own
agents and through benami agents also
in the countryside, and they get this jute
at prices which are much lower than the so-
called support price. This price which is pre-
 vailing at Calcutta  being a bit higher does
not affect the working of the mill at ails.
The'mills do not buy the jute there, they
buy it from the countryside through their
agents, Therefors, was it not necessary
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for this Jute Corporation which was set
up, as one of its principal objectives is to
see that this support price is maintained,
to purchase raw jute on a sufficient scale
if prices fall below the support price?
This year neither of these things has
happened. Neithor has the Jute Corpora-~
tion bought more than  a very small
amount, nor have the mills been purchas-
ing from these areas because they got some
jute from Bangla Desh also.

Therefore, I would like to knmow from
him how many years are to pass before
these wretched, poor raw jute cultivators
are saved from the hands of these exploi-
ters, these big merchants, thesec agents of
the mitls and so on. This is going on year
after year.

I would like to know from him how
much raw jute was obtained legally or
illegally from Bangla Desh this year by the
jute mill owners and jute merchants, The
industry in Calcutta is known to be mak-
ing absolutcly super profits this ycar due
to the fact that the Pakistani mills have
been knocked out of commission, and
these people are able to quote whatever price
they like for their carpet backing, hessian
etc. They have admitted that they are
selling at Rs. 700 or Rs. 800, upto Rs, 1300
per tonne premium above the registered
price. This is the position and actually
our jute goods are in danger of being priced
out of the world markets due to the short-
term profiteering of the jute mills owners.
In view of the fact that they are making
huge profits, is it not fair that the raw jute
cultivators and the jute mijl workers also
should get some share in  this prosperity?
Therefore. will he consider that the price
of raw jute should be raised further in the
primary markets and should be maintained
so that the raw jute cultivators can get
an economic return  and  the jute mill
workers also should get their share in this
prosperity, and the mill owners should not
be allowed to-go on making these super
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profits without any control as, after a few
years, our export markets also will be
“ruined and the foreign consumers will begin
to turn to substitutes. What are they doing
about this?

SHRI L. N. MISHRA : Frankly 1 am
inclined to agree with Shri Indrajit Gupta
on many of the points. It is a fact that
the jutc growers have been exploited by a
long chain of middleman and the mill
owners. There cannot be any two opinions
about it. That is why 1 brought the Jute
Corporation into being. The Jote Corpora-
tion's life is only 24 months, and it has
not yet been able to have its own ware-
houses lo go on purchasing. It is trying to
appoint agents in the secondary and
primary jute markets, The Cotton Corpo-
ration was sct up a year ago and it has
done a good job. Similarly this will also
do a good job and it will be one of our
endeavours to see that the prices are fixed
for the primary and secondary markets
first and then at the main port, and it
will be our endeavour to see that the jute
growers do not suffer. It is also a fact
that they make purchases through their
own agents, whether benami or other
agents. I come from that area. I
have something to do with this cultivation.
1 know they make purchases in secondary
and primary markets.

Then, he asked how many years we
s hall take. We shall not take many years.
Within a year’s time, thing will improve so
far as raw jute is concerned. About Bangla
desh, I do mnot want to say anything
because I do not know much about it.
Every year jute has ‘been coming from
East Bengal and this year also. it might
have come. © I do not know the quantity
that has come from there and I cannot
say it,

The other ‘suggestion was to fix the
prico for primarymarkets. We will do so.

The price of jute will be fixed on a statu-
tory basis in the primary and secondary
markets. Price support policy alone will -
not be there. There will also be statutory
price control of raw jute.

SHRI INDRAJIT GUPTA : In vicw of
the super -profits which  the mills are
making due to the special circumstances
this year, why should not the cultivators
and jute mill workers get something
more?

SHRI L. N, MISHRA :
idea,

It is agood

12.32 hrs.

PAPERS LAID ON THE TABLE

INDIAN TBLEGRAPH (THIRTRENTH
AMENDMENT) RULES

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
I beg to lay on the Table a copy of the
Indian Telegraph (Thirteenth Amendment)
Rules, 1971 (Hindi and Bnglish varsions)
published in Notification No. G.S.R.
1405 in Gazette of India dated the 25th
September, 1971, under sub-scction (5)
of section 7 of the 1ndian Telegraph Act,
1885, [Placed in Library. See No. LT—
1188/71].

MY20RE STATE POLICE SEAVIOES
(RECRUITMENT) (THIRD
AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
1 beg to lay on the Tablea copy (Hindi
and English versions) of the Mysore State.
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[Shri Ram Niwas Mirdha)
Police Services (Recruitment)
Amendment) Rules, 1971 published in
Notification No. G. S. R, 234 in Mysorc
Gazette dated the 5th August, 1971 under
clause (5) of article 320 of the Constitution
read with clause (c) (iv) of the Proclama-
tion dated the 27 March, 1971, issued by
the President in relation to the State of
Mysore, together with an explanatory
momorandum. [Placed in Library. See
"No. LT—-1186/71]

ANNUAL REPORT or THE TuAvE MARK
REGISTRY

sheitfie fawre sowtery ® Iwih
(ot Todisae swte) @ weww wElEW,
# eqrare str afuen faeg afufaas,
1958 & sy 126 ¥, geAawa
31 @i, 1971 %) @urg g0 a4 &
grag & sk fag P S
arfqs gfadgm (e awr woey
dewew) #1 oF wfagwaraed 9%
T 5 { [Placed in Library. See No.
LT—1187/71}

12.33 brs.

BUSINESS ADVISORY COMMITTEE
SEVENTE REPORT

THE MINISTER OF PARLTAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR) :
1 beg to move :

“That 1his ‘House do agree with the
Seventh Report of the Business

Advisory Committee presented to

. the House on the 30th November,
C197TL”

(Third -
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" Servants ‘

SHRI SAMAR GUHA (Contai): The
statement made by the Prime Minister
should be discussed here also. Rajya Sabha.
spent the whole of yesterday discussing the
gituation and that statement.- 1 do not
know why we should be deprived of an
opportunity, because things are deve-
loping fast both in Bengladesh and in the -
international sphere. Mr. Nixon has sent
letters and so  many things are going on,
Would you direct the Government that
next week the statement of the Prime
Minister must be taken into consideration?

MR. SPEAKER : So far as this report
is concerned, there is no famendment.
About other things, you can send vour

suggestions.

SHRI S.M. BANERIJEE (Kanpur) : We
have already taken a decision that after the
12th, after the ordinances are passed, we
will have a discussion on this. That deci-
sion has been taken by the Business
Advisory Committee..

MR. SPEAKER : The question is:

“That this House do agree with
the Seventh Report of the Business
Advisory Commiitee presented to
the House on the 30th November,
1971,

The motion was adopted

12.34 hry.
MATTER UNBDER RULE 377}

PayMENT oF ENnaNceDp D. A. TO
GOVERNMENT BERVANTS

SHRI S.M. BANERJEE (Kanpur): With
your permission,. Sir, 1 beg to submit that
from the newspaper reports yesterday, we
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Governmens Servants
came to know that about the guestion of
DA which was referred to the Pay Commis-
gion, the Pay Commission has made a
recommendation to the Government that
Central Government employees gotting
upto Rs, 1250 be given an additional
interim colief ranging from Rs. 8 to 20 per
month from 1st September, 1971, on the
basis of 228 points. The matter was referred
to the Pay Commission by the Govern-
ment, although we thought this was not
necrssary. Anyhow, now that the Pay
Commission has given its recommendation,
the Finance Minister should make a state-
ment immediately in this House about this
matter. The Commission has also suggest-
ed that three months’ arears interim relief
might be deposited in the Provident Fund
account and the additional interim relief
be paid in cash along with the salary for
December, 1971,

At the very ouset, 1 should like to
express my dissatisfaction over the meagre
amount recommended by the Pav Com-
mission for thase employces who are get-
ting a vervy small salary and who arc
facing semi-starvation condition, viz.,
Class 11 and Class IV employees.
1 hopc the government will definitely
revise this decision and give those emplo-
yees more than Rs. 8, which is recommen-
ded by the Pay Commission as that is
totally inadequate. If that is done, 1
would like to make it clear that the All
India Defence Employeces’ Federation and
the Central Government employees of this
country would welcome this decision of
the government ata time when they areb
facing almost semi-starvation conditions.
If you pay the arrears in cash, it would
definitely enable them to purchase winter
clothing for their children in this weather.
V would say that the arrears should not
be deposited in the provident fund but it
should be paid in cash. The Finance
Ministgr should make a statement either
today or tomorrow in the matter becaust
government have already taken enough
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time. I will end by saying that the amount
for class 3 and class 4 should be raised
and the amount should be paid in cash.
Sir, I would request. you to direct the
government to make a statement.

MR. SPEAKER : It is being taken
note of by the government. .

12.36 hrs.

CONSTITUTION (TWENTY-FIFTH
AMENDMENT) BILL--contd.

MR. SPEAKER : The House will now
take up further consideration of the Con-
stitution Amendment Bill, As decided
vesterday, we will have to conclude our
work by 630 p.m. Wec have fixed two
hours for the discussien on clauses and
one hour for the last stage of the Bill. We
will finish the discussion on the considera-
tion motion by 4 p.m. 1 have given time
to the Prime Minister 1o come here near
about 4 p.m. for spcaking.

SHRI P, K. DEO (Kalahandi) :
More time should be given for the third
reading.

MR, SPEAKER : We¢ have given one
hour.

SHRIP. K. DEO
cient,

This is not sufli-

MR. SPEAKER : I am wvery sorryv.
We cannot extend the time. There will
be no lunch hour today. So, hon, Mem-
bers nced not go away thinking it is the
lhunch our.

SHRI SHYAMNANDAN MISHRA
{Begusarai) : Mr. Speaker, Sir, the
Law Ministry, to my mind, secms to be
functioning under a consortium. That
has been our experience during the life of
the present Parliament. In this consortium
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the Law Minister is expected 1o provide
the law and the Minister of Steel, instead
of his original red, is to provide the
garnish of green and is he was skirting
round Karl Marx and quoting T.H.
" Green. The Minister of Education and
Culture......

'SHRI PILOO MODY (Godhra): And
Bangladesh.

SHRI SHYAMNANDAN MISHRA:
w-ooint this consortium is expected to
provide the elements of the new cultural
revolution which his party is undergoing
in Bengal. And the evidence of it was
not lacking in this city of Delhi too on the
13th when thet great invasion of Jantar
Mantar took place. Naturally, the Prime
Minister is expected to provide the undefi-
nable something,

SHR1 PILOO MODY : Glamour.

SHRI SHYAMNANDAN MISHRA :
You may call it anything you like. So.
it is not unnatural that this Bill should
have undergone three births by now, and
it may well be that by the time we pass
this measure it will have undergone the
‘fourth birth also.

Now, right in the beginning I would
like to say that Tagree with and support
the two propositions. underlying this
measure. The first oneis that the State
hasa right to acquire any property for
public purpose, mnot necessarily at the
market value in all cases, though the
State must. always try to be fair as far as
possible. Secondly, the Directive Princi-
ples of State Policy, particularly in respect
of the deconcentration of economic power
and the distribution of matcrial resources
of the community so as to subserve the
common good, must not remain sleepy or

~ toothless animals or mere decorative
pieces  Therefore, T would like to accord
goneral support to these principles.
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But I must submit that in the present
form this measure is lacking in social
justice. It is. highly inequitous and, I may
go to the length of saying, unsocialistic,
in the sense that both the big and the
small are to - be treated alike; the elephant
and the ant are being treated alike. Even
the minorities and the educational institu-
tions cannot expect to get protection.
Socialism, to my mind, does mean dis-
crimination in favour of the small, the
weak and the underprivileged, and, if that
15 not done, | must say that this is an
unsocialistic measure. Particularly when
it comes to property within the ceiling,
we must realise that it is not only a ques-
tion of right to property that is involved
but the right to the very exis:ence of the
small men, Therefore, 1 have characte-
rised it as highly inequitous and unsocia-
listic.

Then, it would appear that in article
31C it is not democratic socialism but
socialism minus democracy. That is not
a far cry from what totalitarianism is. To
repeat this would be socialism sans demo-
cracy. That socialism must be certified by
the ruling elite and that it will have to be
accepted by all of us, isa concept which
is highly irritating and obnoxious. There
must be a provision for constitutional
protest in any case. Every socialist cannot
be expected to agree with them about
their conception of socialism. If *what
daddy says is right, is going to be the rule,
what else is totalitarianism ?

We do not see much in this measure,
nor would we like to build on it, consi-
dering the nature of the political elite
which is running the country or, shall I
say, which is ruining the country. There
scems to be an attempt, purely in a spirit
of self-delusion,. to build socialist myths
around this mesasure and to ‘build high
socialist hopes on it. We have heard
ringing phrases about the restructuring of

_ the whole fabric society 80 as to make it
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egalitarian and just. No one would be
‘happier than ourselves if it wereso, How
tantalising this all is { But we do not find
any mention of Articles 41 and 43 of the
Dircctive Principles of State Policy in
‘Article 31C, After all, what you have
brought in through article 31C js only of
a negative nature. That does not pro-
vide rositive content to socialism, Where
is the right to livelihood assured here ?
Where is a fair wage assured hero ' There
is nothing of that kind.

Therefore, T would say that the impres-
sion that is sought to be created is a
completely misleading impression. Socia-
lism does not require a plethora of legisla-
tion. How long do you expect the people
to go on sucking the Iollipops of legisia-
tion ?

They must have the fruits of their
labour assured to them and they must
have at least the basic minimum pecessities
of life. Yesterday, we were promised by
the Minister of Law that the agenda for
social change is very heavy, that there arc
mary more things 10 come, But it is this
Government which has withdrawn from
the agenda the accepted policy of the
uvnited Congress that the minimum necessi-
ties of life have to be fulfilled by 1975.76.
So it seems we are turning to be mere
ssirkol worshiprers; We are not being
given the substance of socialism. If these
elcrents e lacking, this is my respectful
s ulmissicn, then sccialism would be a
distant dream. It is not what we say
socialism means, what we think socialism
means, but what socialism actually does.
That is why, as Mr. Bevan said, it is not
the noun which matters but it is the verb
which matters, that is what exactly you do
not seem to realise,

Now, there is nothing radically new
about this measure as some of the speeches
would geem to -indicate or would haveus
to believe, The various amendments to

Article 31in the past wbiuld confirm the
view that the broad thrust of public policy
has always been towards accomplishing
public purposes without exhorbitant social
cost. Similarly, the full Bench of the.
Madhya Bharat High Court, as far back
as 1953, had held the view that the aboli-
tion of jagirdaris was for the purpose of
avoiding concentration of wealth and
means of production to the common
detriment as laid down in Article 39 (b)
and (c).

There is also nothing frightfully revo-
Jutionary about this measure, as the
Minister of Steel, Mr. Mohan Kumara-
mangalam, would persuade us to' believe.
With all his stress on “‘property is theft”.
—he would not say it himself but he
has always been quoting some authorities
to say so; even in the last session of
Parliament he laid stress on that and,
yesterday, also he brought in one great
goentleman who wrote about it, about
hundred years back, Mr. T, H. Green,—it is
not going to send a shudder down the
spine of anyone, much less the shrewed
men of property who seem to be falling
upon one another to join the ruling Party.

1 would like to ask the hon. Members
of the ruling party to consider what it is
exactly which makes the men of property
to join their party. Why do they consider
their party to be their safe haven? And
yet they consider that they are going to
bring about something very revolutionary
in society. That is the nature of the poli-
tical elite that they have,

The proposed amendment does not
take away the constitutional safeguards
and guarantecs about property. The juris-
tic base of property remains as entrenched
as before. The core and content of the
right of property is not affected. The
right to property remains inviolats except
for public purpose. That is, deprivation
can only be for public purpose. and not
for personal and private ends, Similacly,
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the right to property cannot be disturbed
save under the authority of law. “That is,
the deprivation cannot be brought about
through executive action.

Again, any act of deprivation will liave
to be accompanied by a price and that
price cannot be expected to be a very
unfair price. That is what we witnessed
only about four months back when probab-
ly this Bill had already taken its birth; a
property was sought to be acquired or has,

actually, been acquired in the name of
perpetuating the memory of Mahatma

Gandhi, at a price, a very very small pricc
indeed, of Rs. 55 lakhs.

Now, I ask you, Mr. Speaker, to con-
sider : are prices, therefore, going to be
unfair prices ? Of course. prices are going
to be unfair for small men who du not
see cye to eye with them but not for the
big capitalists. Therefore, you find that
this Government is, indeed, an honest
debtor to the cap:talists ! They would pay
back every farthing they have got from
them. So, they decontrolled the price of
paper. You know at what prices our
children are buying their books or copy
books ? At so very high prices ! Because
they had to pay for the election expenses
and it was decontrolled. What is the story
of the wool-top ? Idon't find the hon.
Mini:ter who was concerned with form-
ing co-operatives for wool-tops. They
gavea lotof money in a city of Punjab
for elections. :

‘Thirdly, what has happened to sugar ?
Sugar was decontrolled only with a view
to . discharging their debts to these sugar
magnales.

Mr. Speaker, not only this. May I
say here that many of the criminal acts of
_ capitalists arc being condoned, About
- forty industrialists who had violated the
law. .according -to -which they - could not
"exceed the capacity in their industries
. without Government's permission have been
condoned and the whisper goes . round
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that they have beén condoned only for
condoning the beer magnate, the Mohan
Brewries, only to condone Mr. B, R,
Mohan, And all this is not out of any
altrustic ‘purposs. Could anybody care to
reply to this that all this excess produc-
tion has not yielded any cxcess excise
duty ?

SHRI S. M. BANERJEE (Kanpur):
An officer has been suspended.

SHRI SHYAMNANDAN MISHRA :
The excise duty should have been availabie
to the public exchequer; it had not been
made available to the public exchequer.

All these show that we have got this
beer socialism flourishing in this country.
They are welcome to this beer socialism.
They are welcome to this ultra-modern
socialism. But we will remain old-fashion-
ed, we will have nothing to do  with this
kind of beer socialism.

What. I would like to <ay is that things
remain as before. The more things have
changed, the more they remain the same,
Therefore, it is not correct to claim thae
this is going to bring about a revolytionary
change. '

Then one difference that is sought to be
highlighted is that the word ‘compensation’
is being substituted by the word ‘*amount’.
Buteven so, where is it mentioned, [ ask
you, that this ‘amount’ would be less than
the macket value ? Is is mentioned any-
where so that it is going to be binding on
the Government ? It may not be even the
market value. The ‘amount’ may be any-
thing, suiting the convenience of the ruling
party and the requirement of their election
expenses.........(Interruptions)

SHRI PILOO MODY : That is the
main thing.

SHRI SHYAMNANDAN - MISHRA :
It would depend- upon- that.  Se it is not
mentioned anywhere .the amount that i3
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MR SPaAkan . “The hon. Membc'r'.s
“time is up.

SHRI SHYAMNANDAN MISHRA ¢
1 would agree with the Minister that the
courts would not be barred in spite of our
legislative exercises to oust their furisdic-
tion. I have always held the view that
whereas we have got unlimited authority
to amend any Part of the Constitution, the
courts have unlimited power to interpret the
Constitution.
about a synthesis between the two. However
much you may shift the ground, the court’s
jurisdiction is not going 10 be ousted. They
are bound to attack any measure on the
basis that it is a fraud on power, it is
ultra vires, it is mala fide. So, why have
this exerciss? 1 ask the hon. Minister
of Law to tell us why, if the court’s jurisdi-
ction is not going to be ousted, there is
this exercise in lutility, and why unnecessa-
rily ke is 1aking the blame no himself that
he is going to sweep away at one stroke ali
the basic frecdoms that the citizens enjoy.

THE MINISTER OF LAW AND
JUSTICE (SHRI H.R. GOKHALE):
I thought that the hon, Member had
followed  my speech.

SHRI SHYAMNANDAN MISHRA :.
Now, the position arises, coming to article .

31C, whether the
“could - ‘not ~ be

Directive Principles
implemented under the

amended - - article- 31 (2), - that is the new

-amendment. The question, therefore would
be whetler. article 31 (2) would not cover
cases . of - deprivatxon of propecly; witha

view ‘to’. .implementing article 39 (b) and-
©.In other ,words, the question is whether
dccommmion of etonomic power and’
the dimmw f “the" material resourcés
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And we shall have to bring -

* sccinlisny . -

Ok Ao B 238

of the community 1" subserve the tommon
good would not be construed-hy the:coutt.

as a public - purpose. That.  is the: baso

question. - Are we . not entitled to expect &
word in explanation from the Minister. of -
Law whether article.31.(2) in the.amended ..
form would not meet the rcqmremems? My
hope is that the courts would interpret it to -
be s public purpose would mtcrpret, itas
a social purpose. But if by wayof abund-
ant caution, they have brought itin; 1
would not have much objection, becatuse -
there is some legwlatwe redundancy l.n
many a case. PR

Thc last point which T would like to .
make with some amount of emphasis is.
that article 31-C in the form in which it is
sought to be amended gives the impres- .,
sion that there is a basic contradiction.or ..
antagonism between democracy. and-
socialism, The whole gamut of the basic -
freedoms is therefore  sought -to be swept .
away under this. amendment. g

Now, so far as we are concerned, we
consider socialism to be an extension or
democracy in  the social and economic -
sphores. For us, democracy is the very
centre and circumference of socialism. The
word ‘democratic’ is not an epithet which™
can be detached ‘at will or convenience by
the ruling party. Therefore, T would
submit that a believer in democratic socia-
lism should sincercly believe that there is no
basic-contradiction between the Funda-'
mental Rights and the Directive Principles -
of the: Constitution, To recognise : this, -
we feel, is to serve the cause of democratic. ¢
socialism, If we cannot bring about this..
synthesis between the Fundamenta} Rights
and the Direcrive Principles, . we have no:":

- right to-call ourselves democratic socialists. ..

Although there might bz a contfliot; a ldnd
of 'dinlectical condlict betwieen Fundamental:
Rights and Directive  Principles, there {s -
no atiempt. to resolve it in:the form ofa
synthesis. So, 1. would: say that.ihls g
against the prmc:ple of . democratic’




[shﬂ Shyammuann Miﬂm}
" Tomymind it is necessary to ‘provide
for:two-thirds majority for the pessing of

- any legislation uader this Act. T am sorry
* to find. ‘that although wisdom had dawned

‘ 'upbn the Government sarlier, it seems to be
: :aoeding now; ‘And for what reasons ?

An'ga‘mandmem involved
" Jegistation would mean an amendment of
the Fundamental Rights. Fundamental

.Rights, according to our Constitution can

" be amended through a constituent Act, so
that if we are passing any legisiation
* under this Act, it would have to conform
to the requirements of the passing of a
constituent Act. What is required to be
passed by two-thirds majority, according
to particular procedure, cannot be passed
bya simple majority in a clandestine
manner. Because that involves amendment
of the fundamental rights that cannot be
done except through the particular processes
- prescribed in the Constitution.

B,

Therefore, my submission is that the
Government would bé unnecessarily making
the legislations under this Act vulnerable
to attack in this courts.

Secondly, T would ask my friends on
this side are they insisting that it must
‘notbmon the basis  of a two-thirds
majority? If it - isnot  on the basis of a
two-thirds majority, it ‘may well be that
the vested inteiests would prevail upon
. .the ruling -party, If they are honest in
. ‘thinking that the ruling party does consist

. of 'such-element which would always try. to .-
‘. hmmper sty progress in social and econo-
. mic sphere they should be. extra-careful in

" secingjthat do not have the right to do it

- through s simple- ‘majority. ¥ am saying
.. thisonlyin regard to the States. If you
they 'do consist of vested .
v',;mm&m b m me»v

thm&!hlt

o imamu. make. them dependmmn

DBCBM!.M]

jinsuch a

yonmlf rathcr thm mkethm\ down-

dent upon themselves. '+ Secondly, this "
two-thirds  majority should be required

also to avoid the possiblllty of conflicting

'legislations  being pused by the Statov.'

Ieghlatums

Finally, I would like to say that only
some verbal assurances to. small holders
and minorities would not do. Apprehen-
sions have been expressed, and we cannot
shrug them away, that this wi)l adversely
affect the small man, the small holders
and the minorities.

Therefore, we have  thought it fit to
bring forward certain amendments to
protect persons within the ceiling and also
the minorities, and what is most impor-
tant—and this we want to assert with al!
the emphasis at our command.

We would not like in any way the demo-
cratic basic freedoms of the people to be
whittled down.

&t wewm  fapr@t amiw
(sarfea) : wegaw N, @ G
e fadws & & & 79 sfafean
faw gt afx eawr s¥w &% o-
w & Ay § gafsw smawg g
feyy wg Fraga ¥ ger=r wIgAt whang
wrark /) §X F AT Hav 1 gfasry
wT ogege 31(1)(2) oY gw 1955 ¥
arfear &< g% § S8% @ arg & gw

~ waear v 9% § Or afx el avafa

w whnardy: foar s ar wfugda
frar s &) 3% ¥§ wTure O W
afi & oy g¥ft fe wrgw g faar
stay gpurasy av sfoee quker Ag ko
- gaTew Aty X ¥% wwiween
¥ Wy ¥ Frefw & By wd L
Wifie A | wreewear & 5w
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Pl st g ¥ ot Aere Y A
Pl garaw Xy & fag feaw fear

ane | wfx Yar Qo &1 e gwde

¥rer gizg @ frww @ gy
Afpr g qerfy Wil awfr & g
FEAT T 1 UF FOHHRT WR O
sRa FoF aay § g awer
T §HAT | qezrg W adaq T'F
uF ft aFE) ¥ Af F® AT WA
g ¥ SO oy AN § oAy awofa
oF HigdY §, ot mmEr ) S
aifia §, faral wed oF GiEr @
z¥14 av difam § 1 ofz gas awfa
argwfas gaiaT & fag ot Fey §
T UEY wrasgwar 9% g5  f5
A ora &Y w0 I qui efagir A€
faadY sifzdy ?

afs fedt yagas dfs § modr
AT W Fr Ay w4 & qig
gt eqar fedy swodY ¥ foelr &
wq ¥ #ar faar, af Saw @ arfa
g, 3@ §F Ay ag AT ¥ wfaw
wfsat e g1 § v #ar Iq w9
FT AETAF W §1F 9T ST AR #)
gafe —guraar aY, saufa--2ar
ug ¥ fag smasm gmr 7 fedr
fosqr 3 afe shar wx & adgT H
5§ @ FT aaEAt w1 wE ate
3w wT faar § s wf Sawr
TR AN &) IAW A @ny
T GINIT AT ¥ BN ALY Hodv 7
W 3% gt goar ad faar s ?
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Wﬂﬂarrq fs af weere qIw--
v fgg ¥ fag whoeen @ ¥
m'ﬂ Mﬂm fmq awfw _
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ELE 8 wfewan dar & wrr‘
oft ool Favag §1 ¥ wwifae
Al feq g az wow wa g Sww
ar ¥ wrk gy sgar gl 3@ Ieq-
aw e ¥ AW wdw ot wg S w
T QU qWEAAT AT Wgy 1 qrovww
g geafer ¥ diar fawifcr s R
i A ¥ @Y Tow
AT O ¥ are uF g9 gaeErioe B
Fox & wew ag Wy §owar alf ¥ R
AT s A ar s @ o ¥
gy avafega wTga | uregar wgd
£ ) Ty fdew § fs aowte oo fadas
¥ ez w1 fip agdy avafer o wiioe-
aw @mr & A9 oY grafe o sl
feragafia s =9 & ) aras &
w7 ¥, g7 & w1 ¥ § 91 G2 wread
¥ wv #, mmgzrqw,ﬁmﬁmﬁr"
&, su¥ frar oAy _

fafe @it 7% gwa w ug
% FC T FW N wifem ¥ 5T
fr Wit agd swfag A @&
Fraffea adf g€ & 1 g ag ot 4 =¥
fr @ F197 a3ar &) ITH g
T & wrodr ) yax s W A,
fazrea #1 & | gsreg 2 gl avafe
W1 fiar freifea #T0 & swww ¥
agAag ¥ | W2 gl o aiw arE W
#rar wtad & g wE ot & AU W
5@ @41 ¥ vt N7 arw mar ¥
LR SUN -
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o, A frame e wre W wfw

gt R ) A wre e g g
wrk ¥ g Sare A § ot ww Fww
g o A @A e swAr gam
m’ﬁmitwﬁﬁaﬂ Wik wx ¥
tF ofw wre ar qiw W ¥ w9
wrfe ¥ grafa o soh @ wew
fog v sperrerr et g |

: oft dty W owwR o
fiegy & wF Q) wre A v @ 9@
fort wesY ard wrgd W w ow
WI® T AT

. St wew fag . waddy @ Ao
og @ e A1 agw ¥ o wd
geafe ag i)

- xw faius w wey smafaeras
wot ag  faad ovg o Afa ¥ e
Tl ® wr A F a9 arafeort
'_thuﬁmﬁftmmﬁ
wr syaerT fear n § ) afy ¥uw &
. UEET ¥ WY ¥ gatey Sparad
% frdu & s afdeafa ® 9w
W FrawTe A A 316 € &y
ﬁummaraifv&n
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Ao ¥o Ao W W qw wWT
weftere we fear ar, fwed wg i
frfd fis uow & Fadww oy
=rrarery o afdfy § arr wri, I
s &0 9 3t wxrew § B ay
w1 % wffere 98 fear @A
et 37 & wHaR usw & fdww
ae) graedY Iqaeel wy frdY [raTera
& aneqar 7 § oy Gy )

gy § e ow w48 &
sETE Y, gl a9y gaTE WK AAgn
T A ey & gl ot guT &
foq, aar 9% 99 #1 Wfady s &
fag—mfgfafen fa eze =% w9
4T Frew ge wax faew Wit 3w dew
—gg WeEl ¥ FHgA ey, o I
wTAT Y @ W 9¢ @ w1 fear
war fF aafe ¥ fRws gl & v
g ¥fET ¥ wargdl & wgar QM
e & wiuwe 1 gy § 1

ot W Gt (Arefadfipe-mitver-
RIE) : gAY FUAT 47 |

sit wewr fagrd s - arﬁm
wx &0T gfer §) :

A e guTew AT W WE

M‘Ttl’ﬁﬁﬁ!ﬂi’f Wt tmq?r
tﬁt% :

SHRI K. NARAYANA RAO. (Bobxlli)
1am not sure wlwthe: ‘Ml’ Vajmyec is

‘ oomctonthnpoim
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mre,wby dnn‘tyou m dm?
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Ak 1 ferg % ag awwd ﬁwtﬂti
e waegz 39 (dr) wic (@) &
wiaifas v & fag, (aasr gsam

wWifas gwife & @nqa Wi faag
¥ ¥ aq1 97 WX IWKA-GIAAL &
wiEIF dFP FUST T §, Q0
gagy WiaERT 93 w41 gan fear v
T & (ATBT WFER F&OT § 7 g
AFEA1GG TAT IWSAIH F1 QAT
wifagas aar la graqrd & QR
A % QINETY, Fedr T A A A
g2, AR § A §AWQG AL i@ &
fodl @7 4 (A 3 WIT I@ WA
% gaqe AiEFTA 9T W FESUAA
foar st g &1

&% faw wQt 4 fafq wqw &
GEAT F1 F AT & fg at v 143,
¥ taega Y A1 A fwdl o7 qAaE
T s sy | fWiE W@ & sga
off raxwree § 1| ¥ IT qx Wg-
frqrarar 18 &1 KA AGH AT gHAT |
ag ¥t wigd § {5 wwia ¥ arfas Wiy
wrfas aftaaq 1 qg A wga g I
afeaan &1 faar & Y wid o farw
wam § g YA g R
Yar Ag} fy ag wgt ov S E—a
ﬁmﬁ i nsagﬁm Ry ma SO
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39 (a)m(m)-amgqua

© § &Y 3a% fag wgsdg 19 (1) (W)

W () ST EwAe s WA g
ow gayy wiwed ox fadt awg s
wiw Af WA wifgg 1 <@ w1 w1 I9A%
§? = g guwitrnan Wiy fe
wfwqa q¥Edw W ATHAL - GUT 97 o

| A ETIT GAAR 9X & ATAA
I T | A § ghwreE & A
. Y T oA | sreede-fege &

v AW mzramzaa’tt

 f w3 g wraar [T & ga wiE
- R @, 1 gh W w9l we e

7 g wiE weer U et g

oI o AW AT AT &, W @ag Wl

ARAT WiR qfvada o gour g, sad
giw w12 q wiar & a1 awdy §
ag Qat fRgw &, 9 dg w7 eqraerar
WX 12 waa & wfwsg § agem

- HIqR T g& | Yfeq fafw v sga

& fs 9u< @& arg o wre v
w1k sfearg urd) §, 8 wq 3@ g
wawe § 1 & wgm & Gfe wA
ALXY @ a9 W AT TW ¥ AEW
ﬁﬁmrmml -
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"'mr wigar ¢

“In our-epinion, the purppse wtuch ’
Amcte 31C has in mmd wou)d be

o ', eﬂ‘ecuvely ichieved if, instead of

D referring to Article: 19¢¥) &g 2 whole,

+. .. nreferenee is made to Arsicle 19(f), and

®).1t is, tlyese two clauses that are
" hkely to be contravcned by lesfilauan ‘
. contemplated: by Argels' 3iC,aad, it

& provision is made that no law . pas-

i sed weithow wiew.o pmplementing the
o ipolicy, councisted dn, Actigle 39(0)

‘md(c) contuvcn«. inter- alia. Atticle - i
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C19(1).{f) and {8). that would serve
thepurpose in vig\v ’

mmiruuﬁ“wgr

“Freedom of specch and expres-
sion of - opinion means not only free-

dom of specch and expression which -

B -8 inconformity with the philosophy
of the establishment, but more parti-
cularly freedom of speech and freee

~ dom of opinion which dissents from

" the philosophy of the establishment,
This position no democrat can dis-
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oty H—ufg 7g wrghTes 2
dar  agaEdy Ay qE §, W—

JLFI dge awdy § qgwa § qfeadw
- gravar § 1 fedw § s 9 wwiw
it ¥—sft feow facqw, ag wiw
faQelt 7w & Far § 1 wrw At fqQd
W F § ¥R A gAY § wEA
 (vwwwm) & fagrea W e wy <wr
g W ¥ W & wure aw agl
AT argy § 1 vt g @) gg fadgw
grar o g o

 aw ¥Ew wifas s wmfae
- ofdar W wws afr ¥ w1 A
§ v wfes mguw & afax
ot gege afawrd 9T gmr s

Wt eTow war & 7 3@ e s
- sitfaey 4, fafe w0 wed wY I8 www

AR oW W STt g gHIGineg vy
g al & owraye ug foere qar A

' WX aw fogwgw ¥ acere o1 wda
e wan wiwwre dar §, fmerr
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AT ¥ ARIOeT WA & wg
WY uw wgEn oy § fa v fados
7 wheagr wward & 2 fasar
qifariiz ¥ ag fadaw wrar aff &
gd 3w fadaw o7 1€ wrewrdy ady
g v yfew fadaw gward § 8y w@r
g Ot 99 srfrEr @@ uw
wgr o7 @l § i ag fadaw adf R wl
arelt afpw da & 1 T zay gar agqar
v o & grg § maw A I

- &, 3% F7 fawrw feg foar & $iw w2

W

MEdT &1 Ao § Qa1 ¥
Fa¥ ag7 ¥ ¥ 99, wiig v@ 0
FHIZT STA FY TEIRAT | 9yt walgeqar
&, ot waiwar §, sgf frQy Y wErd
WA ®T A, AgT Mwde gured
gar § W arrraeg 57 979 grer

wsaw wiaw, fafa sy A e

- far & Fe o fadaw A Aw & wfes
. Y wravfors g ¥ gfwie e A

oW qANT | T AX A w7 gARA
Qm:mwam#wﬁmm rqr ?
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- & fs it g dweh e Tl
¥ wraffeary fiog wg 2 wi At wwal-
faafeg g ? gfrflel o aied
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adt ? Iq AT W@ faafa
fear wat ? w¥ wgr oy g § e qfa
o T ww N I FWERE

arg A g% @Ry § 5 giad & fag

Afw #3 )

g #aw dfaer F1 qqEY FT
LFAR S e B GO COE
1 g% ugen ¥ qReadq wrar gar
I wiygs FHWT, FAATTIW W
Far wrfy awrA & fag gu v fear
g7 o Mayx ¥ Ny W g5
quere U ¥, sgmR § sfwwifaw
TRy wul ) axEe AT owd §
wreardy ot fawsft §, s 8, T
g7 § s gafge wr faare a s
& ®aw qrar frarT w3k qadt §

- wrw et Ia 4 feefy
war g ? ww fpgram e & el §
ot fedtd wrf § 3 war gwT gwre

W vy wr & ol femAt ¥ A
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oft qarer agt 43 § 1 x€. faeelt
# 7 wiwwT awm a0y o dw il
§) awrd dwrea & @ arered
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arf arw Wy afwar % e § fag

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI 1. K. GUJRAL): T want to
make a categorical statement that no ap-
plication is pending. I must say that the
opposition to bringing discipline in New
Delhi’s growth has come from his party;
because they are mlxed up wlth maulti-mii-
fionaires,

ot wew famd avaddft : worg
wgh, A% faoelt & wwdw W oagww
g 1 w€ e W wyfrfadfed
ey rgfafedfadt § wic & =g
grfag w3 & fag darc g B a7 2t
WY fufean € qoros. WA & fag
.'.mn.
. SHRI L K. GUIRAL : I challenge him.

If he provesit, I will resign, Othervme.
he will resign, .

' SHRI ATAL BIEARI VAJPA‘YBB
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wiRg, & @ 9g wx w A
. wifes w2 ¥ fag T g

L s wtke we wwow: Wi
et |
T ot wem fagrdt addr:
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1 stick to whaiever I havé said. If
.- Shrl Najpayee cannot prove it, he will
havetopayfont RN

SHRIR 5. PANDEY : Sir, 1 suggest

; f.mx /A committee sbbuid be.appointed to

', .80 intadt and, pllcc all ﬂm  facts before you
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»nécnmzn i mn

: (zsmmnm m

mmﬁw nm m

¢ afew, gR - wwd § e wm ¥

U gy ardt wY O-fugr€ agwe wry

- gar 8, ¥enar s ofufr & wwer W
TE AW AR FT & Aweg W §

" anfew e fore wg § fe W g

¥t tw fadus ¥ fag wy feQdr
zol Y 97 9T fsi § 1 IR oy

® @ gIFI FT W@ aRW W4T |
WY F Y T g2q N Rem § fw gEA

¥ @y o gae fataw Alge §,

- gq dmua fagas # fafg sR A

g €1 qAT § § W) W@ A
|qtyal &1 7 f aufaa fear o
wr g 7 war fafy g6 agizg 4 d@q-

gAT A g faar @i fage & @

W? #ar 99 § Y auert w1 guda
AgY a1 ?

(% .46\ 63y :
g gRIRI

_n‘ﬁa qIET

ot wze fagrdt At ;9
HIEE § WIT FT | 48 W7 HIgx 7
maa’?tsw-ﬂn‘r@%# AT
atdt w1 Sevre fear Wit o Aga-
THTC {09y AR ®T gArAT ¥Y §)

- #quat 3 6w sgrewr aid - o

med WAt oF @ 47 wr @

e wfaarc® @iw § A feqrae

T aft § v Wy sefeve -

oY frzmr wigar § ¥ iwar v W @F
'f-_iw - w .t Mw&"
g that you my ocme xo anm ” to E Lh ' ’




‘?5‘2'7_3; G»m#nfm

'_vmhﬂmmtw ¥ wour -

g g?

vumw%qw‘mmﬂm
TR AaA TR Y W
| gAY i W) ar §—& sl
- G W% QRNE | § @ gaadiy
oyt O H ¥ I FTQE

“The socialist pattern of society is
apt to be regarded as some fixed or
rigid pattern. It is not rooted in any
doctrine or dogma. Each country
has to develop according to its own
genius and tradition.”

qreg W osfawr wmr §7 wrw@ W
qoqIr &t § ! sgfsany @rdaar
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wfErdl 9 gawT BT B wrAwawar
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¥ () aw oy wiwae o 37
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' introduced in the House. Mymppmtdos'
- not extend to the amendments to the
"amwndment. of the Constitution - bmuhr :

forward hy the Mlnim:r

Even thu morning we . hme been.

favoured with one more amendment, bring-

ing it to about five amendments to the
amendment of the Constitution.

Before I take that up I went to go on
record here why we oppose the ameadment
while we support and welcome this move

. to amend the Constitution. to give. effect

to the Directive Principles contained in
Articles 39 (b) and (). We  want
to be effectively and sincerely done. Only
on that move we are very anxious that
the present Bill should be put on & firm,
sound and healthy base. In that respect
1 agrec with Shri Indrajit Gupta.

Like Shri Indrajit Gupta I am also
not alawyer or alegal expert. lam not
gloating over that; it is a bandicap. But
the people in my constituency, when they
favoured me over an Opposition man, were
fully aware of my handicap. In fact, in
1967 when I contested from that consti-
tuency, my opposing candidate was an
eminent lawyer; not only an emineat law-
yer but he was a bar-at-law, not only a bar-
at-law but he was acv that time the Minister
of - State in the Ministry of Law of the
Central Government. ' Even though all the .
people were fully aware that he wis a logal
expert, & bar-at-law and the Minister of
law, still they preferred 'my coming over

- here.

. Why I say that is because we are here
not because we are legal oxports or logal
Juminaries or very .well versed in. all:-the

- logal Terminologiea but. just because the
.. poaple  thought - that. we ~would. ‘repre-
;- sent them more sincerely and eﬁomvdy

this House.

.1t is often said that the Snmeom '
mhwwiutmetthehm Teen, I nv._’
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S ilhe Parkisment i hero. to-mtcrpm the
“ ., people. The will of the people . should be -

. the Iww of the land.  That is the basic
thing on which 1 am starting my speech on
We are here to express what the
. -people - desire and what their needs are.

‘I8 for the drafting department of Govern-
. ment to put them in a proper form.

"'They were sbuking of “nexus” in
-~ -tegard to the introduction of the word
" *adequately’. The only nexus Iknow of
is of the teeming and hungry millions out-
side this House and their representatives
“sitting here.

 From whatI can see from the Bill,
" though 1 am not a legal expert, I feel that

" this Bill does not bring about any curtail-
ment of the property right. It is not taking
away the property right; it is only trying
to curb the right to monopolise, the right
_ fo coneentrate wealth and the means of
production to the detriment of the public
good. ‘The question now before us is not
_ of the property right or the violation of

*[undamental rights; it is of the implemen-
tation of the Directive Principles contained
"in the Constitution.

* . Shri- Frank Anthony who is not here
. ‘pow gave & very horrid picture yesterday
... when he said that once this amendment
. ‘was passed by this- House, all the pro-
. perties would be taken away; that his own
. library would be taken away and distribu-
. ted. 1do not have very much to . fear
- from that consequence, because most of

" the Members here  do not have any pro-
- iperty worth  mentioning; -the millions of
prople; outside also do not have any  pro-
© perty worth mentioning. . I .et.all we have

. $0-lose, we hive 1o lose, the” well-known

1 chaiis. of wmisery, . povcrty and wﬂ'ering
mthucoumry

C nBCEMBERI 1911

" protected. Article

-smmmmm about the ami-el
' v,tionotmwutonm mpeny. 1807 not e

e m "_am

'.:kmwmummm Enzlmd thetc&s o
.fandamental” right to property.,. ldonot .

think there is.. Even in France thers il no
right to pwperty.

aomebody uid that by putting through -
this measure, we are going toward totali-
terianism, the communist way, Bven if
you take the Russian Constitution where
socialism has been accepted as the basis
even there, the right to private property is
10 of the Russian
Constitution says : ' :

“The personal property right of
citizens in their incomes and savings
from work, in their dwelling-houses and
subsidiary husbandries, in articles of
domestic economy and use and articles
of personal use and convenience, as
well as the right of citizens to inherit
personal property, is protected by law.”

I it is the property built by his savings,
by his own work, without entailing any
exploitation of other men, to that extent,
the private property is allowed even in
Russia. Even if you go to the extreme
end of socialism, personul property is
protected.

We are more concerned with the means
of production .and the concentration of
wealth the monopoly, We are talking of
property we should know how many per-
sons are going to be affected by it.. This
is the twenty-fith year of our Iandepen-
dence. Weare brmging in the Twenty-

- fifth amendment of the Constitntion The

hon. Minister can celebrate the Silver
Jubiles of the Constitution ‘amendment, In
saying that, I am not deeryiu that the

‘Constitution shobid not be amended.

You smend it any ‘number of times till
the wants of the poople ars to be fulfilled.

- 3¢ there are objections on that score, 1 bow
my. hud 0 tho Supreme Court or any
‘other court to fummttheuw. 1f the
Claw mmmﬁmfwm 1 want, what
"um, mu lm-n'ﬁnﬁbmy wmend
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- 'j""h sny number oﬂlmes. Tt may ‘be even
) Somnes. lwetcome it and it shouid be

. Hero, T would like to say. that we Lave
been taking & very long time in going to
the people and attending to the miseries

- of the people. The poverty in Indiais a
well-known phenomenon. 1t has continued
. for centurics. Even after 25 years of our
Independence, ;it is still there. As per the
"calculations, the statistics, gathered by the
National Sample Survey and the pro-
jections carried out, even in the latest one

_ taken in 1968-69, it has been found that
40 per cent of the rural population and 50
per cent of the urban population live
below the minimum necessities of life.
Even if you say 50 p. is required to buy
the cheapest food possible in the market
to susiain 2250 calories roquired for
minimum subsistence to live on the sacred
soil of India, even that is not given to as
many as 50 per cent of the urban and 40
per cent of the rural population. I am
giving the figure at the beginning of the
Fourth Plan. At that time, out of 533
million people in India, as many as 224
million people were below this minimum
subsistence level.

" What are we going to do with these

22 erores of people who cannot get even

the basic requirements to sustain them-

" ‘selves, not to speak of clothing, not to

speak of housing, not to speak of any

other amenities to have a decent human
life ? Even for those who are slready born—

faniily planning is there to  control further

' _additions—you are mot able to provide

- them with minimum basic requitements,

. Another thing that is being said is that
you shouild increase the production and the
xrowth rate if you want to abolish poverty.
'l‘!uounhnut ‘the world, nhubeenproved

- that.svén Jf ‘production’ Incresses, unltess

*it-gets an sguitable distiibution, - you are

Nt going 49 raite the ‘siandard of living

Y'AGR‘:AﬁAYANK?Z!o;:'1!89'3;(3.45!")1 |
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’ of the pwplc Hete, 1 wou&d ﬁke to’ qum

‘ onepamphfromthc.ood ‘work .done -
" by Mr. V. M. Dandekar “poverty:-in

India” for those people who think that

just by increasing the production, they will

- solve the problem of poverty. The pro-

duction should of course be . ircreased.
But that alone is not a panaou to nmove :
poverty, I quote :

“But a plan of cconomic . development
which -accepts a national minimum and
aims at assuring the same to all within the
shortest possible time, cannot depend
entirely on - a high rate - of economic
growth.”

“This is not a plea for a lower rate of
growth, but a warning that a high rave of
growth is not a substitute for deliberate
policies to ensure equitable distribution of
the gains of development. In the absence
of such policies, the processes of economic
development, as we have witnessed them
in the past, make the rich far too rich
before the poor can secure even the mini-
mum, widen the guif between the rich and
the poor intolerably and inevitably under-
mine the democratic foundations of the
economy."” :

Therefore, if you want to have demo-
cracy and a democratic foundation for
which Mr. Mishra waxed so eloguent—I
accept his eloguence—and also Mr. Vaj-
payee said that in our tradition we have
democracy, 1 sccept that also, the
economy has to be put and constituted on
a democratic ‘basis.. Unless the. growth
rate increases and the gains of develop-
ment are equitably distributed, we will

- not ‘have this poverty taken out.of the
-‘millions of - lives in our country. - Unless

this is done, it is going to be a very grave

‘futurs for the country,; not only for the
‘country but . for the  very ,:eaqis!e-nqe of

Laalamluwhnaabmn the’

m Lam wiking_ahout the ‘nexus.of
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l‘dodlosh«!omnonm Ualasyou

.. iave..got the . equitable.

distribution - as

- -enviseged in Art. 39 (b). and (¢), we ace pot

A

- §OINg o have acontrol over the §planned
- acopomy and.over the gains that are going

- so.oome out of the economy. Our hungry

- millions have waited too. long.

’infmt
they bave waited far too long. For cen-
‘turies they have been groaming under

. suppression and oppression, in misery and

- powerty. indiahas become a proverbial

.- country for.its teeming millions and biting
. hunger. For twenty five years of indepen-
. desoe thoy have waited, They have waited

long in the queues for food. They have
waited in the queues for cmployment.
‘They have waiied on the clection day in a

. long Queue to record their voles, to express

their wishes, to give their command to the
eledted tepreseatatives. We gave some
promises ‘to them at the time of elections.
You said, the clections were fouabt on the

. basis of. ‘Garibi Hatao'. We have given

. them hopes and unless we fulfii those
... hopes,. things may go beyond the reach
... of this. Parhament and the courts,

- 4Sip; it -is said that the Fremch Revo-
jution was precipitated, as oneo.famous

historian put it, by ‘Talk without
. action, .  authogity  without  power,
bopes, without fulfitment.” That caused

the French Revoiution. We have raised
./hopes in the minds of the people. We baye

.- beon talkiog about ‘Garidl Hatao'. I you
. .don’s follow it up with action, what will

-Jappen.? All these millions of poopie. who

- fool 90 -mnuch buagry and the - children who

-afe dike 0. maay Oliver . Twists, without a

:paoesel of rice.or...8 Joaf of bread—their
- swomachs ate not flled-—ono day they will
.- sil. oot thay will march : into this very

kbmmber. - Afl the. Oliver Twists. now
f‘md* miiary -faay’ turw into Oliver Crom-

"vmllt.’flnywillmmh‘mnfth

* prerogatives and privileges of : this House.
 They will just saarch in and say to us: “We

“have waltslt6o long’ and-yeu .have a4t .

mwmmw Mru-m
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_bave done. Depart Ly mm mm.l’v
- . done with you. lntbenumenf(iod.;o.» '

The Oliver Twists of todl.y are the
poweatial Oliver Cromwells of tamarrow,
That {s a dangerous thing for any 'demo- -
cracy. Unless. .. (Iwerruptions) I support
them because I foel that this is a cormact, -

© urgent and immediate stop to be taken by

any deceat democratic government,

1 for onc was slightly puxzied at the
stand taken by my bon. friend Mr. 8. N.
Mishra. 1dont kpow whether he has
supported the Bill or opposed it.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINIS-
TER OF DEPARTMENT OF CULTURE
(SHR1 SIDDHARTHA SHANKAR
RAY) : He has never said ‘Yes' or ‘No’.

SHRI SEZHIYAN: It is not clear.
Now Mr. Mashra has given notice t0 many
amendments, While speaking, Mr. Mishra
has expressed his apprehension that it is
socialism minus democracy, He saxd that
this is only & lolhipop of legisiation. He
also said that authoritarian trends are
being  introduced  ioto  this  Bill.
He demanded something more to be
loaded in the same Bili, such as fair
wages, minimum fultilment, substance of
soclalism and so on. He talked very good

~ things. 1 hope that the next time the hon.

Mioister is going to bring forward any
Constitwtion amendment Bill 1o give cffect

o other Directive principles, our fmnd
.Shri Shyamnandan Mishra and lm party

would have been  prepared to mppon that

_ move. But Shri Nuaunuppu criticism

has been more cneaormi. Speakms
at Bangaiore on the 8th November’ 1,
he has warned the . country . that
they should bewars of Government's
mempu to, imq'fen wnh andtmnm

A'.mlhtl. Tbhit the critimm ol' Shri
. Nijalingappa_ about the_.introduction, of
. thls Bill,’ bnc&unba Ws

that Funda-

mm«n& maem5
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T f s astoiabed 15 resd A ticle that
" appeated  in the Politicsl and Ecomomic
* Raview, official organ of the Congress (0),

and which had been wrimn by Shri
: Mhhn '

SHRI SHYAMNANDAN MISHRA :

Which Mishra? I had not written any .

article.

SHRI SEZHIYAN : It was not written
by my hon, friend here Shri Shyamnandan
Mishra, but it was written by ShriS D
Mishra. Ithink he ‘is still the general
secretary of the Congress (O). Therein, he
has given the view that the Bill seeks to
emasculate  articles 19 and 31 of the
Constitution guarantesing the right to
acquire and dispose of property and to
protect it from arbitrary seizure and
confiscation. He has alsn expressed his
impression “that these amendments, if
passed by Parliament, will open the door
for establishing an authoritarian regime.”
That means, they do not want this Bill
because it will open the door to an
anthoritarian regime. This is what Shri
S D Mishra has said. If my hon. Friend
Shri Shyamnandan Mishra is going to
oppose that stand I would weleome it,
because itis a step forward from the
stand taken by them earlier.

Yesterday, I paid very great attention
to tie great and big spesch made by PM,
not the ‘Prime Minister, but Shri Piloo
Mody. He aid that it was skull-duggery,

and in fact, he used all the epithets avall- -

able to him sagainst this Bill. Butldo
not think that he has represented fully the
Swatantra party's point of view, because
lately I understand that the national
chairman of the Swatantra Party, Prof.
N. G. Ranga, has written letters to all the
Swatantra Members of Parliament that
this Bifl degerves fto bc supported. This

is the opinion expresied and the req“w.

made by the ‘nations! chairmian of the
Svmuxm?my I do not know whether

AMYAN‘\ 10. ﬂ!! tsm)
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. hcuuolnz 10 contmue a8 the mtioml

chairman of that . party; it is for him and.
his party to decide. - But he has mpmud.- '
this opinion openly,

T understand that in the fetter which™ -
he has written, he has talked about the
March revolution that hias taken place; fe
calls the last glections as the March ' revos -
lution. ~ After the March revolution, Be
feels that the party should reoriont and
reassess its pollcles '

Now, the frouble is this. Probably,
the Cong. () is coming around and the
Swatantra Party may also relent, but the
ruling Congress is going back. Not the
whole party but the leaders of the Ruling
Congress Party are going back on this Bill,

13 .43 Hrs.

[M= DErUTY-SPEARER in the Chalr]

I want to make a very strong appeal
with all the emphasis at my command to
the judicial bench of the ruling party,
that is, the bench comprising. of 8hri H. R.
Gokhale, Siddhartha Shankar Rayand
8. Mohan Kumaramanglam. (They form
the full bench for our House. I would
like to ask them why they are backsliding.
Whatever they had wanted from the masses
has come; whatever support they had
required has come from the Opposition .
parties also. Parties which were opposed
to this or which appesred to be opposad to -
this are also coming around.

Why then ars these leadm now going -
back on the enrher form? : ;

Regarding two Or three ameadments
which have agitated the House, 1 would
like specially to refer to the one régarding
minorities or while ‘Shri Prank = Anthony
spoke very ¢logiiemtly even at the inirodue-

: timrm;e 1 ime very hi;h uw-d for
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“_him and 1 appreciate-and acccpt his sincer-
ity-also. As fav-as language is concerned,

‘1.am myself in a minority here, . Everyone

is’'in a minority in that respect. Even
Shri Vajpayee is in o minority beceuse he
‘speaks & minority language, though it is a

‘lufge minority in - this country. Our fear

is that taking advantage of the scope of the
expression - ‘minorities’ in this, “menied
minotities” may continue then anteracial

and erosion activities. The Birlas my goad

West Bengal and say I speak a minority
language. 1.am opening a colicge here for
which propester are available from Rajas.
than'. Therefore, you will be leaving room
for the creation of innumerable trusts in
the name. of educational institutions and
_charitable . causes. AR the unaccounted
_money will be ploughed into such trusts,
1 do not know whether the hon. Minister
have paid attention to this aspect. I
strongly plead for minority rights, but
whether this loophole will not be made
use of is'a question that should be taken
into consideration. If one thing is already
mentioned in the Constitution, it does not
require a re-statement anywhere else.

" ‘Another point concerns the two-thirds
majority. Basically I do not want this.
This is pot a. constitutional amendment ;

~ any Bill:brought under this is a constitu-
tional amendment, whatever may be its far-

- reaching. consequences. Therc arc many
items in the Constitution. To be clear,

* whatever legislation brought cither at the
Centre or in the States, whether it is the
‘Bank nationalisation or the Privy Purses
abolition Rill, sll statutes should have
- 'been sanctioned under one or other - article
" of ‘the - Constitution.” That means that
- whenever you. amend or bring forward - a
- fresh nm that should be sanctioned under
o omaroth« article ; otherwise, it will be
’ .nuu and void. The logic that is now beina»
bmubt fotm:d is this ; whenever. you

- bring some statute under this provision.on .
'_?:tho Cpnsmuuon. it will' ‘be. on par with |
- eon wﬁonwl mmondmem mn mdso wm;‘j

m:.

havc to be proeecwd in this mauncr. tﬂm e
moans that all such . statutes: :eqmm n ;

- two-thirds majority.

Thcre are nuiny pi-ovisions_f in the Con-
stitution under which legislation can be
passed without. the "two.thirds majority,
Take for example Art. 3 under which
Parliament has got the power to alter the
boundaries of a State or even efface com-
pletely from the political map of the
country a State, There a -simple majority
would suffice. Even for such far-reaching
legislation, you do not need a special
majority. Here under article 31 for
whatever you do, you are insisting on. a
two-thirds majority. I am asking whether
Government ar¢c withdraw ing this. This is
a very danger<us thing to be put into the
Bill.

Then they want that all the Stawe
legislatures should pass such legislation
with a two-thirds majority. As Shri Gupla
said, this is a very fantastic thing.

MR. DEPUTY -SPEAKER : This can
be discussed at the time the amendment is
moved.

SHRI SEZHIYAN : At that time it.
wili be 6. p. m. and there will be no
time. '

Because they go against the federal
working #nd against the smooth function-
ing of the Centre State relation. The
States should have been couvsulted and
taken into confidence before lmrodncins
this new procedure, ’

" Now, so mixch has boen talked about
the law and the sanct_ity‘ of law-.v \ -

" MR. DEPUTY-SPEAKER You havxc
taken almostlmfm hour..'." ‘

sam sazmvm AH ommf'.-xlme '

. takcn haw an hour, i‘-'or us law ic} ,mt' a

1
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_,sm:a ook, o mmm document, &
“document . that ‘gives 8

Mple. Law is not a sword of oppression;

- should be a shield of protection 1o the

" community and - the -miserable lot in- this

coubtry.’

’rhexe is one more thmg l would hke‘

‘to say, So much wassaid about statutes
being not given effect to. That may be
separate thing ; it may be a good statute
but it may not be implemented effectively.
We will take it up later. Now, the paint is,
a statute must be good in its construction,
and in its wording. This Bill is landmark
in the constitutional history of India,
when the Government are taking statu-
tory steps to implement the directive
principles to curb monopoly, to curb the
concentration of wealth and the means of
production in the hands of a few.

Sir, I welcome this Bill.

MR. DEPUTY -SPEAKER : Shri
Dharnidhar Das. It is your maiden speech,
1 suppose.

SHRI DHARNIDHAR DAS (Mangal-
dai): Yes; Mr. Deputy-Speaker, Sir,
1 rise to speak on the 25th Constitution
(Amendment) Bill as has been placed
before the House. 1 am not going into the
constitutional niceties or the legal and
other aspects of it. They have been dealt
at length by many of the speakers who
have preceded me. 1 am 'going particularly

to point out some of the crucial questions .

which are involved in. this Bill. Firs: of
ail, I want to clarify one point regarding
the Constitution, because so much impor-
lance has been attached to it, (Inserruption)

'MR. DEPUTY-SPEAKER : Mr. Das,
youarenot ll‘dibk at. l"
to the - rront

SHRI DHAKNIDHAR DAS : Yu.

want t6 reming’ this Home and: thtou;h this *

fiving * 0. the -

Please come

mmamm 10, ms (sam) (mmmm 286"

Houue rhe peopla. that this Consﬁtutaon" ;‘
is two decades old. But the Indian Society

‘or humaiy society in “the world has been
" in existence for several thousands of years;

So. this Constitution or some- chapters in-
this Constitution cannot be fundamental.’
It is the fundamental laws of social change -
and progress according to which society is -

® advancing from primitive society, then

to feuda! order and then to the capitalistic’
order, and now it is passing on 10 l
socialistic society. . e

This Constitution has come as a scquel
to the great national porformed revolution
propertyless by the masses of India under
the leadership of Mahatma Gandhi;
Jawaharlal Nehru and many other progres-
sive and socialist revolutiondrics, We are
having some measures of nationalisation’
for taking over property from big capi«
talists, and that has been considered to be:
too revolutionary.

But we are advancing towards socialism
which is an extremely revolutionary process
to change radically the established society
in all its aspects. That kind of social
order was envisaged long before indepen-
dence. Forty ycars ago, at Karachi, the
Congress passed a resolution on fundamen-
tal rights, human rights, Jabour rights and
nationalisation of  key industries. But
what js the key factor that is standing as a
road block to all these social changes, to
bring about nationalisation or socislisation.
of the means of production? Tt is the
right to private property. Mr. Frank .
Anthony bemosned that when individual
property is lost, individual liberty is lost.
The fundamental question according t6 me
is : what is:the concept of groperty ? ‘The -

* dincussion will be incomplete - if we ‘do not*-

go into  the fundamenm concapt of-

B propeﬂy

llllu

Before placmz my arxumms before the ™
House, Twant {0 quote a capmh'at Hrit. ”
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- One Mr, Denisl Hamillton, n 'capiuiist ,

~of . Great Britain had & discussion with
Mabatma Gandhi in 1932,
capitalist . said :
that' s0 . much  produce is.
it is labour that. is capital, and that
living  capital is inexhaustible. Many
hon. Members quoted Mahatma Gandhi,
Mahatma Gandhi said: “Labour is the
" current coin,” Today we have to discuss
who is the real owner of property. Those
who make property or those who do not
take part in production are owners of pro-
perty? I repeat : Gandhiji said that labour
was the current coin.

Now let me come to the other capitalist
economists. Adam Smith and David Re-
cardo were classical capitalist economists
who gave the labour theory of value, What
did they say? Wealth or property or capi-
tal is the creation of labour. That very
theory was developed by Karl Marx and he
deduced from it the theory of surplus value,
which forms the cornerstone of scientific
socialism.

Mr. Mishra raised the question of socia-
lism . What Is socialism ? There are hun-
dred varieties of socialism ? When Henry
Ford of America said that there was a strike
one day here and another day there he
asked his director : why has there been a
continvous strike ? Then the director said;
_well, the capitalist system has become
unpopular. Then he'replied : let us find

~ out’ some popular name for capitalism.
. Samebody said: socialism is a popular
word and 30 Jet us use that word for capi-

" talism

.- The woré .soch_iism has to be pinned
" down to a definite meaning. Socialism can

*~_have no:meaning it if does not mean sociski-

- mation of the means of production and dis-

" tribution. There is some misconcaption -

- sbout thie right to property. What. Joes it
fmean ?Let me make it precise and say
" ‘that it _is really the right to private proper-

"ty that s in question. The point.at issue s -

_wlmher this right 10 private property is to

DBCEMW l B9

 That.
*“It is. wropg to think -

capital; .

wm ,rmm; aat .mg;

be retained or it . to ‘ba tbaﬁshed
One who . sticks to socialism ‘must siy "

* that this right to private property shuit be -
abolished.

Some friends here criticised this -
Government and said that it has not boen
able to remove poverty or that the garibl
hatoo slogan has not been implemented. .
This right to property is the main hurdle or -
roadblock. We have to see the contradic-
tion. This right to private prope-
rty has negated the same right to 90 per
cent of the population, it has robbed the
private property of 90 per cent ol the
population. The proportion of the people
benefited by this right to private property
cannot -be more than 0.1 per cent.  On the
other hand it has pauperised 90 per cent
of the population, When we refer to the
Directive Principles of Strte Policv and
also speak about the failure in its imple-
mentation we can see how this right to
private property has helped this 0.1 per
cent to concentrate ail national weslth in
their hands.

In 1954 this Parliament adopted social-
ism as the goal of national planning or plan-
ned cconemic development. According to
statisitics, in 1961, 52 per cent of the popu-
lation were below the poverty line, and in
1968, 70 per cent of the population were
below the poverty level. On the other hand,
the Birlas had assets of Rs. 40 crores in
1947 which increased to Rs. 515 crores in
1967-68.

PROF. MADHU DANDAVATE
(Rajapur) : You are building up a case
against the Government.

"SHRI DHARNIDHAR DAS : ‘This
concentration cannot be removéd unless
private ownership of the means of produc-
tion and distribution” is abolished with-
out compenisation, and that is ‘socialism.
Soclalism ‘can have no other meaning.
Accordingto me, and according to any
socialist having a- sclentific’ miy»ia in

B his wind, 4 property should be pr three
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kmds.Om;is pemoml property that goes
into the consumption of consumer goods,
includmga House or even acar if neces-
sary to increase @ person’s efficiency to
increase social production. The second is
social property which includes all means
- of production and distribution. And the
third in our agrarian economy is co-opera-
tive property. So, there cannot be any
private property, and there is no clash
between personal property and social
property or between social property
and cooperative property.

So, this Bill represents the will of the
people, it reflects the demand of the times.
The demand is for socialism, and to
have socialism, we must abolish private
ownership of the means of production
and distribution, Then regarding the
confusion about small and big property.
By just allowing our farmers to remain
small landholders., we are forcing them
to become poorer and poorer. To give them
the advantage of modern large scale eco-
nomy, their lands must be pooled in
cooperative farming. That will open up
the way for an agrarian revolution on
Sacialist line. This Bill is just opening up
the way for bringing about all revolution-
ary changes in our society. This is the
first step and Gandhiji said, ‘one step is
enough.’ This is the first step that will lead
to other steps incuitable for Socialism.

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY) :
Sir, no apologyonour behalf is nccessary
nor is any being tendered for having
moved this Bill, which is being considered
by the House today. According to us, this
Bill is constitutionally correct, economic-
ally essential, pohtlcally proper and what
fs most ' important, morally just. 1 shall try
to samdy the House on all these ‘four
pomls bcfore Int down

The: dimculty that- has- arisen is not
becavse -of any inherent dpfect in the
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original Bill, but because of the attitude
of some of the opposition parties. Mr.
Vajpayee mentioned -that the opposition
parties must bo respected and  tolerated. .
Of course, they must be-and we do respect
and tolerate the opposition parties. Has
not the Government consuited the
opposition on every matter of national
last few
months ? Has not -our Prime Minister
discussed with the leaders of every
opposition party matters which are vital
so far as the interests of the nation are
concerped ?

SHRI SAMAR GUHA (Conta):
Without agreeing to any of our suggestions.

SHR!I SIDDHARTHA SHANKAR
RAY : If there is an ideological difference
or a seripus difference with regard to a
matter of major policy, we cannot agree.
Otherwise, we would not have been here
sent by the people. We would have been
there, rejected by the people. On broad
matters of policy and on ideological
matters, obviously we cannot agree to
everything which the opposition says. But
the opposition must be taken into -confi-
dence, Things must be discussed with the
opposition and that is what we have done.
The real difficulty is that some of the oppo-
sition parties 1 do not exclude Mr. Samar
Guha from that are determined to be
negative in a positive age. And, the result
is clear. Everybody knows that negativism
is the nurse of confusion and degeneration’
and leads inevitably to the political
effacement of those who adopt it.

SHRI SAMAR GUHA: It is very
nice to hear socialism l‘rom the new
child of socialism.

SHRI SIDDHARTHA SHANKAR
RAY : I know he is supporting this Bill
and we.are grateful to him, He believes
in this ideology, but in many matters.he
takes up a- negativx: attitude. Thu'efore.
x menuoned htm :
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‘What is the charge made against us ?

1t was said by Mr. Mody with tremendous
force and by Mr. Frank Anthony with

great passion, that we are restructuring - the
Constitution—changing the basic character
of the Constitation and as such, we - stand
‘condemned.

If by this charge it is mazant that we
‘are restructuring the Constitution. chan-
~ ging the basic character of the Constitu-
tion'in so far as article 31 is concerned,
as interpreted by a few learned judges of
the Supreme Court, we are happy to teil
this House and through it to the people of
India that we are doing precisely that.
We are changing the basic structure which
some of the learned judges of the
Supreme Court have imported into article
3. But if by that charge it is meant
that we are altering the basic
character of the Constitution, as framed by
the children of our revolution, by our con.
“stitutional fathers, in so far as this parti-
cular article is concerned, our answer is
. a categorical ¢ No', although we know, as
Justice Murphy had said in America once
upon a time when such situation  had
arisen there that *‘ constitutional fathers,
fresh from a revolution, did not
forge a political strait jacket for the
generations to come.” We do not however
haveto rely on this proposition. We are
: tpday trying to re-establish that which the
Constituent Assembly of India™ sitting
hiere in this sacred. House had wanted to
1ay down. This 1 shall be able to prove,
" motby resorting to superficial arguments
. or vituperative abuse, as indulged in by
Shri Piioo Mody, or Shri Mishra, or Shri
Fravk Anthony, but by the cool logic of

- analytxcal reasoning.

‘Look at the question deeply and in the
. proper perspective and your answer cannot
- Yo different from the ‘one which we are

tzying 10 piace before this House. What did

- the framers of our Constitution 80 ? What

.,didtlwhaveinmiud?a&rﬁcbsl in-our
: ‘mt Consmutionwmmlc!e 24 inthe
Mmmﬁmﬂon Whmthélmidh Win
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, the draft Comtltuuon w» moved by
- Pandit Jawaharlal

Nehm. there were
various discussions and some -said- thut
compensation should be fair, ' compcnut{on '
should be just, and others .said *no, .

. compensation would be -as fixed by the .

legislature, and the judiciary should not be
allowed to interfere in the matter at all.” -
Therefore, Pandit Jawaharlal Nehru made
it absolutely clear, when moving article 24
of the draft Constitution : ‘

““This clause says that the law should
provide for oompensa(ion for the
property and should either fix  the
amount of compensation, or specify the
principles on which or the manner in
which the compensation is to be deter-
mined. The law should do it. Parliament
should do it. There is no reference in
this to any judiciary coming into the
picture. Much thought has been given
to it and there has been much debate as
to where the judiciary comes in. Emi-
nent lawyers have told us that on a
proper construction of this clause,
normally speaking, = the judiciary
should not and does not come in.
Parliament fixes either the compensa-
tion itself or the principles governing
the compensation, and they shounid not
be challenged.”

Then he went onto say:

+So far as we are eoncerned, we who

are connected with the . Congress shall
give effect to that pledge naturally,
completely, 100 per cent. and no legal
subtiety and no change is going to come

in our way. That is quite clear. We will

.. honour our pledges  within limits. No
. judge and no Supreme Court can make

~ itself a third chamber, No. Supreme
- Court and no Juﬁwiary can stand in
judgment over 'the sovereign will ‘of
Parliament, representing the will of the
entire eomtmmity It is chvious that

- fio court, 1o system. of juaiciuv can

- fanotion. in'the mature of & third Houe,
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‘ ] is important that withih this limmnon
' the judiciary should function.”

It was on the basis of that specch
" that our Constitutional Fathers passed
_article 24 of the Draft Constitution
" which became article 31 in our Constitu-
tion. This speech was made by Pandit

Jawaharlal Nchru on the 10th Sepiember,

1949.

On the 1lth December, 1953, the
Supreme Court in Bela Banerjec’s case
suddenly decided that they were unable
to agree with the view put forward by the
Government and said :

““While it is true that the Legislature
is given the discretionary power of
laying down the principles which
should govern the determination of the
amount to be given to the owner for
the property appropriated, such princi-
ples must ensure that what is deter-
mined as payable must be compensation
that is a just equivalent of what the
owner has been deprived of."”

This judgment shocked the conscience
of the nation, as a result of which the
government of the day hurriedly moved
the Constitution (Fourth Amendment)
Bill. While moving the Resolution for
referring that Bill to a Joint Committee
Pandit Jawaharlal Nehru said on the 14th
March 1955 i —

B "lf I may say so with all rcspect to
" the judiciary, they do not decide about
"high political, somal_ or economic or
other questions. It is for Parliament
to decide. The ultimate au(honty to
lay down wha( po]incal or social or
economic ‘law we should ‘have, is

Paﬂiamem and Parhament alone It ;

"ls not the runcﬂon " of the Judtcibry to
_ do that. Now it 5o hnppen‘s “as I'just
,mu ‘thére aresome peoplc hctc, ‘many
Members, who thqmselves partlcapatcd
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i dfawin; up . mat Conamutnon in thc

- Constituent Assembly and they natu-
rally have their own opinions as to what -
-was meant by the - Constitution as
drawn up. It whs my privilege;  in
fact, to move this article or the corres-
ponding one before the Constituent
Assefbly and 1 gave. expression to my

views as to what it meant fairly clelrly
~ then.”

He says later on -—

“And, therefore, we have come to
this House, to Parliament, now to
change the wording to give effect to
what was clearly meant then. The
object of the amendments I am placing
before this House is to clarify this
matter, to make it in precise language
perfectly clear so that the decision of
this Parliament might not be challenged
in regard (o these matters in the court
of law. Now I had thought when we
passed this article in' the Constituent
Assembly that we had made it per-
fectly clear that Parliament would fix
cither the quantum of or the rules
governing compensation and after that
there would be no challenge at all.
Well, instead of that, it has been
challenged and, in fact, challenged
effectively.” '

So, the Fourth Amendment Bill was
brought forward for the purpose of stopp-
ing the jurisdiction of the courts from
going into the question of compensation
in. any manner whatsoever. The matter
went to the Joint Committee and on the
31st March, 1955 the Joint Committee
reported in paragraph 2 of its repor't S

“The Commmee fecl that all.hough
in dl cases falling within the proposed

‘ clause @ of article 31 compcnsation should

be provided, the quantum, of compensation
“should 'be léft to be. détermined by
the Legistature and it shoqu not be-
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open 1o the couris to go into ‘the
qQuestion  whether the  compensation

provnded in the law is adeqwe or not..

" . Accordingly, a .provision that the law
.- shall not be called in question in any
" court on the ground that the compen-
_ sation provided by it is not adequate,
has been added at the end of clause
2..!
- The Joint Committee was also very
clear. : :

Thereafter, on the 11th April, 1955, the
Bill with the report of the Joint Committee
came up before this very House and Prime
Minister Jawaharlal Nehru, moving the
motion for consideration of the Bill,
said ;-

“Remember this that the sole major
change is to make one thing clear
which I submitted on the last occasion
and was clear to us at the time this
Constitution was framed; that is to say,
according to the Constitution, as put
forward before the Constituent Assem-
bly and as it emerged from the Consti-
tuent Assembly, the quantum of com-
pensation or the principles governing
compensation would be decided by the
Legislature. This was made perfectly
clear.”

And that was what was done by the
Constitution (Fourth Amendment) Bill
whien it became an Act,

,On that very day, on the 11th of April,
1955, another speech was made, a very
eloquent speech, and I cannot help refers-
ing to it also, mithough in the end the
speaker ‘went against the Bill. In his
- speech, he said ;

© 4 ¥ pointed out when 1 spoke before

© this Bill was remitted to the Select

Coniinittee that only apnrblindmc-
 tianary would stand in the way of the
: ;nd of lcthiu a wdalht wellare
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State. lmade it clm thut if articla 3!
orevenifanyof the judicia) inmpro-iv'
tations by the courts stood in the way
of -achieving a  weifare State, those
obstacles should be -removed. T stafed .
clearly that article 31-A should be
made as wide and comprehensive s
possible that it should include every
clement, every aspect of property
which might be taken without com-

pensation......

~he was supporting taking property
without compensation—

...which the Government consider
necessary in order to achieve the wel-
fare State. The Government may put
in the element of property into article
31A which they may take for a public
purpose without the necessary compen-
sation if the Government think it
necessary.’’

The hon. Member who made the speech
was here yesterday making a very passion-
ate appeal to the Government. He is none
other than Mr. Frank Anthony. Am 1
entitled to say that on the 11th April, 1955
it was Dr. Anthony who was speaking and
yesterday it was Mr. Frank who was ad-
dressing us ?

1 remember Bernard Shaw saying some-
where that a person having an intellect of
a superior character becomes more and
more liberal as he ages, but a person having
an average intellect becomes more u;d
more restricted and conservative as he
getson. 1 shall leave it to Mr. Frask
Anthony and his conscience to decide as to
which category he would like to phna
himself.

After the Fourth Constitution Amend-
ment Bill was passed, the Constitution
uideleurlytlutche oourts caguot go into
the quostion of compensation. Pariiament
in its supreme wisdom made it clear 1o the

mumttho Comﬁtmt Ambbhd
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- said that you cmnot;o into the question
. of compensation and that smoayouhnd
not listened to is, today, we injunct you
. by this amendmant from ming into the
. question of compenaation in any manner
orform. But in spite of that, on the Sth
October, 1964, we had a Judge of the
Supreme Court, Justicc Subba Rao by
name, who delivered a startling judgment
in the case of Vajravelu in which he
said :

*“A scrutiny of the amended article
discloses that it accepted the meaning
of the expressions *‘compensation’’ and
*-principles” as defined by this Court
in Mrs. Bels Banerjee’s case...... It may
be recalled that this Court in the said
case defined the scope of the said expre-
ssions and then stated whether the
principles 1aid down taken into socount
afl the elements which make up the
true value of the property appropriated
and exclude matters which are to be
neglected is a justiciable issue to be
adjudicated by the court. Under the
amended article, the law fixing the
amount of compensation or laying
d own the principles governing the sald
fixation cannot be questioned in any
court on the ground that the compen-
sation provided by that law was
inadequate. If the definition of *‘com-
ponsation’’ and the question of justici~
ability are kept distinct, much of the
cloud reised will be dispelled......”

The cloud was in the mind of the
Judge, not in the minds of the Members
of Parliament or in the minds of the
poople. He thought that there has to be
a distingtion between compensation and
© justiclability. Where was the distinction.
in the Fourth Ameadment of the Constl-
totion 7 And then he went on to bold
that this Act is bad, that compensation
must be givea in spite of what Parlisment
hnluidby passing the Fourth Amend-
ment and that compensation must be paid
at market value. .

AGRAHAYANA 10 l”.’o (SAKA)
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The last four tines in. that part of hls
judament were veory ;mportant

“1f Pa.rliament jntended to enable a
Législature to make such a Jaw without: -
* providing for compensation 30 *defioed, -
it would have used other expressions
like “price’, ‘consideration’, efc.”

We have taken precaution this time.
We are doing just that. We are doing away
with the werd *‘compensation™ altogether
and putting in the word ‘amount’  inatead
so that our Judges in future will note that
the intention of Parliament was absolutely
clear, that is to say, that thecourts will
have no power whatsoever to go into the
question of the amount of money which
the Government chooses to pay for any
acquisition or requisition.

In so far as this judgment is concerned,
1 shall not use any harsh words—J should
not, because we respect the Supreme
Court—If we have brought this Bill to-
day, itis notin any way to insult or be-
little the Supreme Court. It is to save. the
Supreme Court from the people and the
Constitution from the Supreme Court.
Sir, we don’t want our Judges to be malig-
ned in any way whatsoever, We want our
Judges, particularly, the Judges of the
Supreme Court, to be placed in the highest
pedestal possible. Therefore, We¢ have
taken care to sce that they do not have to
rush into politics. Judges should be above
politics and - Judges should apply the Iaw
as framed and as formulated, not try to
amend the law by judicial decisions, by
following a particular pelitical philasophy.
That is the purport and that is the intent
of this amendmead.

Thereafter wo had another judgment
lnMem Ootponﬁon case. That wason
sth September 1966 where Mr, Justice
Subbs Rao said that compensation must
be a just equivalent. Then we had
Shantilal case on . I3th January 1969 in
which the Sumcaurt expressly -over-
tuled mmmmmmmum
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thatin so far as - the Va;ravelu case was
* concerned, the observations were purely
B obiter and need not be taken into- account,
In this Judgmem the Shantilal case, the
Supreme Court Judges said that in their
wview such an inguiry was not o pan to ths
. courts uader the statutes enasied after the
‘amendments . to. the Constitution. If the
guantum of compensation fixad by the
Jegislature . is not liable to  be canvassed
“before the courts on «the ground that it is
not a just equivalent, the principles spaci-
fied for <determining the compensation
will also not be op:n to challengs on the
pica that the compensation determined by
- the application of those principles is not
a_just equivalent. The Suprem: Court
said, ‘No, we cannot go into the question
of compensation® and reversed in effect the
two earlier decisions. We were happy.
The people of India were happy. Our
Parliament therefore did not trouble itself
to bring another amendment. Then came
the Bank Nationalisation case,—what this
case decided, I don’t know. It is for
my hon. friends to tell me what this case
decided, because I don't think any person
properly instructed in the law, while going
thtough this judgement, will be reatly able
to find out what were the principles laid
“down in this case excepting this that the
Supreme Court said that compensation
must be the market valuc. How ? We do
not know. The earlier judgment in
ShantilaPs case was not over-ruled and in
. fact five points emerged from the Bank

Nationalisation case, Firstly, the Supreme

€ourt did not expressly state which of the
-opposing  views was correct. (2) The
Supreme Court took into consideration
the views expressod in Vajravelus case
.and applied the . same to the- facts of the
_particular case. (3) The common princi-
) ~ples wought to be extracted from both the
_cam are more in accordance’ with the
viéiws exprwsed in the’ Vajravelu casé
- rather thati in Shantilal’s case, (4) The
. Couts should detide oii‘the facts of tach
. case whetlwr the princlples Iaid down ‘for
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: »demminma compemation ma pamcular '
‘stiatute are relevant or appropriatc prmci- .

ples and lastly the net effect. appears ta be

-that the immunity from challcnce upheld

in the Shanulal case has been removed

We cannot, posslbly 1 am sure, no res-
ponsible Member * of Parliament would
contest this proposition that I make.—We
cannot, Parliament cannot, a responsible
Parliament cannot allow the law to be in
this state of confusion. Therefore, this
Bill ,has made the law clear. First the
word, ‘compensation' is “béing removed
and the word ‘amount’ put. Secondly the
Directive Principles in Art 39 (b) and (¢)
are being implemented. Thirdly if, article
31 is satisfied, a challenge on article 19 is
being prevented and prevented because
that was the law previously, but the
Supreme Couort again reversed its own
decision, = Lastly, the matter has been
taken beyond the purview of the courts
in clear and categorical language.

in spite of all this, Shri Atal Bihari
Vajpayee, the leader of the Jan Sangh, of
course got up and got angry and said things
against us. 1 am tempted to describe Shri
Atal Bihari Vajpayee as a person who always
loses his temper when he is called upon to
act in accordance with the dictates of his
reasoning. And this is because ho knows
that be and his party can be very casily

exposcd

They have brought an amendment, and
this amendment, very guictly brought,
discloses the social philosophy of the Jan
Sangh party. They have said :

“Provided that where any law. makes
_.any provision for the compulsory acqu-
isition of any property of market :value
of  léss “than  rupees ‘three lacs. stich
wqmsmon ‘shall not be lawful unfess

- the -amount 'fixed ‘by or ' determined
- unider shch law for the acqultltion of

" gich property is’ not les thm tbe

. market value thereof.”
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'I‘he eﬂ'oct is’ that if. any ptoperty is
" worth Rs. 3 Iakhs or less, you must give
full market value ‘for that property. The
voioe supporting this ‘amendment may be
. the'voice of Shri Atal Bibari Vajpiyee, but
if 1 may mrisquote the Bible a little, the
hand is the hand of the monopolist, be-
cause he is suggesting that urban ceilings
should never be imposed, becauss for every
property worth less than Rs. 3 lakhs, you
have to pay market value. Supposea per-
son has 20 properties, let us say, in the city
of Delhi or in the city of Bombay or in the
city of Calcutta, each worth Rs. 2958
lakhs, you will have to pay him the full
market value compensation for each of the
properties that you acquire.

SHRI ATAL BIHARI VAJPAYEE:
That is a distortion.

SHRI SIDDHARTHA SHANKAR RAY:
My hon. friend said that this is a distortion.
Where is that distortion ? The language of
the amendment is very clear. It reads thus :

“Provided also that where any law
makes any provision for the compulsory
acquisition of any property of market
value of less than rupees three lacs, such
acquisition shall not be lawful unless the
amount fixed by or determined under
such law for the acquisition of such
property is not less than the market
value thereof.”

- We all know that in so far as companies
are concerned, a person owning shares
worth about Rs. 2.95 lakhs market value
is in effective control or is in actual con«
trol of, the company, If Government wants
to acquire those shares, Government wil

have to pay hundred per cent compen-

sation according to market value, -

- 1 am not mentjoning any one of the
unseen: persons here, hut suppose Mr, X, a
great industrialist or Mr. Y, & great:mono-
poliuhuthuu;ll over lndiu in various

B
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names,

SHRI * SIDDHARTHA SHANKAR.
..and the block of shares in each
corporation is less thun Rs, 3 lakhs, say,
it is Rs. 2.95 lakhs or Rs. 2.80 lakhs, Rs.
2.70 lakhs and so on, and it is through
those shares that he carries on his mono-
poly and controls all those companies— E
Suppose the Government want to abolish
monopoly and we want to take those
shares, we shall have to pay full market
value for each of the shares. Thatis
what the Jan Singh stands for, and that is
exactly the social philosophy which has
been clearly disclosed by this amendment
and which Shri Atal Bihari Vajpayee pro-
poses to propagate.

He has to keep a front. Therefore, he
has to talk "about the small landowners,
shopkeepers and so on and so forth, But
the real persons that he wants to protect
and whom he has at the back of his mind
are the industrialists, the monopolisis and
the large capitalists.

SHRI HEMENDRA SINGH BANERA
(Bhilwara) : And he has been doing it
all this time.

SHRI SIDDHARTHA SHANKAR
RAY : Shri Shyamnandan Mishra is the
leader of a party which is now nameless.
1 have not said ‘shameless’; 1 have merely
said ‘nameless’. I am told Shri Mishra
isa Shakespeamn authority. Therefore,
to him 1 shall give & piece of advice, an.
advice which was given to the novices in
the nunnery in Measure for Measure :
The Duke had gone to the nunnery -and
the advice that was given to the novices -
in the nunnery was: “If you speak, you
must not show your faccorifyoushowv

. your face, you must not speak’, This-. is
'thoadvieewhich,withmtmpectl.

think Shri Muhru should follow. o
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' Shri Mishra as the leader of a nameless
party“bas an insatiable curiosity to know

’ _everythmg except what is worth knowing.

" Heknows ' the prics of everything but the
"value of nothing. His opposition to this
Bill is because he does not like us. Iam
retninded of the poem about Dr. Fell.

f do not like Dr. Fell.

- The reason why, I cannot te
But this I know and know very well

That I do not like Dr. Fell.

Shri Mishra does not like our policies
because he does not like us, the reason in
respect of which he can never give us.
Shri Mishra is not here, He often loses his
temper. If he was here, 1 would have
made a request to him, the same sort
of request that Lord Darlington made to
a friend of his in Lady Windanere’s Fan :

You have lost your character

You have lost your money

Now in the name of God do not lose
your temper.

1 would slightly alter the language. |
would say : )

You have lost your name
You have lost your political character

- Now in the name of Shri Kamaraj do
- fiot lose your temper.

" Inso far as the CP(M) was concerned,
‘we heard a speech which we always hear,
full of cliches, full of slogans, full of
epithets and high-sounding plirases  signi-
fying nothing. That party is determined
to show. that if it has not got genius, it

" can at least be dull in the . belief that one
day dollness may be regarded as the ‘com-
L ing of ags of seriousness,

. TheSwatantra Party—-Shrl P:loo Mody
has dmppeared-—-what shall - lsa,y abant
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" it? Lhave always said thaz the Wamm» o

Party had no vision——Of course, Shri Patel
is here, But I had no .idea whatm_em that.
their vision had been so impaired, for whean . -
Shri Piloo Mody and Shri Patel also, look
at us, the Law Minister, the Stec! Miaister
or me, thres huge, hulking males, hulking
human beings, they think that they are
actually seeing mice. Shri Mody has
always referred to us like that. Thatis
the naturc of his present vision. I am
sorry for Shrimati Gayatri Devi because
if Shri Piloo Mody proceeds in these
realms of fancy, he will a moment later
say that Shrimati Gayatri Devi is the -
farmer's wife running with a carving
knife to cut off the tails of the three blind
mice. But then what can you do 7

1 had described on an earlier occasion
that the Swatantra Party was a glam-
crous party. It is also perhaps a civilised
party. Why a civilised party ?

Sir, in Wilde's In a Woman of no impor-
tance, lord lllingworth was asked by
Kelvil which was & better institution, the
Housc of Lords or the House of Commons.
And Lord 1ltingworth replied. “The
House of Lords was a much better institu-
tion, of course; we in the House of Lords
are never in touch with public opinion.
That makes us a civilised body."”

The Swatantra party is never in touch
with public opinion, and therefore that
perhaps, according to them, makesita
civilised body. I have talked about Mr.
Mishra. He has left. When 1 had said
that his party had no xnawme, perhaps he
would have hurled back Shakespeare at me
and said, “What is in a name?. A rose
called by any . other name - smells’ " the
swoet.” My answer to him wouald have
been that you are no rou, your party,
whatever its name was, or Whatevet fts
name in the future will be, was no rose,
and the’ peop}e of Indla ceruinly dud nol

‘ thmk thnt you smelt swaet.
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“In 30 far &s_thair arguments were ocon-
_cemed, they were all coloured.  They were
not rational; they did not take the histori-
cal factors into account; they did not take
into account the fact that we are trying to
" do today what the Censtituent Assembly
had in fact already done. We are trying
today to make it abundantly clear what-
ever the childrens of our revolution, the
-constitutional fathers, had wanted to have
in the constitution,

Sir, the regime of property, which [
suppose some of our friends opposite want
us to continue, is fraught with grave dan-
gers, and I do not think that 1 can do
better than seek the indulgence of the
House to read a paragraph and a half
from Harold Laski.

Harold Laski says :

“Production is carried on wastefully
and without adequate plan. The com-
modities and services necessary to the
life of the community are never so dis-
tributed as to relate to need or to pro-
duce & result which maximises their
social utility. We build picture palaces
when we need houses. We spend on
battleships what is wanted for schools.
The rich can spend the weckly wage of
a workman on a single dinner, while the
workman cannot send his children
adequately fed to school. A rich debu-
tante will spend on an evening . frock
more than the annual income of the
workers who have made it. We  have,
in fact, both:the wrong commodities
produced, and those produced distribu-
ted - without regard to social urgency.
We have large class maintained in para-
sitic idleness, whase tastes demand the
application of capital and labour to the
satisfaction of -wants unrelated  to
human néed. Nor is that class sot

. apart from the rest of : the :community,
Because -it has the power to make

. demand effective it stimulates-the slavish

' imitation of those: who seck-to join its

" ranks. To be rich becomes the measire

of merit: and the reward of wealth is
“the ability to set thc standards of those -
who seek to acquire wealth,  But those
standards are set, not by the satisfaction .-
of moral purpose, but by the satisfac-
tion of the desire to be rich. Men méy
begin to acquire property to safeguard
their tives from want, but they conti- -
nue to acquire it because of .the dis-
tinction which comes from its posse-
ssion. It satisfies their vanity and
their lust for power; it enables them

to attune the will of society to their
own,"”

“The result is what might be logl-
cally expected from such an atmosphere..
They produce goods and services, not
for use, but to acquire property from
their production. They produce not to
satisfy uscful demands, but demands
which can be made to pay. They will
ruin natural resources. They will adulte-
rate commodities. They will flout
dishonest  enterprises. They  will
corrupt legislatures: They will per-
vert the sources ot knowledge. They
will artificially combine to increase the
cost of their commodities to the public.
They will exploit, sometimes with
hideous cruelty, the backward races of
mankind. They infect with their
poison those why work for the wages
they offer. Theo induce |sabotage in
its varied forms. They compel strikes
which result in serious damage to the
community.”. :

“And it is the grim irony of the sys-
tem that the vaster part of those engag-

- ed in its promotion have little- or no
‘hope of enduring gain from the pro-
-cess they support. They may destroy
the quality of political life. They may
possess themselves, asin America, of

. the educational instruments of the
community. -They may even pervert re-
ligious: institwions to the protection
" of their ideas. They.do not, neverthe-
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. less, ‘secure s well-ordered ‘State. It re-
S mains histm-iully obyious that & com-
- maunity divided into: rich and poor is,
" when the latier ar¢ numerous, buijlt
- upon foundations of sand.”

If we ate to survive as . a stable ‘demo-

. uracy, we must See, we have to see to it
that ouwr foundations are not Ilaid on
‘sanid. Itis for this purpose that the Bi
“'has been ‘introduced. It is for this purpose
that we are secking the support of the
House to this Bill. We certainly recognise
“the right to property but when public
purpose and the right to property are
" in'conflict, obviously public purpose must
have way. We arc more person-conscious
then property-conscious. We want to raise
man to the height to which he shouid be
raised; we want to restructure our society;
we want the aims and aspirations of our
poople to be fulfilled. To that end we are

determined to presevere, and work to do

* every thing possible to achieve that goal.
With these words, Sir, 1 support this
Bill,

SHRI V. K. KRISHNA MENON
. (Trivandrum) : Mr.  Deputy-Speaker,
Ishall not try, if you allow me to say
30, to push in open doors  because a big
‘majority ‘of the House and the country
arc in favour of the general pur-
poses of the Bill, that does not
mean that legislation should necessarily,
‘on account of these circumstances, be
.- rushed through in ‘the way it is, and
" should mot go through the scrutiny which
is' possible. My  friend  Shri Siddhartha
- Shankar Ray referred to Prof. Laski’s
. quotation. Hé slso: mdatonstmnbom

5 “the tight 10 property that - it means that a

| ‘man can own & tooth brush; that does not
- poanthat we may not” nationalise tooth

. byush factories; we-are entitled t0 keep our

mcam 1, 1971’.?'
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“The debaec has boen pitchbdtohuh-l '
light three points. Ono iar attack on Proe
perty, or against property. Distinguished -
lawyers have taken it upon themsolves to

‘deliver a tirade against judiciary, -1'want

to say that while the judiciary is prone to
all these things, every litigant who loses
the case blames the judge and then goes and
blames the lawyer next. I also want pro-
tection from the executive; a citizen wauts
protection from the exeoutive. When the
judiciary intervenes, very often it is when.
the legislature goes beyond the powers that
it has appropriated to itself, This legisla.
tion has come here inevitably on acocount
of certain occurrences in the Supreme
Court of India where its decisions had
the effect of marring social progress and
progress towards egalitarianism. Also,
these decisions were different from the
ones that were there before. I take the
support of Mr. Gokhale in this because he
does not say he believed in socialism a
good man; he says: I am trying to restore
what was not there. That is to say, until
these judgments which are so often talked
about, it was generally understood that
the fundamental rights were for the pro-
tection of the poor and less privileged and
not for the protection of property. Some-
how or the other they veered round in
that way and the question of the quantity
had become so relevant.

Having said so I want to come tosome
concrete matters. In the first part of the
amendment, Government takes the power
to substitute ‘amount’ for compensation.
I leave it to the legal advisets to
discover  for  themselves  whether
thereby they have escapad any troubles
from the Supreme Court. If T were to ask
#s & layman: what is this amount given
for Government cannot give tmoney for
pothing; it will. be given for purpose
that purpose heomponuﬂon ‘rlmilwhv
thumounta m ;

Mou. mmh&wthl.

_'meum g main polst,
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Thns legslatmu mnpiy says "amouut”
All ‘these amounty will oomein "mud to

- different -items, different . purposes and
.- different legislations. I want the Govern-

ment to assur¢ the people that this would
not- be another pisce of delegated legisla-
tion, conferring. unguided power on a lot
of officinls, that isto say that equal pro-
perties which are taken over would not
be uncqually treated, that is to say there
will be no attempt to open the doors of
corruption on a large scale on the one hand
and injusticc on the other, Therefore, it
should be particularly stated that this
legislation does no more than make a
permnissive provision and that the modali-
ties have to come hereafter, that is to say
how it is to be acquired, how the ordinary
citizen is protected etc., have to come
hereafter.

It does not require much argument to
say that the people require protection fromn
the executive. We had the spectacle yester-
day of the Home Minister making the
most cynical speech I have ever heard a
Minister make. When peaple are beaten
to death in jail, he talks about prison
reform. Why not ‘a mothers’ meeting in-
stead? Thercfore, we require protection
from the executive in the country.

The second thing that | want to say
particularly to my learned friend Shri
Gokhale is that it appears to me that it is
wrong to talk about a judicial review, Do
the courts review legislation or interpret
legislation? The effect may be that
whatever you - have done may be
reversed and so on, but if we ourselves
‘say that they have the right to review
legisiation, we are giving them more power.
“Their business is to interpret the law in
“force, and if that law is misinterpreted or
if “you think the interpretation should
change, then it is up to Parliament to
change it. That has been done before in
Americn in Englond, where It is said that
‘What the courts do not give Parliament
‘»Ewes. and evaywhere Themfore, to take

Annmmvam m, ms (SAxA)
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the view that th‘ey hnve some power of a
judicial review or that we are correcting

"it, I think, would bedoing a disservice to

ourselves, because weé are conferting on the
judiciary a power which ‘they themselves
have not claimed. There is no - question of
a judicial review. They can interpret
legislation. That interpretation may have
the effect of nullifying the whole thing, of
changing it and soon. It has gone on fm-
years in that way.

With rigard to the observations made
by the Law Minister, I think it wasa
great pity and I am sure that is siot the
intention of the Ministcr concerned, it may
be the intention of others. In this large
country of ours, the judiciary is not only
the Supreme Court. A large number of
smaller Judges are sitting everywhere, and
for good reason or other, they enjoya
degree of confidence in spite of all that has
happened in the country. I we go round
and speak in this Parliament, if Ministers,
the Prime Minister and everybody elsc
were to say that these are people—what did
Mr. Gokhale say?—who belong. to three
generations back or something of - that
kind, that only shows that even a Judge
who becomes a Minister afterwards can
say something which is silly, That is all it
means, nothing else. In the positions we
have, if we come up here and indulge in
wholesale condemnation in this way, we
cannot cxpect the ordinary person, the
litigant and others, to have any respect for
the judiciary.

Our judiciary is not respected in the
sense of worshipping an jdol. In the
parliamentary system, there are different
branches of polity as such though we have
no sepunuon of power. And 1 suppose that
even’ in a.communist society there will be
courts, even in a Jana Sangh society there:
will be courts, even in a Swatantra society
there will be’ courts. Aadeven if there is
no ‘organised socmy, "even in Pre-hyman
existence thon is adosrce of adjudication
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3 .evcn ‘among -animals umch Ther‘efom,‘

at some point it is done. and therefore it
o appom to me that' in an advanced system

-~ Jike representative ‘democracy, it will be a
oa ;rut mistake to enable. people t0 say

- that the ngat people are saying that the
judiciary is nothing, and so they will also
' uy the same thing. .

‘ Recently we had the instance of the
: 'rulms party entering the premises which

were in the possession of somebody else.

Two days afterwards some body came to
s¢e me. He was occupying a house as a
statutory tenant. The landlord and bis

_ family went into his room, performing
whatever they perform by way of a protest,
and he said that if Mrs. Gandhi could go
to Jontar Mantar, why can’t I go here. I
am not exaggerating. These are different
questions, and these people have no right.
They are statutory tenants, they can live
there.

.- Thercfore, in the further stage of this,
the modalities of this, each piece
of legislation has to come here. When
it comes here I hope Government will
remove all doubts that exist in people’s
minds that these powers would be used for
‘either political or individual purposes or in
defiance of the requirements of good con-
science equity and will be administered in
that way, '

1S s,

I do not know what amendments there
* ‘are,. 1 was not here this morning, Mr. Go-
" khale must have made up his mind by now.
* 1. not.concerned about it. These are all
very small, compared to the main issue.
This laukhdon is- necessary. There will
" Yo more umndmenu to this Constitution,
' becauie this is & growing society. Whether
‘wisely of otherwise, ‘those who drafted the
'Oomtkﬁtion decided to put evemhias
4to it, inciuding the salaries of judges,

-."Myoumyﬁtudwkmwwm Dot .
.Mm st ofit. wmnsss u«sm _
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,‘or ‘hatcver their number u.mdahrn_
" number . of Schedules. Thommdatmhd ‘

the Constitution, the mors the number of
amendments that will ‘cnme. Usullly.
peoplc ‘think that if you put: everythmg inv
to it, you would not have to put anything
afterwards, But that has not been our

_ experience. That is probably the reason

why we had.so many amendments in so

_few a number of years. There will be more

amendments, which reflects the fact that
there are changes, whether for good or
evil in our society, which is a good
thing. '

There is an amendment which have been
discussed and which the newspapers tell
me Government is going to accept. That
is in regard to minorities. 1am sorry Mr.
Anthony is not here. 1 am sure what I say
will not be popular. 1 can understand
special conditions for a school run for
minorities. But I fail to understand how a
school can have a special treatment because
the school is run by a member of the
minority community. All I have to do is
to got hold of a member of a minority
community—Mr. Gupta, for example—and
make a trust and put it in charge of him.
That is to say, this is one of the subtergu-
ges that will be adopted. Al schools in
our country are more or less under a
general system.  They appear for the same
cxamination one way or another and
whether backward or forward, they are all
poor. Therefore, the real issue is, whether
there should be a special provision in
regard to educational institutions. I had
hoped that Mr. 8. 8. Ray, with this titalar

control over education, pethaps would have
sald something about it. Whntwem
mllyconwnad;bout is education. ' There

is' no reason why a comparatively harsh
provision should not be (aken away in the

interest of education for all, because the
so-culled minority . institutions hm Jarge

:pmpmiu “whereas . the overwhelming
» m«nyotmplempeoph who o, not

belong to those minority - . commpunities.

mmmﬁm, thkmlM



: Whid: we bave mogxcﬂly fo!lowed for so
many ‘ years, i am ‘not: uyin; mythina
abourt that.

. ‘minotities, but these are schools of minor-

- ities. If the amendmént had said- “*schools
for minorities™, thete may be some logic in
it. But when it aays “‘schools of minori-
ties”, it is merely creating a privileged
class under this cover of minorities as

"~ such. : '

May be my understanding is very little,
but I have not been able to understand al]
this fuss about directive principles. Would
you have Jegisiation saying “‘we arc imple-
menting the directive principle” or, would
you have legisigtion saying “‘we are going to
have free education” ? That is to say, the
legislation that comes will be something

specific. Therefore, this purely political
ciap-trap and vote-catching. That is to say,
we are now elevating the directive princi-
pies to the pedestal of fundamental rightss
and soon. That seems very illogical, be-
cause the general charge is, you have pulled
down the fundamental rights; how can you
eclevate this ? Therefore, all this controversy

whether it should be amenable to courts
or not becomes unreal in that way, Of
course, if you abolish the courts, there will
be no trouble from them. But so long as
there are courts, things will be justiciable.
The question whether a thing is justiciable
or not itself will go to the court. Anybody
can go there with a complaint and the
i udge, if heis so disposed—most of them
would be—admitted. Whether the ballot
papers are chemically treated or not isa
case. :

Any body can go md complain, ‘rhere-

fore, it Is & futile exercise, in my opinion.
But, of course, futility is part of lifo and,
therefore, they can do 0.  Therefore, 1
support the amendment of the Constitution
bmldonotlﬁmmthowmu advan-

‘ced for k. It reminds me of what an old

Jndnusdmmmm sive. your conclu-

'hm.mmbmuoh rldu. but nmr ‘
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“are not schools for
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gwymummemmeyouarcbound .

tobewronl That is the position. Without -

lengthy " speeclm. dnd cul!int cverybody
names when your ideas come in conflict
with theirs, without aocusing he oppoﬂtion X

* of performing somo balancing “acts this
would have been very mich better. o

1t could have been said that this amead-
ment had become necessary because of the
bank nationalisation. Here may I say that
we will give a large amount of money. to -
many of the banks as compensation not -
because the court said so but because the
government mismanaged bank nationalisa-
tion; because they mismanaged the taking
over of the banks, they had to pay Rs. 40
crores more than what they should. 8o, the
present Chief Justice, when he was a
Judge, said that government could have .
done it ina other way. Therefore, you
cannot find a stalking-horse for your own
mistakes in this way. Any amendment of
the Constitution, taking away a comma or
full stop, that alone is not going to help
you.

Sir, since you are looking at me, Iam
always terrified at the Speaker's eye, I do
not say evil eye.

MR. DEPUTY-SPEAKER : Other

hon. Mem bers are looking at me, .

SHRI V. K. KRISHNA MENON : 1
did not feel it because I am always looking
at the Speaker; Tam not looking at the
other Members of Plrlhment.

So, 10 attempt to fasten it on somebody
is not sufficient. May Isay in conclusicn

_ that legisiation has its pwn limitations 7 - g

leci:htionnloeﬁuciom there wouldbo .
no untouchability in this country bwmu
it is seid tha untowh-bility is abolished
by law. 'rha -emphasiy. s on the word

“haw®, It i abolished oalyh Iaw, but

noﬁupmtbe. ‘l‘lnsh wlm !tmnm.
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Fnr SDor 50 . yurs we_have . thic child'

' _mmmtminthiahﬁonm this coun-
.. ‘try. WhenIsay this, Thope no body is
S oﬁendedbeoauae & great majonty of the
martiages in this mum:ym child marria-
. ges. So, merelcguhtion will not do.

»Thm are people who advocate legisla-
tion for price-control. It will only result in
" ‘black marketing. Ina capitalist system it
. willonly lead to greater corruption and

nothing else. It is true that anti-social ele-

‘ments have to be hanged by the neck, but
that is another matter. Control is necessary

‘but ‘that is possible only in a planned

society.. How can you introduce control in

a state of anarchy ? Of course, thisisno .

apart‘of the argument in relation to this
Bill.

1, therefore, conclude by saying that we
~ all, particularly the Members of Parliament
owning governmental responsibilities, must
be aware of the limitations of the cfficacy
of the legislation. Very often it leads to
oppeite results. Bacause, we tell ourselves
“and we tell other countries this.
For example, when  other countries
talk about untouchability and c¢hild ma-
rriage we say “‘Oh yes, we have abolished
them by law”. Therefore, we must be

. sure about that.

‘ The modalities by which these princi-
ples are to be implemented wifl naturally
- come before Parliament. I hope the Law
Minister will consider this point . that
_ these modalities must be of a quasi-judicial
- gharacter and not conferring . naked,
- uncontrolled, untrammelled powers on
Ministers,. good bad or indifferens, -upon
e officials, ‘indifferent corrupt or otherwise,
. and the results of their action visit upon
‘ people who cannot ﬁght them.

smu SAMAR cUHA (Contai): Sir,
. tho Socialist Party whole-hemedly support
-, Ahe principles of removal of the compen-

: Won clmm from the statutory pmvnsiont
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of the . Constmnion 'l'he
India for the inst 35 years have. mhuly :

(z.sm amam 3;5
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fought for ensuring  scip-economic. justice -
to . common  masses.. Jt. :should
be remembered that in this House
the eminent socialist, Iate lamented Nath
Pai, fought valisatly for the supremacy of
Parliament over the Supreme Court. It was
his main objective to remove the hurdies
from the statutory provisions of the
Constitution which deal with the implemen-
tation of socio-economic justice.

It should also be kept on record that
Shri H. V. Kamath, one of the socialist
leaders, fought in the Constituent Assem-
bly tooth and nail not to incorporate pro-
porty in the categories of fundamental
rights. He also fought for the supremacy
of Parliament over the Supreme Court.

Now-a-days the whole concept of pro-
perty right has wundergone 4 radical
change. The concept of property which is
not essential for the fulfiiment of human
values, which is used as an instrument of
accumulation of greater property, for
exploitation of the toiling masses who
esventially produce that wealth  and
property, for concentration of wealth in a
few hands, and as a lever for control of
social, economic and political power, is no

- longer appealing or sacrosanct even in a

capitalist society.

Dr. Ambedkar mentioned that. the
Directive Principles were not a mere ‘pious
declaration’. Pandit Jawaharlal Nehru
called these Directive Principles—a ‘dynamic
concept’. But, upfortunately, during the
last 25 years of  Congress rule over this
country, that dynamic concept of Pandit

_ Jawaharlal Nebru bas . remamed almost

complmly static.

In rewd to socialist objactiveof free

' lnd!a,hcrelmnt 10. Guote s fow words
“ut;erqd byNeta;! Subhga ’Ch;ndu_ Bose in
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1 .want political and -economic fresdom
. -and complste economic emancipation.
_Every human being must have the
right to work and aright to a fiviag
. wage. - There should be no drones in
" our society and no unsarned incomes.
There must be squal opportunities for
ail. Above all, there should be fair,
just and equitable distribution of wealth.
For this purpose it may be necessary
for the State to take over the control
of the means of production or distribu.
tion of wealth.”

As President of the Haripura Congress
he had the courage to reiterate this prin-
ciple when he said in 1939 :

“The State will adopt a comprehensive
scheme for socialising our entire
agricultural and  industrial system
in the
distribution,”

Again, he reminded
fighters of our country sometime afterwards
that in free India,

““That the State will work as the organ
or a3 the servant of the magses and not
as a clique or coterie of a few rich

individuals. "

He tried to. radicalise the Congress

fmm,witl;in, but he failed. After that, do
you know, how he characterised the organi-
sational nature of the Congress 7 I again

qQuote Notaji Subhas Chandra Bose about v

what he thought was the clm-wta- of tho
Congress. Hesaid : :

“'!'hhcongreuhttyhb-nd ot on

" eadicalisn but on adjustment, adjust-
ment between landlords and tenarits,
between the apitalim and the wage

m‘,mmmm‘

. am 62 tho lower clem.”
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sphere of production and.

the freedom
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The character of the Conm dupite :
its sudden radical posture remsins the
same, is based on the Conoopt of the policy
of adjustment. The Congress (R) leaders are
making certain political stunts ‘ for  having -
some form of & legal socialism. By much
more they want to have that radical
posture. They want to become the socialist
harbingers of the country but they meml-
ally remain as they were before.

This Bill should have been brought
in the First Session of this Parliament ; if
not in the First Session, it should have
been brought at least in the Budget
Session of this Parliament. It was overdue.
Why has this Bill been brought just now?
Just as the Bank Nationalisation Bill and
the Bill for the Abolition of Privy Purses
were brought before at alections, A doubt
arises in our mind how can 1 help it
because this Bill is also just Before the
next general election—that this qbolitioa
of the compensation clause is not another
political stunt ? In a democratic society
when you are going to enact such s fund-
amental law, the peopls should have also
been involved in it to clearly understand
its basic implications. But the mind of the
whole people is now absorbed in the
events that are happening in our border
arcas, particulary in the liberation struggle
of Bangla Desh.

Therefore, 1 should say, this Bill should
have been brought before. But, unfortuna-
tely, as I said, it is for the political purpose,
for politically Cashing in the next General
Elections, that this Bill has: been broug!u
forward. s

The Law Minister, Mr. Gokhale, - who
bad schooling in an organisation of
democratic socialism for .the last 20 yoars'
made certiin serious obsefvation, mdcut :
coriain  regretable  reflections  on .. the
SuprmConnandho also  Jaid dawn Y

- certain * potentially -dangerous. relationship

betwcen Fundmm klﬁm und Directive
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L Principles. Before I take up those. :hmgs.
¥ want to know from the Government one

. thing. M. Siddharths Shankar. Ray, Mr.

i Mohan Kumaramangalam

and  Mr.
Gokhale himself said that “this Bilt is
something aimed at changing the whole
social structure of the country and is also

 airied at haviag a socialist society based

on democracy. If it is so, [ want to know

- from-them what is their concept of chang-

ing  structure of our society. That has .to
be made clear in the minds of thowe who

- are-connected with this Bill.

I again quote the words of Netaji
Subhash Chandra Bose, who as the presi-
dent of the National Congress, of the days
of national struggle laid down threo princi-
ples for the guidance of the development or

- evolution of the future destiny of India.

e said §

“PRreedom, democracy and socialism

" should be the triple principles which will

guide the future destiny of frec Tndia.”’

He did not use the word “socialism”
tefore “freedom* and “democsacy™ because,
according to him, freedom and democracy

_are two cardinal principles of socialism.

I ask the Congress Members, the new

. converts to socialism, what = type
of socialism you want? Is it totali-
- tatianism Marxist type of socialism

- .. you want or a socialism based on the two
. fundamental pillers of freedom and dem-

* oeracy 7 The way in which you ate hurry.

. ‘Amendment Bill,

ing through to adopt this Const tution
the observation that you

" are making about relationship between

- Rundamenta) Rights and Directive Princi-

" ples and also certain reflactions you are

" casting on' - the
. should be‘careful about it because you are
~ liopening the. gates of something else, you
-are opening the  gates: of, 1 should say,

:Supreme  Court,~~you

- towaed. opening the gate of a - totalitari-

! nniism syitem under the. mor ,mcm,d
f’?ffdmmm‘ : sociahnm : ‘
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. and the lemﬂmve body.
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: TMLWMinistnrmundmv Supmv
Court of “blocking the. social change.” He

_accused . the - Supreme Court’ of ‘making

“political judgment on. pomiul {ssues, Mo
Not only so, he further used a gimmick in =

" which he said ‘that the Supreme Court,
in doing so, had “judicial somersault.”” If

these gimmicks were to come. from the
mouth of some Marxist hawks inside the
Congress, who are working not for the
party but for some others outside, if it
were to come from the Marxists monopo-
lists of the socialist thought, I could have
understood it. But while professing democ-
ratic socialism, how the Law Minister
accuscs the Supreme Court ? What is  the
meaning of such sweeping accusations 7 It
means that the Supreme Court* has acted
under the compulsion of a class motiva-
tion, or under the compulsion of a political
motivation.

In a Parliamentary democracy, what is
the mechanism of enacting statutes in our
country? As Mr. Krishna Menon said, it is
the function of the legislative body to prop-
ound the laws and the function of the
judiciary is to defend such laws. A legis-
lative body sthe maker of the law and the
iudiciary is the interpreter of the faw. If
the legisiative body in making laws leaves
certain loopholes and if the judiciary finds
them out and show them to you, is the
Judicixry to be blamed ? In the case of the
Bank Nationalisation Bill or the Privy
Purses Biil, T should say, you left certain
loopholes in framing your laws and those
loopholes were pointed out by the Supreme
Court. Tosay that they have acted with
political motivation or with class motiva-
‘tion—this type of accusation ngamst the
Supreme Court—I should say~-before mak-
mg this accusation, you should have thouuht
hundred times. In the mechanism = of
political democracy, there axists & :relation
of abattle of wits between the ;udwcilry

-

The wﬂatlve bollh! shonld ’nwe to
',”,'“’ laws,~Truitful daws writhout: Jemving
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m'-mymapn !m- loophms Now, imthe
‘fanction of the judiciary to find what are
- teft Ioophnm there,
“wits between . _the  Judiciary  and the
‘Legislature sometimes  the
loses - and sometimes the judiciary
loses. As soon as the Supreme Court
pointed out certain loopholes, we
plugged it in ‘the case of Bank Mationalisa-
tion case. We are going todoit
in the case of abolition of privy purses
Bill also. Therefore, this wild accusa-
tion that the Supreme Court had acted
under the compulsion of class influence or
under the compulsion of political motiva-
tion is a dangerous thing, which negates
the fundamentals of Parliamentary demo-
cracy. I will again warn you. If yougo
in this line, you will he opening the
floodgates to certain other totalitarian
system of Right reaction or left extremism,
which will be based on democracy and
freedom.

The Law Minister also made another
serious observation. What did he say? He
said the Directive Principles should be
given over the Fundamental Rights,...

SHRI JAGANNATH RAO (Chatrapur):
Primacy.

SHRI SAMAR GUHA : Yes, Primacy

or supremacy of the Directive Principles
over the Fundamental Rights. We know
‘that in an authoritarian system, whether
it be of Right or of the ultra Left variety,
whether it is of Communist pattern or of
the Fascist pattern, in every such pattern,
the Directive Principles are invariably given
supremacy over the Fundamental Rights.
It is an absolutely wrong concept for those
who bﬂwvc in democracy, if you want to
equate the two concept or put the relation
between Directive Principles .and Funda-
mental Righs in that category that one is
superior to the other, or subordinate one
" before theother. In 4 democratic society

' whcnyouwamto build uplochhsm on .

AGRAR‘AYAM iﬂ. W{SAKA)

- and wﬂ&iiﬂm,
Tn thisbattle of

legislature

- soental Wights.

~ \(wmmn ,m

the two ‘essential pilku of democracy
ther the PFuodemental
Rights and the Directive Principles should
be balanced. Their rclation should be
equnable.

MR DEPUTY.SPEAKER : Thehon
Member's time .is up.

SHRI SAMAR GUHA : They should be
harmonised, they should be made compa-
tible,—one compatible with the other. If
you want to bring ‘the supremacy of the
one over the other, then you will lose the
key to uphold democratic values. We are
all for the abolisution of the compensation
clause. The Socialists want not tcompensation
but some amount should be given for the
property acquired or requisitioned. But,
in this Billa single sweep,.all the seven
fundamental rights that are enshrined in
our Constitution from (a) to (g) of
article 19 have been completely knocked
out. The Law Commission has said that
as Fundamental Rights for the abolition
of the property rights, you arc challenging
our right of association, right of speech,
right of forming assembly, right of forming
unions and having residential rights and
also the freedom of movement. All these
‘have been made subservient to the Direct-
jve Principles. 1 should say these are being
challenged, As 1 have said, in a demo-

_ cratic society, this is a very dangerous
" move to subvert fundamental rights.

‘MR. DBPUTY-SPEAKER : You
please conclude. ‘

SHRI SAMAR GUHA : One minute
more. 1want to know. The. Minister has
said that the Government is not going to
touch these Fundamental Rights of
freedom of expression freedom
of unions freedem of amsocistion. . The
mere observations of the Law Minister do
not gusrantee - to the future the Funida-
1hat -arc -cssential for a-



{Shri Sumr Guh]

-vﬂdmmcy For tha. mtnﬁw pkaionl »

um esumm

' 'A-bouz the .qmm, T have said, we
areall for sbolition of the compensation
tisuse, But ‘what about criterion of
deciding the quantum of amount, Mr.
Gokhale t Mr. Gokhale ! You are going to
substitute the word ‘compensation’ by the
word ‘amount’,. Fven Mr. Siddhartha
Shankar Ray also said it, but principle
‘will govern the choice of the quantum of
. this amount? I want to know from you.
Who will decide the principle of determin-
ing the total amount or the quantum of
the amount?

SHRT H. R. GOKHALE : You and1,
the whole Parliament.

~ SHRI SAMAR GUHA: I am very
thankful to him. But, Sir, he knows that
in the Centre or the State, by passing any
law by the majority, the executive can have
the right to determine the quantum of the
_amount. It may so happen that there are
_certain Parties of the right or the left
persuasion in the States and that may
happen at the Centre also in future. So,
this word ‘amount’ will remain vulnerable
to discretion of different political parties
unless certain specific principles are laid
down'as to how this ‘amount’ is to be
determined, how this quantum is to be de-
termined? If it-is not determined by certain
statutory provision, then there is oo other
alternative . but to agree with the Law
Cominission that certain scope should be
" given to the judlcmy for keeping an eye
“to the criterion of detaminntnon of the
_ qmntum of amonnt

1 would ooncluda by saying that so far ’

‘aseommsation “ia concerned, ‘we the
~Socialits, ny ‘No’. ' As far es.amount is
OOMM it thonld be hllmmlttet

- anhn, ‘but tbo mmm !m wh«leub' :

mived - weordm 10 camh well fatd

‘Principles 50 that the political opporte.
" nins cannot misuse arabmethe provision .
- of ‘amount’ that will rcplgee compensatiot,

SHRI A. K. M. ISHAQUE (Basirhat) :
1 rise to support the Bill. I had the good
fortune to listen to so many good sposches
made here today by persons from our side
as well as from the side opposite. I had
with great attention lisiened to the speeches
made by Shri Shyamnandan Mishra while
opening the debate today. After hearing
him completely, I was reminded of a
famous and well-known lament, ‘The
grapes are sour’, I do not know what
charge he did not level against our party,
and he even assured us that if things were
left to him, he could have done everything
very nicely.

He also felt sympathy for the poor, and
for the have-nots, ot he said it, for the
small men and the minorities. If the
gentlemen belonging to the party had any
feefing for the small men and the mino-~
rities, I fail to understand what purpose
they actually served by bringing abouta
grand alliance with the Swatantra Party
and the Jan Sangh. I do not know how the
the Swatantra Party were fricnds of the
small people and how the Jan Sangh were
friends of the minorities. If after entering
into alliance with these partiés, he still
feel {or the small men ' and the minorities,
may God help him!

‘The Bill has been opposed from ' both
dides, from the Right which says that
democracy is being infringed wpon, and
that the right to property is being infringed

~upon and from the Loft which says that

there is practically no lvirrt of molutfon

or fevolutionim in it

Wheullmrthhohwtw democucy

_ .uwnwmoa mmmd thct the . ﬂlht
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‘of: the mph I; being. mfrinpd apon, 1 ttil -
' to understand for whom they are speaking

or ‘of . whom they are thmkbu Whose
~ democracy is being attacked ? Whase right
to property is being attacked T What is the
percentage of those persons whose right is
- wrong to be attacked and about which they

- are anprehensive 7 For only 2 per cent of

the total population, they are so much
apprehensive, and that is why they are
pursuing that type of philosophy in poli-
tics. 98 per cent of the people do not have
the capacity of entering into lavishness and
cannot afford these luxurics. What is the
meaning of democracy ? What is the mean-
ing of the right to property for those
sections of the population ?

When we go to the countryside, we see
our people. When we tatk to them we feel
how we have failed to bring about a change
in the laws. When we enter a village we
find persons who never knew what pro-
perty was. If we give right to property to
such persons, what is the meaning of it ?
It we give such a person the right to go to
court and to protest against any supposed
injustice meted out to him, when he has
got no means to go to the court, what is
the meaning of it ?

Even if oppression is committed upon
him, he cannot go to a court of law to pro-
test against it. He cannot set the law in
motion against this injustice perpetrated on
him, So when 70 per cent of the popula-
tion are either unfed or wnderfed, why this
sympathy for 2 per cent of the people
should become the subject matter of a
‘political philosophy ?

“I' support the Bill because it sets in:
‘motion a process which may go to remove
- poverty from this country. If we cannot
.-do that, we ¢can foresce whet may happen

orcanhappen. We have seen it in- West
“Béengal. The bon. member of the. DMK
- said thay pmh bave waited for Jong. I
w wmﬂsm., If nothiu mbe dom.

AGi&HA‘YANA lﬂ. l'l” {SAKA)

. auxhktodomthﬂnmu?
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if their fot unnot e ehanlad. i pmrty :

-cannot bs removed, -the people will them-
-selves come forward, They will not wait

for this Parliament to 30 ahead for chang-’

_ing their Jot. There will be simply lawless- -

ness in achieving this result. That _wm not
be good cither for the Swatantra Party or . .
the Jan Sangh or the nameless parey, to

' which Shri S S. Ray referred.

_Therefore, when there is time all of us
must engage all our attention to achieve
this result. Tt is also the mandate of the
people. ' Our party gavea pledge to the
people that we are determined to remove
poverty, People gave usa massive man-
date. Therefore, we must be faithful to
our commitments to them. I thank Govern-
ment for proceeding in that direction.

The other parties see no revolutionary
aspect in this. But Iwarn them of the
consequences of overstepping, because then
there is a danger of a counter-revolution in
the country. In 1969, the United Front
came to power in West Benga! with a
strength of 218 members out of 280, But
they misused the power.

SHRI P.K. DEQ: That is exactly
what you are doing now.

SHRI A. K. M. ISHAQUE ; ‘Instead of
bringing about a revolution, they set free
10,000 goondas who brought about a .
goonda type of revolution. They set one
section against another, They brought -
about all kinds of disorder in the State. As
a result, they were thrown.out. '

In Burdwan district which i the habitat
of the Marxist Communist Party, in the '

- five slections held, om, in 1962 they woa :...:
24 out of 25 . o

MR DBPUTY&PEAKER What hus



- SHRI A K. M TSHAQUB In ‘the
‘municipal elections, the ‘Marxist Commu.
niats were totally routed

Sa._-}f,this, c('mntry -takes an over-step,
there is a chance of a counter-revolution
coming-up. Our country is ridden - with
superstition, prejudices and conservatism.
"We have first of all to eradicate these evils
and then we can take steps for reaching
_ the goal of socialism ultimately.

SHRI SHYAM SUNDER MOHAPA-
TRA (Balasore): 1 was listening with
rapt attention for the last two days to the
speeches in this debate and two things came
up uppermost in my mind; one is the role
of judiciary and another one individual by
name Golaknath. At 6-30 p. m. we are going
to change the constitutional history of
"India. Had not Golaknath figured in the
judicial process, probably this amendment
" would not have come about. Probably, Mr.
Golaknath deserves a Bharat Raina.

Sir, the question is, the Constitution is
a replica of the people’s mind. It is the
replica of the general will of the people, as
Rousseau said. This Constitution of India
is going to reflect the people’s mind. Now,
when the Constitution.framers really
wanted to frame the Constitution for the
people of India, certainly socialism was not
in their minds. . Well, who arc those
who really drafted the Constiwtion ? Mr.,
Gopalaswami Ayyangar, who was a civi-
lian; Alladi Krishnaswami Aiyar was a
great jurist; Dr. H. C. Mukerjec was the
feader of the Indian Christians; Dr,
Hridayanath Kunzru was a great philaa-
thropist; Dr. Radhakrishnan was a gréat
philosopher.  And only two Congressmen
were them——-Mr. K.M. Munshi and Mr.
1. T. Krishnaméchari, and certainly they
dld not havc soclallstic views with them.

But today, in 1971, weare amending
the Constitution which will give to the

people of Iudia soclalism, demooratic

| "Disfcamaa‘a;itm.

(zsva) m o 3".'23,"?: ‘;

' ‘socsalim Weﬂwer thougm not evien thef'”'
. great - Gandhijl pwbab!y

th{mght, that”

things will change 80 rapidly -in the' world '

What ‘Gandhiji thought. was that these .
capitalists, these Ianded magnates, will.

behave as trustees. Have they -behaved

as trustees ? Gandhji had said that bhe

conceived of & classless and casteless
society. He said that & classless society
would mean a society of human beings
where there is no discrimination between
the high and the low, and where the
employer and the emploved will be in
perfect collaboration. Gandhiji thought
that these capitalists would behave very
nicely, honestly.

This Ghanshyamdas Birla, in whose
house Ganahiji probably breathed his
last-—why did they not, during the 1ast
23 years, give this house to the nation,
for which the Government of India has
now given Rs. 50 lakhs and for which Mr.
Shashi Bhushan had to go on a hunger-
strick before that house ? Ghanshyamdas
Birla—he represents the capitalist mind of
the people. The Jains, and all these seths
and sahukars only represent the capitalist
mind.

Now, this amendment is going to ease
a problem. 1donot say that we have
already brought socialism or socialism is
round the corner. It is going to initiate a
process by which we will reach that stage
of socialism, probably what Gandhiji
conceived.

Sir, in other socialist countries, they
have also thought about individual rights
and property. They have also thought
about compensation, What the USSR -
Constitution says, in article 4, is that the
system of socialist economy, socialist
ownership of the means .and instruments
of production firmly. established as'a

‘result of the abolition of the. capitalist -
. system of ecoriomy, sbrogation of - private

ownership of the ‘eans and.instruments
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of: productlon and tlw abOlltmn of explo:-

~ tation of ‘man - by man. ccmmlum the

economic foundation of the USSR. Today, )

we are going to Jay. ‘the .foundation of &n
economy where we want 10 epd. the explof-
tagmn of man by man. .

‘What abaut Yugoslavia which is very
aear to us as far as the ideological set-up
is concerned?  In article 37 of the
Yugoslavian Constitution, they have said
that ““the use of property must not be
injurious o the interests of the commu-
nity.” Now, here in India, the capitalist
class, the .vested interests, the landed
magnates, have utilised property for their
own interests. The entire economy of
India is now in the hands of a few capi-
talists. How are we going to change the
society unless we bring in this amendment
to the Constitution, where we do not want
to give compensation as they like ? We
want to give compensation as we like, as
the people of India like.

What about China, where there is an
aggressive type of socialism ? In article
15 of their Constitution, it is also written
that “‘the right to exist, the right to work
and the right to property of the people
shall be protected.”” What is the right of
those people ? It is the right of the com-
munes. The people have almost no right.
They are all seized by the State. The pro-
perty is surrendered to the State. It is
type of society which we do not con-
ceive, but I say that in such constitutions
of the socialist countries, where there i
an aggréssive type of socialism, where there
is infantile communism, such things also
‘are enshrined: in their constitutions.

Evén it Burma, where Gen. Ne Win

is ruling, they have said in their. constitu-

tion that “the tight to atquire. property is

tuﬁkct to lnw. ‘public ordet and morality.” -
mm is not uocialiat coumu But- it

_mmwm 10, 1893 (SAKA)
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" hias also beon written that if it is againat

publtc mora!ny or pubhc interesi: or
agamst the will of the people, then the
Siate intervenes. ’l_'hesq are_things which’
naturally we cannot iose sight of. Probably
two years ago, the CPM Jcader EMS or

- A.K, Gopalaa wanted to wreck the Constis

tution from inside and there was lot of
discussion here. I must say that the judi-'
ciary also reflects the type of society we
have. If we have change in society, we
will have change not only ia the legislature
and the executive ; but also in the judici-
ary. 1f persons who come to the judiciary
belong to the toiling. strata, if the judges
belong to workeérs® families and peasant’s
families, the very outlook of the judges
will change.. In order to bring that we
must also initiate certain processes in the
fegislature to reflect the mind of the peopie.
Alladi Krishnaswami Aiyer said ia the
Constituent Assembly : *‘the court is not
to be regarded as super legislature or
as a court of appeal or review ; the  legis-
lature may act wisely or unwisely.”
It is the legislature which is supreme.
it is the General Will behind us, the back-
ing of 55 crores of people.

Mr. Asthony or, for that matter, Mr.
Vajpayee may reflect the views of the capi-
talists and vested interests. When I was
listening to Mr. Vajpayee I was reminded
of a scene in & picture which Isaw : The
Fall of Berlin. Eva Braun was giving Hitler
pottassium cynide. This last cry today-of
Vajpayee shows that last moment of .
Jansangh. We rcpresent a great people, :
55 crores of people in India. They have
sent us here to the legislature withthe -
massive mandate. What is our duty ? We' .
are not to be bothered by what they say or’.
what the newspapers of the capitalist class.
say. ‘Roferring to the French Revolutiosn
in the Constituent Assembly. Pandit Jaw
harlai Nehru  gave ‘a marathon spee
“my mind goés back to that mighty revoe:
lution which took plate 150 years ago v
1o . that = Constituent Assembly which
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vwhlch had fought so many battles ; the '
House will remember that when drmcultm :

_came and even a room.for the meeting was
denied “to thote who really went to the
Constituent Assembly they met in an open
Tennis Court and - meeting there took the
" oath of the Teanis Court as it is called and
decided everything.” We today in this
Parliament are to behave -as they behaved
in that Tennis Court 150 years ago. When
Mirabeau stood up to address the people
there were about 5000 soldiers and when a
-royal official was sent by the Louis XIV to
. order them to dispersc Mirabcau said :
~“go und tell your grand master, sir, we are
here by the wishes of the people and no-
thing but bayonet would drive us out.” On
this Bill we are with that feeling. Whatever
Mr. Vajpayee or Mr. Frank Anthony or
any other Maharaja may say we are not
budging an inch and by 6.30 p. m. today
the Constitution amendmeut will be passed.
There is no doubt about it.

SHR1 BIRBNDER SINGH RAO
{Mahendragarh) : 1 have been trying to find
arguments for supporting this progres-
sive measure. I have heard the speeciies
of a number of Members this afternoon.
There is a race in the House for the Trophy
of radicalism and progressivism. I have
also heard the speech of Shri Siddhartha
Shankar Ray, the star performer of the
Treasury Benches. It wasvery entertaino-
ing ‘and amusing but I uvfortunately could
gotfind a single argument .in his speech
which could convince me that it was
necessary to- push through this measure
for the progress of Indian people. I
wish - vl could . believe -that progress
without this measure is not possible. I
am “glad that our Governmcm has sudden-

1y woken up 10 the importance of the
Dxm:tm Prmcaples of State Policy. They

have now.come across this Chapter in - the .

Comdmtmu. l would like to lupport
tm Bill if 1 thought nmany ouoc of the
Dimuw Pmmylu. . sivim a unircmt

* pacmien 1, wi '

* civil aode, could not be lmplemamed wma#
. ‘out putting thmugh this measure, 1 would

sy B

also be glad to support this Bill it another
Dicective Principle, i.c., free' and compuls
sory education to children ‘upto the age of
14, could not be imiplemented ‘without this
measure. I would also be happy to sup- .
port this Bill if the judiciary and the
exccutive had been separated already by
this Government in pursuance of one of .
the Directive Principles. 1 would also
have believed the intentions of the Govern-
ment if they had brought about moder-
nisation in agciculture and animal husban-
dry as mentioned in the Directive
Principles.

1545 hrs.
[MR. SeeAkER in the Chair}

It is very painful to note that in the
20 years that have passed since the Consti-
tution was framed, this is the 25th amend-
ment before the Parliament of this country.
1t is fair to those who framed this Consti-
tution. 1n about 200 years in the United
States the Counstitution has been amended
so far onty 24 times. If the progressof a
country can be judged by amendments of
the Constitution, then certainly we have
already beaten America. And befors. this
century is out, probably we will be hitting.
acentury. The oldest Coustitution in the
world, that is Swiss Constitution, has beea
amended only about 50 times during the

" Iast,600 or 700 years, and yet can anyone

say that the society there has not made

_eny progress, that the peoplc have not -

prospered 7. Sir, I would like to kaow
froms the Government why the Ncommen
dations of the Law Commission constituted
by this Oomnment have not been accept-

ed. 1 presume umthe mambmnf this

Commission wore selected on  the basis of -

- nmltundupmm 'thoy hmm‘

very wumd tdvioewthcmmrw
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. lmldhwebm myhawy and vnould .

- have uxppomd this ‘measure if. the advice
of the Law Commission had been accepted
‘and i the .scope of -this Bill. bad been
eonanad only to those portions of .article

19 concerned with property rights, if all-

‘the Fundamental Rights had not been
invaded. Is it right to bring such a
measurc which s really. an anti-climax for
. party which has been fighting for humen
rights under British rule? We have
derived the concept of our Constitution
from Britain, from France and from the
United States, and this very party in
power in Parliament is now trying to
trample upon human rights. Article 31C
is proposed would affect all the Funda-
mental Rights under article 19. It would
not be right to put people in such a humi-
liation that they would be looking to the
executive power to save their honour and
property. If Government’s hands were
clean, if their intentions are good, why
should they bar the jurisdiction of the
Courits in matters like this ? I would like
to support such a measure, but 1 suspect
the intentions when the judiciary is pro-
posed to be kept out altogether. You are
afarmer. Lands can be taken for public
purpose and no compensation or very
little. compensation may be paid by a
Iegisiature. 'You know how such a measure
can be used in a vindictive and arbstrary
manner. A State Government can say,
“These fields belonging to s0 and so are
the best place for the alignment of a parti-
cular road. This landed property belong-
ing to such and such a person. is the best
place for constructing government offices
or for digging & cannal.” So, these matters
‘must be justiciable, Only in the name of
princes or becayse in bank nationalisation
they had some difficulty, everybody’s
rights, the dignity of the human being and
'individwfmdom nhould not be cur-
ulled

o Tbe»dkectmprineuplu also say that
-'the State must look after historical monu.

© menw. H they are really keon' to protest'
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hutoriul monumcnu, why for mmaving» o
theso . 'living monuments, of history in .

‘India~these few princes - should every -
- hyman being’s right be curtailed ? ‘Through ‘

you, I appeal that the ‘Government should
convince the nation that human - dignity
will not suffer, that fundamental rights are
‘not proposed to be curtailed, and only in-
cases where too much’ property has been
copcentrated into certain hands, it will be
taken over for public good. Thatcould
have been achieved even without this
Bill. Thereare other ways and means to
doit. People could be taxed very heavily
They could bleed every rich man ina
thanner that he would think it uneconomic
to hold too much property. They can
take away land in a manner that he would
think four times before gomng to a court.
Agricultural wealth tax is beinglevied.
Income tax is being increased, ceilings are
being fixed, Is this notenough ?

Sincc you are getting impatient, I shall
resume my seat.

MR. SPEAKER : It isnot a question
of my becoming impatient. Your party
had only & few minutes and already three
speakers have been accommodated.

PROF. 8. L. SAKSENA. (Maharaj-
ganj) : Sir, { am the bappiest man today
that this Bill is under consideration in
this House and will soon become law.
The words which I spoke inmy speech
during the third reading of the Constitu- -
tion on 19th November, 1949, have proved '
prophetic. This is what I said : _

“1 also. regard article 31 about pro- "

perty as the charter of capitalism iw. .

- this country. 1 amsure, the representas .

-~ tives of the peopie elected on the basis”
of udult suffrage will change this Amck o

means of prodyction for the comm
jmpossible. The Directive Frinci
_ of State Policy which have. bees
 besutifully desctibbd In Part IV cantiot
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..~ berealised so'jong ss. Artinle 31 forms
part of this Constitution. I.would-have
‘wished that thess Directive Principles

 had boen incorporated as Fundasentsl

" " Rights in the Constitution.”

Today fortunately this Bill has decided to
incorporate parts (b) and (¢) of articles 39
as fundamental rights in the Constitution.
I wish afl the Divective Principles bad
been incorporated in this Bill, for they are
" the essence of Socialism. This is what |
had said about them in that speech in the
Constituent Assembly :

#The chapter on Directive Principles
is, I think, the most. bopefull chapter
in the Conatitution. I fondly hope that
the ' principles enunciated in it as the
ideals to be striven for in free India

" will be given affoct to and incorporated
in the laws of the country at no distant
date.”

Therefore, Sir, 1 would ;have wished in
clause 31C the words *‘clause (b) or clause
(c) of artiele 39°" to be substituted by the
‘words “articles 38 to 51, If you will
road these articles you will find that
the real content of socialism is jjcontained
therein,

. 1 am. opposed.to all the amendments
which have been. given notice of, cither by
my fricads on this side or the]Minister
there. If any amendment is necessary, jjit
is.that article 19 be replaced by _articles 19
(f). and (g). That}is tha-oaly mnendment
necessary. 8ir, | support the Bill,

*SHRI NAGESWARA. RAO (Machili-
patnam) = Mzr. Speaker, Sir, the misfortune
today ‘is .that  Law is.at logger-heads with
Politios, But what ultimately-stands would
be Politicé:only. Today there is no citizen

- on whoni. politics has no influence, - And

the lud.u m aoexmmmomum

sk by BRI

new orieatation ‘that odr. beloved Prime -
Minister has been propounding Is necessaty
not only for the  political leaders ‘or .
administrators but also equally nccessary
for the Judges who dispense justice. -

When law is at Joggerheads with polltics
this new orientation is necessary not oaly
for the administrators and politicians but
it is equally necessary for those who hawve
to administer law and justice in the coun-
try. The State is Constitutionally under
duty to implement the Directive Principles
through appropriate legislation and the
courts must be vigilant in safeguarding
them. The soul of the father of the nation,
Mahatma Gandhi is all pervasive in the
Directive Principles of our Constitution.
Today the Constitution (Twentififth-
Amendment) Bill is a recognition the
behest of Mahatmaji. The tradition of
Bharat is 1 ®dwar: gfaw: wag 1
Let all people live happily and well. In
implementing this great slogan garibi
hatao, Shrimati Indira Nehru Gandhi will
be acclaimed in history as the mother of
the nation.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION "AND BROADCAST-
ING (SHRIMATI INDIRA GANDHI):
Mr Speaker, we have all been waiting
for this Bill to come before the House
and, in fact, many hon. Members have
complained that it has come very iate
and that we should have brought it much
sooner. We have brought it as soon. as we
could; 1am glad to see that there is such
massive support for it here, as indeed 1
bolieve there is in the cOumry A%
whole.

. The Law Minister has given an able
czposmon ofths need for tbezain and aho‘

’The uriumal qm:h MRS, dphvmd in To)u.,n



~ Govemment’s thinking 30 that I .need. aot
colarge on - many of thoss points.. Tam
suze that in winding up the debate ho-will
also deal with the specific points raised,
‘although when I listened’ very carefully
both here and fram my room 1 could not
discern any new points at all,

-Coming to the CPM. 'Their line was
as expected, There is a basic difference
in their way of thinking and functioning

~and ours. It sounds dramatic to talk of
throwing out the Constitution lock, stock
-and barrel; it sounds heroic to tatk of total
revolution; but we all know that revolu-
tions also settic down and every country
has ultimately to find its own pattern.

And this is what we are trying to do in
our country. But we are doing it peace-
fully and democratically,. We listen also
to the views of hon. Members of the CPM.

16 hrs,

1 tike Sbri Piloo Mody because he helps
to enliven the proceedings in the House.
But there are some subjects which ‘have (o
be dealt with seriously.

SHRI PILOO MODY :I am giad to
sce that you are following my example.

SHRIMAT? INDIRA GANDMI : He
has spoken lightly of the Direciive Princi-
ples and Fundamsntal Rights and so on,
Of course, the Swatantra Party's pet target
has aiways been oar public sector. I would
only like to ask Shri Mody and his friends
in and outside the House, as to who has
Dismanaged the textile mills, whether they
be in Abmedabad or in some other parts
of the country, What is happening or has
‘happened to the sugar mills in the UP and,
for that matter, to the Ganesh Flour Mitls,
whote workers are aquatting “snd starving
outside my house, Instead” of preaching
1o 2, if Shri Mody would-only take- some
time 6ut a3 and meet ' the people cotices-

 AGRAUAYANAO, US3SAK0 (25 Amadk) B 238

 wnd try to put things right, there I thiak...
_(__Imcg'_r.:upﬂ‘aa) e L

 SHRIPILOO MODY : Let me clasify.

You have misquoted me."

SHRIMATI INDIRA GAMNDHI: I
have not quoted you atafl,. - ..

SHRI PILOO MODY : 1 have said
things about the public sector in other
debates and I am sorry to say.....(Interrup~
tion) that even yesterday Shri Mohan
Kumeramangalam had me saying  some-
thing which I did not say. I'said, take the
example of the public sector, which i
supposed to be a cure for the concentration
of wealth in private hands. The Directive
Principles say that these should help the
common good. 1Isaid, because it does not
make profit, becauss it does not have the
common good, would you thereafter say
that it is following the directives that have
been given to the Government in the
Directive Principles of the Constitution ?

SHRIMATI INDIRA = GANDHI 3
Firstly, of course, this follows from what
I was saying. Itis not contmdictory to
what I have said. It is true that there ago
somo public sector units which. are. ot
functioning well for some there are good
reasons for this and for some there are no
teasons. Idonot want to hide anything
which is wrong because there is.pleaty that
is right. But you want to highlight the -
wrong and hide what is right ot ignore it. °
I just waat......(Interruption) :

_ SHRIPILOO MODY: Just tike the
Ganesh Fiour Mills, . :

'SHRIMATI' INDIRA GANDHI: -
Anyway, it was also aliegod by him ang
other members that we have done ol
Disective Principles.. ‘To belite the pe
fross that chis country bas made,  whather
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{summmundw
<ltainadawlonor in the expansion of
. nwutumiuforthempb—-‘nd 1 would

. ‘say, in this I include even thoss peoplo for

whom ot enough hes been done, such as
our brethren of the Scheduled Castes and
Schediled Tribes and women - and others—
‘and also the panchayati movemeat, would
be & libel on the whole nation.

" Thé Directive Priiiciples particularly ask
usto'avold the conceatration of wealth
and the means of production and also to
‘cnsure the right to work and adequate
means of livelihood. But did anyone, even
those who drew up the Directive Principles,
think tlm this could be done in such a
short time ? Did anyone in any other coun-

" try imagine that this could bo done in a few
'years?. And to keep on harping on this
or to keep on asking becaused we say that
‘poverty must be remove, why it is not
immediately removed! 1Itis nota bottle
ihat you can pick up and throw away or a
label that you can snatch off. Here are
desp-rooted old problems in the country,
_which only the most .enorgetic hard work
and determined pursuance of ideals, can
solve. ‘YThis Bill is apart of that. It is
ot removing poverty; it is not removing

. tivs whole-of inequality; it is not removing
afl the injustice that exists, It is a very,

- wery small step that helps a little.: But that
‘does not mean: that it is not nocossary.
" It is. Because it is all thesc little steps that
takeys in  the right direction, 'Of course,

. -Mr; Piloo Mody will quarrel with me
“about the direction. Bist that is not my
fault. Togoin this direction, to solve
shess probiems, to give  theso: nocessary
amaenities, nocessay dignity to our people,

{s the Gbjective of all our plans of develop-
mest, -and it is' beceuse . we have come
mmin impadimenu im them that

bml. o .

.\»mmmw pummu.'
4t was becoming impossible to implenyent

offectively some.of the Direciive Principles, = .
we put the whole thing bafore ol paopls
snd their responss is obvious.to afl. Ido.
notthmklneadspukaboutlhu in
detail, .

- 1oome now to Mr, Frank Anthony's
speech. His words would have been very
eloquent, had they not been 30 suffused
and permeated, if you will permit
me to say, with bitterneas and even malice.
He made wild accusations, and untenable
statements. This was the first time that
1 have heard the term “honest work" used
to describe manipulations of share and
property value. He spoke also of blood
and sweat. Certainly, blood has been
shed, and sweat has flowed. But wag it
Mr. Anthony's intention to imply that
it was the property-owners who have shed
the blood and sweat? This is the
impression I got when I was sitting here
and listening to his speech. Certainly,
if anybody's blood has been shed and
sweat has flowed, but they are the biood
and sweat of those on whoso labour these
property-owners have prosperod.

Mr. Anthony claimed the monopoly
of interpreting  the Constitution on the
plea that he was there, Fortunately, he
was not the oaly one there when ghe
Constitution was framed...

' SHRI FRANK ANTHONY (Nominated-
Anglo-Indians) : You are alady. I will not
correct your incorrect statemient. You
are muquoting me. .

SHRIMAT! leRA GANDHI: Mt'

'Anxbonyldamnopﬁvnmuf.bunl

& lady. 14do not consider myself .a lady.
1 .am.a woman, I.think, the daysof
“ladics snd gpatiemen” have long since -

,'Mhtbhwcﬂd. We ars. bere not

WO .ATC WD, OT mh&tm

f.'.;q.m.p-rtofmhm ‘Tace, m‘- '
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we m immlvod in'what is happeting to the
mtom\e human race, We ‘are’ deter-

.vmmmmtfor thek rigim and their

I ’Mt. 'Aﬁﬂwny als’o spoke»abmn -lmncy.

All of us here, and specialty my coileagues,
are greatly concerned about this matter.
Literacy has not progressed as well as it
should have been. But may 1 with due
respect to the many educationists who
are sitting here, say that literacy is
imporiant but not that important. Ido
belicve -that in our country, in these 24
years, an understanding of many things
has grown amongst our people. I may
also say, with due respect to the people
in other countries that in no way is this
understanding infcrior to that of the
literate people of the advanced couatries.
1 think, for us who sit in Parliament
because of the support of the people
to refer sheeringly, to thos¢ who are
illiterate is hardly becoming. They are
the people who have supported for this
country. 1t is their blood and sweat that
has helped this country to survive, whether
in war or in peace.

Both Mr. Anthony—I do not remember
whether my friend, Mr. Piloo Mody said
this or not, if he had not......

SHRI P. VENKATASUBBAIAH
(Nandyal) : He must have said it.

SHRI PILOO MODY : If i havenot
already said it, I will say it in future, .

SHRIMATI INDIRA GANDHI Let
him S8y i jater.

- ;Much,,hn been said about our keeping
AR tye. on voles. 1 should like to know
from. you here andin confidence if you
like, do you know of any political pmy in
India or in the United Kingdom or in the
‘ Unmd States or elsewhere in the world,

'yhlchiunot ooneemad vnth votes 7° Do

kisow dwymhhi individual ‘who

,.'u uoi concerned Witk votes 7' ATl “this -

AGRARAYANA m. “93 (SA&'A)
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squnds my well. " Bt whi dnuitm

whenyouwdowutoit? -When ~you -try
to find out whltheis tryingtouy, nm

: no Meanms.

' SHRI PILOO MODY : Not to the‘ '
detriment ot‘ the n:tlou ; :

SHRIMAT! INDIRA GANDHI : 1
would fike to add that 1 doubt if. there is

‘any other Party which has stood 0 firmly

for measures which have been uapopulag
amongst the people. 1t is not that we have
stood only for measures which are popular.’
We have stood for them and we have
persuaded the people that ultimately it was
the right thing, even though there wete go
many people trying to delude them into the
belief that our moves. were sgainst religion
or some interest or the other.. We do not
aba ~ n measures because they h&ppen
tot ipopular.

In an election meeting & losg time ago,
1 was told ‘Please don’t mention such and -
such matter because people here are very
angry, and if you tatk about _it, we will
lose the election’. My 1eply was that singe,
*This was what the Opposition partics were
saying if I did not rcply to them, there
would be no point in my talking." So,
they said, ‘You need not mcuk You can
just ;lt on the platform.’ So, I said, ‘All
right.’ Afler two ' people had spokcn an
old man got up and remaked ‘1 bave
walked five miles to come here to hear my
sister. WHhien is she going to speak ?* 1

thought this was an opportunity and Igot .

up and said, ‘] want to speak, but people -
think that what Iam going to say will ',
annoy you, - So, they donot wantmeto .
speak. It is ‘upto you. Sball. 1 W?". ;
“Naturally’, he ssid. Then 1 explained. out .

propossal. - He -said, ‘The question hag -
never been explained to -us before. The' '
Opposition Parties are aaying the oppositg, - .

‘8o, itis not that we shun moves which

m anpowlnmd ‘which may loss us
. Mty things have Jost-us vewsbut
mmnm “Jeft ‘tbu- W“fo_‘r
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‘want to. belittle the importsnce of the
vote, because we all know that it is the
4 mphqlol the wishes of the people.

’ AN HON. MBMBER Mt. A.nthony
on nomiwed Member

-SHRIM&TI. INDIRA GANDHI:
Parliament is & repository of the hopes
and wishes of the people. It is the foun-
tainbead of change and of justice. If
Parliament is rendered unable to bring
about changs or to ensure social justice,
then change will bypass Parliament. [
have full reapect for the Judiciary butl
must say that it is Parliament which is the
‘oxpression and guardian of the
democratic will,

Earlier also, amendments to the Con-
stitution became necessary because the
courts have made it difficult for Parliament
to implement programmes of social justice.
The present set of amendments have also
become necessary for the same reason,

Earlier I spoke sbout other people who

. were there at the time of the making of the

Coostitution and at that time this is what

my father said about compensation—in the

‘Constituent Assembly while the Constitu-
tion was still being drafted. I quote :

.- “Eminent lawyers have told us that -

" on-a proper construction of this clause,
. mormadly spesking, the judiciary should
. notanddoes not come in. Parliameat

. . ‘fixes either the compensation itself or
* #he Principlos governing that compensa-
‘lbnmd they should not be challenged
.¢xoopt for ome reason, ‘wheve it is
thought that there has boem a

A0, abnn ‘of the law, where in fact

there-has been & fraud on the Constitu-

tion. Naturally, the judiclary comes. in

'wminlnuhubm. frand on the
.m or pot. Buf. m

;»commumtyo( the nation will certainly -
not commit a fraud on its own Conati-
tution and will be very much concerned -
with doing justice to ‘the individual as
well as the community,” : N

SHRI PILOO MODY : We ask no
more. o S .

SHRIMAT! INDIRA QANDHI : All
citizens are equal before the jJaw. But can
we houvestly say that our liw, as
it has developed and as it has been
interpreted, is giving that equality in
actual practice ?

SHRI FRANK ANTHONY : So, she is
doing away with all the Fundamental
Rights ?

SHRIMATI INDIRA GANDHI : Many
judgments have favoured the propertied
classes, equating compensation  with
market value.

Shri Sumar Guha was very cloquent
on what the hon. Law Minister said about
the judiciary. I am sure the Law Ministor
did not in any way mean to say anything
against the judiciary. He has, 1 -think,
full respect for the judiciary, and I may
say, he has fuller respect for the judici-

SHRI SAMAR GUHA: He said. ‘politi-

-cal decislon on  political jssues.’

SHRIMATI INDIRA GANDHI ; There
is nodeclsion in the world which is not
political, ¥t the Hon'ble Member is say-

_ing that any speech which he has maide

here s niot political, nmverywnvthu 3
doamhdiave lt,

Slilu SAMAR GUHA.IMMW
it. The mﬂinimuld ‘pollﬁcd dwl-”-,
slonmwmmm -

Gk T,



SH’R!MA’N TNB!RA GANDm 1
- would say ‘that the remia tks which Hon'ble
Member is mnkim on this point are equ-
any politlal They are equally with an
eye on some section or another which he
may think will want that point. of view
to be put forward

1 must point out that he made a very
uncharitable statement about which I
would like to protest very strongly, Mr,
Speaker, IfI have heard him correctly,
he said something about Members of my
party working for outside interests.
Qbviously he is judging people by his own
standards, this does not happen In my
party.

SHRI PILOO MODY: She cannot
make that accusation against Shri Samar
Guha.

SHRI SAMAR'GUHA : The overnight
socialists need not judge our character
which is not only clean but long enough
to justify our socialist professions and our
dedication to socialism.

SHRIMATI] INDIRA GANDHI : Now,
much has been said about market value,

AN HON. MEMBER : She should not
make any uncharitable remark about him.

SHRIMATI INDIRA OANDHI:I
would not have said this if he had not
‘made any uncharitable remark about our
party. There is a Freach proverb which
says—-1 shall not say it in French, tran-
siated into English It ‘says—that ‘This
animal is wicked, because he defends him-
self when he is beaten’. '

 Sir, inuch has been said about market
valus..  Now, what is market valye ! And

how does it  appreciate ? The priee of

' vaenygoesup beciuse of the' :mt-
menumadeby soaﬂy,bemue we bund
the: xml webnud the roads. and wc tmﬁd

g xcuﬁkamf“ -.1'0:': ms sz
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‘mdustry " 1t is unsoceptable ‘1o us thu'v :

few should skim the cream of sociat invest
ments, defrauding society ‘as a. whole. -

1 must say, T have, not much respect for

" market value or the values of the market.

place for that matter. The whole idea of
private profit at the cost of the common
man is repugnant to me, to my party, and
I think, to the nation. It is astopishing
how those who sneer at socialism beinga
foreign concept or import have had no
hesitation whatsoever in  embracing
capitalism with such great ardour.

I think it was Shri Alladi Krishna-
swami Iycr, the great jurist, who said ;

“Our ancients never regarded the.
institution of property  as an end
in itself. Capitalism as it is practised in
the West came in the wake of the
Industrial Revolution and is alien to the
root ideas of our civilisation.”

1 would like to reiterate that our
amendment does not represent a departure
from the basic framework of our Constitu-
tion. It is an effort to safeguard the
intent of the Constitution. The Con-
stitution-framers did not envisage any
unregulated right to private property nor
did they want property rights to come in
the way of socio-economic progress.-

- Shri Vajpayee has returned to the

"House, not returried as a member, but

since yesterday or the day before with a
new-found enthusiasm for socialism, |
think that on deeper thought he was try-

ing to be right. T welcome this.

SHRI PILOO MODY; Why don tyou

. welcome him ?

‘SHRIMATI INDIRA GANDHI : 1f '
he accepts our poticies i o0, if ke
accepts our methods, our pnnmples, our.’

_ wimi, certainly he is wemm. 1 hmua;.f-
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[Shfumta Indlfa Gmdhi] .
, qnmi vith Shri Vl}payee. I qulrnl with
. his ideaa.l have ‘said that many times

‘before. The only point I want to make is

"thatifhe wants. to accept socialism, he

‘wil}-also’ hlve l_o recansider maay ofhis

mhu Jideas,

5 Shn Shyamn andan Babu also spblre
of being a socialist. But he says he isa
different kind of . socinlist.

_ANHON MEMBER  That is very

" much true.
" SHRIMATI INDIRA GANDHI :

But] am sfraid that lately he has been
obsessed with rather trivial matters
“and not with basic matters which concern
the country and the people.

1 think 1 have dealt with the point
made by Shri Krishna Menon. But I would
1ike to repeat it in case therc is any
misgiving. He expressed concern that we
were undermining people’s ¢confidence in the

 judiciary. I would like to emphasise that
" we.do not .want to weaken the judiciary.
What we are saying is only this : let the
judiciary. not try to take over the pow-
ers of Parliament. I entirely agree with him
that sn impartial jundiciary is indispens-
‘able to the rule of law.

* Now, the other matter that has been
) worrying many members here is about
minorities..] have no hesitation in saying
with all the emphasis at my command
" that there is absolutely no threat to the
mmomm Our Coxwiauuon has specific
vprovmons giving the fullest protection to
"the minoritics and to their educational and
' feligioys institutions. None of this is being

. touched’ orchangcd. 1 would like to say .

‘this'singe it is widely beéing rumoured

- mround, Parlisment that some people may.

.sxpioif.this and accuse the Governmaent or

’ theConcress. of giving more to the mino- -

sities than to the ‘miajority. This i’ not
‘mmmdc Wohawh-udub;ﬁm

4BER 1, mx

(:m Am‘) . W

We haw fuqed it dnriaz eleeﬁmu. 5 ;inm-,_

-~ ¢ly hope that the public of India. wil - 56e
things in their true light, We are certalnly

not amimt the ml;oﬂty. How can we. be. 7
Because, much as we welcome the support
of the minorities, it is only. the suppost of
the majority that has. brousht us here—

" Shri Vajpayee may note. Nobody could

have come to this Parliament with the

_support merely of the minorities; So when

he says that we have one eye on ' the min- '
orities, let me assure him that we can
never do this at the cost of the majority
commuaity. But I do believe that in every
country the majority has & responsibility.
The bigger man has a responsibility tow-
ards the smaller man. We certainly hope
that the day will come, and that too very
soon, when we do not need to have these
safeguards, when everybody can feel that
he can get his just right and so on. But
that day has not come yet. Therefore, we
have to have safeguards for the minorities.
Not only that, we have also ' special pro-
grammes for the Scheduled Castes and
Scheduled Tribes. With ail that, we have
not yet been able to bring them to a place
where they can compete fully will the
others.

SHRI B. P. MAURYA (Hapur) :
Political reservations must go. That has
created vested interests. ‘

SHRIMATI INDIRA GANDHI : W
will discuss that later.

I think the greatest protection to the
rights of the majority as well as the rights
of the mmorities is -this Paﬂnment and
the people asa whole.

Mayl now ‘turn to the ﬁve mmld
ments propased by the Law Minister,
amendments Nos. 11, 12, 13, 36 and 57 7
Regarding smendmext No. 11, its objests

tive was ciear, 10 allny the - apprehensions
‘ofthennnomiestlm the | mndmnt of.
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:m stnendment - s ihtondedmmckt‘,

. ftciear that ‘whatever rights-the minorities
slready possessed unider article 30 would

. not be affectod by the amendment of
" article 31, We feel that It is important to
reassure the minorities  regarding this mat-
ter. But we have now decided not to
move amendment No. 11 but to substitute
it with another amendment, No.57, which,
we feel, expresses more cleatly the inten-
tion of Government. The Law Minister
will explain this in detail. :

So far as amendment Nos. 12, 13 and
36 are concerned, the Government has
followed with interest the various expres-
sions of opinion of different Members
during the debate, There appears to be
a certain  apprehension that Government
is going back on its previous position.
Amendment No. 12 is an attempt to clarify
the scope of the jurisdiction of the court,
but in view of the expressions of opinion
made by different Members that the
original draft is more satisfactory,
Government have decided not to have
amendment No. 12.

So far as amendment Nos. I3 and 36
are concerned, which intoduce the need
for a special majority for passing laws

under article 31C, again there hasbeen

some apprehension that this could make
it difficult to enact legislation which is
directed at implementing the directive
prihciples under article 31B and C. We
have given our most anxious considera-
tion to this matter, and have come to the
conclusnon that there is & certain basis for
these apprehensions and that in fact the
progress . of legisiation effectuating the
principles. referred to in article 31B and C

might . bé retarded. We have, therefore,

deoidad not to move thepe mcndmonu

DMMmmoftbm- myv

‘siple: for ‘whom ‘are. 6ur -Comstitution
mdmhmmmt«nwmﬁo:._
thhwmmmxmmm,m

‘and mk?‘l‘hehudzmwmnd

the . directive. prificiples are. lnmded o

_ benefit the poor and the mk,whemqt
‘they -are:in the nwority .or In the minon
“ity. It would be a. travesty of the Consti-

tution if the fundamental rights afford
protection to the privileged . ngainst tbe
tme interests of the poor.

) { donot think . there il any eonﬂict be
tween fundamenta! rights and the dlrpctlve
principles. They are supplementary and
complementary. If  you are - afraid
that our people are going to lose their
faith in the fundamental values of the
Constitution, I can only allay  your
fears by asking you to go and talk to the
people. If Parliament misuses its power,
¥ am sure that our people will not tolerate
that Parliament for long. In any case, us
my colleagues have already explained,
any colourable use of the legislative power
will always be open to judicial scrutiny, -

Sir, 1 quoted something .from my
father, but the same thing has been said
in different words by Abraham Lincoln,
with which I would liketoend. ‘ ‘

“Why should therenot bea mtlent
confidence in the ultimate “justice of tho
people? 1Is there any oquall hope in
the world?”

Sir, 1 commend these amendmu to
the House. :

MR. SPBAKBR: The Law Mi-nht,er.

SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, 1 was not  given lny_
chance. T must be' given a chancs, twov
‘minutes or. so at leul befnu hebnim .
his reply. ,

MR, SPEAKER: It can be done ma '

y

'on. when we reach . the M«ﬁmof
'thzmli . '

mmmmmw uwmw&'
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1 ¢ b-ve ‘heard -and followedwithcauml

_sttention the debate' on this momentous

~ Bilt, which bhas gone on ‘in this House

l‘rom yesterday-—the measure which has

been proposed before thrs house for its
oonsideration,

The Prime Minister has given just now
in full perspective the theoretical, ideologi-
cal and practical basis underlving this
tneasure. ' My two  colleagues the Steel
Minister and the Education Minister have
also dealt with some of the aspects which
are relevant and which do arise for consi-
deration. in discussing & measure of this
type.

But my main difficulty is, as the Prime
Minister said, nothing came from the
opposition in this debate; words, words
and words, not one point and not one
new iden. That increase the difficulty of
angwering a debate of lhls nature ......
(Imamquions)

SHRI PILOO MODY : He says that
there is nothing to reply and we all agree
with him. He can sit down and save the
time of the House,

SHRIH. R. GOKHALE : He need not

“be perturbed by what I am going to say.
I have heard with attention the speech of
Mr. Frank Anthony and I was hoping that
an experienced lawyer, as heis, some
vonctete poimt will be brought in for oonsi-
derstion which will point out how this

‘ measure & bad fromthe political or legal
".point of view. But the only point which
Mr. lek Anthony made was that this
mndmcnt WAS trylng to undermine the

‘basic structure, as he called it, of the
, Comﬂtution S
' New I wonder wherefrom s Mr.

Antbony learnt that the basic structure of
“the Congt itution lies in the fact that there

- vm hmdtnmml Tighits ‘in the Condtitu-
1 must say fiat hejgets

MBER t, Th

imposed upon - it
- snppens to conflict with one of the funda-

zmm;m ’m:

it political mmwm mm
jtmemm. ‘That Judgement: is the basis.of . -

his phitosophy that the foudamental rights.
structure of the Constitution. It isfor the
fist time expounded in thatcaseby a
majority of a single Judge that because the
fundamental rights are the basic structure
or the foundation of the Coastitution you
cannot touch them.

Somechow or the other we on this side,
who have been  accustomed to respond
effectively to the whishes and aspirations of
the people, learnt our philosophy not from
the reported judgements  of the Supreme
Court but from what we consider asa
proper approach for meeting those aspira-
tions and wishes. He mentioned he had a
lihrsry and 1 dare say he has, but the
library has to be used.

‘T will point out that the Directive
Principles have been the basic foundation
of the Constitution since the time the
Constitution was discussed in the Consti-
tuent Assembly, and may 1 say even before.
1f my friend Mr. Frank Anthony had
cared to look at the monumental treatise
rclating to the reports made by Mr. B. N.
Rau who was the Adviser to the Consti-
tient Assembly and who on the advice of
the President was requested to tour round
the world and discuss with eminent
personalities the proposed constitution, he
will know what were his views, They are
not only Dr. B, N. Rau's views. He has
also reported the views of (wo very
eminent personalities, may 1 emphasise,

‘of America because  that will satisfy my
friend Mr. Plioo Mody, In_his report Dr.

B. N. Rau says this: = *as a result of the
discussions we propose to introduce two
amendments to the draft constltntion, the
first of them is  desighed o secure that
when 2 law  made by the  State in the
discharge of one-of thie dlrective principles
by-the: Constitution

N ﬁm mm m ﬂ!c mdmdual.



unformubwu pm-iwverma lmer
1n other words, ‘thueneul welfmchmnd
muilowmmmmﬁﬁu.

Now eome the referenoe to ‘thc two
_persons who.wore . very groat In the legal
world and vndely rcspected :

"Jnsuce ankfumr considered that
the power of judicisl review implied in
the ‘due process of law’ clause, of whieh

" there is a qualified version in section 16
of the Indian Draft Constitution, is
not only undemocratic because it gives
afew Judges the power of vetoing
legislation enacted by the representatives
of the nation, but also throws an un-
fair burden on the judiciary.  Justice
Hand considered that it would be better
to have fundamental rights as mora!
precepts than as legal provisions in the
Constitution."”

Therefore, the idea is that the funda-
mental basis of all the structure that we
provide for the governance of the country
should be the Directive Principles and not
the Fundamental Rights.

SHRI FRANK ANTHONY :Gokhale’s
thesis.

SHRI H. R. GOKHALE:
thesis quite certainly.

Not your

That is why even in one of the articles
of the Constitution itself it has been
provided. It is nat as if the word “funda-
mental™ is used only in respect of Funda-
mental Rights as ‘my l‘nend Shri Anthony

would like to have ‘it, but in terms it has

been mentioned that the fundamental
‘principles  are fundariental in the gover-
‘nance of the' country’ and that the State is
bound 16 make laws 80 as to conform

103 thete fundamental principles. It is not »

L if“you ;o only to theé'Golaknsth case to
‘g out or ‘you a3k the Supreme Court

3 ‘mentioned in the’ Constitution

AGRABAYANA ”. 1‘93 (.'M.KA

Parliament,

tell vy what is the fundamenial
rméture of oir’ Constitution. Tt
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* time before the Constitution was brought

on the statute book.  But I can understand
the difficul ty which Mr. Aanthony haa. My
friend Shri Siddhartha Shankar Ray in the -
course of apeech read out a portion of Mr,
Anthony's speech, 1must ddmit that Mr.
-Anthony made ap eloquent spech on that
day. Eloquence he always has, but that
spoech has greater substance. He said at
that time, dealing with article JIA that he
would like Parliament to impose as many
restrictions as pombleso asto enable
Government to acquire any property it -
liked and pay whatever compensation
Parliament [felt was proper or even no
compensation. '

SHRI FRANK ANTHONY : I am ray-
ing that even now. 1 say take it out.

SHRI H. R. GOKHALE : Don't be
apologetic. i

SHRI FRANK ANTHONY : Iam not
being apologetic. 1 am  objecting to your
misinterpretation,

SHRI PILOO MODY : Right or wrong,
you take it.

SHRI H. R. GOKHALE : There  are
some people who are socialist in the
morning and capitalist in the evening.

At that time, while he was dealing with
agrarian reform, probably none of his
supporters, whose cause he advocates in
the vested interests, was at all
affected by the amendment of article 31A,

‘but when it comes to 1alking of article 31
-which takes within its range much wider

canvas, then, Mr. Anthony. employed his

“well known eloquence to say that ‘we are.

interfering with  basic muctuu of the

€ ‘onstitution.

smu FRANK ANTHONY Th:s is
. dehbeute mnmpreuﬂmton. T'said : ‘tako

out aitiele 31, take out. articlé. I9(INL),
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{Shri Frank Anthony]
but do not efface articies 14 and 19. This'is
. deliberate  misrepresentation, You reply
- fairly and honestly. Do not twist what 1
mid, -

' SHRIH. R. GOKHALE : If he does

not remember what  he said I got here a
* oopy of his speech. He said : -

" ““This Bill and particularly provision
31C has changed the basis and the basic
"character of the Constitution......these
'Fundamental Rights were fundamental,
they were meant to be fundamental,
they were transcendental......You are
changing the whole basic character of
our Constitution.”

Where does he restrict himself to article
31 ! He has forgotten what he spoke
yesterday.

' SHRI FRANK ANTHONY : Read
the rest of it if you are honest. Don’t twist
what l have said.~ (Interruprions).

SHRI H.R. GOKHALE: I assumed when
you said those words, you were honest and
therefore I read those words which you
spoke yesterday. Am 1 honest again in
referring to these words of Mr. Anthony
which he said in 19357 Heis certainly
justified in forgetting them because he said
those words in 1955, This is what he said
then

# 1 agree with the Prime Minister
completely in this about the pace of
achieving an egalitarian society at the

risk of revolution and communism. 1

made it clear that if Articls 31 or even

~if any of the Judicial interpretations by
“ the court stood in the way of achieving

" a Welfare State, those obstacles should

‘be ‘removed. 1 stated clearly that
" Article 31 A should be mado as wide

& comprehensive, ' as possible and It

should include every element, every
.- mspect, of -property which might bo

.- taken without -compensation, which
.. the Government. .consider . necessary,
. imonder to-achieve a Welfare Statw.”. .

DW 1, 197!

(ZJM AM.) m

1 am not- mhqnoﬁn;him. This is part
of  the record of the House -and this -
is what he said during ‘the discussion on
the Constitution (Fourth Amendment) Bill,

Yesterday he asked me more than once

‘in the course of his speech to call & spade

a spade. He said, he would not advise me -
to call it a bloody spade. Even without his
advice, Tmay assure him that none of
the language which he employs, is suitable
for me.- 1 am not going to do it, because it
does not fit in with my way of dealing
with the problem. But I recognise everyone
knows—he is a very tminent and erudite

lawyer and he also kpows—the difference

between an cnabling provision in law,

whether it is in the Constitution or any-

where else, and a provision which actually

sets down something which affects the

rights and liabilities of parties. I am sure

this would not be disputed. Mr. Anthony

was asking me: Does the new article take

away the rights under article 26, under

article 25, under articie 29 and under

article 30?7 Does any enabling provision

take away those rights? 1 have never

heard it being said that an enabling provi-

sion takes away a right.

SHRI FRANK ANTHONY : 1¢ does
not give you the power to take away.

SHRI H. R. GOKHALE : Then whby
imagine this possibility ? (Interruptions),

SHRI mNK ANTHONY : Will you
give a simple, straight, answer?

Does it give you the power to take
away 7 (Interruptions).

SHRIH R.GOKHALE : Thereis an
amendment which has been moved before
the House that this Bill.be roferredtotho
Supreme Cowrt. Immbermm\ ths
Jast occasion, 'lhon the - Constitution
Tweaty-fourth ~ Amendment Bill was
brought before the Homse, there: mn ¥
propuulthudamumap bdmuu
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' Now. 0 thls case, | @ refo:m
“under article 143 has been suggested, if 1
am not wrong, by Shri P. K. Deéo. Has
the time come when we should. take our
advice on matters political and economic,
which we consider to be good and in the

" interests of the country, from the Supreaic
Court? 1In fact, as I said in my Introduc-
tory Speech, we regard the Supreme Court
as the highest tribunal in this country. 1

/m reiterating what the Prime Minister
said, that everyone Of us has highest res-
pect for the Supreme Court and we want
it to be independent in this country. An
independent Supreme Court is.in fact the
bastion of democracy. Because we want

the Supreme Court to be independent, so
we want the Supreme to remain out of the

political and cconomic controversies. As I
mentioned in my earlier speech, in a demo-
cracy everyone must try to save the court
from itself, the judges from themselves.
By dragging the judiciary into a political
controversy we make them the target of
attack by politicians on all sides,

Agalo, it may satisfy some of my
friends on the other side if I refer to some-
thing which has been said with great eloqu-
ence and with great competence some years
back when the guestion arose, and it would
satisfy my hon. friend, Shri Deo, if I tell
him that it came from the United States
of America.

SHR1 PILOO MODY : Have you no
Russisn. authorities to quote, only to
 satisfy yourself ?

~ SHRI H.R. GOKHALE:Ineed no
authority. either Russian or American.

SHRI PlLOOn MODY 'So you are
genuine awadcah: CL

. Sﬁk‘l H.R. GOKHALE: Everything
Amerim 008 home with Shri Paloo
Mody Whatéan!do?

AGRAHAYANA ’IO. 3893 (SAKA)
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This is said by Preddom Roosevelt
when he eent a 'messags to the American
Congress, dealing with the Supreme Court

‘of America, and this was in the context

of the New Deal legislation which was, one
after another, struck down by the Supreme
Court 'in America. Tn his fireside chat
Roosevelt went to the heart of the Problem

He said :

“When the Congress has sought to
stabilise national agriculture, to im-
prove the  conditions of labour, to
safeguard  business against unfair
competition, to protect our —national
resources, and in many other ways,  to
serve our clearly national needs, the:
majority of the Court has = been
assuming the power to pass on the
wisdom of these acts of the Congress—
and to approve or disapprove the public
policy written into these laws. This is
not only my accusation. It is the accu-
sation of most distinguished justices of
the present Supreme Court. In the face
of these dissenting opinions, there is no
basis for the claim made by some mem-
bers of the Court that something in the
Constitution has compelied them regret-
fully to thwart the will of the people.
The court in addition to the proper use
of its judicial functions has improperly
set itself upas a third House of the
Congress-—-a super legislature, as one of
the Justice has calied -it—reading into
the Constitution words and implica-~
tions which are not there and which
were pever intended to be there. We
have, therefore reached the point asa
nation where we must take action to
save, the Constitution from the Court
and ‘the Court from itsclf. We must
find a way to take an appeal from the
Supreme Court to the Constitation

" ftself. Wewant & Supreme “Court
which will do justice under the Consh-
tution—nof over it, In our courts we

, wanta Government of laws. and not of
‘men, T want="as all Americans want—

" dn independcnt Judncmry as propmd v
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\‘ ., by the framers of the Qonitltumn ‘l‘hn
" means 8 Supreme Court that will en-

. force the Constitution as written, that -
*wifl refuse to amend the Constitution

by an Qrbunry exercise of Jndichl
: pom—-lmendmentbyjudscul say-s0."”

- Therefore, It is not as if somebsdy has
disrespect for the Supreme Court and,
therefore, he makes that comment. This
is &' situation which has arisen in every
democracy. It had arisen in America when
a popular government, which had sub-

" scribed to and adhered to implementation

of popular wishes and aspirations of the
people tried to do something in its legis-
Jative and executive sovereignty. The ides
of any third chamber, like the judicial

- courts .Interfering in the enforcement of

those policies, was resented everywhere,

This advice had been given to the
Judges by President Roosevelt, not because
he had no respect for the Supreme Court—
may I remind the House ?—but because
he had respect for the Supreme Court
and he wanted to point out to the Supreme
Court that this method of their coming
ia through their judicial pronouncements
80 as to hamper the progress of the nation,
would bring them in ridicule and con-

" troversy . which really did mot belong to

them.

My hon. friend, Shri piloo Mody,
said a lot. You must have seen; Sir, that
he is in black dress today: he is in mourn-
iog dresa. :

 SHRI PI1LOO "Mom'r :
accidental; it was  deliberate.

. It was not
And they

_have men over here who will lau:h At a

,ﬂmmﬂ

’ " stand that bocause - | know, with the
,m -of thh Bill,

SHRI H R OOKHALB lm under.

Shri Piloo Mody

: kuom ‘that his support, tlw vested inter

“osts and the ‘monopolists, is going to be

ithad and ﬂnmnd in this oountry

WL ¥971
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SHRIPILOO MODY Whommhz
mbutwmmndaintown? 1 am
fed up with all t!medumn chup.vlbu

SHRI N. K. P, SALVE (Betul) 2 Tkil
is very unfair. He attacked us yumdu
but we dnd not uy anything.

SHRI BHOGENDRA JHA (Jainagar)
You declare him insane. -

SHRI H. R. GOKHALE : I remember,
1 mentioned in this House, when I was
dealing with the debate on the Twenty.
fourth Amendment Bill, that I have
respect for Shri Piloo Mody but, I think,
the best way to give respect to him is to
ignore him. 1am not going to deal with
any of his other arguments.

Many points were made in the course
of the debate. I have respect for Shri
Mishra. He has suggested that we exclude
small properties from the operation of
this. This is an attempt to show that they
are extra-radical.

SHRI SHYAMNANDAN MISHRA
Did Isay that ? 1 have never said that
you are trying to show yourself a5 extra.
radical. 1 am saying that you are not.

SHRI H. R. GOKHALE : 1 am say-
ing that you are trying to show yourself
extea-radical.

SHRI SHYAMNANDAN MISHRA : I
do not want a certificate from = Shrl
Gokhale whom I have never ueozniud as

s pomml bemg

SHR' H. R- GOKHALE In spite

_of his long ‘and eléborate speech, he did
‘not make it clear whether he wnoin;to

mppornhe Btﬂatith

" SHRI. snuummu MISHRA :

| Didntl?!fyon we 0 dmm«hal
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'fw.lem mm ‘understsnd, 1
nuwinﬂuwmlutu e

. SHRI ' H. R. GOKHALB : - Sbri
. Mishra sald that there wero ether Diroctive
Principles also.  We know that there
are. other = Directive Principles
‘also but only srticle 39 (b) and (c)
are referred to in article 31C. He says,
everyons must get a fair wage. No doubt,
everyone must. Rather than anybody
¢lse, we on this side have fought more for
a fair wage for the workers. Iam proud
to say that.

SHRI SHYAMNANDAN MISHRA :
Therefore, their wages are being eroded
and you are not doing anything at all.

SHRI H. R. GOKHALE : He also
said that we were not giving effect to the
other Directive Principles. Even though,
as we want, he also wants that a fair wage
should be introduced and certain other
Directive Principles should be enforced,
he would not help us to take a step which
will create a situation in this country of
creating resources by seizing them from
people who are using them for their per-
sonal aggrandisement and giving them
for the use of the nation, He did not say
that these Directive Principles should be
enforced and that he supported our Bill
which would enable us to do so.

SHRI SHYAMNANDAN MISHRA :
{ have said that they are not to remain
8¢ toothless animals. Wby do thes
things not stick to your mind, I do mot
kvow,

SHRI H. R. GOKHALE: 1 did not
fotacropt him sven once when he was
speaking. :

SHRI SHYAMNANDAN MISHBA :
nummnh&m'mnn 5

nmn n.mluuw wm uu‘
mm.mmmuum
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pntiuyou hmmtmhvnto

:ﬂh Wvltiehm lmommuln

’ Herofemdtommd myhon fﬂenda-

. and oolleuuel. Siddharths and - ‘Mhan

Kumaramangalam, and described us as
forming a conclave or a consortium,

SHRI SHYAMNANDAN MISHRA
Never saw the Law Ministry being runby»
four Minimn. : '

SHRI H.R. GOKHALE: Hs is very
fond of conclaves and consortiums. I am
sure that he likes that word, because they
had a very good experiment of consortiung
and conclaves at the last elections.
That consortium, in any case, met with
the fate that it deserved. At least we on
this side belong to a mind which is alive
and devoted to certain ideals which have _
unity of purpose. There, it was a consor-
tium of people who believe in different
kinds of things. Ijust now saw, a few
minutes before the Prime Minister spoke,
Mr. Vajpayee, Mr. Shyamnandan Mishen
and Mr. Frank Anthony, forming another
conclave or consortium here. 1know that
even this consortium or coaclave opposed
to the Bill will meet the same fate miser-
ably which they met when a. consortium
was formed in the last elections.

Much have been said about ‘the right
to property. As I do and many others do,
they repose faith in the Supreme Court and
1 would quote what the Supreme Court
Judge has said. They are very wise words
spokea by the Judge of the Supreme Court
in the present context, not in the good old
days, probably, in the lm six momha. and
he says

*Bat the ml difficulty - arises . when .
thotwolemtomﬂlct ‘l‘akcformm -
ple “property”. It requires no grest
- prescience to see that - if - social changes
the words “That ar¢ indispensable™—do



[ShrlHa.Gokhnh} :
Dot come graduslly and by consént,

they may come convulsively and by

" . compulsion. The ewning classes could,

.. fallinto a0 groater error than to sup.

_ poso that if property is to survive,

poverty must also be accepted, bocause

if poverty continues too long, the pro-
perty lystem it selr may ceasc to exist.”

' Therefore, in order that property should
‘be an Instrument for social justice, it should
be an instiument for uprooting of poverty

. in the country which is an ideal of al} of us.
He is the same Judge whose name I
mentioned yesterday and that is Mr. Hegdc.
He wrote an article recently dealing with
Directive Principles and their relationship
with Fundmental Rights. 1 have faith in
Mr. Hegde and, for that matter, in every
Supreme Court Judge provided they keep
within their own limits.

The idea of property is not for personal
aggrandisement because, if property sur-
vives, the more it gets entrenched into the
tands of a limited few at the cost of many
others who form a mass in the country,
the result is not the mass will remain
behind but, as Mr. Hegde said, the result
will be that property will not survive.
Poverty cannot survivein a country for
long. No sociely, no democracy, can
allow the society to subsist in poverty for
any length of time. Therefore, the control
on property for social ends is on accepted
basis of all progress and that is the. basis
on which the present Bill has been brought
before the House.

! Somereferenoe has been made to the
amendments which were proposed. The
Prime Ministet has already referred briefly
 to some of thesc amendments. I would
only like to clarlify that the very first one,
. nnmely, amendment No. 11, has been
now proponed
anoihei‘ amendment -

SH’IIIP K. DEO: WQ are not dulms
' wimumdmcnts nOW, 'I‘he uneudments

-hvewthnenmmw.

Consthinlon . mmxm1

to be sublliluted by_

(23!& m.)m | 3“

- SHREHLR. GOKHALE ; ummt .
metoded with' mdmnn later on, 1.
wﬂldulwithlhunmeron ‘

MR. SFEAKBR Lmr on.’

SHRI H R. GOKHALB !wnll deul
with them later on.

" With these words, I support the Bill
and 1 recommend to -the House that it be
taken into consideration,

SHRI FRANK ANTHONY: Sir, I
want just one clarification on a crucial
matter , . . (Imerruptions)

SOME HON. MEMBERS : No, no.

17 hrs.

SHRI FRANK ANTHONY: Mr.
Gokhale, may | have your attention please?
Does the proposed 31C give the power to
take away minority educational : institu-
tions ?

SEVERAI HON. MEMBERS : No, no.

SHR! FRANK ANTHONY : Let him
answer. Does it give the power, Mr.
Gokhale ?

SHRI H. R. GOKHALE : It does not
mean that those rights are taken away.

SHRI FRANK ANTHONY : Does it
give the power to take away minority edu-
cational institutions ? You must give me
an answer . . . (Interruptions) '

SHRIH.R. GOKHALE : 1 have
answered.- If the hon. Member ounnot
follow it, what can I do ?

- SHRI FRANK ANTHONY : Doeés it
give the powér 16 take away minority ‘edu-

cational institutions ? He must give me

the anawer', . . (7iverinptions) Bost itgive



Im uakiﬁgymprmion. Bir. Ho
unnot be dolibormlydid:omnukem
»Douiuivethopcm?

MR, SPEAKER : Kindly nit down.
- Now, when that clause wi!l come, you can
sock that clarification.

SHRI FRANK ANTHONY : Because
he spoke of it, Mr. Speaker.

MR. SPEAKER: Very well. When
that clause comes, you can ask for tho
clarification.

SHRIH. R. GOKHALE : I can explain,
but 1 cannot make him understand ...
Unrterruptions)

SHRI FRANK ANTHONY : You
cannot get away with this cheap gutter
jibe, Mr. Gokhale. No cheap gutter jibe,
1 want to know from you. Does this give
that power? It is crucial. Adl the minori-
ties are vitally concerned. Iam not get-
ting a simple, honest answer ...
(Interruptions) 1 want a simple, honest
answer. All the minorities. . .(Interruptions)

SHRIMATI INDIRA GANDHI : Mr.
Anthony gets unnecessarily excited. It
does not. So far as the minority Inatitu-
tions are concerned, so far as 1 have been
able to understand, it does not change the
present situation.

' SHRI FRANK ANTHONY : Madam,
1 want to be very polite.

- SHRIMATI INDIRA GANDHI : It
exists to-day. That is the point.

SHRI FRANK ANTHONY: Please,
you will be a little more forthright,

smu PILOO MODY : Madam, yon
have boon misled delibentely.

'SHRI FRANK ANTHONY: 1 have
bect pleading: with you. Does 3IC give
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ﬂnpmnr only the. power—~1 do not . uy .
' Mwﬁldoso-——totakeam minority

edmtlond institutions ?

SHRIMATI INDIRA GANDHI : No
such power is being taken here.

SHRI FRANK ANTHONY : Delibera-
toly misled.

MR. SPEAKER : There should be &
limit to it. Mr. Anthony, please sit
down. . .

AN HON. MEMBER : Mr. Anthony
wants to mislead the minorities.

MR. SPEAKER : Now, I will put the
motion of Shri P. K. Deo to the vote of
the House.

The question is :

*“That the President of India be
requested to refer the Bill to the Supre-
me Court under article 143 of the
Constitution.” (23)

The motion was negatived.

MR. SPEAKER: Now, I will put the
amendment of Shri Atal Behari Vajpayee
to the vote of the House.

The question is :

**That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 15th February, 1972.” (24)

The motion was negatived.

MR. SPEAKER : Now, 1 shall put the
main motion for consideration of the Bill.
This will be by Division.

Let the Lobbies be cleared . . .

The Lobbies have been cleared.

Thcqueltion is:

* *That the Bill further 10 amend the
Constitution oﬂndu.baukm lntoeonﬂ-
deration.” o

The Lok Mhd‘rwed-
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MR. SPEAEB& 'Ihernutt“' of the -

jmvuwnu. | |
 Ayes 363; Noos 29,

" The motion s carmd by a majority to
. the total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting.

The motion was adopted.

- -MR. SPEAKER : We shall now take
up clause-by-clause consideration.

Ciause 2—(Amendment of article 31)

MR. SPEAKER : Members might send
slips to the Table indicating the amend.
ments they wish to move.

SHRI H.R. GOKHALE: I beg to
move;

Page 1, line 16—for ‘such amount
is to be given otherwise than in cash.”;’
substitute—

*such amount is to be given otherwise
than in cash :

 Provided that in making any law
providing for the compuisory acquisi-

* tion of any property of an educational
institution established and administered
by a minority, referred to in clause (1)
. of article 30, the State shall ensure that
the amount fixed by or -determined
under such law for the aoquisition of
such property is such az would not
: yestrict or abrogate.the right guaranteed
under that clause.”;’ (57)

_SHRI SHANKERRAO SAVANT
(zo)m) 1 bestomove

" Pagel, nms-’”

AGBAHAYANA io. 1093 (SAI’A)

T o (33)

am M)lﬂl 3!2

L 'Aﬂer“tbn imm~ e

" “the pnmiples in umdm with
which such amount is dmmiwd are
ot msombh_or equiublo QF,M"’(”

"~ SHRI M, KALYANASUMAMM
l beg to move ¢ :

Page 1, line 19—
after v"(r)" insers “and (g1° (w

b

SHRI SHYAMNANDAN MISHRA
Ibegtomovs:

Page 1,
after line 16, insert—

“Provided that where any law makes
any provision for the compulsory acqui-
sition of any property within the ceiling
fixed by the State or of an educational
institution, such acquisition shail not
be Jawful unless the amount fixed by
or determined under such law for the
acquisition of such property is not less
than the market value thereof, and is
paysbie in case within ope year.” (26)

SHRI HUKAM CHAND KACHWAI
(Morena) : 1 beg to move ;

Page 1,—
gfter line 16, insert—~ -

“Provided that where any law makes.

any provision for the compulsory aqui-

sitition of any property belonging' to -

persons  of Scheduled Castes and’

Scheduled Tribes or of other weaker .
sections of the society, such acquisition
shall not be lawful unless the smount
fixed by or determined under such ‘law

* for the acquisition of such property is
not less than the mtxknt vulue thero

RN

"The following Members also reeordod their vom for AYES: ‘ ,
.. Sarvashri Pacna Lal mw,nobin Kakoti, P. maw RG. Tivmi,
<M. R, ummm . K. Kamaraj, Jharkhande Rai, K. Bahthmdnyuthm.,

Bitm Dnttl. hnmdlm ad. m Pmby




SHRI ATAL BIHARI VAI PA’YEB X
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o ma l m~— _
: qﬂcr ltne 16. in:m-— ‘

' 'f&wﬂodm where any.law makes
any provision for the campulsery acqui-
sition of any estate with srca less than
‘the agriculturdl ceiling prescribed under
the: existing law relating to iand tenures
in force in that ares, such acquisition
shall not be lawful unless the amount
‘fixed by or determined under such law
for the acquisition of such property is
0ot less than the market value thereof;

Provided also that where any law
~makesany’ proviston -for the compui-
‘secy ‘acqguisition ‘of any - property of
'market valué oF less: than ‘rupecs three
" Tacs; such acquisition shuli -not be law-
“ful uniess the amount fixed by ‘or deter-
- -mined under such law for - the -acquisi-
“tion “of -such -property -is not less than

the market-value thereo!,

Explanation. - ]n thig section. the ex-

pression ‘‘estate’ shall have the same

owaning.as it-has -in article 31 of the
Constitution.” (35)

SHRI RAMAVATAR
(Pawna): 1beg.tomove:
Pm B
o Jor Jines 13 to 16, substitate—

SHASTRI

‘“manner as may ba specified in such
law; no .such law shall be called in
question {n any court on any ground
whmioeve'r Y (42)

”‘Pml" =

for “in sub-clause (f) of clause (1) of
" asticle 19™ jubstltute “in part m of the
’ Comtlmuon” (44)

'PROF,
(anapur) I Bes to move :

o Pa:_e 5, linp "

ry‘m SECEMBER 1, 1991

MADHU DANDAVATB -

""qfi‘ér""méunt” insers—- ’ ‘
‘*for rehabilitation purpom in cam
of genuine hardshnps” 49 )

'SHRI ‘SAMAR GUHA: T beg to
move : ' e
Page 1 :
after line 16, insert—

‘Provided .that where any law - makes
any provision for compulsory. acquisi~
tion of any estate with arca lcss than
the agricultural ceiling prescribed under
the existing law relating to land tenure
in force in that area, and where the
owner or owners of the cstate has or have
no other property more than rupees one
lakh and no annual income more than
rupees twenty thousand, such acquisi-
tion shall not be lawful unless the
amount fixed by or determined’ under
such law for acquisition of such pro-
perty is not less than the market value
thereof.

Provided further that where any law
makes any provision for compulsory
acquisition of any property of market
value less. than -zupees one . Jakh, and
.where the owner of the. property has
fo othet property more than rupees
©ope lakh or annual income more than
Tupees twenty thousand, such acquisi-
tion shall mot be lawful. unjess the
amount. fixed or determined.under such
daw for acquisition of such. property is
. ot Jess than. 'the market wvaluc. there-
of. :

. ‘Bxplanation~In - this section the
expression “-estate’” shullihave:the same .
meaning as it has in article 31 of the
Comt uutwn.' (51 )

MR, SPEAKER ;|- Tho elause as well
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SHRI INMM!T GUPTA
o ment No. 57 was circulated to us anly
" this morning. ¥ be wants to ssy something
- -onit, afterwards I hope you will . permit
' us-to mako our observations.

MR. SPEAKER :
moved it.
SHRI INDRAJIT GUPTA : 1 do not

-know-whether he wants to say anything.
(Imterraption)

He has already

- SHRI FRANK ANTHONY : I would
- geek your guidance in the matter. No. 19
is an amendment to amendment No. i1
which was-Mr. Gokhale's original amend-
ment.

SHRIH. R. GOKHALE :
moved it.

I have not

-MR. SPEAKER : He has not movad
it.

SHRI FRANK ANTHONY : Although
he has not moved it, still, my amend-
ment . .

MR. SPEAKER : When he has not
moved, to what amendment is your amend-
ment then ?

- SHRI FRANK ANTHONY : That is
- why ] am seeking your guidance.

- MR.SPEAKER : Youcan otherwise
" #iso speak, but -he has not- moved that
umendmem on which you want to IM

SHB.! FRANK ANTHONY : Ploase
‘ti\muthorixht 1o speak on amendment
‘No.'57, because we bave given amend-
1oents on humndtho n.

- MR. SPBAm 1 will be asking a
Mnmbmjmtonwowthm minutes
nch. lmink it will muupmuo

otmlp.m. Doyou ‘want mm v

AGMKAYANA IO nm (m

Amd—lr‘

izsf#'w;) Bl 36

SHR! H, . R »GOK.HALE I shalt
briefly say it. The purpose of  this amend-
ment No. 57 is to protect the rights of the
‘“minorities which-arc already conferred on
them unde: article 30(1) of the Conmstitue
tion. The fundamental rights in article
30Q2) refer to the right of the minorities, in
respect of their educational - xnanmﬁom '

"1t reads like this :

“All minorities, ~whether based on
religion or language, shall have the
right to establish and  administer odu-
cational institutions of their choice.”

Now, the fundamental right under this
clause is a right given to all minorities,
irrespective of their being based on. religion
or language, to have the right to establish
and administer educational institutions
of their choice. Since some apprehen-
sions were expressed in the last session
and perhaps in this session also, it was
thought necessary in consonsnce with the
basic idea uaderlying the Constitutional
provisions and the policy of the Giovern-
ment, that the minoritics should be . roas-
sured that the proposed Bill will pot in
anyway abridge or abrogate their existing
rights uander article 30(1). In short, - it
only retains, reassured and reitorates . the
protection which s aiready -given undet
article 30(1); it Leither expands that right
nor curtails it. That is to allay the fears
of the minorities; the purpose being to
assure them that this will not affect theic
right under article - 30(1), whatever that
right_may be.

SHRI FRANK ANTHONY : Mr.
Speaker, Sir, quite. frankly, Lam unable.
t0-understand the reason.for this. change,

.amondment to amendment. The original
- amendment No, 11 was some small . gostiare

1o the:minorities because it speit-out that
-market value would be given. Now, -we
‘ave got this now nmdmwt No. 57,

Wieh yutrapect. Imwuyldonot ‘

’ mm Mr. Gokbale's Marpmmion. Since
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[Shn Frank Anthony]

“leaving the - Bar, he seems to haye lcfta»

_ 'Iot of his knowladge of 1aw.
SHRI H. R GOKHALE 1 have
‘ ldded : o

, “;SHRI_ FRANK ANTHONY : May
. have added, but you scem to have. aban-
doned it or abdicated it. If what Mr,
Gokhale says is correct, that article 30(1)
. is intact, you aremainly reaffitming it,
then, may I plead with Mr. Gokhale,
‘please do not impose this moth-eaten,
truncated fraud on the minorities ? At
Jeast the other one gave market value.
- Now, because of pressure from some
ranters in the party, this is done. Accord-
" ing to press reports, one of the ranters did
not know what he was talking about. He
said, “how can you give market value
if you take over the Aligarh Musjim
University and not give it if you take over
the Banaras Hindu University "' These
are the kinds of ranters who now couant
in the ruling party. They do not reatise
-things. In regard to-the Aligarh Muslim
University, I arguod the first case, and I
withdrew it because 1 know they were
going to lose it. And the Supreme Court
said—I do not know whether Mr. Gokhale
bas forgotten all his law aircady—that
. the Aligarh Muslim University isnota
minority institution; it does not attract
article 30(1) because the Muslims were
not able to prove that they had establish-
ed it. So, this ranting went on, .on
misconceived, ignorant premises. You go
back on thess little gestures to the minori-
tics; 1 say look at the legal significance,

“ 'The other oneis market value. - L'said:
plase make it it cash ; otherwise it - gives
“it' 00 content ‘or meaning if you give us
* ‘bonds 50 yoars hence. Yor have delibera-
“pely taken sut. market value. ‘Lock at thig
" skuidtggery. - Why ate you not honest ?
-1 40 not understand this behaviour of -the

 ruling party. Hypooricy and skulduggery
‘j Mmm Thmmwbethetcw b{!—- :

-eduutiond innuutimwmch m om .

- have becoms thcit :eeond _nature. - You
- m:um I am appoﬁna this bmmc
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~ both in 11 and 57.

s ma Bl w8

‘this is a fraud on the: mmorhhs You m{ o

merely pretending soficitude fot’ inority.

Mr. Speaker, have you seen this new :posi-

. tion, this is skulduggery ? ‘There was * fuil
- market value. Now . they say for the
" acquisition of such property .they give an
‘amount so that it will _not reamct or

abrogate that right.

Mr. Gokhale is not listening to me

. because he is going to indulge in cheap

jibe. Why not use the word restrict 7 It
might have had some meaning. But they
have put in the word ‘‘abrogate’. They
juxtapose it, What is it 7 1f the property
is worth Rs. 50 lakhs, you have to give me
Rs. 50 iakhs even if it is by way of bonds. By
bringing in the word ‘‘abrogate’-—restric-
ted would have had some meaning—you
can suy : 1 am taking over your Institution
compuisorily; for Rs. 50 lakhs, I shall give
you Rs. 50,000; I am not abrogating your
right. This is a joke and the wiiole thing
is a johe. This is why | am asking my
friend to witindraw it and not perpetrate
a further fraud on the minoguiies,

SHRI INDRAJIT GUPTA : As we
understand i, . amendment No. 57 is
certainly an. improvement on amendment
No. 11. Because here asl had tried to
explain in my rcmarks during the general
discitssion, we are not concerned witl com-
pensation for oducational . institution as
such but for the property of an educational
institution, That is how. it has becn stated
Lhad expressed some
apprehensions solely on this score, 1 want
that the rights of the minorities under 30
and 26 should be defended to be hilt....
(IM¢rr5¢:iolu) The right under article 30
is not thc right to hold unhtmted proper-

" ties but the right of the minorities to.

establish ~ and administer eduution'nl
mamutlons.‘

i ¢ waut wm elanﬁatmn from th_n hon '




into posmsion of h.rse properties, whather

by ways of lnnds or productmn unm or -

factories which are ‘all in the name “of, that

* .educational jnstitution but . may have
nothing wha.tsoem to do. wnh the edu-
cational purpose of that institation, Of
cousse it may be argued by those who run
that institution that the income derived
from those properties is necessary for
running the institution. Under the cover
of this plea any amount of property can be
acquired even after this amendment is
passed can be transferred (0 the name of
an educational institution, whcther it bea
trust or something else.

This to my mind isa very real danger
which is not provided for at all; there is
no safeguard against i, There is no safe-
guard against the misuse of this article. The
hon. Minister knows that are such institu-
tions cven today belonging to people who
are members of certain minority communi-
ties. They happen to be members of cer-
tain minority communities but I think
they are themselves representing certain
vested interests. They own propertics runn-
ing into lakhs and crores of rupees, lands
and all sorts of things.

The other day when the Coaking Coal
Mines Takeover Bill was bromght in here,
somebody came to see me. on, behalf of
two coaking coal mines which were run by
‘$ome company in Bihar in Jharia or Dhan-
bad. ] have got those papers with me.
Thoy explained Lo me that there was some
_educational or charitable trust whnch was
run on the proceeds of those two coaking
coal mines and therefors they said that
- those should be excmpted and should not
be taken over.

: So, oaki"ng céal mines can also bodome

@ pars of an“educstions! :institution if

proper adjustments ars made. And Lhave

_ said yesterday tiat when 'yon speak of a
Boguistic ‘minority, ‘there are rick and

powertul people. who' aro -oWaing, arores
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worthofpropeny in sm« other " than

" thejr ‘own, the State of theic origin. I have
~ given ths example of Birla, there are’ many

like him, who operates ‘gvainly - from .
“Calcutta. He' cestainly can -claim - that he
is a member of ‘@ linguistic minority s0
‘long as he is in West " Bengal, and albhis-
properties not only in West Bengal but
even propertics which may-be in Rajasthan =
or anywhere ¢lse, can be transferred, after
this amendment is passed, to the name of
some educational trust in -Caicutta. ‘Aand
when you- take them over, you will have-to
pay them compensation. Of course, formetly
it was said that they would pay the market
value, which is astonishing. Now somso
sense has dawned on them and that has
becn removed. The amendment roads :

“Such amount is to bz given other.
wise than in cash :

provided that in making any
law pioviding ~ for the compui-
sory acquisition of any property
of au educational institution established
and administeted by a minority,
referred to in clause (1) of article 30...”

But that rightis only - the right to
adminjster educational institutions. 1t is
not the right, in the name of educational
institutions, to own wualimited - property
which may have no direct nexus with
educational purposes, If you had - restricted
this to the actual educational institutiohs, -
the buildings of the schools or colleges
with their playgrounds ecic. . which are
necessary for that -educatiopal institution,
I would have no objection whatsoever. I

.might even agree to the payment of market

value, but when you bring in this omunibus.
-clause . that any property ... .(mcrzlqp-ﬁ"

: liom)

1 .do not know hc is. mﬁ‘erms fmm

':nmnaort of xumy conncwnce 1.do pot

know whether. his educptional msmutiqm
own such vast propertlu.

SHRI FRANK ANTHONY Nothinc
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SHR! INDRAJ!T GUP’I'A lhavenot
. ¢ot lmn in mind, because I do not know
anything about his institutions, but there
are such institutions and in future such
Anstitutions will be able to transfer further
properties in their name. That is the
apprehension we havegot. If you iasist
- -on. keepiog it as itis, I am afraid we will
not be . able .to support this particular
amendment, But I would like to know
- from the Minister what he thinks of these
apprehensions which we think are very
legitimate,

SARI =~ SAMAR MUKHERJEE
{(Howrah): 1 fully share the views expressed
by Shri Indrajit Gupta regarding these
amendments, because in the name of
education al institutions a  regular
business is going on in many parts of the
country and huge amounts have been
amassed and these institutions have
become the centres of reaction and corrup-
tion. 1 have . cited the oxample of the
Cathojic Church in Kerala in my speech
yesterday. But the amendment provides
that these institutions can use themasa
source of income and business and amass
huge properties. In any case, if you take
over their properties, you have to pay
thom full compensation. That cannot be
. supported, Thatis why 1 also ask the
Mover to withdraw the amendment,

~PROF. MADHU DANDAVATE
{(Rajapur) : I have given . an amendment
which compleiely accepis the spirit of
the Bill, and ‘1 request Shri Gokhale that
:.she Bill should -be strengthened further in
.-she light of the objects mentioned in the
‘Statement of Objects and Reasons. There«
-fore in order to tighten the word
“amount” which has been put in place of
" “ecompensation”, I suggest that it should
"t *amount for rehabititation purposes
i ¢ases of genuine hardship”.

. My ouly contention-is that having said
that in place of “compensation” the wokd

e

(m m.; w .

“smount™ will be there, it ls my mwly
that even the * word ‘amount’ may be
misused. Therefore, to tighten it up further,
1 have said, “amount for rehabititation
purposes in case of genuine hardsdips”, so
that the amount is not going to be given
to those affiuent sections who may utilise
that amount further to perpetuate the
misery of the masses. In order to ward off
this danger, 1 have suggested this smail
amendment, which completely fits into the
radical concept of the amendment Bill
already moved by Government and I hope
it wili be accepted.

SHR1I JAGANNATH RAO JOSHI
(Shajapur) : Are we discussing oaly the
Government amendment or all the
amendments?

MR. SPEAKER : The whole of clause
2 with allthe amendments moved are
under discassion. We have never discussed
the amendments separately at any time.
They are always discussed along with the
clause.

Mt W T el wwe
7y, Wt g5 dmew faar @,
forg ¥ ag AW § 5 Wi
¥ grada &t o gwfa g, [9-09w,
TFT QU gwAyt  fredr aifgd,
fierg %@ o ¥ F0 AT ¥ @fwr
aff fear, ;g 7 X e ag G
wrawgd fad § 1 fog ag ol
gawd W dfaww & ey w,
g ang sy g ¥ u’y Iy
gWI, 99 ¥9% WX St W GoA
A S0AT 41, fovy ww  REw § I
q¢ wi ge g, 99 W o gWe
q , wgw o feT dee T |

¥ ag v owemr {fe femht
‘>mwiiaw-ﬁlmmttt i
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y m‘ifmamnu.thk is 'omg tp bn .

" enabling provision.” mm ‘ga R

%f‘a&wm §7 a4 w4y
W,&f*‘ﬁmm g SN
WAL, fowowr 24 gl W T
gz g amk 40

Wit sevT WA A wgr 9T —
We have returned from Ghaziabad with
a new found enthusiasm for  socialism.

gw @ ey gegpfa & wmaTe 9%
o® § AT Wy "oy e w
Y Wyt 29 ArAdt §, sifs AwA
#T qadq vaw gAT TG gar, 99
# qd, o, gfz, wrem, S Sl
#) qufad auraary & wAana @
ammfa® mra & gewy § ool 24
gl ¥ g wig W X fmar
graifaw sy g9 @ N swegriow
foqr d sgderoed g | W &
ot A% wlw & wAAg wsqwm §
o gofdar Y & oW QA oAy
¥ ogww ¥, FEA Fg o
The pauper inside the Congress has turned
into a multi-miBlonaire. §§ guw gFaAT

g fe grfr sec a2, sz w=h & fad
gt &, feg R @ N ST
¢ sudt gwfo cwmedad §
wfa aidr aff wf &1 ag & afi =g
wr g eeE wive wsow wg. W@ &
7 aefady wfow R f,
wafw wrak  qry X wrk, Ty T
'rﬁﬁﬂw&ﬁtmt,l

'.W a WWW ¢ 5
We . bave “recaived a miassive mandate.’

1952 ¥ v 1971 ow vt W W9
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There. also you represent only 43.8 per cent.

vafa & wad wwr @ g
2, afear Tear e wigar § fs wowt
it v frelY ek #Y £ agt W
amy s A St A oW, 4R gEer
q7 T QW gur | WEAz dwT Dw
Tff Wy, TYAT T FQEN I
gferrm 42T ©1 WSy ag ¥ wAT T
fard®, guer @y gAaT Y o,
SAar & gy @I F 9 g i
24 el ¥ geaT Yar A gwv 4 oA

miqdf uforg Y et § & 9w AWT
AT G T FTET qeAT &1 Ay wTA
N wF TN FAT T X
remove propesty from the Fundamental
Rights Chapter gasr wEAT ng g fie
gwfer ® qu-qw afewrz ¥ fwm
Aoy, wifs ur are gwfe & aw
q¢ FEgy wias B e w9
wfa dar rof, @ for  fawrean-
TMq, TNST TASA, ATH-TATENT,
¥ wa wweq g ArEw |

Wemr g N BE ¥ e
fd § fngt g ead daw gw
9% gy wwA Ay § ardy 46 arw
¥ oy wTh aneft Sy, Foond) afee

fufoat var §, g% @A qRETHT

& qesxelren & fawe gx W &,
fory aeraifesy 6@ wgr wme, <@

& fodr wrtw dored, vy ve¥ Tl

dare ot §, wiifs oF  we g @

- wfwre mmgawnﬁmzﬁ Lo B

& fad, o) st Vin-wad gege uﬁr- :

. WYC M uriy | Fraok Anthooy. was. .
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{sﬁ mm < w‘nh]
qune nght when he wanted a categoricai
rcp!y from the Home Minister whether it

: sivesthenght ot not qﬁ weE I

g ar fragy fm K OROE w¢
¥ wrar wrgar § wdife wr e
¥ quwy edwre frar 3

C Ggera A o ¥ gy oyl
fbeT quAl STgaT W) ga wA
;ﬂ ﬁiﬂ' g Tiller of the soil should be the
owner. gy firfrarae #Y W9Y TNFIT
firar §, dfeet frgelt wrr ¥ HI
amaErdy o Y ag am IE @y 6
TETE We S & qrg WY AT R WY
@ gw wogww # oAg W
If you accept the principle that the tiller

of the soil should be the owner, then
what right have you to own that property.

ag ww ar & qr & Agr §, WA
g q@- -4 If we believe in that princi-
ple, let us accept it honestly and truthfully.

ag Tt fipm &Y 2 A

ey feafa & ghoag wem § 75
e wie Oma wivez § oo werd
- AT =Ry § Y Fe A1 g
dfam 1 frds aff fear g g
ugaamﬁ;mfau wgtar A
Wl | gRd areare aff 5@ R

mmmﬂiﬂ%mwﬁmﬁr'
AR FY wx oA I,

m,fuwm | il g

Wi e . e wr fade

.t P, Al qw gw o ww o
el s ® oA 9T eR
ferardl ot R ey ol o w
»‘,wiirmumm m R ol 3
'ﬁuw:ﬁm‘é wr wm L

: nnceman: 197:

(zmmm:sm : nsfi'

vs’re &ﬁﬁ Lug o8 'ﬂﬁf u’f Wif
fm?n | '

s P s o ggi aff &, fax
T ot frgd a1 gwe T T W
AT & qra g g 70 9 ¥ 1 agt
Fo wefrd Hamrd, ¥ wgAlT
g Atr N 5 gw@ N § N
wlr ga srady, fraat aeAT ®Y fear
STaAT, qEY IAT  FUA FY gl
A arg 1 g NYEr S g
¢, w3zt wrgm y WgfaT age agt
43 §, sad qfgr | sy @iy @
af, gawt o % gmgar A8 faar
¥ ¥ 9 graw Fgl Aiw, Fg ITA
W |

TF T FEA a7 AT A IqH
weag a8 wrEd TAY af X i\
ey & faw @Y wgd and Af
Ay 1 % pre ¥ o) O qEH) FRTE
¥, qUTATT W HEZNAT, Y ATAY
wiwi ¥ F@T—A @A B qF A d

gy & af, wfrq wedrAr wY W 9

gar g gf—gg s swedary
FYwar w0 § 1 OF a1 wigFIT g
at fipe & a9t s Ay @ o

safa ot 24 gral &A@ o — 1
am pn:pared to exchange my property with
anyone of you. Let him accept the chal!ong!-

qrefi depfy & TAAR TOH
w omoe qar Aft §oeww W
m&mﬂhzmm‘ramtz '

mﬁqmw#-ﬁxﬁtt
mmmgfmmaﬂnwh[

al’ﬂm flw,Mﬂ mﬁtﬂi\' ﬁﬂm :
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. afeferfy & sgaTc awter o sen
wrwdt § o fodt omry % ewd ol
wwifer gway ot O 2 gwifaeg &
wgr ar § fe—

fwrared ¥¢ wd aifvas
Y AT )

aay T FT A s gar ¥
Rad qqy T & o, ¥ # gew
TRW FT 999 & w7 ¥ fygar ¥ar §,
d3a & w7 ¥ v §, Afew oy 3w
T AW GUIT 1 7 Y g g7 @ar
oY far § AN w3 W9
BT TAERA WY FrAEr a9 4ra 5y
@e

Money has a tendency to accumulate,
You speak of the exploiters. Those who
entertain the people and collect money.

W ey & owd B ooed B,
q&fﬁq g] Thoy never exploit; they
enfertain and they get lakhs of rupees.
awT dar gww & feg §%
mdwr 7 They bring not only pups from
Eﬁ;luﬂd but even dog biscuits wasting our
foreign exchange.

, mﬁwtng ot goeT 9 fug
vyt & ? sdar ¥ wEr @ oo
o g ¢ aEARfaRg ) wea X

aedr-fafeqind & oF aTaQ &, oF-
wrerd aAard oY, AT grag AW
W Gy T Y, A G P A
ot o o Modt wi A wER A
X AT AT, ST Ay el
%ﬂmaﬂ,awmx—m&mzm N
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B erﬁm wﬁﬁm' wrmﬁ}.
wgr wigar § P gy sl vk

g el 7 grg | gafeg e ot

T whr w5 oot W R
e I wrATa NE G afy g

ar g § NE ger wew ar ¥q g

ar gF1a g Sany g gwfaer feg
faqr oftar At s wifrga adr
afe e qu gaifaar 2@ &

wawFar &1 W aw w) el

wwre fear § 1 avef qr watar

A F7 fagra guA wdiere fhar @

afw afe o are qaw goga sfaee
# @R Y wzfe qar @ stgad Ay

ag Faw weafa av @ @ifas aff

LEUil

wEIE WEET, WIS ATy qARAr
Y agt 92 § afesa gmd qua wigdr
1§ AwTad w1 1w FH GSET
R A AE NI, I X2GW
g} AEd, WTAFT O g Ara & faw
T qr § N g gmiTaw
afpr ¥ tadr w7 § &7 wo?
(emaenar)-- yeifag g ww dar @
arar ) Sy g g A
ey 31§ 3‘; -{E'}g i This was not thc

first time the Supreme Court hnd
declared anything witra vires.

sié;rar#é aga A< wgaﬁﬁ

wgratad feswae g & aw R
gaw @rfagl g Wt wiede W

@Ay & - Nobody used to denigrate the .

courss. grrfer SR e T g WAL
1'We ' cannot denigrate . the ° courts.

g § R w0 g e
Brad QIR AR
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He sald, “Look at the composition of
these Judges; do they come from the work-
ing class?” Is there any gentleman here
who comes from” the working class? Does
the Prime Minister or ‘anybody else? Why
do you denigrate them for nothing. [ do
not gnderstand. You may not agree with
the decision of the Court but what right
have you to denigrate the Court? I
may not agree with_Shri Anthony. But 1
am very sorry to say, cheap jibe is not

good.

g oroe APRe, g b af)
argy § fr frd &1 st & 91
&Y awfa &, 1€ e wwT P,
gFE g7 ¥a @ o) a faar qu
quraar fag @ faar wmg Wik afe xw
qT WY GTHIT TEFTC 37 @ g7 N
TOHT g9 5 & fag Jare

SHRI SHYAMNANDAN MISHRA :
Sir, my difficulty is that although I make
my points perfectly clear, they do not
seep into the consciousness of the Govern-
ment Benches. I had ecarlier thought that
the Prime Minister had a deeper under-
standing of me and that when I went
deeper in any matter she would understand
it. But probably what I said earlier got
stuck on the superficial level on the other
side, That is the case as far as the hon.
umeisur is concerned.

. However. ‘with regard to amendment

No. 57 moved by the hon. Law Minister
1 have only to. sey. that the way in which
this amendment has been brought in sub-
stitutions of amendment 'No. 11, makes,

the ,whole matter- very, intrigning; in fact:
it goes to.confirm the fears and appreben-'.
- slons. of . the minorities wbout the fate of

DBCBMBEI l. 1911
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ment has made the matter. waorse aad. lm\‘. '

" only saytlm I cannot oxpress any. m;-i

admiration - for the way ja which thia_i'»
amendment has been plmmd 'l’hemm\&- a
ment says : :

“that the amount ﬁould not be' such
as wouild restrict or abrogate”.

One could understand that the amount
would not be such as would have the effect
of restricting the minority rights. But so
far as I understand the Fnglish lanpuage,
there is absolutely no correlation between
the amount and the restriction™ unless you
interpret it in a very very far-fetched way.
You could have brought it out very clearly
and said that the amount would not be
of such a nature as would have the effect
of restriction, You do not stop at restric.
tion; you go to abrogation. That
nullifies the whole thing. That means the
abrogation of the assurance that is
embodied in this. I would, therefore, submit
that at least the word *“‘abrogation” should
be taken away from this.

Now, I come to my amendment No. 26.
There, I have pleaded that holders of small
property, that is, property which lies with-
in the ceiling, should be’protected. I have
also said that in the master of educational
institutions there should be no . discrimina-
tion. Probably, that will be vulnerable to
attack in the court. So, I, bhave spoken of
the educational institutions as a whole.

Then, my specific submission is that the
amount payable to them must be in.cash
and in no other form. Purther, sofar s
small holders are concerned, theamonm
that should be peid to them should not
only be - the - form of cash but also must be
paid within a yoar.  We have got. the expe-
rience that sometimes. compensation is not
available within 10 years. You can theyo-
fore; imagisne - the plight ofithe gl

:Mﬁo. 1mm¢umm




tons slioutd be. paid eothpensation &t the

‘mm and. that smouit should ibe
hrmbmdmbhwmmm xlmn'

_ixwouldbemeopud.

, -smu M. KALYANASUNDARAM :
"Mr. Speaker, Sir, 1 tise to speak onmy
amendment No. 14. A new clause 2(b) is
being inserted to article 31 of the Consti-
tution which is sought to protect the
legislation that may be passed under the
power of clause 2 agsinst any perversion
relying on the Fundamental Rights. That
is the purpose of clause 2(b). But in my
" opinion, why should it be confined to only
sub-clause (f) of clause 1 of article 197

I have suggested that sub-clause (g) of
clause | of article 19 may also be included
in the new clause. The purpose is this.
Sub-clause (f) deals with the right to
acquire, hold and dispose of property.
Sub-clause (g) deals with the right to carry
on business or occupation anywhere,

When the property is required forjpublic
purpose, it can be acquired without any
tegal interference. Why not business also
be covered? For instance, the Tamil
Nadu Government has fixed a ceiling for
bus routes, that is no bus operator can own
more than 10 routes. They have also passed
a legislation to nationalise bus routes of
‘these operators who own more thar 50 bus
rautps, There are some operators .who
own .about 100 bus routes. So, if
those buses are nationalised and
those buses are taken over, if lheynoto
mnmun. they "can _ clgim markot valuc
momin tlwcase of bus opemtors and “the
buses. That §s. why T suggest that sub.
clauge (g) may also be included so ‘that a
mmmw Jegisiation ,of that  nature
can be: browght in in order to prevent
concgnttjationofwea‘lth i the hands of ‘s

Tow,Fhat is thapurpoae of this snumdmm. '
: .lmuaivpn mthq ofaud l mmest v

mwfmmm(sm> aWMJM m
| m-m mwpm cduation) s

tbat the Miahur % mhm
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"9"““2"" views expremed . by, Mr.
Tndrajis Gupts and Mr. Samme ukbrjge.
Byt 'i”mt ;em.in J.;m,m:’ M

Suppose pertain Miam of mli- :
gious . institutions .are being. rur by the
-‘minority commupities. ~In & | certain
State ‘A’ community .raay he 8 majority
commuaity while ‘B’ community may be a
minority community. Then, if younl:e »
the property of ‘A’ community and do
not 1ake the property of ‘B’ community
becayse they are being treated as & mino-
rity community, the policy is against.
our whole concept of secular demogracy.
That will only create jealousy and a hiatus
between the two communities.  Fhat will
also perpetvate the djscrimination. of one
community sgainst another commpnity
and it will go pgainst the whole concept
of our secular democracy.

There is another point. Some rich men
may shift their properties to such edgca-
tionsl and religious institutions run by the
mineritics and they may be utilised for
monopoly purposes or for purposes other
‘than running thc educational ipstitutions,
_Another point - that is werrying me s that -
there are both religious minoritlos and
linguistic minorfties. There is’ swpo for
centra! law as also for -Statedaw. . Fgke

" for instance the Sikh.commupity. Inthe

case of the Cenml law, the Sikh commu-

nity is treated asa ‘minority. But they

a8 4 majority commupity in:Punjab. They
will be a minority commpnity in West
Ben;al In the case of a central law
pasied by the Parlinment, the ﬂlk,m wil
be “treated as 3 minority s pver the
country, butin: the case of 2 lgw pguad‘

by Punjab, they will be . themajorﬁy oom-
_munity, whereas in's. similar !ﬁw mnuod-

dnWest Bengal, they. wm., ®
miggrity. - Simflarly, . Bengatis il be
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Bengal but'a linguistic minority in Bihar
.ot Orissa. . In this case, the same principle,
- when applied in ‘the caso of & law passed
.‘hy the Parllament will have one incaning
*and the law pused by the State legistature
will have another méaning. So, some
" confusion will be created and some com-
- ‘plication is bound to- arite. ‘A minority
" in the_national perspective will be treated
‘88 & MAJOrity from the Stats perspective.
- This will creats confusion. ] want some
‘clarification ‘from the Law Minister in
this regard,
- *ft TrmmeaTe wredt (vzA) oW
wgyam, FTr dwee gw gere

 Page 1,
. for linea 13 to 16, substitute—
" maaner as may be specified in such

law, no such law shall be called in
“qstion in any court on eny ground

whatsoever.”
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SHRI H. R. GOKHALE: I} have
heard the comments on the amendment
proposed by me as well as the other
amendments.

A relevant point was raised by Shri
Indrajit Gupta, and 1 would deal with
that first. I want to assuse him that the
apprehension which he had expressed is
not true, so far as the present amendment
is concerned. If he will read the amend-
ment, he will ind that it does no better
or no worse than reiterate the protection
which is already given to the minorities,
whether linguistic or religious, under
article 30 (1).

SHR! FRANK ANTHONY :
does he want to put it in ?

Why

SHRI H. R.GOKHALE: I do no
want this running commentary. 1am now
dedling with Shri Indrajit' Gupta's point,
aud -1 shall deal with Shri Frank
Anthony’s point later, :

SHRI FRANK ANTHONY : Why
does he not reply ? We do not want‘hnm
to reitérate it. Why d«m he want to
mltqrate it'l

MR SPBAKER For a Membher of
his ltnndins. to so on doing like this is not
Very pwpef_ ‘

Sﬂa;\{'ssmrmummwM’rs’na;r.,: |
But the implication. of - his temark that he
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‘having & tllk with hlm

(?3#& Anmds) Bill
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is haviag » pnme wk wuh snri xmwn‘
Gupu h uot oomct. o
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SHRI SEYAMNANDAN MlSHM

He bas. to addxess the House s
whole

SHRIH.R. GOKHALE : Iam deal-
ing with Shri ladrajit Gupta's comments.
Ishall deal with everybody’s comments.
1am dealing with Shri Indrajit Gupta’s
comments now,

SHRI SHYAMNANDAN MISHRA :
But he is dealing with them for the pur-
pose of the whole House.

SHRI H. R. GOKHALE : Of course,
Who has stopped the hon. Member from
listening to me ?

SHR]! SHYAMNANDAN MISHRA :
Therefore, any remark could be made and
it is valid.

SHRI H.R.GOKHALE : I do not
understand what he is saying,
MR. SPEAKER : I also do. net

understand it.

18 Hrs.

SHRI H, R. GOKHALE : Anyway, the
point which I am making is this that no’
new right is sought to be created, No
right is sought to be ubronted
Whatever right is there under art. 30 (1) is
by a further reassurance by means of a
proviso, clearly promected. That nt because

therc was an apprehension expressed here

and outside the omnibus clause mnght
affect the right of mmonly lnstntutmns‘
referred to under art. 30 Mo adminimt,
and establish their  institutions.’ Now’ the
appmhemlon perhaps which is right, u
Shri Gupta said in his - coriments, is ﬂm

in some cases this protection which is



xsmn.n.aombl j C
,“mto ‘minorities Is ml!und,llm not
--'.uvhnhltindlmithwd properly.
That misuse: may: be there. . Bwen if 00

"v-amdmamismovad 1o thu.it is there

‘because of art, 30(1), therefore, this ame-
" . ndment dots not carry the matter to a
‘ Tpoﬁﬁohwm we can say that it is worse
.or bettér than what it was before. In any
"case, wo are not amending act, 30. Unless
-we amend art, 30 and make it non-applic-
sble o propertics other than properties,
¥ which Shii Gupta referred, namely those
“which are¢ actually used for the purpose of
whicational- institutions, we cannot by
‘this amendment curtail the ambit and scope
of 30, whatever it means. Therefore, the
jdea is that whatever 30 gives, it protects;
it does not give anything more nor does it
-take away anything from art. 30. In any
case, this does not seek to define what is a
orimarity; it does oot seck to define ‘what
is 8. religious minority or what is a lingu-
istic minority. That definition is not
found even in art. 30. It has always been
a:matter for imterpretation by courts and
it has on-occasions boen interpreted, what-
everis the rightful interpretation of the
expression ‘minority’, religious or lingu-
istic as interpretod by the courts.

~ So far as art. 30 is conoeraed, [ would
again say that we are not amending it
because by a surreptitious move of insert-
ing an amendment we cannot have, the
eﬁect of amending 30. Therefore, the only
object of this amendment. is to.ascc.that
‘ thm rights whlch are already there in the
: jOanmtunon are protected. They are
nmther enlamed nor curtailed.

' 'l'lne otlm ponnt. muie by SIm
~_3'Anumnquu that originally tbe propased
mndmmnrovided for . payment .of the
g ka«vﬂw 'l'ha.twn.mrdium
" pim, some sstisfaction to. bim.

" 1_¢an. understand that. The - question
S de hfull market ‘value obligatory - t0.be
- paid (Inm'mptwn). This . u not 8 msaster

nammm !. ﬂ"ﬂ

w-mw'

snmmmxmrmw.\mum“
youpmitinheﬁmphw?. o

WL

| SHRIH. R. GORHALE |- umm."‘

muntlm m;homdmtmmmpmmonl,
clour. Therefore, the question is, if market

valuo is payebls i at all—1 ym not imying
it is payable—under art. 30, then the right
under 30 is being protected. If op the
other hand the interpretation of art. 30 is
that it is not obligatory that in orderto’
assert. the right of establishing and admini-
stering an institution, you must of neces-
sity pay market value, we do not want to
extend that right by providing for market

value here, if itis not already inchuded
under 30,

Therefore, I would repeat that the idea
underlying the amendment is neither
does it expand nor does it curtail any of

the rights which are created already
under 30.

One hon. member also referred to dis-
crimination between institutions belong-
ing to minorities and other communities.
This’discrimination is not created for the
first time. There is a clear understandable
and ratiopal classification which -always
avoids the charge of discrimination any-
where. That classification has already
been made be the Constitution from the
begianing inasmuch as that in respect of
minority institutions such protection is
given. When youeay that the mimorities
have the right to administer und. estabiish
instifutions, the reverse does not follow,
that the majority does-not have the right.
Wlwis said is that by the Wyfm&bﬂ
mmmties nudmmtmn whete they have
to depend on the protection given by the

* majority community because the majority i
““'jn a position to enforce their . will both in

respect of themselvcs and the minotities; if
they “dd it in. mpectdmamselve:.tw
cannot blame anybody. becaust ihey. have

done it for themselves, but itheydoit in
‘ mmtof mtmritia.mmﬂml wuld
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fknmmmly hawea grievance. that by ukins
advantsge of the fact that they are mino-
rities something which is egainst their in-
. terest is enforced on thom. Thercfore, even
if- you. choose 1o call it discriminatory—1
would not call it s0, bécause it is based on
a rational classification which is under-
standable—and even if itis discrimina-
tory, it is mot as if this amendment for
the first time creates any discrimination
between minorities and majorities.

Then, another amendment s with
“regard to another provision—I1 think my
friend Shri Madhu Dandavate referred
to his own amendment pertaining to the
addition of words “‘amount for rehabili-
tation purposes”. 1 do not think it is
necessary to do so; first of all, therec seems
to be a geaeral misunderstanding that
when the words ‘“‘amount’ is mentioned,
payment of full market value, compensa-
tion, is made impossible. As was claritied
carlier, it depends on the nature of the
property, and on various factors which
are germane to the consideration as to
what is the appropriate compensation for
the particular property acquired; as was
explained earlier, if the property had
already yielded profits to the owner they
would apply to the larger properties, parti-
cularly to the means of production which
are in the hands of a very few people;
‘they have recovered the value of the pro-
perty and much more, $o much so that
several tines the value of the property
in‘the form ol compensation has alieady
becn taken by them, It might be a fit case
for the legislature o say that payment of
much loss than the market value for that
-amount: is - justified. On the other hand,
in another case, in the case of small
properties, it will never be applicd to
petty, -small - shopkeepers’ property which
is used or which consists in small godowns
or habitations. It is not that even in these
cases the market value will not be paid.
The ‘slasticity -of this :clause provides for
appropriate . dectsion in’ each case, - and
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:That is not by
It is for Parlisment
1o decide as to. what is the approprmte
market value payable in that particular
case. A ; ,

that is by Parliament,

Then, -a refercnce was made to the
amendment; 1 think it is the amendment
of Mr., Mishra; if 1 am mistaken, my
hon. friend will correct me. That was to
treat in @ difierent way properties below
a certain limit, but I think the reference
there is to agrarian property in the first
proviso.

SHRI SHYAM NANDAN MISHRA:
No; any property for_ which there isa
ceiling, i e, within that ceiling.

SHRI H, R. GOKHALE: Amendment
Nos. 25 and 26. Let us take No. 26 which
says:

“Provided that where any law inakes
any provision for the compulsory
acquisition of any property within the
ceiling fixed by the State or of an educa-
tional institution, such acquisition shall
not be lawful unless the amount fixed
by or determined under such law for
the acquisition of such property is ‘not
fess than the market value there-
of, and is payable in cash within one
year.”

Now, it is not as if such provisions
are not found in the Constitution, You
know the second proviso to article 31A
which does mention such a distinction,

As 1 said earlier, the concept of urban

- property is different, because the location

of the property, the sltuadon of that -
property, the income . which it yields, how
much value the property really ' fetches :
after depreciation and. several other. things

all these- considerations . come in. Tt may
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be that ‘even in the case of urban property,
1§ may ‘pot ‘be Teasonable in a particular
oRse to pnythefnllma.rket value,' More-
om, the law relating to celling, if and

. ‘when imposed in respect of property

" which is non-agrarian, can always take
‘care of the small property-holders as
. has been done in the case of agricultural
property. I would again repeat, with your
permiseion, - that'the idea underlying this
" amendment is certainly not to take over
" property which is in -the possession of in-
dividuals which is for their individual use,
petty  shopkeepers and dealers or petty
house owners, small people having their
houses and farms, etc. The main purpose
of the amendment has always bzen, under
this provision, to go to that property,
where thers is concentration of wealth,
where the idea is to remove or finish that
concentration of wealth so that the pro-
ductivity which is attached to that parti-
cular property is available for national
use. Therefore, a distinction is reasonably
capable of being made, and I am sure will
always be made, whenever the question of
small property-holders arises,

SHRI SHYAMNANDAN MISHRA :
Sir, may 1seek just an_elucidation from
him ? What effect will Article 31 (2) have
on Article 31 (A)? Would there be any
_ relationship between the two ?

SHRI H. R. GOKHALE : 31 (1) is,

pot. to acquire property without the

. authority of the law. That has been
" retained.

" SHRI SHYAMNANDAN MISHRA :
” Wh,at happens to 31(1? '

, sx—m H. R, GOKHALE : It will
alwaytbe under the authority of the law.
‘ How can it be olhcrwnsc ?

: " SHRI SHYAMNANDAN MJSHRA
" ~'Npt only the .suthority of the law. Please
rnd it over mm. It 1s not on}y wrth

bsc&m 1, mn

: No. 14 of Mr.
-has. refmed to l9 (t)c also n uddnion

(25:1: Am ¥ sm

rewd to lcqumtion bythé amhomy af
hw. : e

SHRI H. R. GOKHALE : It is Q'o 1

-shall satisfy you on that.point, Unda-

article 31 (1) originally no person shall be
deprived of property save by the mthonty
of law. That is retained. Therefore the
overriding clause is that if any depri- -
vation of property comes about it can
only be by the authority of law. I shall
read the original, before this amendment,
Article 31 (2) reads : no property shall be
compulsorily acquired or requisitioned
save for a public purpose and save by
authority of a law. So that is retained.
All the subsequent clauses in Article 31
are subject to the overriding clause in
Article 31. Therefore if for example you
acquire some property for public purpose,
but not with the authority of the law, that
acquisition is bad. If on the other hand you
acquire it for sumething which is not in
accordance with the provisions of Article
31 (2), not by the authority of law, it
will be bad acquisition. Even (2)
says :‘. . , compulsorily acquired or
requisitioned save for a public purpose
and save by authority of law.” 1f we loek
at the proposed amcndment the same
authority of law is there, No property
shall be compulsorily acquired or requisi-
tioned save for & public purpose and
save by authority of law. Thereforc
under Article 31 (2) it must always be by
authority of law. The overriding law is (1),
(2) provides for authority and it provides

‘a further restriction that it cannot be for

any purpose; it has to be for a public
purpose. Public purpose is' again justi-
ciable as it has always been, Therefore
my submission to the Members is that
there shoold be no fear of any property

'being acquired withous the authority of
law, S : § :

Refeme waa mdo to. umandmen!
lymamadanm He
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'udldomtwmwbevetydubmte
on that, why for. the purpose of this
" amendment only (f) is retained and
not (g). ' :

The hon. Members will remember that
this was necessitated by the judgement of
the Supreme Court in the Bank Nationali-
sation case. Till that judgement was
delivered it had been the view of the
Supreme Court itself, that Article 31 and
19 are mutually exclusive. It means that
the property which is covered by Article
31 is acquired in conformity with Article
31. There is no question of examining
whether Article 19 applies or not because
31 is an independent Article, exclusive of
Article 19. For the first time in the Bank
Nationalisation case that view was
revessed. it was urged that even if the
acquisition of property under Article 31
18 valid, it does not end there. You have
to test it on the anvil of Article 19, It
means that here is double jeopardy
created for acqusition for, any publc
purpose. To get over_the difficulty 19 (1 )f
has been added.  You will remember that
the whole clause 13 with rogard 10 the
right o acyuie, hold and dispose of
property. ‘lo the extent to which you
are dealing with that topic you are not
dealmg_ with_something else which deals
with protession_or business. | do not want
to go into_that. The properties ot the
business are covered, Therefore this
clause applies 1o such property even if (g)
is not mentioned. Unless it is suggested
that it s intended 1o take over the right
to cdrry on business also, 1 think it should
not. come in. "For example if you say
that nobody can carry on this business
tomorrow, that is not intended by Article
31 andit is not germane to the original
m‘o‘vision w’kgich is sought to be amenM

SHRI INDRAJIT GUPTA There may
be a-case where the. acquisition of property
‘for & public. wrpone mlcs in eanuins
my motmlon. o
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SHRI H. R, GOK.HALE' It may be,
But ‘you can carry on.that busmess else-

“where. The right to carry on. business is’

to be distinguished from the right to hold

property belonging to that particular

business, For example you know that the
banks were nationalised, but the bank- -
ing companics exist. They were deprived
of their property for which compensation
has been paid. The' !.mdertakmgs have
been acquired, but the banking ' companies
have not beecn acquired. Therefore, they
have still got the right to carry on busmess

They might set up business again. There-
for, the right to carry on business is dis-
tinct from the right to properity which a
particular business at a particular point
of time owns or possesses. Therefore, the
fact that we do not refer to Article 19(1)
(g) docs not mean that property belonging
to business or industry is not capable of
being acquired. Acquisition does not
mean that you are forbidden from carrying
on that business at all. Therefore, 1 would
respectfully submit that the amendmeut
as proposed is sufficient to meet the needs
for which il is proposed.

Shri Kachwai also referred to various
other things like taking over the propertics
of other communities.

st e o WY (3198): faegee
wregE & SR & 9ra qiqdf g’nﬁ«n‘ar
g

SHRI H. R, GOKHALE: I think the -
hon. Member is very right. The peo‘pla
who are most_agitated about property are
those who own property, and they always
make use of an argument on behaif of the
depressed classes. It is the elephant which -
tramples upon
picads on behalfl of the ants when aa
attack comes. Where small properties are

‘taken away and absorbed by big business

and monapolists, the big ‘man does not

speak. As I have. already explained, the -

‘the ants everyday that



 {Shri H.R. Gokhale] .
idea is ‘that it does not exclude m poss:-
‘bility of market value being paid in appro-

priate cases. 1 think that is enongh ex-'

' -planatlon. '
'MR. SPEAKER: Amendment No.l.

~ SHRI SHANKERRAO SAVANT: I
withdraw it.

'MR. SPEAKER: Has he the leave of
the House to withdraw his amendment?

HON. MEMBERS : Yes.

Amendmers No. 1 was, by leave, withdrawn.

MR. SPEAKER: I put Amendment No.
14 to the House.

Amendment No. 14 wbs put and negatived.

MR. SPEAKER"’ 1 put Amendment No.
26 to the House.

Amendment No. 26 was put and negatived.
MR. SPEAKER: I put Amendment No.
33 to the House.
Amendment No. 33 was put and negatived,

- MR. SPEAKER: I will now put amend-
ment No. 35 by:Shri Vajpayee.

. _Ahggnd‘néent No. 35 was put and negatived.

MR. SPEAKER I will now put amend-_

ments Nos. 42 and 44 by Shxi Ram Avtar
_Shastrl

v Amendmom: Nos 42 and- 44 were put
[ and mar!vld

ml 19’71

czm umw; &tﬁ

m mmtlwmmwm.
‘ment no.49byMr. Damhm.

Jmendmem ‘Na. 49’ was put"and mmatmd |

MR. SPEAKER: T will now put amend-
ment No. 51 by Mr. Samar Guha.

PROF. MADHU DANDAVATE;: He
has authorised me to withdraw it.

MR. SPEAKER: He cannot authorise
anybody else to withdraw it. I will put it
to vote.

Amendment No. 51 was put and negatived,

MR. SPEAKER: The question is:

“Page 1, line 16,—

Jor’ ‘such amount is to be given other.
wise than in cash’.”’

substitute —

‘such amount is to be given otherwisc
than in cash:

Provided that m making any law pro-
viding for the compulsory wquismon of
any property of an educational inmtution
established ‘and administered by a minority.
referred to in clause (1) of article.m the
State shall ensure that the amouat fixed

‘by ot determinéd ‘under such - law for the

‘aquisition of such’ property is suchas
 would not restrict or abrogate the righ!
) Igusrwtced under that. ;Iauoe." ’ (57)
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Swell, Shri G. G.
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Tulsiram, Shri V.
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Verma, Bhri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
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Yadav, Shri N. P
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Afzalpurkar, Shri Dharamrao
Aga, Shri Syed Ahmed
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Ahmed, Shri F, A,
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Pandeya, Dr. Laxminarain Verma, Shri Phool Chand
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MR. SPEAKER : The result* of the division is : Ayes 316; Noes 35,
The motion was adopted.
MR. SPEAKER : The lobbies arealready cleared. The question is :
“That clause 2, as amended, stand part of the Bill.”
The Lok Sabha Divided :
AYES
Division No. 10 | [ 18.31 brs,
Achal Singh, Shri Ankineedu, Shri Maganti
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MR. SPBAKER ’l‘he rcsult* of the
‘division is : Ayes 326; Noes 27,

The motion is carried by  a majority.

of the total membership of the House and
by a majority of not less' than two-thirds
of the Members present and voting.

The motion was adr)ptéd .

Clause 2, as amended was added to tlm
Bill.. y

Clause 3—(Insertion of new dArticle 31C)

MR. SPEAKER : Shri Narayana Rao
is not moving his amendment No. 45. So,
we take up clause 3.

SOME HON, MEMBERS : Tomorrow,

MR. SPEAKER : No. Those who
want to move their amendments to clause
3 may either stand up "and mention ' the
number of the amendment or may. send
slips to the Table mentioning the number
of the amendment that they wish to move.

SHRI FRANK ANTHONY :1 begto
move :

Page 2, line 'I,»_-
omit “article 14, article 19 or™ (2).

Page 2,— -
- fer lines 8 to 10, substitute—
. “article 31:" (3)

Page 2,— )
_omit lines’1 to 14. (4)

Page 2,
afrer tine 14, insert—

“Pravided - further that no such
faw shail derogate from . the fundae
mental rights contained in articks
‘ 26 29 and 300[ lhe Oonlmution "{$)

151

w.m xm y m M
SI-IRI SHYAMNANDAN’MISKRA X
beg to move Vi e %
I‘use 2, ]ine V- _ -
omit “article 14, (27)
Page 2, line 7,— . A
Jor “article 19™ sub.ﬁitht"?-—
**article 19¢1){f) and ()", (28)

Page 2,—~
after line 14, inserse—

“Provided further that no such law
shall over-ride the fundamental rights
relating to minorities, whether based
on religion or language, contained in
article 26, article 29 and articie 30 of
the Constitution.”” (30)

SHRI ATAL BIHARI VAJPAYEE : 1
beg to_move :
Page 2, line 9,—

after **court™ insert *‘except” (34)

SHRI RAMAVATAR SHASTRI:
beg to move :

Page 2, tine 3,—
Jor “article 13" substitite—

“Part I1I of the Constitution” (46)

Page 2, line 5, o ‘ .
omit “clause (b) or clause (cj of” (47

Page 2, Iines 7 and 8~

Jor "article 14, article 19 or nrucle 3!”

substitute— _
~ “Part 111 of the Constitution” (48)

‘The followm; membcrs also recorded their. votes for AYES
Sarvehri ﬁharmdhu Dss, Hari annh. Panna Lai' ‘Barupai, Nihar Lukp' ‘B. 8.

Murthy, Rm

Chmdm Vikn.l and !hrxmnt Savltri lhyam
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*]t is obvious that the whole  object
of Article 31C, as at present drafted, is
to enable Parliament and State Legis-
Jatures to pass laws with the object of
implementing the Directive Principles
in question. If that is so, we see no
justification for excluding judicial
inquiry_into the question about the

existence of any rational nexus between
the law and the object intended to be

achieved by it."
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SHR1 SAMAR MUKHERJEE: My
amendment is regarding Article 19. Clause
3 has covered the. entire. Article 19, We
are opposed to this because Article 19
contains-some of the Fundainental - Rights
given to the common masses to express
their opinions, to form their assoclations,
etc. If thisis taken away, then there is
every danger that the country will more
and more pass on towards fascism,

We have bitter experience in West
Bengal. Day in and day out,  various
issues are being placed here and discussions
are taking placethere. Heat is also being
generated. But it is ‘a real fact that in
West Bengal, the elementary democratic
movement is under brutal suppression.

A semi-fascist terror regime is now
raging throughout West Bengal. Thous-
ands and thousands’ ere !now under
warrants and a non-.official estimate has
put it that more than a lakh of - warrants
have been issued. You can imagine how
the Fundamental Rights are being defen-
ded by this ruling class in West
Bengal ? '

Trade Unions are being broken, Trade
Unionists are being dismissed without
giving . any _scope to them. This is the
experience. ‘ '

. Then comes "Art. 19...

| MR. DEPUTY-SPEAKER: 1 ' think
this is.a limited one—whether - ﬂm con be

raised in & court of law in ordet to nulhfy
< the lnw : L

SHR! SAMAR MUKH&NEB lt is

.bemn nesnedhy this vcrychute. That
‘i Why wuuggmed that oaly uctiom (ty]



- and mm'u covered which relate
- 0 pronery s a0t other Pundaibental

" Rights, Taour last 24ch Amsadment slso
.'-_mm&mhmdmn Thie is-a very. .

" baske fundamental question. - We  cannot
part with this, That s why -1 oppose
_comn;theenure&rt !chlmn:!

" SHRI ‘sﬂumﬂmmn MISHRA :
1 have raised 8 very basic point. But it

scems that the tepal point just cscapes the
Law Minister.

1 had submitted that in view of amend-
ment to 312} will he not take the trouble
of establishing how 31C is necessary ?
Whether amended Art. 31(2) would not
control mlso the operation of 39 (b) and
(c) 7 Whether de-concentration of eco-

nemic power and distribution of the

material resources of the community so
as to subserve the common good couid not
be construed as public purpose ? If they
wre going 1o be construed as public pur-
pose, my respectful  submission is that
31(2) should have been suificient for this

purpose. Now, if by way of abundant’

caution, INC) i3 convidered necessary,
then a further question that arises is whe-
ther the entire gamut of Art. 19 which
inciudes tire whole series of Fundamental
and basic Rights must be invelved in it.
It was pointed out yesterday by the hon.
Minister of Steel that such a prom:on
eKists m3l{A} A su'mlar provision docs
exist'in Article 3MA). Iquite scc that.
In‘a fac-fetched way -that can be brought,
How does. it, -however, escape auch an
inteltigant mind that Avticle 31(A) relates
to cerwain sprcific med concrete things
-and Article 139 (B) wnd ' &) refate ‘to some.
th“hs. ety vaguie ‘aad. comprehenaive,
*‘hkhyotrmmu! ‘easily define ¥ So, the

similarity between Articie. S1{A) and 3IKC) .
here shouid not hold good Thag does .
mmwu nppus!u My nibaihlion :

mmuna m,-ms {Sﬂlﬂ'@ﬂ

(‘z:m M.‘:.M 450

-_"meommesﬁnﬁm of 1he I.aw Comiuicn. E =

1 think that havuy:pmper reosmmends.
tion ‘made by the Law (Jommiuiom Ttis
extremdly appalling that Art. 14 sbonifd.

also be' made imoperative 5o far as the'

operation of 39 (b) and{c) is concorned,
I it s not being allowed 10 come n the
way, it means that the right of constitu-
tional protest Is denied to & citizen:

. Therefore, I would say this 14 also - must

be omitted from this and the present
clause should confine itself oinly to- the two .
that 1 have mentloned. Then, my further -
submission is that this should not be in

the clause where it s mentioned that if
thare is & declaration that . itis for l,hring

effect to..

-SHRI P.K. DEG: On a point of
order. The automatic . voting. lights ace
flicking off and on. So, there is some- .
thing wrong with the mechanical system,
So, next time there should be physical
division by clearing the lobbies, . -

MR, DEPUTY-SPEAKER :

1 shall -
verify whetver It Is all right, :

SHRI SHYAMNANDAN MISHRA :
My further submissm is thal thjs declara-
tion @ .

“No law conuin'hs a dnclm{iun
that it is for giving effsct to euch policy
shall be catisd in question in sy court
on the ground that it does riot: sin-
effect to such policy .

should be taken out. Aftcr tlm poﬂmn is; '_
taken out, - the paragraph would stand

-only.upto the words 'a.rtlnh 31'

Axﬂ is, it itlamemah' ilmatiag in. rhe -
scnye thatit is the centificate of: the fullsg

oeacutive, which hes -to b accepred by .~
. everybidy—that ‘It i mesnt’ for giving
effect to that kind of policy,’ " Than-decta- -
Tt eation mwst e chatingeable- in & eouitiol
i _-Elw‘ '!‘hbi: e submission: thist lum-;__'-.
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~Lastly, sy submission is' that no luci: o

law shatl override ‘the fundamental right

relating to  minorities, whether bassd on -
- contained in -
- "Article 26, Article 29 and Articie 30 of the

. religion ot on language,

Constitution. That should form part. of
Article 31Cas the last paragraph. The
question has been . asked umpteen times
‘whether - articls 31C  would  advesely
affact the rights and interests of the mino «
rities... .

. SHRI FRANK ANTHONY : 1 have
asked the gquestion ten times.

- SHRI SHYAMNANDAN MISHRA :
Ho says that he has asked the question ten
times. But there has been no reassuring
reply from the Government. In fact, power
is being taken which might be used for
adversely affecting the interests of the
minorities. Therefore, I have thought it
fit to move this amendment which should
" prevent the mischief,

SHRI FRANK ANTHONY : I have
four amendments. T would only speak on
three of them.

, Amendraent No, 2 asks for the omission
. of articles 14 and 19 from article 31C. Here,
1 want to nail to the counter a deliberate
distortion hy the Law Minister. He was
trying to answer me by first quoting me
eortectly. and he tried to make heavy
mther of the fact that at some time—{

" do not Xknow where I had said so~—I said

: 'mltfptopeﬂyrizhushou!dbc qualified. I
"lwnmemuchmnhor than that. I am

. seading from page 7315 of the record of
v myspaachyuwday Thhwuwhullud_

_ “!nouldhnuiﬂ: *Alt rhM. if you
pm weatly mmd.—-unc Judge, 1
tﬂakitw justice Hidayatalish who

g-',j‘uid-»-‘ﬂku atln pmpmy m ct th ,

- fendemental . . Tights . .

fuu article 31 -out, and take 9y

: bﬁéaﬁiﬁn 1197

T ,‘(s) Ren -:!htmld htm been: zbam

zm mm

flmutthingbuondumhxmrm4
. litying property, mmwipmoutﬂn%i: :
 Whole gamut of fundamental rights.”. -, -

S5, all that T hed said ‘was this, you
take out property, that would have been

.the more honest thing to do. But what

are you doing? You are wiping out the
whole gamut of fundamental rights, you

~ are wiping out all the freedoms, you are

sanctifying discrimination, and a3 my hon.
friend had said, you are destroying the
freedom to speak enshrined in article 19 (1)
(a), the freedom to assemble peaceably
mentioned ia article 19 (a) (b), and you are
destroying the right to form associations
and, of course, you are destroying the right
to practise any profession.

Then my next amendmeat was No. 3
and that was to delete this :

“...n0 law containing a declaration
that it is for giving effect to such policy
shall be called in question in aay court
on the grouad that it doss not give
effect to such policy™.

The Law Commission had plcaded that
this should be made justiciable. In this
arrogance, Shri Gokhale, with his superior
knowledge, since he has becoms a politician,
has cynically rejocted this., So I have
sought to delote this ouster of the jurisdic-
tion of the courts,

‘The most importent of my- amendments
is No. 5 which reads :

' uprovided further that no, such law
shall derogate from the fundsmenia!

- ‘rhhuwnuimdinmium 26. 29 and

i 30 of the Coustitution”.

. hnmkiqu Shri Qakhm for the Ai(h

‘wlmtmuummthhumm

roply of him. - With the Law Ministry. fetl

f-am £ &id ‘not. 'sxpact: de would. fall

l«mﬁbﬂmémmmn “Halr-aplitt-
m. mm whcm«,uifm thoay
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‘ Mnm knowmdiuhctlon m an
‘ 'cumu provision mdumudmvlsion.
. M. Anthony .is' not such- & damna fool.

What 1 asked over and over again is : does

. 31C give any legislature the power to take
awsy minority educational institutions,
charitable and religious trusts? Even now
he won't give me an answer. He fobs it

“off to the poor lady Prime Minister who

does not know the nlpha and omega of law
but merely repeats...

SBR1B. P. MAURYA : That was why
she nominated him.

SHRI FRANK ANTHONY : He will
lave mary more ircercations and still he
will be a trumpery lamp post ccmpated to

me,

SHRI1B. P. MAURYA : Whether he is
& lamp post or ] am, Le will come 10 know
in this Parliament.

SHRI FRANK ANTHONY : Bere the
deliberate silence of the Law Minister has
confirmed this position. It was the fear
with me that under 31C any legislature, any
samshackle coalition by ore vote could
expropriste the Christian colleges and
schools, the Sikh colleges and schools, the
Muslim colleges and schools and the Apgle
Indlan colleges and schools.

-SHRY S. MOHAN KUMARA
MANGALAM : Nonsense,

“SHRI FRANK ANTHONY: Why

does be not honestly say that it is non-

sense. 1 am asking for a reply under 31C
wbmher it does not give the power to take
away the minority institutions, edncationn
n!iu&amor charitable. =

AN 'HON. MBMBB‘R Powerto
nhom?

sm :
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 SHRI FRANK ANTHONY w h(m '
Ay 80.

MR DEPU‘I’YSPBAKBR Bcwiﬂ
reply,

SHRI FRANK ANTHONY : They say
it cannot be done. Why cannot he say that
no legislation can be passed? Give mea
simple honest answer. It will have no
legal validity because I know what the
ccIrmunists arc going to do, those friends
with whom you have joined hands. Since
1958 1key have tried to expropriate the
Christian colleges, Christisn schools and
Anglo-Indian schools. Every time—thank
God—1 have en trying {o argue these
cases and I have had them struck down.
What the communists are going to do is
that immediately they will use 31C they
will try to use it by getting Shri Mohan

Kumaremangalam to argue the case, as he
tried in the Xerala University case. -

1 do not know whether he will resign o
argue the case. (Imteniipticn)

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 had nothing to do wlth that case
at all. (Interruption).

SHRIFRANK ANTHBONY : What the
Supreme Court had said in the Kerala
Education Bill case,1934, and again receatly -
was that if you take over the management
of aminority institution, it is expropria-
You cannot even take over the
management. You can defocognise us if

. we mre- ‘bad; you capnét exerciso all the

catena of authority; you cannot iake'. over
ﬂ:omment,becamdmkumpm .

' tion, You are sasctifylng the worst fom: .
.‘ofexpwpriuion B :

An muxmutmmyfﬁmGhmuy‘, :
m undu M;r.b SICnonuth



[Sh,ri ka Amhonﬂ
- eoalition. no communist aovemmem in
: Kemh w:llheahletomhomtm mana-
goment. (Imterruptlon).” Let him sey.

.1t does not. enable you to pass a Iomlmon‘
- .totake gver education. That il all l want, .

Mthim uy.hewould not uy

smu M. KALYANABUNDARAM
Big, my amcndmmt is No, 18, that is,
10 'deléte the proviso that is sought to be
~#dded to Article 31C. The proviso says :

 “Provided that where such law is
.. made by the Legistature of a State, the
.. provigions . of this article shall not
- apply thereto unless such -law, having
© been reserved for the considération of
_the Pregident, has received his assent.”.

This in effect restricts the powers of the

~ legislature; they cannot pass the law and
the Jaw cannot be implemented unless the
President gives his assent. The President
giving assent means the Government
giving assent, :

~'It is riot as though the radical economic
reforms are introduced in this country only
if directed by the Central Government. In
cortsin States, democratic movements are
strong enough to result in  radical reforms.
This will restrict their powers. Even recen-~
tly, the. Chief Minister of Kerala had
complained bitterly that his proposal for
T an ordmanee for. the taking .over of the
‘ fowign plantations has not been  consented
to yet by the Umon Govemment. The
Umon Gavcmmem themselves have several

- timos. ml‘nplained that ‘many of the State
vaemnwnts do not implement the direc-

) mardmz the intruduction of radical
land xefarmt. That beiqx the cm. w.hy
ahom:d th ey take these powers 10.direct even

do_in this-mmr? S

’ﬂnpovnﬂ are tbere!n the Commu-' ,
M wmmmwmufm to'j‘ ‘

8o, 1 am

th upﬁovemmenn as to Whﬂ th"?:»

| 'thay mhtethe&muitnm tlm mto-‘ ¥

‘priate. .remedy  can ' be' - tholght of by the

- peoples :Bo this proviso restricts the - Stete

logislatures. I want 10 know, .when . such
a restriction is placed in -the. Constitution,
whether the consent of the Chief Miuimn

_ was sought; whether the State QGovernments

wero consulted. - When such & consultation
was not made, it would be an.mcronchm#nt :
on the powers of the . State Governments.

strongly opposed to this
provision. '

SHR] SEZHIYAN : Sir, the same
amendment has been given by me through
my amendment No. 32, that is, to omit
lines 11 to 14. 1 want to raise the same
basic points, because, as you know, the
legislative business has . been divided
into three: the Union list, the Siate list
and the concurrent list. The State list
cannot deal with any of ihe subjects under
the Union list, Only those coming under
the State list and the concurrent lists can
be dealt with by the Staies. If -the legisla-
ture passes a Bill under the concurrent list,
it has to come here and get the consent of
the Central Qovernment. But, here, weo
are making an inroad into the State list, If
a Bill is passed on a purcly State subject,
and if it comes under the proviso, it has
to go to the Centre. This is a new thing
that has been introduced, though the foun-
ding fathers of the Constitution gavea
separate list, an exclusive list, for 'the
States, R L

.lDIll

Now, twommnmay bn :mn. One

.i.l the  apprenension. that. the SMB!WW

mmsethepowers. Tbatmeans they: :dis-
trust the ‘States, In the States  &lso they
#re elected repmematiws of the. pmle.

" 'Why should there. be this distrust of the

Stltes v TheSum can also - a8y ln;_‘m
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amtmmly ntvoduced; e (3 1

already thero in -the Fourth smendment.

: !fw,lfnwrongthiuiuhew. ot ms do
;mywiti:tuewmgthmhn almdybeen
duna. B

;SHRI H.R. GOKHALE: I shail deal
with the points ,together because -some of
- the points were common. The first point
was that we should have confined it only
to article 19 (f) and (g) as the Law Com-
mission recommended and not included
the whole of 19 for the purposc of mon-
applicability. In my introductory re-
marks ] had myself referred to the recom-
wmendations of the Law Commission. The
Law Commission had taken note of the
basis on which the Government had the
apprehension if it was confined only to
article 19 (f) and (g). They expressly
deajt with the decided cases such as the
price-page schedule case or the Sakal news-
paper case. They have said in terms that
they do understand this apprchension and
that looking at that decision they say that
19(a) was unduly and unjustifiably used by
the court to strike down a legislation
which Parliament had passed within its
competence, What they say is: maybe,
if the Supreme Court does it again, you
can amend it afterwards. It is not that
the Law Commission’s view-point is not
understood. They have also understood
our viewpoint. But should we wait as the
Law Commission says? In fact the Law
Comminion approves that if ‘such s situa-
tioﬂ arises we should amend it afierwards,
Thcrefm. i priociple if that apprehen-
sion is justified, there {5 no objection by
the Law: ‘Commission to this amendment;
The only difforence is whether. we “shouid
doit  now or afterwards.  Then it is not

lmtmofdecidonformm Coinmiss ‘

sion 840! t;ha point of | tinio'at which we
dwmdao»lt. Bukﬂlytthuweﬁpted
thnthuhmmﬁn: 10’ the
existing decinion of the ‘courts.: On'sn.

oversit considarition ‘of . the purpose anlf
the objeoiefor ‘whics ehis clavo iy bk
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inurud. how can’ hnyana ny that tho
Government is not: eutitied to 1ake the.
‘view it bas takod, - snd s bound to sosept
the ‘Law: Commission”s 'recommeirdationg
and that Government shouid also share the
-shope which:the Law.-Commission has and
should wait with regml to" the timinjof

thcnmcndment

"It is not & case where the Law Commi-
ssion has disagréed with us. 1In fact they
appreciate our point of view. I had mado
it clear earlier.

The other objection is with rogard to
the inclusion of 14, Will the hon. Member -
remember that aftor careful consideration
of all the provisions of the Bill even the
Law Commission does not recommend that
14 ought to be excluded. Were they not
aware of implications of nrticle 47.....
(Interruptions) .

1904 hrs.

[MR, SemAXER t'nﬂu Chair.

SHRT SHYAMNANDAN MISHRA :
They have taken a wrong view.... ‘

SHRIH. R. GOKHALE : You- are
entitled not to agree with them juat as
you are entitled not to agree with me also.
Therefore, in = one case you make an
argument that the Law. Commission has

said this snd therefore you should: do

this. Just as you are entitled to disagres,

- weare 'also entitied to disagree. “On " this

pointyoumw mot agree with therit ;'Y
entirely - agree thatyou ‘must ‘pot m'ee
with every momm:xdaﬁon of the Law’

'Commiuion 3 DOrare we' ‘Botmd: todo;
T80, ‘rhbmninpolm s that they: 3o ot
',emdﬁumitbeumthey; knaw thnut
- - iy dbeolutely” uwmary Pt e finve

comsifted ‘legal opinion, 140 not witht w‘;
mﬂonnmmw Vhry m!hﬁi



SR Tenie D i ey !>-‘-.,<-'.‘-_; il b T

(sm H. R. Gbkllbh] R
‘ M have upheld. tho heluﬂm ot
-fult:an .ﬂwyfdid fnﬂ:e,m_n of Miele '!9
that it should be confined to () and (@),
. they wculd have discussed it; but they
_did not feel so in. -the case of article 14.
Thercfore, they did not recommend that
article 14 should be excluded. All lawyers
who have been dcalinz with constitutional
_ cases are aware that whenever the Supreme
Court fourid that a kegislaticn could not
be struck down under articks 19 or 31,
it is struck down under article 14 as itis
s0 broad, covering discrimination, arbit-
rary exercise of power, vagueness, reasona-
bleness etc. It is so wide that anything can
be struck  down if the political philosophy
.underlying the legislation is not acceptable
" to the Court. Therefore, we thought if the
object of the particular legislation is tobe
achieved, the power of Parliament should
be supreme, and that is the whole inten-
tion underlying the inclusion of article
14,

Another point referred to is the declara-
tion. There again I amawareas hon.
Members are aware, that the Law Commis-
sion has recommended that the whole ciause
reiating to the declaration should be
deleted. 1 urderstand* the point of view
which you may have or the Law Commis-
sion may have, but as I said ecarlier, with

. all respect to the members of the Law
- Commission who are, 1 admit, experien-
ced people in the judicial profession. I do
not agree with the reason given by them
‘that the courts will be helpless, in the
sense that even if fraudulent or colourable
‘Megisiation is passed ia which you can.
reunnably point out and establish that
1t has 1o nexus whetsoever. with the pur-

~ poses or the objectives of articles 39 (b)
and {), the courts will be helpless, will-
- be tied down .and will not be able to exa-
. ‘minethe legislation, Wih all myect.' ¢
) tdlm this argument, T would not. agree with

. . It, Decavse again all Iawyers know that
o lmmmu w!d: ) elm thc ﬁm mmlple

nnmm l. 1971 S

n,wi

s m.}m s m
tm clmu wdndmwhdhti« h"
lottohvery mietly mﬂnbd IR

‘SHRY SHYAMNANDAN MEHM
Then why . do you makcthhfutile oxers
cise?

SHRI H. R. GOKHALE: Therefors
the argument that the courts will be help.-
less is not justified at all. Then the ques-
tion is why we want it, The reason is
simple and obvious that, whatever the
power to set aside legislation on the ground
of colourable exercise or absence of nexus,
the Court will not have any jurisdiction
to interfere on the question whether or not
& particular legislation is sufficient or ade.
quate to implement the Directive Principles
contained in articles 39(b) and (c). For
example, the court,while agreeing that there
is nexus to a certain extent, that even
remotely you can say that the legisiat jon
has something to do with the objective of
reducing concentration of wealth, cannot
question the meaning of taking away the
privy purses on the ground that it is not
going to reduce concentration of wealth
as it involves only a few crores compared
to the large problems of the economy
involving hundreds of crores. The Court
will not be entitled to say that. The extent
of implementation is a matter entirely for
the powers of Parliament as the supreme
Jegisiature. How far it shonld go is not to
be decided by the Court, that is the func-
tion of the legislature. That is precisely
why 1 was going to point out earlier; but
you instructed me to deal with it when
dealing with the Clauses, that the addition
of the word “adequately” was intended
specifically to make explicit what is atready
implicit ia the Clause asitis. It is imp-
licit in the Ciause that the Oourtm
strike down fraudulent ' legisiation, but
when we have the word “adequately”, it
makes 1t cicar that the Court cun strike
down & Won -which is foandulent

4whmmwhmﬂnmmd

find out the ‘cxtent ito which :the object is
mm br !hm mm
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nboth tidncfmumﬁm ﬂuz it may

mise difficulties; mifothuwhetho~
- clauss ensbles 'the ‘court -to go shead

with striking down fraudulent fegisiation
and there is no ‘reason to give a ground
for-a legal argument or. legal battle, where

" you can argue that ‘adequately’ means
yon can do thisor youcannot do this.
Therefore, in «deference to the general
feeling of members on both sides of the
House, it was decided ultimately to drop
the amendment. It did not alter the posi-
tion at all. The position remains the
same that courts are not powerless, The
courts can strike down that legislation.
If tomorrow the party of my friend, Mr.
Piloo Mody, comes to power somewhere
and says, “We will increase the privy
purses of princes” and makes a declaration
that it is for the purpose of articles 39 (b)
and (¢), the court will strike it down. So,
there is a plausible reason for not accept-
ing the recommendation of the Law Com-
mission.

With regard to the query raised by Mr.
Anthony, I have dealt with it earlier, but
if he is notsatisfied, I am willing to deal
with it again, You look atarticle 31C. I
am sure Mr. Anthony has noticed that in
the exclusions which are provided for in
that clausc, only three articles are men-
tioned—14, 19 and 31. - Obviously articles
25, 26, 29 or 30 are not in any case expre-
ssly ‘excluded from article 31C, Therefore,
it is clear enough that the rights contained
in articles 25, 26, 29 or 30 are not affected.
But Jet us imagine a little further. Ican
sco the argument: After all, 19 is excluded

and ' the right to take property is there.

Therofore, the rightto take the property
of educational institutiors of minoritics

is aiso ‘there. But as far.as I have beea '/

abls to understand, the position in law
with regardl to interpretation .of statutes,.
‘much foore with regard to interpretation
of comatitutional :provisions, . is that- no
one fundsmenta! right can act in derogs-
tion . 6fanother wxisting - fundimntsl

'ilht.,., m tmuohuld. 'mem‘m.u:;
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on the statute-book, whioh give express.

- guarantees. to the minorities, which. this

‘Houso has again reitersted today by add-
ing a proviso to the second clanse .of
article 31, I wonder how it can be argued
that meroly. because article 19 is excluded,
the fundamental right expressly conferred
by some other article is taken away..

BHRI FRANK ANTHONY: I cnly‘
wanted this assurance from you, ’

SHRIH. R. GOKHALE : I thought
such an elaboration would not be necessary,
particularly because he is.a reputed lawyer.
Icould have understood it coming from
somebody else. Therefore, the lpprahan
sions raised by Mr. Anthony are at belt
imaginary, because the legal position is
clear. There is not even an implied exclu-
sion. Therefore how can aanybody take
away - the fundamental rights expressly
conferred by articles such as articles 25,
26, 25 and 30 ?

He also said, abolish fundamental rights
altogether, rather than doing this.

SHRI FRANK ANTHONY :
take away property from
rights.

1 said
fundamental

SHRI H. R. GOKHALE: That
improves the position. We were atcross
purpose; maybe it was my fault. I thought he
said, “Instead of doing this sureeptitiously,
why - not take. away the fundameontal
rights altogether?™ 1 accept his explanation
and 1 confine to orly to property.

 'SHRI FRANK ANTHONY : Take
property out of the chapter on Fundamon-

! Rights.

SHRI H, R. ooxmm 'rh-m-
meéatls so  fallacious for the simple
mmmmmmlmmu :

to ‘the clause to mulm:y(c),mt s&ﬂ ‘
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| Frenk Antbony's ‘suggestion that fn‘all
. #irtiimetances the property rights should be

"abrogated? Wil other-people support this?

For example, suppose we say that it s s
Jogisiation relating topropertywhich has -

nothing to do with the reduction of the
_concentration of wesilth? The case of smalt
’ moperty-holdm © for -example, was
- Jegitimately referred to by some members
on that side. Case. of acquigition for a
~ purpose which is not & public purpose
was legitimately referred to., Is it suggested
that  we should  abolish this right to
property? '
We only want to regulate .the right to
property jin specific cases, where a public
purpose is established, where a nexus with
the objectives of article 39(b) and (c) is
established. Therefore, instead of welcom-
ing such a'suggestion where the regulation
is limited to a defined number of cases
. ‘rather than making it applicable in a
blanket manner for all cases of property,
it is being opposed. Should we take away
the field of the ordinary farmers who are
cultivating it persopally by abolishing
their right to property? 1Is it anybody's
intention to do that? The intention clearly
is not to touch any property which has
nothing to do with anything like concent-
ration of wealth, property which has
pothing to do with common detriment to
the society.

In fact, 39(c)and (b) are to enable

small people to have property. For that
poncentration  of property  has * to be

v nvo:ded It is precisely to bring him toa -

mdard of livinx where he  will have

 property of his own, rather than concen-

‘ -teatipn -of property -in a few hands,

' Divisioa No. 11}

Ahmomr, ‘Shri ank

. Bade, Shei K.V, e ﬂ_ﬁ RIS |

" m Shﬁﬂamm Sm;h

AYES

' Tlumfon, 1.am not abie to undermnd
au argument; :If you ‘wain 1060 this, ﬂ\u\
abolish the fundamental’ right 3 property; -
That will-not take - -my. hon. friend, - Bhf
Anthony, anywhsre. The intestics -isnot

t0 abolish the right - to property But o
regulaie it. That is why there is a provie
‘sion.in the second clause of article 31 to
pay an amount. The idea is not expropria -
tion; the idea is acquisition. As everyone
has agreed, theamount can  mean
either the whole market wvalue or an
amount which is smaller than the market
valte, It will depend upon the circumsta-
rces. I think I have dealt with most of the
points.

MR. SPEAKER : Shall 1 put all the
amendments to the vote together?

SHRI FRANK ANTHONY : I want to
press amendment No, 5.

t MR. SPEAKER : All right. I will put
amendment 2, 3 and 4  to the vote of the
House.

Amendments Nos. 2, 3 and 4 were put
and negatived.,

MR. SPEAKER : The question is :
Page 2,

after line 14, insert

“Provided further that no such law
shall derogate from the fundsmental
rights contained in articles 26, 29 and

.- 30 of the Constitution.” (5)

| The Lok Sabha divided:

Chlndn Shrlmttl Jyotlna




' Chowhan, Shri Bharst Singh
. Deo, Skri P. K. |
‘Deo, Shri R, R.. Singh
~ Godfrey, Shrimati, M.

Horo, Shri N. E.

Joshi, Shri Jagannathrao
Kachwai, Shri Hukam Chand
Kamaraj, Shri K.

Kiruttinan, Shri Tha

Lalji Bhai, Shri

Malik, Shri Mukhtiar Singh

Mishra, Shri Shyamnandan

Acha) Singh, Shri
Afzalpurkar, Shri Dharamrao
Aga, Shri Syed Ahmed
Agrewal, Shri Shrikrishna
Ahirwar, Shri Nathua Ra_.n;l .
Ahmed, Shri F. A.

Alagesan, Shri O. V.
Ambesh, Shri

Ankine_edn. Shri Maganti
Ansari, Shri Ziaur "Rahmm
Arvind Netam, Shri
Awdhesh Chandra Singh, Shri
Azad, Shei Bhagwat Jha )
Azi; Imum. Shri l
Bibunath Singh, Shri
Babuguns, ShelHLN.
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Narendra Singh, Shri

Nayak, Shri Baksi

Patel, Shﬁ Natwarlal.
Ramkanwar, Shri

Shakya, Shri Maha Decpak Singh
Sharma, Shri R. R.

Singh, Shri D. N.

Vajpayee, Shri Atal Bibari

Verma, Shri Phool Changd

NOES

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T,
Balathandayutham, Shri K.
Banamali Babu, Shri |
Banerjoe, Shri S. M.
Banerji, Shrimati Mukul
Barman, Shri R. N,

Barua, Shri Bedabrata
Barupal, Shri Panna Lal .
Basappa, Shri K. o
Basumatari, -Sh;i D,

Bersa, Shti S. C, .
Bhagat, Shri B. R.

Bhagat, Shri H.X. L.
Bhandare, Shri R. D. |
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Bhltm. Shrl Durudu

' Bhatmbam Shri. Dmon
Bhnmchurya Shrx S. P.

i 'Bhnttacharyyna. Shri Chapalmdu

‘ Bhuvara.han, Shri G.

Bllhe. Suri Nare_ndra Singh

- Barhmanandji, Shri Swami
Butu Singh, Shri

Chakleshwar Singh, Shri
Chandra Gowda, Shti D. B.

~ Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.
Chandrashekharappa Veémbnuppa,
ShriT. V.

Chendrika Prasad, Shri
Chaturvedi, Shri Rohan Lai
Chaudhari, Shri Amﬁuinh _
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R, |

Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath

" Chellachemi, Shri A. M.

' Chhotey Lai, Shri

‘Ch‘nuuen Lal, Shri

Choudhary, ‘Shri B. B.
Chondhuly Shri Momul ngue
Dags, Shri M. C. '

.Dlﬂmr, Sklsﬁ.’Shrx AR

Dm.l. 1971

Dmp Smgh. ‘Stm

' Damani, Shei S.R. "

_Dandavate, Prof. Madbu = - -

Das, Shri Anadi Charan
Das, Shri Dharaidhar |
Dasappa, Shri Tulsidas
Dalchowﬂhury, Shri B. X.
Deb, Shri Dasaratha

De¢o. Shri S. N. Singh
Deshmukh, Shri K. G.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumds, Shri L. K.

Dutta, $hri Biren
Dwivedi, Shri Nageshwar
Gandhi, Shrixﬂati indira “

Gangadeb, Bhri P,

" Gautam, Shri C.D.
Gavit, Shri T. H. |
Geom Shri. A. C..
'Gbosh shriP.K.
_.Gm,sm Mohlndersmgh
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' Godara, Shii ManiRam
'Gozo!‘,' Shri‘Ta:un ‘ '
Gohain, Shri €. G,
Gokhale, Shri H. R.-
Gopal, Shri K. |
Goswami, Shri Dinesh Chander
Gotkhinde, Shri Annasaheb
Govind Das, Dr.
Gowda, Shri Pampan
Guha, Shri Samar
Gupta, Shri Indrajit
Haidar, Shri Madhuryya
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh Shri
Hari Singh, Shri.
Hashim, Shri M. M
Haira. Shri Manoranjan
Ishaque, Shri A. K. M.
Jadeja, Shri D, P. .
Jagjivan‘Ram. Shri
Jamilurrahrdan, Sh;l Md.
Janardhanan, Shri C,
Jeylaakshmi, Shrimati V. -
Jha, Shri Bhogendra
Jha, Shel Chiranjib
Iharkhande Rai, Shri
Jo-hi, Popa.tlal M

Josbi, Shrisati Subbadra
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'Kadam, Shri Dattajirac
‘Kadam, Shri J. C. ‘ :
Kadannappalli, Shri R.amaehandnn,

Kader, Shrl S. A. 3
Kahando_le. Shri Z. M.
Kailss,Dr. .
Kakodkar, Shri Purushottam
Kakoti, Shri Robin:
Kale, Shri
Kﬂyanasundar#m, Shri M.
Kamakshaigh, Shri D.
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kamble, Shri T, D.
Kapur, Sﬁri Sat Pal
Karan, Singh, Dr.
Kasture, Shri A, S.
Kathamuthu, Shri M.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkur. Shri R. K.
Kinder Lal, Shri
Kisku, Shri A. K.

 Kotoki, Shri Liladhar

Kotrashetti, Shsi A, K.
Krishnan, Shri G. Y.

'Krhhmppa,slmM.vV.,

Kulkarni, Shri Raja -
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-Kumsaramatgalem, Shri 8. Mohan -

‘Kareel, Shri B. N. .
Lakkapps, Shri K.
Lakshmiksnthamma, Shrimati T.
Lakshminerayanan, Shri M. R.
Laskar, Shri Nihar

Mahajan, Shri Vikram
Maharaj Singh, Shri

Mahata, Shri Debendra Nath
Majhi. Shri sziadhar

Majahi, Shri Kumar

Malaviya, Stri K. D.

Mallanna, Shri K.

Mallikarjun, Shri
Mandal, Shri Yamuna Prasad

Marandi, Shri, Iswar

Maunrya, Shri B. P,
Melkote. Dr. G. S.
Menon, Shri V. K. Krishoa
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Milf:ra. Shri Bibhuti
Mishra, SbriG.S.

. Mishra, Shri Jagsanath
Misra, Shri S. N.

- Modi, Shei, Shrikishan ‘,

Mobammad Tsmeil, Shri

“Mohmmaa Tahir, Shri .

. Mohan Swarup, Shei

Mohsin, Shri P, H. =~
Mukherjee, Shri Samar
Munsi, Shri Priya Ranjan Das
Murthy, Shri B. S.
Muruganantham, Shri S. A.
Nahata, Shri Amrit

Naik, Shri, B, V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Oza, Shai Ghanshyam
Pahadia, Shri Jagannath
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, ShriR. S.

Pandey, Shri Sarjoo

Pandey, Shri Tarkeshwar
Panigrahi, Shri Chintamani '
Pant, Shri K. C,

Paokai Haokip, Shri

Parikh, Shri ggsiklu

Partap Singh. Shl'l

Parthasarathy, Shri P. -
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| ‘,'Pn\nn. Sln'ilum mat ‘vlho ‘Shri' M Sl(yanmyan
Patel, Stri Prabbudas Rao, Shri Nagesware .
| Patil, Shri Anantrao Rao, Shri P. Ankineedu Parssada |
Patil, Shri E. V. Vikh Rao, Shri Pattabhi Rama
Patil, Shri Krishnarao Rao, Shri Rajagopala- ;

Patil, Shri T. A.
Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Pillai, Shri R. Balakrishna
Pradhani, Shri K.

Qureshi, Shri Mohd. Shaft
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhan, 8hri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Swarup, Shri
Ramshekhar Prasad Singh ‘Shri

Rnna, Shri M B.

Reo, Shrimatil! RadhabaiA
Rao, Shl'l Jmnnath
Rao.»Dr. K.L.

Rao, Shri K, Narayang -

Rao, Shei M. §. Samjosvi

Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shri Siddhartha Shankar
Reddi, Shri P. Antony

Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna .
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Narasimha
Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila.
Roy, Shri Bishwanath

Roy, Dr. Saradish

Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saha, Shri Ajit Kumar

Saha, Shri Gadadhar

Saini, Shri Mulki Raj
Sakn@ Prof. S. L

Salve, Shri N, K. P.

Samanta, Shri 8. C,,:l S
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Sanghi, Shri N.K.
Saniata Prasad, Dr.
Sant Bux Singh, Shei .
Sarkar, Shri Sakti Kumar

 Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sén, Dr. Ranen

_Sethi, Shri Arjun

Sethi, Shri P. C.
Shafec, Shri A.
Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shaéluni. Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.

Sharma, Dr. H. P.

Sharma, Shri Madhoram

Sharma, Shri Nawal Kishore

Sharrua, Shri R. N.

Sharma, Dr. Shankar Dayal

» Shuiﬁ; Shri Biswanarayan

) s_ha#trl, Shri Ramavatar’

Shastri, Shrl Sheopujen

Shenoy, Shri P, R,

Sher Singh, Prof,
Shetty, Shri K. K.

Shinde, Shri AnnasahebP.
Shiva Chandika, Shri ‘
Shivappa, Shri N.
Shivanath Singh, Shri
Shukla, Shri B. R.
Shukla, Shri Vidya Charan
Siddayya, Shri 5. M.
Siddheshwar Prasad, Shri
Sinha, Shri, Dharam Bir
Sinha, Shri NawalhKishore
Sinha, Shri R. K.

Sohen Lal, Shri T.

Sokhi, Shri Swaran Singh
Sonar, Dr. A. G.

Siephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lai, Shri
Suundra‘l'ul Singh, Shri
Suwaumﬁm Shri ‘K-' _

Swsminathan',shr‘i R. V.

" Swamy, Shri Sidr‘almeghvéu' A

Swaran Singh, Shri

. Terodeker, ShriV.B.



Tayyab Hussain Kbas, Shet
Thakre.ShnS B.

Thakur, Shrl Krishnarso . .
Tiweri, Shri R.'G.

Tiwary, Shri D.N.

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.

Unnikrishnan, Shri K. P.

Vekaria, Shri

MR. SPEAKER : The resuit® of the
division is : Ayes 29; Noes 342,

The motion was negatived.

MR. SPEAKER : Then, there arc three
amendments, Nos. 27, 28 and 30, hy Shri
Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA :
I wish to press my amendment No. 28.
Others may be put to a voice vote.

MR, SPEAKER : 1 put amendment

No., 27 moved by Shri Shyamnandan
Mishra to the vote of the House.
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. Wenkatasubbaiah, Shri P.

Venkatswamy, Shri G.
Verma, Shri Balgovind -

'erma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath

Vijay Pal Singh, Stri
Yikal, Shri Ram Chandra
Virbhadra Singh, Shri -

Yadav, Shri Karan Singh
Yaday, Shri N, P.

Yadav, ShriR. P,
Yadava, Prof. D. P,

Zulfiquar Ali Khan, Shri

Amendment No. 27 was put and
negatived,

MR. SPEAKER : Now, 1 put amend-
ment No. 28 moved by Shri Shyamnandan

Mishra to vote.
The question is :
*“Page 2, line 7, —

Jor “article 19" substitute—

“article 19 (1) (f) and (g)” (28)
The Lok Sabha divided :

*The following Members also recorded their votes :

'AYES : Shri G. P. Yadav;

NOES : Shrvuhrn

Jagdish Narain Maadal, Jitendra Prasad, Darbara Smgh

Chandmit Yadav, Y. S. Mahdjan, Sudhakar Pandey, P. V. G. Raju,
A K Gopm'm Tt}n Smgh Swltantm, and Dr Jim,u Mehra,



. Anthony, Shri men_c
 Bade, ShriR. V.

Banera, Shri Hamendra Siagh
' chharm. Shri Dinen
Chaudhary, Shri Ishwar
 Chavda, ShriK.S.
Chowhan, Shri Bharat Singh
A beb. Shri Darsaratha

Deo, Shri P. K.

Deo, Shri R. R, Singh
Godfrey, Shrimati M.
Goptl:ﬁ. Shri A. K.

Hazra, Shri Manoranjan
Horo, Shri N. E.

ioshi. Shri Jagannathrao
Kamaraj, Shri K.

Lalji Bhai, Shri

. Achal smh Shn

Afznlpurkar, Shri Dbmmrao

’ Ag_a,'ShriSy'd Ahmed
‘AMmuswnnmumm
Ahm smp A "

mm ¥ mx
 AYES

Malik. Shri Mukhtiar Singh
Mishra, Shri Shyamnandan:
Mody, Shri Plloo

Mohammad 1smail, Shri
Mukherjee, Shri Samar

Narendra Singh, Shri
Nayak, Shri Baksi
Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Patel, Shri Natwarlal
Ramkanwar, Shri

Roy, Dr. Saradish -
Saksena, Prof.S. L.
Sharma, Shri R, R.

Singh, Shri D. N,
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Yadav, Shri G. P, |

NOES

Alagesan, Shri O, V. :
Ambesh, Shri

- Ankineedu, 8hri Maganti

Anluri. Shri thr Mhmm

. 'Arvina Nmm, Shei -

,v-,hwdhuh anndm Sinlh “Bhﬂ
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Amd, ShriBhuwm Jhi -
Babumth Singh, Shri
Bahuguna, Singh H. N.

~ Bajpai, ‘S_hri Vidya Dhar
Balakrishniah, Shri T.
Banamaii Babu, Shri
Beaerji, Shrimati Mukul
Rarman, Shri R. N.
Barua, Shri Bedabrata
Barupal, Shri Panna La!
Basappa, Shri K.
Basumatari, Shri D,
Besra, Shri S. C,
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.

Bhagirath Bhanwar, Shri

Bhandare, Shri R. D.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Durgadas

Bhatmcharyyg, Shri S. P.

Bhattacharyyiz, Shri Chapalendu

Bhuvnl.hln. Shri G.
Bisht, Shri Narendra Singh
Prahmanandji, Shri Swami

Buta Smgh, Shri

Chakleshwar Singh, Sbri

Chaodra Gowda, Shri D. "B.

Chand;asz. Shri Chandula

Chdndruhekﬁapm Veembauppu. ‘
Shri T. V, ‘

Chandrika Prasad.b Shri . ,

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Sin‘h

Chavan, Shri D. R. '

Chavan, Shti Yeshwantrao

Chawla, Shri Amar Nath

Chellachemi, Shri A. M,

Chhotey Lal, Shri

Chnutten Lal, Shri

Choudbury, Shri Moinul Haque

Daga, Shri M. C,

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Dandavate, Prof. Madhu
Darbara Singh, shri
Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

 Deo, ShriS.N. Singh
'neshmukh;‘sm X.G.
: D‘h‘am,nnkar,'Shri

' Dharamga Singh, Shri
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" Dbaria, Shri Mohan -
Dbmia,,Shfi Anant Pranad
Dinesh Singh, Shri

Diixit, Shri G, C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal
Dube, Shri J. P.

Dumada, Shri L. K.
Dutta, Shri Biren
Dwivedi, Shai Nageshwar
Gandhi, Shrimati Indira
Gangadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H.

George, Shri A. C.
Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gohain, Shri C. C, -
Gokhale, Shei H. R.
Gopal, Shri K. .

‘Golwami. Shri Dinesh Chander |

 Gotkhinde, Shri Annasaheb

* Govied Das, Dr.

 Gus, Sbri Samar |

" Gupis, St Todit
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 Hansds, Shri Subodh

Hanumaathaiya, Shri K.
Hari Kishore Singh, Shri
Hnn Singh, Shri

Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jadeja, ShriD, P,
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V,
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G,
Kadannappalli, Shri Ramachandran
Kader, Shri S. A,
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purashottam
Kakoti, Shri Robin

Kale, Stri

Kamakshaiah, Shri D.

Kamala Kumari, Kumari

Ksmala Pnud.S!m
Kamble, Shri T. D,

o, s

Karea Singh, Dr.
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. .“!(gstum; ShriA.S.

. Kaul, Shrimati Sheila

Kavde, ShriB.R.

'Kédu; Nath Singh, Shri
khadilkar, Shri R. X.
Kinder Lat, Shri
Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kulkarni, Shri Raja
Kumaramangalam, Shri S. Mohan
Kureel, Shri B. N.
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T,
Lakshminarayangn. Shri M. R.
Laskar, Shri Nihar
Mahajan, Shri Vikram
Mabhajan, Shri Y. S,
Maharaj Singh, Shri

‘Mohata, Sh.ri Debendra ﬁath .
Mahishi, Dr. Sarojini "
Majhi, Shrf G.ajudhm"
Mujh{,‘ Shrj Kumar
Malaviya, Shei K. D.
Maliana, Shei K.
Mlikasjo, Shri

' Mandal, Shri Sagdish Narain
Mandal, Shri Yamuna Prasad.
Marandi, Shri iswar
Maurya, Shri B. P.

Mehta, Dr. Jivraj

Melkote, Dr. G. S,

Menon, Shri V. K. Krishna
Minimata Agamdas, Shrimati
Mirdhu, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shn G. S.
Mishra, Shri Jagannath

Misra, Shri S. N.

Modi, Shri Shrikishan

Mohammad Tahir, Shri
Mohan Swarup, Shri

Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi, Shri Priva Ranjan Das
Murthy, Shri B. 8.

Nabhata, Shri Amrit

Naik, Shri B. V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbaikar, Shri -

Qrwn, Shri ;(grtlk_

Oraon, Shri Tuna

Oza, Shri Ghanshyam

Pahadia, Shri Jagannath
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Palodkar, Shri Manikrao
Pandey, Shri Damodar

- Pandey, Shri Krishta Chandra '

Pandey, ShriR.S.
" Pandey, Shri Tarkeshwar
Panigrahi, Shri Chiptlmani
‘Pant, Shri K. C. .
- Paokai Haokip, Shri
- Parikh, Shri Rasiklal
Partap Singh, Shri
Parthasarathy, ShriP,
Paswan, Shri Ram Bhagat
Patel, Shﬁ Prabhudas
Patil, Shri Anantrao
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarso
Patil, Shri T. A.
. Patnaik, Shri Banamali
Patnaik, Shri J. B.
" Peje, Shri S. L

Pillai, Shri R. Balakrishna
Pradhani, Shri K.

 Qureshi, Shri Mohd, Shaf
Radhuke&hnun.sms. ‘

_ Rlclmkmhh Shri K.
Ral SbﬁmudSlhoduhi "

: lajlahdur,smi
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Ra.m. Shri P V. G
R-lm, Shri Tulmoban
Ram Dhan, 8hri -

Ram Prakash, Shri

Rar_n Sewak, Ch.

Ram Swarup, Shri )
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M, S. Sanjeevi

Rao, Shri M. Satyanarayan

Rao, Shri Nageswara

Rao, Shri P. Ankincsdu Parasada
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh

Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shri Siddharthe Shankar
Keddi, 8bri P, Anmzl

Reddy, S!uil. Kodmdl lei

Reddy, suix.nmkmhm N
:may.mu,'mmv o
' »'_wy.smr mm-



a0 Comtiewtion

Robatgi, Shrimati Sushila
" Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulkl Raj
Samanta, Shri S. C,
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B,
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Sethi, Shri P. C.

Shates, Shri A,
Shafquat Jung, Shri
Shahnawaz Khan, Bhri
hatas, Shrl Cusndcn
‘S!nﬁbhu Nath, Shri |
Shankar Dayal Singh, Shri
Shankar Dev, Shel
ﬂhnhnuud. Slui n.
Shmu, ShriA. P.
lhmm, n. r.
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i Sharma, smmuhoum -
‘sbmm ShriNawﬂKilhon

Sharma, Shnn N.

Sha.rma, Dr. Shank.u Daytl

Shastri, Shri Biswanarayan

Shastri, Shri Sheopujan

Shenoy, Shri P. R. -

Sher Singh, Prof.

Shetty, Shri K. K.

Shinde, Shri Annasaheb P.
Shiva Chandika, Shri -
Shivappa, Shri N.
Shivanath Singh, Shri
Shukla, Shri B. R.

Shukla, Shri Vidya Charan
Siddayya, Shri S. M
Siddheshwar Prasad, Shri
Singh, Shri V. N. P.
Sinha, Shri Dharam Bir
Sinha, Shri Nawai Kishore
Sinha, Shri R. K. -

Soban Lal, Shri T.

‘Sokhi, Shri Swaran Singh
Sonar,Dr.A.G.

lubmnhm. ShriC.
Sndnumm. Shei M. |

‘ sunduhl.sm »
jﬂwundnmsm Shn



' Suryanarayans, Shii K.
Swaminathan, Shri R. V.
Swamy, Shri Sidruneshw‘ar: ‘

. Swaran Singh, Shri
Swdl. Shri G. G
Tarodekar, Shri V. B,
Tayyab Hussain Khan, Shri
‘Thakre, Shri S. B.
Thakur, Shri Krishnarao
Tiwari Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N,
Tombi Singh, Shri N.
Tula Ram, Shri
Tulsiram, Shri V.

Uikey, Shri M. G.

MR. SPEAKER : The result* of the
Division is :

Ayes 36, Noes 324,
The motion was negatived.:
MR, SPEAKER: 1 will now put
amendments Nos. 30 and 34 to the vote of

the ?,Houte.

fAmndmm: Nos. 30 and 34 were put .
. and ncgamcd

DECBMBBR 1. 1971 o
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Unnikmhm Shri X. P
Vekaryn,._Shn
Venkatasubbaiah, Shri P.
Venkatswarnoy, Shri G,
Verma, Shrvi Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra

Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadayv, Shti N. P.
Yadav, Shri R. P. .

Yadav, Prof. D. P,

Zulfiquar Ali Khan, Shri

MR. SPEAKER : I shall now put
amendments Nos, 46, 47 and 48 in the
name of Shri Ramavatar Shastri to the
vote of the House.

Amendments Nos. 46, 47 and 48
were put and megatived.

MR. SPEAKER : The question is : .

“That clause 3 stand pm't of the
Bilr, :
Let the I.obby bec!enrcd

" The Lok Sabha divided:

*The fo“ofwing Mcmberl also recorded their votes :

" AYES : Shri Gadadhar Saha;

NOES ; Sarv-hri ‘Narsingh Narain Pandey, N. K. P Salve.

and C. M. Stephon.

- —

"udhak' . trl‘\lnde!.
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Achal Singh, Shri -
- Afzalpurker, Shri bhanmrao
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Abhmed, Sheii F. A,

Alagesan, Shri 0. V,
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri
Bahuguna, Shrl H. N.

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T,
Balathandayutham, Shri K.
Banmali Babu, Shri

Banerjoe, Shri $. M,
Banerji, Shrimati Mukul
Barman, Shri R, N,

Blrng, Shri Bedabrata
Basappe, Shri K.

Basumater, SttiD.

+

. AYES

(19.40 Hrs,
' Bhagat, Shri B. R,
Bhagat, Shi H. K.L.
Bhandare, Shri R. D, | o
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Dprgulas
Bhattacharyyla, Shri Chapalendu

Bhuvarahan, Shri G.

Bishx‘, Shri Narendra Singh
Brakmenandji, Shri Swami
Buta Singh, Shri
Chakeshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandra Gowda, Shri D. B.
Chandra Shekhar Singh, Shri
Chandrakar, Shri Mduh!
Chandrappen, 8hri C. K.

Chandrashekharappa Veerabasapps,
ShriT. V.,

Chandrika Prasad, Shri

Chaturvedi, Shri Roban Lai
Chaudhari, Shri Amarsioh
Ch.udimy. Shri Nitiraj Singh =~ -
Chavan, Shri D. R.

Chavan, Shri Yuhmm
Chawia, Bbri Amar Nath .
Chellachemi, Shri A. M,



| Chhutten w. Shri
Choudhary, Shri B.E.
" Choudhary, Shri Moinul Haque
Daga, Shii M. C. - |
Dalbir Singh, Shri
Dalip Singh, Shri -
Damani, Shri S.R..
 Darbara Singh, Shri
Das, Shri Anadi Charan
Das, Shri Dharnidhac
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh
Deshmukh, Shri K. G.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra
Dosa, Shri Hiralal
Dube, Shri J.P.
Dwivedi, Shri Nageshwar

 Gandhi, Shriméti Indira |
Gungades, Sl P,
G?‘“tam‘.,;shribc_:’,p_' SR
'vf"":""f‘- ShiT.H.

' George, Shri A. C.

Ghosh, Shri P, K.

' Gill, Shri Mohinder Singh

Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale, Shri H. R.

Gopal, Shri K.

Goswami, Shri Dinesh Chander
Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Gowda, Shri Pampan
Gupta, Shri Indrajit )
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Singh, Shri

Hashim, Shri M. M.
Ishaque, Shri A. K. M.

Jagjivan Ram, Shri

Jamilurrahman, _Shri M,

Janardhanan, Shri C.

Jeyalakshmi, Shrimati V,

Jha, Shri Bhogendra.
Jha, Shri Chiranjib
Jhnrkhandev'lvnl. Shri
thmdn Prapaa.' Shri‘

Joshi, Shri Popatial M.

o, Shrimati QW:; .f"'?";.‘-‘ o

R R
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i Kad‘mppﬂﬂ, Shri Ramachandran
Kader, Shri S, A.
Kabandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri
Kalyanasundaram, Shri M.
Kamakshaiah, Shri D.
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kamaraj, Shri K.

Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr,

Kasture, Shri A. §.

Katbamuthu, Shri M.
Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kbadilkar, Shri R. K.
Kinder Laf, Shri
Kisku, Shri A K.
W.ﬁfl Liladbas -

| Krishnappa, Shri M. V.

Kulkarni, Shri Raja
Kumaramangalam, Shri S. Moban .
Kureel, Shri B N. . |
Lakhappa, Shri K. ‘ N
Lakslnm'kanfhamma, Shrimat T.
Lakshmiﬁarayanuﬁ. Shrj-M. R.
Laskar, Shri Nihar

Mabhajan, Shri Vikram

Mahajan. Shri Y, S.
Maharaj Singh, _sim

Mabhata, Shri Debendra Nath
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar

Malgviya, Shri K. D,

Mallanna, Shri K.

Mallikarjun, Shri

Mandal, Shri Jagdish Namn
Marandi, Shri Iswar

Maurya, Shri B. P,

Mehta, Dr. Jivraj

"Melkote, Dr. G. 8,

Menon, Shri V. K. Xrishas
Minimata Againdas, Shrimetl
Mirdba, Sbei NathuRamy - .

. . Mishes, Shri Bibhuti
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Meishes, Sbri Shyacnandan
| Misra, SBE SN

- Mod, Shei Bhnkishan
Mohammad Tahir, Shri
‘Mahan Swarup, Shri
Mohapatra, Shri Symam Sunder
Mohsin, Shri F. H.

Munsi, Shri Priva Rq.ﬁjan Das
Murthy, Shri B. S.
- Murugaoantham, Shri S. A.
Nahata, Shri Asurit

Naik, Shri B, V

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

. Oraon, Shri Tuns
Oza, Shri Ghanshyam
‘Pahadia, Shri Jagannath
Palodkar, Shri Manikrao

) Pander, Shei Damodar
Pundey, Shri Krishaa Coandra

Pandey, Shei Nmmnmla

: mm SR8
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Paaigrahi, Shri Cbinumi ’

Pant, ShriK. C.

mkaj_i Haokip, Shri
Parikh, Shri liasikhl :
Parmar, Shri Bhaljibhai
Pratap Singh, Shri
Parthasarathy, Shri P.

Paswan, Shri Ram Bhagat

" Patel, Shri Prabhudas

Patil, Shri Anantrao
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri T. A.
Patnaik, Shri Banamali
Patnaik, Shri J. B,

Peje, Shri S, L.
Pilli, Shri R. Balakrishna

Pradhani, Shri K.
Qureshi, Shri Mohd. Shaf
Radbakrishoan, Shri .
Raghu Ramaiah, §hri K.

 Rai, Shrimati Sahodrabai
Rej Babadur, Shri.

Rajdeo Singb, Shri

. Raje,iP.V.G.

| nm.smrulmohu ;
 Ram Dban, Shai
X mrukuh.shri |
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| Rom Swarop, ol ‘Baha, Shel Ajit Kumar
. Ramehekhar Prasad Singh, Shei Seini, Shri MalkiRaj

" Rana, Shri M. B. sm Prof. §. L.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Parasada
Rao, Shri Pattabhi Rama

Rao, Shri Rajagopala

Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri V;yllar

Ray, Shri Siddhartha Shankar
" Reddi, P. Antony

Reddy, Shri K. Kodanda Rami
Reddy, Shri K., lianiakrishna
R.eddy, Shri M. Ram Gopal
Reddy, Shri P. Bayape.

. My Shri P. Nartsimhl
RWMVI Dr Gov&nd l:m

: Rohmi, snriml Sushlh

Cﬂm Dmaum l. 1974

"lShmm. Dr. H.gy, |

Salve, Shri N, K. P,

v Samanta, Shri §. C,

Sambhali, Shri Ishag

.Sanghi, Shri N, K.

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri |
Satyapathy, Shei Devondra
Satyanarayana, Shri B,
Savitri Shyam, Shrimati
Sen, Dr. Ranen

Sethi, Shri Arjun

Sethi, Shri P. C.

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri

, Shauuni Shri ‘Chandrl
* Shambhu Nath, Shri

Shankar Dayal Sm;h Shrl
Shanhr Dev, Shri "

Shmhumnd smn. :

Shmu.sm-h\r
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smrm Shri Madboram
Shm Shri Nawal Kishore
. Sharma, SbriR. N.
Sharma, Dr. Shankar Dayal
" Shastei, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy. Shri P.R.
| ‘Shei’ Singh, Prof.
Shetty, Shri K. K.
Shinde, Shri Aonasaheb P.
Shiva Chandika, Shri
Shivappa, Shri N.
 Shivanath Singh, Shri
Shukla, Shri B. R.
Shukla, Shri Vidya Charan
" Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.
Schan Lal, Shri T,
3 s_okﬁi. Shri Swaran Singh
Sonar, Dr. A. G.
~ Stephen, Shri C. M.
| Sudarsanam, Shri M.
Snndqr 1al, Shri

!mamnyau.abﬂx.

_ 'mmmn smn v.
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Swaran stnxh. Shri o
Swatantra, Shri Teja Singh
Swell, Shri G. G.
Tarodekar, Shri V. B.
Tayyab Hussain Khan, Shri
Thakre, Shei S. B

Thakur, Shri Krishnarao
Tiwari, Shri R, G.

Tiwary, Shri D. N.
Tiwary, hhri K. N,

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, $hri K. P.
Vekaria, Shri

Venkatasubbaiah, Shri P.
Venkatswamy, Shri G,
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar Shri Amu‘mth'
Vijay Pal Singh, Shri
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri

 Yadav, Shri Chandrafit -

Yadav, Sbri Karan Singh . .
Yadav, SHAN.P.

| Yadav, ShriR. P, \
 Yadave, Prof. D. P

zummxmm o




5. Constirmsion:

M_Shri Virendra .
Anthony,vShri_ﬁ‘aﬁk

Bade; Sh'n R: V.

‘Banera, Shri Hamendra Singh
Chaudhary, Skri Ishwar
Chowban, Shri Bharat Singh
Deo, Shri P. K.

Deo, Shri R. R. Singh
Godfrey, Shrimati M.

Horo, Shri N. E.

Joshi, Shri Jagannathrao

MR. SPEAKER : The result* of the
division is as follows : Ayes: 337, Noes :
22

The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two. thirds of
the Members present and- voting.

The motion was adopted.

Clause 3 was added 1o the Bill.

MR. SPEAKER : We shall now take
up claase 1, the Bnacting Formula and
thie Title. They do hot need' any special
majority but only stmpié majority. So, I
shalt put them to voice vote.
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Kachwai, Shri Hukam Chasd
Lalji Bhai, Shri |
Malik, Shri  Mukhtiar singn '
Narendra Singh, Shri

Nayak, Shri Baksi

Pradhan, Shri Dhan Shah
Ramkanwar, Shri

Sharma, Shri R. R.

Vajpayee, Shri Atal Bihari
Verma, Shri Phoo! Chand
Yadav, Shri G. P.

MR. SPEAKER : The question is: |

*‘That clause 1, the Enacting Formyla
and the Title stand part of the Rill.”

The motion was adopted,

Clause 1, the Enacting Formula and the
Title were added 1o the Bill,

SHR} H.R. GOKHALE .
move ; .
“That the Bill,
passed.”

I beg to
as . amended, be

MR. SPEAKER : Motion moved !

“That .the  Bil1,

be passed.” o g

’The following Members nlso recorded their Votes :

AYF.S ‘Sarvashri Hari Kishore Singh, C. Subramauiam, Paona Lai Blmpu},'
‘ ~Yamuya Prasad Mandal, Shanketrao Snvant, L.K Dumnda, V. N p
Suquh D P. Jadojaand Y, Eswara. Raddy H

NOﬁs 2 Shri Mam Decpnk Singh Shukya and Dr, Laxmmauin Paﬂdm



SHR! ATAL BIHAR! VAJPAYEE
On a point of order.

MR. SPEAKER : 1 have seen it. There

is ‘a separate chapter on Constitution

amendment Bills. . In spite of that, Iwas

" coreful to allow them to move it. We
decided it m the Business Advisory Com-
mittee. 1 declared it yesterday also and
twice this morning that this Bill would
go through all its stages today,

SHRIP.K. DEO:1 thank you for
giving me this opportunity to speak at
this stage.

We are passing through days of trouble
and tension, specially due to the confron-
tation with Pakistan on the Bangla Desh
issue and the refugee problem. It has
been highlighted only yesterday by the
Primc Minisicr as the dark days also.
When unity is the prime need of the hour,
the passage of 8 most controversial Bill
which robs the citizen of his cherished
rights is most untimely.

The 24th Amendment Bill gives ade-
guate powers to Parliament to abridge or
abrogate any of the fundamental rights.
This should be exercised with restraint
and circumspection. The unduc haste
in the passage of the Bill and the ousting
of the Supreme Court for review in

- regard to scrutiny as to the validity of it
~ and the utter confusion in which has besn

" passed has belied all our expectations.
" Even prominent jurists like Sbri Setalvad
and Shri Chagla who supported the 24th
Amendment Bill have condemned the 25th
Am.ndmont Bill.

A 3ic makes the amount fixed and

- determined not justiciable in any -court of.

law. Just now we have decided that

asticles 14 and 19 will not be applicable

so far as this Bill is concerned. A blanket

" power is being given, no line has been

mm 1, 1971
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: drawn reux:ding a ceiliuz on. deﬁniuon or '

property. All propert»esonme under the
purview of this Bill. Tt .js my fear that
the Bill when passed will be subjected to
the tyrrany of the bureaucrats. Even if
the amount is fixed by the legislature,
they have to take recourse to the burean- . -
cracy, some petty patwari or petty tehnldar ‘
to fix the quantum.

Sir, it will open the ‘floodgates of
corruption and, at the same . time, it will
subject 1o the whims that may be indulged
in by any irresponsible legislature. The
citizens will be subject to the mercy of
the politicians. There has been a talk
that the fundamental rights, if subordi-~
nated, will stand in the way of the imple-
mentation of the directive principles.
The fundamental rights are precise and
have been clearcut in comparison with the
vague contours contained in the directive
principles. The other day, we had an
acid test of the genuineness of their inten-
sion. Two Bills based on the directive
principles of State policy were discussed.
‘Those Bills had been tabled by Dr. Karni
Singh, to provide free and compulsory
education to the children under article 45
of the Directive Principles and to provide
jobs or secure the right to work. They
have been negatived by these high priests
of socialism.

Sir, formerly, the States were not given
the power to make any ecnactment on
fundamental rights. Now, the States have
been given the power. Itis likely to be
misused. We may not be surprised if one
day the Orissa Government takes over the
entire Rourkela property, by mvmg one
rupee as compensation to the Hindumm
Steel. (Interruption)

MR. SPEAKER : The 'zon. Member’
time xs up. ’ :

SHRIP. K. DEO : Please give me a
couploofmhutcs. i
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Mk. SPBAKER' 1 would not. have
rung the bell. But I think the House ‘i
not in 2 mood to listen now.

~ SHRIP.K. DﬁO . How can you pre-
sume, Sir 7 Every Member has got a right
that his voice should be heard. Sir, this
measure will put a premium on honesty.
‘They cannot touch black money which
has been the main source of patronage to
the ruling party. Only the fruits of hard
labour will be subjected to the tyranny of
the majority.

Lastly, I beg to submit that the passage
of this Bill will destroy our Constitution,
and there will emerge a dictator; as Hitler
emerged out of the ashes of the Wilmer
Constitution and, this Constitution will
pave the way for it. (Inierruption)

MR. SPEAKER : Order, please.

SHRI P. K. DEO : Lastly, I appeal to
the House that at last wisdom and reason-
ing should prevail, and that they will
throw away this Bill.
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SHRI M. SATYANARAYAN RAO:
Mr. Speaker, it is very untimely to. make
aspeech. 1 have supported the Bill, |
have voted for the Bill also. On behaif
of the TPS, 1 want to tell this Fouse that
1 support this measure. Since yesterday, -
I have been listening to the speeches of
the hon. Law Minister and the other two
hon. Ministers also. Unfortunately 1
could not get any light from those
speeches, 1 have got some doubt with
regard to article 19. Of course about
19(1Yg) Iam supporting it. What about
the freedom of speech and asso-
ciation ? That is what 1 wanted to ask
and get some clarification. It has of
course become too late forit. But I am
not still convinced about it.

SHRI H. R. GOKHALE : I have talked
about this extensively on more than one
occasion and | have explained the lmpli-
cations of the inclusion of article 19. [
wonder why the hon. Member is saymg
that I have not dealt with it.

MR. SPEAKER : I shall now put the
question. Let the Lobby be cleared.

The question is :

““That the Bill, as amended, be passed.”

The Lok Sabha divided :

Division No. 14.] ' 954N,
"AYES S :

Achal Singh, Shri Agrawal, Shri Shrikrishna

Afzalpuiiar, Shri Dharamwao Ahirwar, Shri Nathu Rem

Aga; Shi Syed Abined .

. Abmed, Shri F. A
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Alagesan, SbriO; V.

| _Amm;h. Shri

; Ankioeedu, Shti‘anti :
Arvind Netam, Shri.
Awdhesh Chandra Singh, Shri
Azad, Shri thwax I
Aziz lmun, Shri.
Babunn'z{.ssm. Shri
Bahuguna, Shri H. N.
Bajpai, Shri Vidya Dhar
Balakrishnial, Shri T.
Balathandayutham, Shri K.
Banamali Babu, Shri
Banerjee, ShriS. M.
Banerji, Shrimati Mukui
Barman, Shri R. N.
Sarua, Shri Bedabrata
Basappa, Shri K.
Basumatari, Shri D.

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhnpt, Shri”H K.L.
Bhuirath Bhanwar, Shri

- B’l_ﬁpdate. Shri R.D.

. BWum Shri Buhuhwar Nath

- Bhatia, Shoi Duigadas

§thyyn, Shri Dinen N

* mhattacharyya, Shri S.P: .
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: Bhamhuyyia. Shri m:mdu

Bhuvaraban, Shel G.

Bisht, Shri Narendra Singh
Brshmawandji, Slmswnmi |
Buta:Singh, Shri
Chakleshwar Sngh, Shri
Chahdg. Shripratt Jyotsna
Chandra Gowda, Shri D; B.
Chandra:Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.

Chandrashekharappa Veerabasappa,
Shei T. V.

Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lai
Chaudhari, Shri Amarsinh
Chaudbhary, Shri Nitiraj Singh
Chavan, Shri D. R.b

Chavan, Shri Yeshwanirao
Chawla, Shri Amar Nath
Chellachemi, Shri A. M.
Chhotey Laj, Shri

Chhutten Lal, Shri

‘Choudhary, Shri B. E.

Choudhury, Shri Moinui Hague:
Daga, Shri M. C.

Dalbir Siagh, Shri

Dalip Singh, Skiri- -
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Daodavate, Prof. Madby
. Darbara § ingh, Shri

Das, Shri D harnidhar

Dasappa, Shri Tulsidas

Dascho wdhuy, Shri B. K.

Deb, Shri Dasaratha
Deo, Shri S. N. Singh
Deshmukh , Shri K. G.
Dhamankar, Shri
Dhandapani, Shri C. T.
Dharamgaj Singh, Shri

Dharia, Shri Mcohan

Dhusia , Shri Anant Prasad

Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal
Dube, ShriJ, P,
Dumada, Shri L. K.
Dutt, Shri Biren

Dwivedi. Shrj Nuuhwnr

cmnu Shrimm lndln
Gmb Shri P
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Gam. sm'r.u

O«wm sm.«.c.
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Gill. Shri Mohinder anuh
Godara. Shri Ma_ni Rm
Gogol, Shrl‘vTar_u:n o
Gohain, Shri C.C.
Gokhale, Shri H.R
Gopalan, Shri A. K.
Goswami, Shri Dinesh Chander |
Gotkhinde, Shri Annasaheb
Govind Das, Dr. |
Guha, Shri Samar

Gupta, Shri Indrajit
Haldar, Shri Mndhuryyt.
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri |
Hazra, Shri Manoranjan
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jagjivan, Ram Shri A
Samiiurrahman, Shri Md.
Janardhanan, Shri C.
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra
Jha, Shri Chiranjib.
Tharkbunde Ral, Shri

J!undu Pnud, Shfi |
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Soah, Shrimati Subbades Kfill‘hnam‘u.vsm'iv Mov.
Kadam,Shri.G.  Ralkarol, Shri Raja. -
Kadannappalli, Shri Ramachandran Kumaramangatam, Shri §. Mofian |

. Kader, ShriS.A. o Kureel, Shri B, N.

Kabandole, Shri Z. M. Lakkappa, Shri K, ‘

Kailas, Dr. Lakshmikanthamma, Shrimati T.
Ktkodkli. Shri Parushottam Lakshminarayanan, Shri M. R.
Kakoti, Shri Robin Laskar, Shri Nihar
‘Kale, Shri ' Mahajan, Shri Vikram
Kalyanasundaram, Shri M. Mahajan, Shri Y. S.

Kamakshaiah, Shri D. Maharaj Singh, Shri
Kamals Kumari, Kumari Mahata, Shri Debendra Nath
Kamala Prasad, Shri Mahishi, Dr. Sacojini
Kamaraj, Shri K. Majhi, Shri Gajadhar
Kambie, Shri T. D. Majhi, Shrl Kumar
Kapur, Shri Sat Pal | Malaviya, Shri K. D.

Karan Singh, Dr. Mallaana, Shri K.

Kasture, Shri A. S. | Mallikarjun, Shri
Kathamuthe, Shri M. Mandal, Shri Jagdish Narain
Kaul, Shrimati Sheila ‘ Marandi, Shri Jawar

~Kavde, Shri B. R. ,: Maurys, Stri B. P.
- Kodoc NathSingh, Sbri Mehts, Dr. Jiviaj

Kbadilkar, Shri R. K. ~ Molkote, Dr. a.s.

Kinder Lal, bt  Menon, Shri V. K. xmlm : o
 Kiska, Shri A. K. S  Misimats Agamdas, smm-u ‘". |
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lﬂllm. Shri’ Jammth
Mishea, Shel Shyamuseden -
Misra, Shri S. N,

Modi, Shri Shrikishan
Mohammad lsmail, Sbri_
Mohammad Tahir, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohgin, Shri F. H.

Mukhe rjee, Shri Samar
Munsi, Shri Priya Ranjan Das
Murthy, Shri B.S.
Muoruganantham, Shri S. A.
Nahata, Shri Amrit

Naik, Shri B. V.

Naunda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pahadia, Shri Jagennath
Palodkar, Shri Manikuso
Pandey, Shri Damofiar
Pandey, Sbri Krishos Chusdre
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Punignhi Shrl Cbintunm
Pmt, Shri K..{:.

Paokai Haokip, Shri
Parikh, Shri Rasiklet
Parmar, Shri Bhaljibhal
Partap Singh, Shri
Pnnhamnhy, Shri p,
Paswan, Shri Ram Bhagat
Patel, Shri Prabhudas
Patii, Shri Anantrao

Patil, Shri B. V, Vikhe
Patil, Shri Krishnarao
Patil, Shri T. A.

Patoaik, Shri Banamali
Patnaik, Shri J, B,

Peje, Shri §. L.

Pillai, Shri R, Balakrishoa
Pradhani, Shri X,
Qureshi, Shri Mohd. Shafi
Radhakrishnan, Shri S,
Raghu Ramaiah, Shri K,
Rai, Shrimati Sshodrabei
Raj Ba.ludur.- Shri

Rajdeo Singh, Shri

Raja, Shei P. V. G, |

Ras, St Tumohan
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Rana, Shri M. B,
 Rao, Shrimati B, Radhabai A.
Rao, Shri Jagannath
Reo, Dr.K.L.
km, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara
Rao, Shri P. Ankincedu Parasada
Rao, 8hri Pattabhi Rama
. Rao, Shri Rajagoppla
Rathia, Shri Umed 8ingh
Raut, 8hri Bhola
‘ Ravi, Shri Vayalar
Ray, Shri Biddhartha Shankar
Reoddi, Shri P. Antony
Reddy, Shri K. Kodanda Rami
Reddy, Bhri K. Ramakrishna
Roddy, Bhri M. Ram Gopal
' Roddy, Shri P. Natasiniha
© Reddy, 8hrl Y. Eswara

"kmum.nr Govind Das =~
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© Rey, Shrl Buiweoath ‘A
Moy, Dr. Sersdish
© Ruiten Praap Siuh,snri
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Saha, Shri Ajit Kumer
8aini, Bhri Muli Raj
Saksena, Prof. S L. |
Salve, Shri N. K. P,
Samanta, Shri S, C.
Sambhali, Shri Ishag
Sanghi, Shri N. K.
Sankata Prasad, Dr,
Sant Bux Singh, Shri
Sarkar, Shri Sekti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sen, Dr. Ranen
Sethi, 8hri Arjun
Sethi, Shri P. C.
Sezhiyan, Shri
Shafee, Shri A,

Shafquat Jung, Shri

Shabn awaz Khan, Shri . -
Shailani, Shri Chanden
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Sharmw, Dr. P,

 Sherma, Shri Madhoram
‘Sharma, Shri Nawal Kishors -
Sharma, Shri R. N..

. Sharma, Dr. Shankar Dayal
Shastri, Shri Biswanarayan
Shastri, FShri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof.
Shetty, Shri K. K.
Shinde, Shri Annasaheb P,
Shiva Chandika, 8hri
Shivappa, 8hri N.
Shivanath Singh, 8hri
Shukia, Shri B. R.
Shukla, Shri Vidya Charan
vSid'dayya,lhri 8. M.
lid'dhnjthm Pr;ud, 8hri
 Singh, Shei V. N P.
~ Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinbs, Shri R, K.
 BohanLai, SHAT.
‘Sokhi, Shri Swasan Singh

Stephen, ShriC. M, -
Subeamaniam, Shri C.

Sudarsanam, Shri M,
Sunder Lal, Shri

Surendra Pal Singh, Shyi

: Suryanarayana, Shri X,

Swaminathan, Shri R, V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Swatantra, Shri Teja Singh
Swell, Shri G. G.
Tarodekar, Shri V. B. -
Tayyab Hussain Khan Shri
Thakre, Shei 8. B.

Thakur, Shri Krishnarao
Tiwari, Shri R. Q.

Tiwary, Shri D. N.
Tiwary, Shri K. N.
.Tombi Singh, Shri N.
Tula Ram, Shri
Tulsiram, Shri

Uikey, Shri M, Q. ‘
Unnikrishnan, Shei K. P,

| Vekaria, Shri ‘
" Venksiasubbaiab, Shei P.
" Veshasswany, S G.
 Verma, Shri Baigovind
" Verma, Shri Sukhdeo Prasad
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Vldyalankar. Slm Amarnath -
' Vijly Pa) Singh, Shri |
Vikal, Shri Ram Chandra
Virbhaira Singh, Shri

Yadav, Shri Chandrajit -~ -
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Yuhv, Shn Karan Sm:h

‘ Ygd.v. Shri N.P.
~ Yadav, Shri R. P.

Yadava, Prof. D. P. .

Zuliquar Ali Khan, Shri

NOES

Agarwa!, Shri \:firﬁildra‘

Bade Shri R V.

Bancrn, Shri Hamendrn Singh
Chowhan, Shri Bharat Singh
‘Deo, Sﬁri P. K.

Deo, Shri R. R. Singh

Horo, Shri N. E.

Joshi, Shri Jagannathrao
Kuhwﬁ. Shri Hukam Chand

Karni Singh, Dr.

i MR. SPEAKER : The result* of the
division is : Ayes 353; Noes 20,

~ The motion is carried by'a majority of
the total membership of the House and by

Lalji Bhai, Shri

Narendra Singh, Shri
Nayak, Shri Baksi
Pandeya, Dr. Laxminarain
Pradhan, Shci Dhan Shah
Ramkanwar, Shri
Sharma, Shri R. R,
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chaad

Yadav, Shri G. P,

a majority of not less than tivo-thirds of
the Members present and. voting.
The motion was adopted.

The Lok Sabha then adjonrned’ till

Eleven of the Clock on Thursday, Decomber

2, 1971 Agrahayana 11, 1893 (Saka).

' *The follomn; Membets also recorded thelr votes :

k AYES

"NOI-,‘S Shri Tshwar. Chaudhry..

Snmhn Kamk Onon, Panna Lal Barupal, ‘Yamuna Prasad Mandul P :
Bayappt “Roddy, Pampan ﬁowda and- M. M. Huhum, -
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